Third Series, Vol. VIII—No. 22 Tue y mber 4, 1962
ﬁ%n 13, 1884 iih)

LOK SABHA
DEBATES

(Second Session)

(Vol. VIII contains Nos. 21—25)

LOK SABHA SECRETARIAT
NEW DELHI

ONE RUPEE (INLAND) FOUR SHILLINGS (FOREIGN:



CONTENTS
CoLUMNs
[Third Series, Vol. VIII—Septembes 3 1o 7, 1962|Bhadra 13 to 16, 1884 (Saka)]

No. 21—Monday, September 3, 1962/Bhadra 12, 1884(Saka)

O ral Answers to Questions—
Starred Questions Nos. 743, 744, 746 to 760 and 762. 5439—89
Short Notice Question No. 10 . . . $479—81
Written Answers to Questions
Starred Questions Nos. 745, 761, 763, 764 and 766. . . . . 5481—84
Unstarred Questions Nos. 2144 to 2154, 2156 to 2190, 2192 10 2209 . 54B4—5524
Short Notice Question No. 9 . . . . 5524-25

Calling Artention to Matters of Urgent Public Impomxm
+. Reported killing of two Indians by Pakistani armed raiders near Plasbari bor-
der post in West Bengal; and

. 5525—27
2. Reported statements made at Diakarta by S]m G. D Sond.h: md t.hc reac-
tions of the Indonesian Government. . P . . 5527—30
Statement re: Chinese Military Posts in Ladakh £530—38
Papers laid on the Table . . 5538-39
Messages from Rajya Sabha - 553940
Bills introduced—
1. Electricity (Supply) Amendment Bill; and 5540
2. Warehousing Corporations Bill 554041
Reserve Bank of India (Amendment) Bill 5541—49
Motion to consider . 554—48
Clauses 1 to 7 ~ 5548
Motion to pass . 5548-49
Banking Companies (J\mendmm:) Bill 5549—87
Motion to consider 5549—84
Clauses 2 to 8 and 1 5585
Motion to pass 5585—87
Sugarcane Control (Additional Powers) Bill— 5587—5700
Motion to consider
Business Advisory Commitree—
Sixth Report 5700
Daily Digest . . . . §701—06
No, 22— Tussday,September 4, 1962/Bhadra 13, 1884(Saka)
Member sworn . 5707
Oral Answers to Queniom—
Starred Questions Nos. 767-68, 770 10 773, 776-??, 79-81 184 and 785, §708—48
Sport Notice Questions Nos. 11 cnd 12. $748—53

Written Answers to Questions—
Starred Questions Nos. 769, 774-75, 778, 782 and 786 to 790. .- 5753—59
Unstarred Questions Nos. 2210 to 2251, 2253 to 2254 and 2256 to 2261 +* §760—99
Calling Atrention to Matters of Urgent Public Importance—
(i) Shooting of Mr, Panting Phom in Nagaland.
(i) Removal of Indians from Mozambique.
() Artack on Indian Embassy st Jakart

5799—5801
s801—g9
H 5805—11



Papers laid on the Table
Message from Rajya Sabha
Leave of Absence
Converts Marriage Dissolution Bill-Introduced
Business Advisory Committee—
Sixth Report
Sugarcane Control (Additionsl Powers) Bill
Motion to consider
Consideration of Clauses
Motion to pass
Earthquake in Iran
Re : Suspension of Proviso to Rule 65
Constitution {Fouricenth Amendment) Bill
Motion to coasider
Clauses 2 to 7 and 1
Motion to pass, as amended.
Half-an-Hour Discussion re: Food Production

Daily Digest

No. 23—Wednesday, September 5, 1962[Bhadra 14, 1884 (Saka)

Member sworn
Oral Answers to Questions—

Starred Questions Nos.791 to 793, 793-A, 794 and 797 to 804.

Written Answers to Questions—

Starred Questions Nos. 795, 796, 804-A, and 805 to 819.

CoLuMNs
81114

5814
5814—16

$816-17
§818—22, §822—34
sB18—a2
3823—33
5833—34
5822
5835—37
3837—5975
5837—5909
5909—71
5973—75
5975—94
5995—6002

6003
6003—40

604051

Unstarred Questions Nos. 2262 to 2366, 2368 to 2371 and 2371-A to 23?1 J 6051—6141

Message from Rajya Sabha

Committee on Private Members' Bills and Resolutions—

Eighth Report

Suspension of Member .

Qil and Natural Gas Commission (&mcndmcnt) Bill

Motion to consider

Clauses 2 to § and 1
Motion to pass

Industries (Development and Regulation) Amendment Bill .

Motion to consider

Clauses 2 and 1

Motion to pass
Limitation Bill—

Motion for concurrence

Discussion re: Flood situation
Arrest and release of Member

Half-an-Hour discussion re: Pakistani :nﬁltramn in Asaam

Daily Digest.

6142

6142

6142—46
6146—70
] T 6146—65
6165—69
6169-70
61706337
6170—63326
6226-27
6227

622734
6334—6313
6313
6313—30
G331—38



iti
COLUMNKS
No. 24— Thursday, September 6, 1962/ Bhadra 18, 1884 (Soka)

Oral Answers to Questions—

Starred Questions Nos. 820, 822, to 828 and 830 to 837. 5 s : 6339—77
Written Answers to Questions—

Starred Questions Nos. 821, 829, and 838 w 347. » . . 4 6377—85

Unstarred Questions Nos. 2372 to 2436, 2438 to 2463 and 3463-A . . 6385—6447
Correction of answer to U.5.Q. No. 2164 dt. 3-9-62 . . . . . 6447
Obituary reference s . 2 g p . 6447
Calling Attention to Matter o{ Lrgcnt Pub]lc Imponance_..

Collision between Motor truck and light engine near Tunnerdeo . . . 644851
Papers lald on the Table 6451—57
Committee on Private Mcmbrrn‘ EiII« and Remlutiom..

Minutes . €457
Cummittee on Absence of Mcm‘bm from thc sittings of the House....

Minutes 6457
Committee on Petitions—

Minutes 3 . 645758
Discussion re: Flood situation : . 6458—6564
Motion re: Report of Scheduled Areas ind Schcdulcd Tnbcs Comrmssmn . 6464—6621
Half-an-Hour Discussion re: . : ! . " . . i " 6621—38
Daily Digest. 6639—48

No. 25.—Friday, Septembir 7, 1962/ Bhadra 16, 1884 (Saka®
Oral Answers to Question—

Starred Questions Nos. 848, 851 to B46, and B48 to 862 i ; 6649—86

Short Notice Questions Nos, 13and 14 . : : : : 6636—93
Written Answers to Questions—

Starred Questions Nos. 849, 850 857 and 863 to 574. ; ; . 6693—6703

Unstarred Qucsnom Nos, 2464 to :468 24;!0 to :534, 2¢26 to 2«17 and 1539

10 3548, . % 670356
* Calling Attention to Mmcrs of Urgmt Pubhc Im pcnance .

(1} Rerorted ban on itmport of art silk yvarn and consequent uncmploymem . £756—60

(a) Situation re: increase in Land revenue in U.P. . i ; ; . 6885-86
Re: Motion for adjournment " . " . ’ . ) . . 6760-61
Re: Expunction . . 6761—67
Papers laid on the Table . 6767-68, 6770—74
Re: Point of Order ' 6768—70

: M:nntcs of Parliamentary Commimcs—
| . Committee on Subordinate Legislation. 6774

2, Committee on Government Assurances 6774
Messages from Rajya Sabha . : . : 4 . 6774—76
President’s Assent to Bills - . ; : ; . : . ! 6776
Committee on Subordinate Legislation

First Report 6776
Estimates Committee—

First and Second Reports " 6777
Correction of answers to Starred Question 1\0! 1417 & 1626 6777—78

! Statement re: Commission of Enquity en Dumraon Accident 6778—79



iv

Statement re: Retention price 3 of pig iron and steel
Motion re: Joint Committee

Working Journaiists (Amendment) Blll.—-lmroduoed .
Motion re: Report of Scheduled Areas and Scheduled Tribes Comm;sslon
Comm ittee on Private Members’ Bills and Resolutions—

Eighth Report

Resolution re: Working conditions of research scholars and scientific workers

Resolution re: Ban on communal organisations
Half-an-Hour discussion re:

Advance for building Link Buildings
Daily Digest

Resume

CoLUMNS
677937
678793

679 5—6803
6803—60

6360

6861—8 4
6333

6907=26
G917—36
6937—36

N.B.—The Sign + marked above

the name of a member on questions which were orally

answered indicates that the question was actually asked on the floor of the House by that Member,



LOK SABHA DEBATES

5707
LOK SABHA

Tuesday, September, 4, 1962/Bhadra
13, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
MEMBER SWORN

Mr. Speaker: Secretary may call out
the name of the Member who has come
to make and subscribe the vath  or
affirmation under the Constitution.

Secretary: Shri N. G. Ranga:

Mr. Speaker: The Minister of Par-
liamentary Affairs may introducz the
Member to the House.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I have great pleasure in introduc-
ing to you and through you to the
Hcuse Shri N. G. Ranga who was
been returned to Lok  Sabha from
Chittoor constituency of Andhra Pra-
desh in the vacancy caused by the vac-
ation of seat of Shri M. Ananthas-
ayanam Ayyangar.

Shri N. G. Ranga—Chittoor.

5708

Extension of Tea Gardens

*767. Shri Rameshwar Tantia: Will
the Minister of Commerce and Industry
be pleased +to state:

(a) whether it is a fact that Gov-
ernment are considering to allcw ex-
tension of tea gardens; and

(b) if so, on what terms and con-
ditions such extensions wil! be allow-
ed?

The Minister of Inlernational Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). A statement is laid on the Table
of the House.

STATEMENT

Government have never restricted
the establishment andjor extension of
tea gardens. In the context of the
production targets of 900 million ]bs.
for the end of the Third Plan perlod
for the tea industry, the iea Planting
Rules, governing grant of permission
for extension of the tea cultivation
have been further liberaiised so as to
bring about an increase in production
of tea. The provision under the Rules
as obtaining today and as proposzed to
be amended js furnished below:—

Permissible acreage of estates at Present ceiling for ions Proposed ceiling for
the commencement of each extensions
five year period
Gpw 10 hectares 40% of the area 10 hectares
Above 10 but not exceeding 60 hectares 40% of the araea 100%
Above 60 but not exceeding 200 hecta - 259 upto 120 hectares - 60 heatares
res. 15% of the area above 120
but not exceeding 200 hec-
tares,
JAbove 200 hectares . 15% 30% of the permis-

sible.

1748 (Ai) LSD—1.
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Shri Rameshwar Tantla: May I know
whether the Government is consider-
ing to introduce a compulsory exten-
sion scheme of the present gardens
where land is available?

Shri Manubhaj Shah: Compulsory
extension is not necessary. But voiun-
tarily we have allowed every garden
to expand as per the formula. If any
particular garden wants to expand
more than that, we shall be prepared
to consider the case.

Shri Rameshwar Tantia: May 1
know whether the plantation loan
has been finalised and, if so, what has
been the response - from ihe planters
and what are the terms and conditions
under which such loans will be given?

Shri Manpubhai Shah: Plantation
loans scheme has been finalised, but
the hon. Member wiil be glad to know
that in the last few months more than
Rs. 4 crores under the replantation
loans, extension loans as well as hire
purchagse schemes have been granted
to the tea industry.

Shri Ramanathan Chettiar: May 1
know what is the amount zllotted for
new plantation?

Shri Manubhai Shah: The monies
have not been given specifically, be-
cause extension, really speaking, means
new plantation or replantation. Both
go hand in hand, and there is no se-
parate classification maintaineq for the
two.

Shri P. C. Borooah: May I know
whether the Government is aware of
the fact that there are smaller unec-
onomic gardens which are suffering
for want of land; if 0, whether the
Government has any proposal to ask
the State Government to s2e thar such
uneconomic gardens are settled with
the waste lands where they ave avail-
able?

Shri Manuobhai Shah: If the hon.
Member is referring to the gaestion
of conselidation of holdings, I may
say that that has not been cuntemplat-
ed. Whatever agricultural consulida-
tion is there can very well b applied
and taken advantage of. As such, whay
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we are trying to do is to sce that
wherever the gardens are small more
favourable terms for loan assistance
are being given.

Shri Abdul Ghani Goni: May 1
know whether any survey was con-
ducted recently in the State of
Jammu and Kashmir to find out the
possibility of replantation; if su, what
recommendations have been mide by
that survey team?

Shri Manubhai Shah; They have
given their recommendations jr. their
Economic Survey. Like all surveys,
it is rather on the more vagus side.
But if proposals come up in the actual
manner from planters interested 1n
tea expansion in Kashmir, we shall
give them a special priority.

Shri A. N. Vidyalankar: May I know
whether Government has conducted
any survey with regard to these areas
where extension can be possible”

Shri Manubhai Shah: No su-vey is
necessary, because the planicrs know
it. There has been the report of the
Plantation Commission. The Jdemands
have been steadily coming up. What
is more necessary is. if I mav draw
the attention of the Ilouse, the ques-
tion of raising the productivity per
acre rather than all the time geing in
for more extension.

Shri Bhagwat Jha Azad: Since the
tea planters very often complain that
the rost of production compare un-
favourably in the world market, do
Gnvernment propose ‘o have any ad-
vire or recommendation before they
allow them the voluntary cxtension?

Shri Manubhai Shah: This matter
has been very carefully gone into and
the planters and the Tea Board have
been allowing very liberal use of
synthetic fertilizers. As a matter of
fact, their full requirements have
been met this year., Also, thev are
now resorting to what is called artifi-
cial  irrigation for which  another
amount of about Rs. 3 crores to 4
crores is being considered.

Shri Kunhan: May I know whether
the Kerala Governmant has asked for
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any financial assistance from the Cen-
tral Government for expansion of the
tea gardens in Kerala?

Shri Manubhai Shah: The State Gov-
ernment does not come info the piclure.
The Kerala planters are represented
and they take advantage of the
schemes—UPASI ang th= Kerala plan-
ters.

Bund on River Gandak

*768. Shri Surendra Pal Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that an ap-
proach was made by ihe Central Gov-
ernment on behalf of the State of U.P.
to the Government of Nepal seeking
latter's permission for the construction
of a Bund by the State of U.P. to save
a large area of Gorakhpur distriet
from being floodeq by the waters of
the river Gandak; and

(b) if so, what were Nepal Govern-
ment's reactions to this proposal?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) Yes, Sir. The proposal
for an eight-mile 'ong bund—known
as Nepal bund—was mooted in 1954.
The scheme ig now a part of the
Gandak Project. The Government of
Nepal were approached in April this
year for permission for the conitruc-
tion of this bund.

(b) The Government of Nepal gen-
erally welcomed the proposal snd gave
Permission for detailed survey of the
bund area. They have instructed the
District authorities to give such assist-
ance and help as the Indian survey
team may require in connection with
their work.

Shri Surendra Pa] Singh: May 1
know when will the construction work
be taken up?

Shrimati Lakshmi Menon: The work
will be taken up after the current
flood season.

Pandit D. N. Tiwary: If this bund
has become a part of the Gandak
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Project what is the necessity for ask-
ing for fresh permission and fresh
survey, especially when the Gandak
scheme has been surveyed in detail?

Shrimati Lakshmi Menon: This
special bund does not form part of our
territory. It is within Nepal territory.
Therefore, we have to get fresh per-
mission of the Nepal Government. It
alsg needs acquisition of land from
Nepal Government

=t Wed A S e A &
frafor % qgy fAf <ot T &
T Zoifraet Y qurer § frware w1
fear AT 91 | & T IHAT ARAT
f 7 wa feafa ¥ gure gur & At
w7 GHT F1E HSET W ®Y STIRT
e P

Shrimati Lakshmi Menon: The hon.
Member is not quite correct. They
were not arrested. They weie stopped
from going in because they did not
have proper identification papers.

Shri Simhasan Singh: Governumnent
have stated that the Nepal Government
have given permission for bunding.
Was this permission given long before
the flood arose or just now after ihe
flood has arisen?

Shrimati Lakshmi Menon: The whole
matter was placed before the sxperts’
committee which met on April Yth
and 10th this year. Now the proper
survey wil] be made end according to
the recommendations the work wouid
be starte.d,

Mr. Speaker: When -was the permis-
sion given?

Shrimati Lakshmi Menon: Very re-
cently, after the King's visit to
India

ot fawmy wom@ ;. § g «QrAew
STEET § 6 €9 Ty ®) AT # fead
fex =it oi¥ vy oW A fefewy
¥ wr A Y QFr AT gGH7 |
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Shrimati Lakshmi Menon: I have
pointed out that the work will be
undertaken after Lhe current flood
#eason.

Trade with West Asian Countries

+
770, [ Shri Yashpal Singh:
1 Shri Ram Ratan Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
for expanding trade with West Asian
countries; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce aud In-
dustry (Shri Manubhai Shah): (a) and
(b). Expansion of trade with West
Asia is continously under review and
all possible measures as would ex-
pand trade with all these countries
are being taken including the con-
clusion of trade agreements|arrange-
ments with each of these countries.

A statement showing some of the
steps which have either already been
taken or are proposed to be taken in
order to promote exports is laid on the
Table of the House.

STATEMENT
Steps for Expanding Exports

1. Constant review of trade sgree-
ment farrangements.

2. Show-rooms, exhibitions and
fairs, tea nooks, and vans to popular-
ise Indian goods.

3. Sending our tradz delegations
abroad or inviting such foreign deole-
gations to India.

4. Priority in allotinent of foreign
exchange for raw materials for export
goods.

5. Simplification and liberalisation of
export promotion schemes involving
gr?nt of import licences for raw mat-
erials, components and machinery.

6. Promoting the establishment of a

large number of Export Houses and
international trading firms.
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7. Enlargement of the role of the
State Trading Corporation and Ex-
port Promotion Councils.

8. Consideration of measures for
reduction in cost structure of major
export industries and export commodi-
ties.

9. Modernisation of industries by
including import of capital goods ard
equipment as an entitlement in every
export promotion scheme.

10. Refund of customs and  excise
duty as drawbacks on exported goods.

11. Income-tax reliaf to exporters
announced in the last budget.

12, Intensification of activities like
market surveys and product display.

13. Easier availability of indigenous
raw materials for manufacture tor
export.

14. Liberalised ang expanded finan-
cial and credit facilities to exporters
is being provided. Export Ilisk In-
surance Corporation is giving more
and more liberal facilities.  Furinher
steps to make credit cheaper for ex-
ports are being considered.

15. Establishment of an effective ;ys-
tem of Quality Control, grading and
preshipment inspection. A *“Quality
Control and Inspection Advisory Coun-
c¢il' has been already constituted.

16. Priority in movement and con-
cessional railway and ocean freight
ratec on goods for export. Priority
for 1. .vement for exports by railways
has been accorded and wagons will be
marked ‘for export’ which will 1eceive
priority movement.

17. Director of Incentive Directrr of
Movements and Director of Quality
Control have meen appointed as full-
time officers. Simplification of pro-
cedures for grant of export promotion
entitlement has been imiroduced. A
Director of Production is being ap-
pointed who will have commodity offi- "
cers under him to continously look
after the progress of production pro-
grammes of important export com-
modities,
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18. All export promotion schemes
have been put on a permanent basis.

19. The scheme of Export Houses hag
been simplified.

20, Export Assistance to smal} Indus-
tries, “EASI" is being implemented in
order to help the small units to  con-
tribute to exports.

| o e feg : F ag w9
ORI T® a<g H wwiEdr @
{fe ag wT@ & 19 SO
¥re &m ?

Shri Manubhai Shah: The hen.
Member may wait for some time.

Shri Hari Vishnu Kamath: Is there
any truth in press reports to the effect
that Jordan has initiated a move Te-
cently, in June or July last, for the
establishment of an Arab Common
Market and, if so, what wil! be the
repercussions of that move on India’s
trade with West Asian countries?

Shri Manuobhai Shah: These are pro-
posals of a varied nature fom differ-
ent countries, not confined to Jordon
alone. These are vague ideas. No
concrete steps have Leen taken or
resolutions passed.

Shri Hari Vishnu Kamath: It may
be vague but I want to know whether
the press reports are correct or not.

Mr. Speaker: It would be hypotheti-
cal ag to what would be its effect on
our trade in West Asian countries when
they unite.

Shri Indarjit Gupta: May I know
with which West Asian countries we

have already concluded trade agree-
ments? It

Shri Manubhai Shah: With most of

them—Iraq, Iran, Jordan, and Afghan-
istan. :

Shri Daji: May 1 know whether any
step 1o follow up the cpening in this
direction was taken at the Cairo
Conference?

BHADRA 13, 1884 (SAKA)

Oral Answers 5716

Shri Manupbhai Bhah. That is ex-
actly one of the things that we have
done. We do feel that the potentiali-
ties of expanding our exports in the
Persian Gulf countries is sizeable. So,
we are strengthening our Commercial
Attaches there. We are going to have
more offices opened in that region by
the Indian exporters and we are also
taking various other steps I have
mentioned in the statement.

Shri Narendra Singh Mahida: May I
know what is the proportion of our ex-
port and import trade with the West
Asian countries? Is it fifty-fifty or
something more or something less?

Shri Manubhai Shah: The proportion
can be worked out. The amounts in-
volved are about Rs. 100 crores to
Rs. 105 crores—the totality of imports

and exports.

Shri T. Abdul Wahid: May I know
whether there is any proposa] to estab-
lish offices of the State Trading Cor-
poration in jmportant Wes: Asian coun-
tries? .

Shri Manubhai Shah: Mot precisely
of the State Trading Corporation, be-
cause these areas do not consume the
bulk of cargo which the STC deals
with. But we certainly want to open
and have opened some of our tea cen-
tres and trade centres and handicraft
centres in these areas.

Dr. M. S. Aney: May 1 know what
is the general pattern of the trade
agreements with Asian countries as
distinguished from the pattern of trade
agreements with Weastern countries?

Shri Manobhai Shah: The paitern
follows what .is called tne locational
base. That is in regard to countiries
which are producing mineral oils
which we need for four refineries—
crude mineral oils like petroleum—
those form the bulk of the imports
from those countries to India. Some
eountries produce certain kinds of
fruits like dates, etc., which due to
historical reasons, we have to import
in small quantities. What we expert
is textiles, some amount cf jute pro-
ducts, some tea and various other
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consumer products. Now we want to
launch upon the export of capital
goods.

fagre § & 4w & I6W

*gut. st G W AT e
aqn SO 99T 4g Sq & F
w3 1w

(w) ¥ ag 71 § f5 Leee-R
& fafrm T ¥ W @I A fagr
T T 12 GrE & A & g
Qo HTE §Y4 T Hged f&Har 41

(&) #n a7 oW qd &«
we & e ot ; AR

() a3 ¥ fegn Y wafy
¥ gr dwm & wawi & fao &0
wFIT gTq fagrT g av feadr
s fad 9 F7 FwE g ?

afrea @ SEm WA |
Iam W= (= wFE) 0 (F) A
(). =il wE SArEET X AT CH
faaTr @aT o= 9T T@T 9T g |

TerarTar

(%) W FORIT ¥ PREL-ER
& fasity af F g2 9w & It
& fasg & fou fagre @wwl
st €7 ¥ fo.by W Td
(R¢.53 @ ®o  WIEH I
3y. 83 " ®9G WY & ®7 )
ofg 79T & 97 |

(=) fagre s ¥ Famw
g froad geetR ¥ @R 4w ¥
FAW TT AT L. o5 WEH To @R
g

(7) wew gl A7 @2 4w
& gt & forg anfew ameTe 9T ofyr
wrdfza &Y 9T & 1§ wWreEw ey
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& arfew sgww, 9% frger ag &
w¥ |gra, 9 () 299, I F 9W
IqA FEA, WG G A B
®a1 & feqr wifz fafire ol &t
ST ¥ @ wTfFg iy & | 59 w9
qg a1 97 99 71 & fm 1a%3-13
¥ %% w wafw ¥ fagre
T & fag fFaefr @ mafes
il

[(a) to (c). A statemént giving the
informstion asked for is laid on the
Table of the House.

ST TEMENT

(a) During the fine .21 year 1961-62,
the Government of india had  pro-
visionally sanctioned a sum ..[ Rs. €0°75
lakhs (Rs. 24-82 lakh: as grants and
Rs. 35-93 lakhs 'az 'oans) to Bihar
Government for the development cof
Small Scale Industries,

(b) The Bihar Government have re-
ported an expenditure cof about
Rs. 53'08 lakhs for Small Scale Indus-
tries during the year 1961-62

(c) Allocations to State Govern-
ments for Small Scale Industries are
made on an annual basis, ‘iking into
account various factors, namely, State’s
Annual Programme, assistance  pro-
vided during the previous year, total
Plan outlay, resources at the Centre,
past performance of the State Govern-
ments, etc. It is not possible to say
at this stage what amounts wili be
allocateq to Bihar for the years 1962-
63 to 1965-66).]

=t v wr ;o=@ & fao oSt
udeRz fagrT g #1 o
& w9 9am ¥ fag, s 9wy fag
fagre gowrT ¥ 9@ ¥ @ g
A o & W TRy e Wt
goF T & 7

ot wrEe o a o Ere e
Q@ ¢ A LRRIRIW I AR @
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21 wTor QREN-SE ST & W
2 Wix tow e A 9 9 3, IEF
aR # qEr &1 e daW 9g R}
fos &< ara confamr wfwa A faey
o EE ¢ e & ww ¥
feawam 1 & AT I@H ST oA
frrmerar 8, 34T, & WA AT THIRAA

g 1

it dvie w1 ;AR wg T g
g Trq@arfe... ..

weAe WEA : WIY Ig T& AT
f& oY W19 i 3| Fr § gEF feg
fagre mavdz 7 1§ e g ferar
§ o< dew A w2 &
1 SR waw fram g e @x
| 9 98 a1 ¢ fF df 99 @A
F qATER Agl 9T AT AT §
gag FTF Ia4T AW FW

Shri Vishram Prasad: May I know
from the hon. Minister whether any
similar scheme is also there for the
eastern districts of U.P. for removing
the poverty there?

Mr. Speaker: That is not relevant
here.

Shri Bhagwat Jha Azad: DMay 1
know if any assessment has been made
as to how for this expenditure of Rs. 53
lakhs is commensurate with the pro-
duction in this field?

Shri Kanango: Yes, Sir. The pro-
duction figures are obtained from the
State Governmz=at i the production
figures are going up. To relate  a
particular investment in the particular
year is not easy. The cumlative
effect of past investments and  past
operations has got to be taken into
account. Therefore it will not be cor-
rect to relate any investment -elating
1o any production.

St fagfe faw : falt o
gt TRt Y o e (e
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& fag & ot @, wF qEOT W

T HAt ot ¥ awraw o wer € R
fagre & aga saver A @ 0 @

g T8 gNaT § fF 3@ guree &1

agrar g !

Shri Kanungo: Commensurate with
the availability of resources the eflort
always is to provide for the amount
which can be effectively spent by the
State Governments. These matters are
discussed by the Planning Commission.

Dandakaranya

*#772. Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased lo state:

(a) whether it is a fact that more
than 650 refugees who went to Mani-
pur and have to date received ncither
homestead plot, nor cultivable land,
have applied to go to Dandakaranya;

(b) whether it is a fact that they
have been refused to be taken to
Dandakaranya;

(¢) if so, why; and

(d) what alternative rehabilitation
they can get?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanns):
(a) to (d). These are unsponsored dis-
placed persons most of whom had mig-
rated to Manipur many ycars ago.
They have been carrying on their hive-
lihood so long without any aid - {from
Government and could not be con-
sidered for rehabilitation benefits after
the lapse of all these yvears.

Shrimati Rena Chakravartty: Is it
not a fact that these refugees have
been applying for benefits long before
the closure of the department in
Manipur itself and even at the time of
the closure they had made many re-
quests to Governmani? Why are they
now being excluded from being con-
sidered as refugees who are within the
residuary problem?

Shri Mehr Chand Khanna: The total
number of refuges who came to Mani-
pur is roundabout 2,000. I have beem
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there myself and I have looked :into
the problem on the spot. The rehab-
ilitation of those families, according to
me, has been properly implemented
and completed. This department was
closed in Manipur in about 1957, that
is, five years ago and we arz not
taking into consideration any unspon-
sored family that might have come
earlier or afterwards for the purpoee
of rehabilitation.

Shrimati Renu Chakravartty: These
families are not unsponsored families.
1 do not know what the rieaning of
‘unsponsored family' is. But since they
are refugees and have asked f{or re-
habilitation benefits and since even
today they have not received an inch
of homestead land or plot, why can
they not be taken to Dandakaranya
at least if no land can be given to
them in Manipur?

Shri Mehr Chand Khanna: Un-
sponsoreqd families are those which are
not sponsored for the purpose of mig-
ration. The second thing is that they
have not applied for any rehabilitation
benefit. The question now asked is not
about their rehabilitation in Manipur
but whether these families can b2 sent
te Dandakaranya for rehabilitation.
My reply is in the negative for the
obvious reason that we have opened
Dandakaranya only for displaced per-
sons who are in camps in West Bengal.

st aqave fag : T oqg w9
f& 5@ Afafers odfor ¢dr § o7
AR § fF 7 feaeaes oeaw 39T
o 7 A1d 7 adf =2 7§ ?

St §ET AT WA : WX WG FH
MRS E qi R A 6T Fg g S
HTTH ATTE F AT Z7 g A

Shri H. P. Chatterjee: Is it a fact
that these refugees repeatedly asked
for homestead land and land for culti-
vation but they have not been pro-
vided with that? Now, on top of that
how does the Government say that they
wil] not be settled in Dandakaranya?
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Mr. Speaker; That will be an argu-
ment.

Shri H. P. Chatterjee: It is a fact that
they have asked for it. I know it. It
is from my personal knowledge that 1
say that they have asked for land and
rehabilitation grants but they have not
been provided with that.

Mr, Speaker: Can it be said here
that the hon. Minister's gtatement is
wrong? If he can provide me with
some proof, I wil] send it on to the
hon. Minister and ask him as to why
that statement was made. But when
the hon., Minister make a statement
here we have to accept it

Shri H. P. Chatterjee: It is within
my personal knowledge. I know tnat
these people have come a; refugees.

Mr. Speaker: If he can convince me
that he has some proof, certainly ¥
will ask the hon. Minister to explain
it. )

Shri Narendra Singh Mahida: May
1 know whether there is any room for
further refugees in Dandakaranya and,
if there is, how many more refugees
can be put there?

Mr. Speaker: We are not discussing
Dandakaranya today.

Shrimati Renu Chakravarity: May I
know whether Government proposes to
give rehabilitation benefits to any of
the 650 refugees who are proved to be
bona fide refugees who have come over
and fulfil all the rules which enable
them to get benefit? Whether it is
given in Manipur or in Dandakaranya
or in any place, we have no quarrel
with that.

Shri Mehr Chand Khanna; Rehabili-
tation cannot be a continuing process.
These gentlemsn nave been there in
Manipur for the last fifteen years and
have been able to look after them-
selves. We are not going to change
that after fifteen years and give them
rehabilitation.
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Import and Export Policy

+
eqys, / Shri Ajit Prasad Jain:
\ Shri Dhaon:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have taken
any decision on the recommendaiions
of the Import and Export Policy Com-
mittee to the effect that a high powered
committee may be appointed to work
out an integrated import and export
policy for the whole economy, name-
ly, the defence industries and other
industries; and

(b) if so, what is the decision?

The Minister of Internationq] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). Yes, Sir. The Economic Com-
mittee of Secretaries and the Economic
Committee of the Cabinet consider all
these matters of policy for an integrat-
ed approach to the impor: and export
problems of the country. No other
new Committee is contemplated. De-
fence industries are separately look-
ed after by the Defence Committee of
the Cabinet. Overall picture of im-
ports and exports of the country in-
cluding that of the Defence industries
is considered by these two committees,

Shri A, P. Jain: Is there any
machinery at the moment, ad hoc or
otherwise, which co-ordinates exports
from the Defence industries and
other industries?

Shri Manubhai Shah: The contribu-
tion of Defence industries to export
is not of a very considerable order.
We do have, not ad hoc commit-
tee, but frequeni meetings. Only last
week, we had a meeting of the senior
officials of the Defence Ministry to

see what larger contribution they can
make,

Shri A. P. Jain: What were the
principal reasons which induced the
Committee of Secretarias to reject
this proposal?

-
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Shri Manubhai Shah: No. The pro-
posal, in a sense, was that the Rama-
swami Mudaliar committee thought
that perhaps a high power comnmittee
would be able to do the work better.
In actual functioning we find that the
Economic committee of the Secre-
taries which is more concerned with
all the aspects of the economy and
the Economic Committee of the
Cabinet which deals with practically
every aspect is better knowledgeable
and better equipped and more in.
touch with the problems of overall
economy including imports and ex-
ports and therefore no mew commit-
tee is contemplated.

Shri Sham Lal Saraf: May I know
if the Mudaliar committee was asked'
to report on the way in which eco-
nomic matters are tackled in the
FEconomic sub-committee or it wag

given a separate subject to  report
upon?

Shri Manubhai Shah: The commit—
tee's terms of reference are well
known to the country. The Govern-
ment resolution and the report—both
were placed on the Table of the
House. It was a specific committee
for a specific task.

Ht Ao o fgEdt @ S fF
ORI ¥ qITATI 6 959 § qawdr
t, TowT w1 Ay A ErifE ge-
e Iarl F1 agET 17 aTfE i
72 #fFa frafa ST 57 § waswe
gur #ew g § fF gemgw A
ET g WA | ¥ 5§ 9ew
afafa & g amw o fa=re e &,
I goY & AfF 7 ST T AqeA
i fear & 7

oY wwté g OEY ar
1 3 foqume wft € 9w @
AT F 9T FE T gRT & WK
Yo 9TAE FT FHT TTET 9T AT
g, T ot aa ad & &few
foor d@r FoWT F 9w §
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B THRAT w1, IW ¥ A g9 fera
gt srfEe & fggma & fem oar
1§ W EEd &t ST
2 argan g f g WX @ Iawn §
1 @ T AT 5 93T 41 §, I9
% WE 99 § W § ¥ 7 fwar
ST OWT R

Shri Rameshwar Tantia: May I
know when the committee's recom-
mendation for the establishment ot
an import export stabilisation fund
-will be implemented?

Shri Manubhai Shah: Very soon.

Shri A. P. Jain: Policy and it: im-
plementation are two separate things.
The Mudaliar Committee made a re-
commendation for workinz out an
integrated policy. Is it the impiica-
tion of the Minister that the commit-
tee of Secretaries is also laying down
the policy and also implementing it?

Shri Manubhai Shah: The point is
that for implementation, the different
Ministries are concerned. The foreign
exchange budget and allotments are
constantly reviewed. We need not
believe that every consideration or
every recommendation of the Muda-
liar Committee is the last word on
these matters. That was one of the
suggestions. We applied our best
mind to it. We find that a separate
high power committee is no substitute
for an integrated approach to these
problems by all the Ministries of the
Government of India.

Shri Harish Chandra Mathur: Is it
mittee as well as the Ministrial com-
mittee as well as the Ministerial com-
mittee was already there and may I
know whether the Mudaliar commit-
tee has considered the existence of
this committee and still recommend-
ed another committee and if so, what
were the grounds which were urged
by them?

Shri Mamubhai Shah: The report is
available. They would not know all
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the functioning and the internal work-
ing of every committee of the Gov-
ernment including the working of the
Economic committee of the Cabinet
Naturally, they thought that this is
a good suggestion that another high
power committee might again evolve
some other solution. This is what
happens in many other commitiees.
We locked into all these aspects.

The Minister for Commerce and In-
dustry (Shri K. C. Reddy): I would
like to add that the context in which
this recommendation was made by
the Mudallar Committee was because
of the fact that they could not et
seized of the question of the export
of the fact that they could not get
dustries. The Ramaswamy Mudaliar
committee dealt with other industries.
So, they said that another commit-
tee might take note of the products
of the Defence industries also and
see what defence products could be
exported. So they suggested the set-
ting up of a new committee of the
kind that is now being discussed,

Mr. Speaker: Next question.

Shri Morarka: The hon. Minister
has explained the circumstances
under which the Mudaliar Commit-
tee’s recommendation was made, ie.
it was especially for the defence in-
dustries that they had suggested the
appointment of a committee. May 1
know what steps Government have
taken in the matter?

Shri K. C. Reddy: The committee
of Secretaries, to whickh my hon.
colleague has referred, will deal with
it.

Kaslunir

Shri Hem Barua:
Bhri P. K. Deo:
Shri Narendra Singh Mahida:
Shri Bata Singh:
| Shri Kajrolkar:
( Shri Shree Narayan Das:
Will the Prime Minister be pleased
to state:

(a) what further move if any has
been made by Pakistan regarding the

[Shrl Hmsh Chandra Mathur:
*176. {
|
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Kashmir problem since the matter was
discussed in Security Council; and

(b) whether any initiative has been
teken by the Government of India
in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) Government have no in-
formation on the subject.

(b) As the State of Jamma and
Kashmir is Indian Union territory,
Government do not have to take any
initiative in the matter, except for
vacation of Pakistan aggression which
it is Government's policy to bring
about by peaceful methods.

Shri Harish Chandra Mathor: It
has been reported that the President
of Pakistan is  visiting the U.S.A.
again to further the interests of Pa-
kistan on this problem, and also to
have certain additional supersonic air-
craft for the solution of the Kashmir
problem. May I know whether any
note has been taken of this matter,
and what Government's reaction is
thereto?

The Prime Minister and Minister of
External Affairs and  Minisier of
Atomic Energy (Shri Jawaharlal
Nehru): The hon. Member is asking
me questions which should properly
be put to the Pakistan Government,
How am I reply to them?

Shri Harish Chandra  Mathor: 1
want to know whether the Prime
Minister has taken note of the re-
ports to this effect which have appear-
ed in the newspapers.

Shri Jawaharlal Nehru: I have seen
some reports in the newspapers about
it. As for what we do about it, it
depends on  circumstances. Our
Ambassador is there, trying to put
whatever we have to say to  the
Government there and to the public.

Shri Harish Chandra Mathur: The
hon, Deputy Minister has stated that
we propose to take up the Kashmir
question only to the extent of the
vacation of the aggression. May [
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know whether during all these ten
years, any initiative has been takgn
by our Government for this parti-
cular purpose, namely the vacation of
the aggression, or we have only moved
when Pakistan has moved in the
matter?

Shri Jawaharlal Nehru: During
these ten years, the matter has re-
peatedly come up before the U.N.
Security Council, and we have said
all that we had to say. I do not know
it the hon. Member refers to  any
military action that we have taken.
Our general policy is not to take
any military action but to try to solve
it by peaceful methods. Of course, we
have to take military action, when
any further aggression takes place
from their part.

Shri Hem Barua: In view of the
fact that the U.S.A, has stood the test
of Pakistan's loyalty very well, as
demonstrated during the discussion on
the Kashmir situation in the Security
Council, may.I know whether that
has led to any rupture of Indo-US
relations as expected by Pakistan?

Shri Jawaharlal Nehru: No, there
has been no rupture in Indo-US re-
lations, and there has been no rupture
intended.

Shri Hem Barua: Pakistan intended
a rupture. That was why I asked
whether there has been any rupture
as expected by Pakistan.

Mr. Speaker: Order, order. Now,
Shri Narendra Singh Mahida.

Shri Narendra Singh Mahida: May
I know whether the attention of the
Prime Minister has been drawn to a
press report to the effect that Admiral
Nimitz hag stated in the U.5.A, that
as long as Pandit Jawaharlal Nehru
or Shri Jawaharlal Nehru is  alive,
this question would not be solved?

Mr. Speaker: What does the hon.
Member want to know?

Shri Narendra Singh Mahida: He
must give a clarification.

Shri Raghumath Singh: In Pakistan
they have said like this.
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Shri Indrajit Gupta: May 1 know
whether Government have taken
serious notice of the revelations made
a few days ago in the report of the
delegate of Ceylon to the UN which
apparently leaked out, to the effect
that there is a new move afoot by
Pakistan to prevail upon the USA to
support  Pakistan's occupation of
Kashmir as a price for Pakistan's
continued membership of the CENTO,
and if that has been taken serious
notice of, may I know whether our
Government have made any repre-
sentation on this basis to the US Gov-

ernment or to Pakistan to clear this
up? -
Shri Jawaharlal Nehru: We saw a
report in the Press of that so-called
leakage the hon. Member refers to.
We did not think it was necessary
for us to make any representation to
the US Government on the subject.

Shri Hari Vishnu Kamaih: Is 1t not
a fact that Pakistan has o{ten exploit-
ed the provisions of article 370 of the
Constitution ag a lever for propa-
ganda that Kashmir is a separate
entity from the rest of the Indian
Union? If so, what steps have been
taken or are being taken by the Gov-
ernment of India to abrogate article
370 so as to integrate Kashmir more

fully with the rest of the Indian
Union?

Mr. Speaker: It is a suggestion for
action.

Shri Harl Vishnu Xamath: On a
point of order and procedure. I ask-
ed what steps have been taken.

Mr. Bpeaker: For abrogation of
article 370.

Shri Hari Vishnu Kamath: Wkat
steps have been taken?

Mr. Speaker: That iz a suggestion
that it should be abrogated.

Shri Hari Vishnu Kamath: Have
any steps been taken?

Mr. Speaker: He should reconcile
himself to what I have said
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Bhri Hari Vishnu EKamath: You
should be more considerate and more
reasonable—a little more.

Mr, Speaker: I might repeat that
very same appeal and address it to
the hon. Member.

Shri Harish Chandra Mathur: Sub-
sequent to this discussion in the
Security Council, our High Commis-
sioner in UK is reported to hawve scen
the Irish Government, and the Prime
Minister is also réported to have writ-
ten to the President of USA. May 1
know what were the points taken up
and what are the reactions of the Pre-
sident, and the Government of Ireland?

Shri Jawaharlal Nehru: Our High
Commissioner in the UK is also our
Ambassador to the Government of
Ireland. Surely, the hon. Member
did not expect me to disclose the
Ambassador’s confidential talks with
the Government to which he is ac-
credimd. Naturally, it is expecled
that he explained our position

Shri Tyagi: At what stage does the
question of Kashmir stand in the UNO
at present, and what action, if eny,
are the Government takirg to expe-
dite their final decision?

Shri Jawaharlal Nehru: I do not
quite understand the hon. Member.
What steps we have taken to expe-
dite our final decision?

Shri Tyagl: The UNO's final deci-
sion. After all, how long is it to re-
main pending? What steps are Gov-
ernment taking to get the decision
expedited?

Shri Jawaharlal Nehrn: The last
time it went t6 the UN Security
Council, the result is well known to
the hon. Member and to the House.
Since then, no step has been taken to
our knowledge, by the Pakistan Gov-
ernment to bring it afresh there; and
we have no intention of bringing that
particular matter before the United
Nations, in that forum.

Shri Tyagi: My question has not
been answered.
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Mr. Speaker: It has been answered.
The Government has said that Pakis-
tan has tried and what the result
was is known to the Member. Our
Government is not prepared or is not
anxivus to take any action in that
matter to initiate it or do something.

Shri Tyagi: Do 1 take it that our
Government is not anxious to get the
matter expedited?

Mr. Speaker: What matter expedit-
ed? There is nothing before the
United Nations.

_ Shri Tyagi: We have filed a case
and it is there for their final deci-
sion. Are we doing anything to get
it expedited?

Shri Jawaharlal Nehru: There is no
question of getting it expedited. It
has been repeatedly there. The hon.
Member seems to suggest that we
ought to take some steps to bring it
up there. We do not propose to do s0
there.

w#ag w1 wrdagr W fg=t @ wwrow

Fgu. |t WS THA: T I
YT ST qAT TF FATT KT FI FLA
fF :

(F) 7@ 7z @ ¢ 5 @@ o
wEEE w1 arow g § gwemEft
T ¥ feed-wndt Tyt § & s
Fa w3 F1 fae=m fear mar §

(@) afz g, @t 7 faesa femr
wraTT a7 faar @ g #IT

(m) =g freww @ @y fear
W ¢
W SN WATAT § FIAAY
(st 7w A) : () W (F).
oz A FEEEr & ader = #
W, (ee W wEd, eRt v =
F GWT F G F, 1245 F AL
A @ 3, W ag e Ay A
ZAE ¥ wemEnl ¥ oad FEt o
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fei 7 @ I A% F §F FE &
arr o %t st & 1 37 Frewwe 3 A
¥ #r§ drAr wgf frar mar

() =arm 7€ 3597 1

[(a) and (b). Hindi reviews of the
proceedings of Parliament are being
broadcast since 1956, except for a
time between  August 1959 and
February 1961, and are relayed by all
Stations of All India Radio in the
Hindi region and. by some Staticns in
the non-Hindi region. No new deci-
sion has been taken in regard to these
broadcasts.

(c) Does not arise.]

W AT F §F ATAAT TTEAT
g % dagdrar & vvw ¥ 91 4
s f&T we ¥ ag wiz wdr fra-
foFq &l & fFg wry 7

=t T A1q 5 O & fum
At & uz arewwe fon w5, 9g &
IHIRETR, qEAT, T, WY, 999,

oY W 2EA ¢ 7T 93 Wiy
& qree A g )

=t T AW : AZHIERE, TERT AT
TR |

YW A 2§ TF ST ATgar
g fv z0 o for &1 & saay snfaa
farar o <er &, 3% wiafaa s i
v Ay Ay & ¥ sE fAq
Tt § ¥ SR g ?

ot TR At : oY A, Tt it wrf
ROT AEY WG R

Wt wo &ro fy&dt : ¥ g AT
wrgaT g fF s # e Afw §
w gy & ggar of@dw @ S Ay
TAIN G, JEwT R T g ?
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St WETTET mret ¢ O G
Traey 3 i} 7ol wgreg 7 9O fam,
g ¥ TER wWieh ¥ wfed @ g
AT & W o gmw fh A omang
T IS WA fHav sAv &, s
ferdr % wriard f=dr B a2 ?

st o A =i o s 3 Sy
T3t # FTETE ARTRE R § IEF
fad wo wrio We & FARIX w@r
SHE @Y § 91 Ao TEEE # qE
9T 97 FTHAY AT FLT 5

=t TR WIER ¢ A WA 1
EAC 1

qeay WERA ¢ WA F3r fF oA
Y TEF IWT AR § feAr omEr &
=T a7 saET a9AT 49 § fer # ok
a7 ¥4 & fF 74 3% foedfaa =7
# o ag feedy ® ¥ o § dwe AR
FHF! ATFEE FTT ¢ |

1 WRTFETT qTEAT : SRiT a8 et
FELATAATTE W)

W WEE® : A a7 Ggr qRAT |
09 "W FEF |

ot R oA™Y ;. B9 *®@r o1 fF
o wrée MTo ¥ I FiTRfET TRl @Y
% qg awe i 7 Wi W B Y wiy
g A1 34% 91 grT A1 § 9% IR
9T 4% 98 FHA Ja F@ § AT
1 a1 areFre frar wrar &0

R WEEA : Tg STAAT e §
f w1 fawdt o wHedr darc Y ST §
TaaT awe gy ¥ 37 E 9% ARwe
g &, a1 3aF Sve AUt a d §
o guFT a9 e g WK A
HTTHITE E@AT & |

Shri Sham Nath: I have no know-
ledge about it, Sir.
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w1 R WY T : § g ST
=TeaT § o ufed wndt it 7 g
& & 98 wwToor w1 fr o, qER
Fe2t & 291 @Y oy s

ot aw Ara: S ag ¢ fF

S SR 719 WY O T WENAT-
T1g, TERT R quFe ¥ e amar
2 1 3T 3 o7 famm Faam o T &
fFR sk oI M s 2w & I
4y zaet e favar v

ot fangfer fox ;77 o7 WY RN &
f Eawmarz, FeFan, wEW AR AT
ey W Tl Y ARE sART ) At
& A T WEFIT AL T ASFEET FT
ST FA AT AT TEr 2 7

t WW A A7 g fE T aT
fa=mz farar w7 wFaT 80

Shri Shivaji Rao S. Deshmukh: May
I know whether the establishment of
a new relayimg station in the Parbhani
district of Maharashtra has got any-
thing to do with the relaying of Hindi
version of the Parliament proceedings?

Shri Sham Nath: That is 3 separate
question, Sir.

st vy feg @ TeEAr wee #
w7 F w9 a9 A\ g wmr wedr
FT g 1 2 fraere wefaal § oA,

waw ®{IW : FEIG F At F ar
faafa fasy grew & gai fovar a1 o

=1 Tge feag : I A ARY
¥ It § |are far ar |
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mw@m: FAFTH AT (b) if so, the reaction of the Gov-
T il ernment of India thereto and the:
L -‘ﬁg | T GIEL) FY 5T ¥ A action proposed to be taken in the
=t | matter?

ot fasm s F s 7T Ay The Deputy Minister in the Minis-

. try of External Affairs (Shri Dinesh:
& G ST i o fy Y g Singh): (a) No, Sir.

¥ w3 a r % o 3 N (b) The question does not arise
# ot Sl ¥ ATEETRE FH 7 A a4 ) ’
&W,q. g ? Mr. Speaker: Next question.

=it warare fag : 5w, = 7 s

o AT AT G Y A A H e
A ¥ ded g ofefaEd aafezaw qam faar @, 3fea ariiizdy

(feasibility) 2t Tet & s st Hem ra s R

SYITH EYAT § IS USSAFE FTAT gEAT WA AT : FIE AWATT T
g% a5 oy at 7 faA &2 7l gu 4, afad 47 d¥= 33 fomg
fear o a7 & fr - R & . faam |

AYT Y w2 § Tgt § oY T FHe ot o Fag : # ereT 1 # e
e A | T f amaE ST & AT qan

Mr, Speaker: Next gquestion.

st g fag : O o WA W WG ;AT FTE R

F5AT A1Ed 2T | 9% 997 3| @ A}

™
. FT FYE AAAIT HITET @I AL gAT |
‘:tamwglau.tg_ma‘rqm s &3 faelt #1 3f we1 @17 A 2,
= gfad &% faee fafezas qar faar
Indian Forces for West Irlan st gae feg : 99 A4 AT W
+ arar fifsrd
Shri Basamatari:
Shri D. C. Sharma: s wgtag @ o g fag
Shri Solanki: ' “
Shri Yashpal Simgh: Shri Hari Vishnu Kamath: 1 was.
J— i g:: :‘Eﬁ:‘“ G‘:m: standing here immediately, Sir.
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Shri Hari Vishman Kamath: Answer-
ing a question in the House on Lhe
27th of last month—about 10 days ago
—the Minister of State, Mrs. Lakshmi
Menon, said that “there is no proposal
that our army will be deployed in
“West Irian”. The Prime Minister im-
mediately speaking after her said that
“some officers have been withdrawn
—six or seven—from the Gaza unit,
I do not think from the Congo.” He
said, it may be they may withdr-w
.one or two officers, from the Congo
also. What is the position exactly?

Mr. Speaker: What has that got tc
«do with this?

Shri Hari Vishnu Kamath: This re-
Jates to West Irian.

Mr. Speaker: The
whether we are going to
:some troops.

question is
despatch

Shri Hari Vishnou Kamath: My ques-
tion on the 27th was whether our army
personnel will be deployed in West
Irian for U.N. purposes. Mrs. Menon
said, “there is no proposa] to deploy
our army in West Irian.” The Prime
Minister  said  immediately that
some officers may be deputed from
the Gaza unit or from the Congo umt
under the UN. to West Irian. Now
the answer gilven is that there is no
proposal at all to deploy any of our
army personnel in West Irian. Is that
the position?

Mr, Speaker: That is what has been
‘said now; there is no proposal to send
4roops to West Irian.

Shri Hari Vishnu Kamath: From
‘here. But will they withdraw our
troops from other places and send
‘them to West Irian?

The Prime Minister and Minister of
External Affairg and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
The question was whether India has
been asked to supply the bulk of the
troops for the UN, Security force to
‘be sent to West Irian. The answer is,
*““No, Sir.” We have not been asked to
-gend any troops at all. But the United
‘Nations have suggested sending some
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six officers Major, Captain, etc. from
the UNEF—Indian troops in other
placeg which are under the UN. com-
mand—about ha'f a dozen officers from
there to West Irian. It is up to them;
they are within the U.N, command, at
ihe present moment and we have
agreed.

Shri Hari Vishnu EKamath: Without
consulting us?

Mr. Speaker: They are under their
command.

Shri P. C. Borooah: May 1 know
under what precise terms and ccndi-
tions they are being sent to West
Irian?

Shri Jawaharlal Nehru: They il
go on the same terms and condi‘ios
as they are serving elsewhere, I
suppose.

Shrimati Renn Chakravartty: May
1 know whether it is not a fact that
before the troops which are under the
U.N. are sent for action anywhere
else, the concurrence of the Govern-
ment of the home country from where
the troops come is required and if so,
whether the Indian Government has
agreed to allow our officers working
with the U.N. to go to West Irian?

Shri Jawaharlal Nehru: Yes; we
were asked about it and we agreed.

Shri Hem Barua: In view of t-e
fact that the situation in the Congn
hag definitely improved, as
Mr. Tshombe has accepted the U.N.
Sedretary-General's  proposa] for a
federal system of government there,
may 1 know whether it is a fact that
Government propose to withdraw our
troops from there and divert them
to West Irian?

Shri Jawaharlal Nehru: The situa-
tion perhaps has improved somewhat,
though it is difficult to say about the
situation in the Congo. It is for he
U.N. to decided how long they require
the troops there. Naturally, we have
spome say in the matter, but we have
thus far made no such request. I
would repeat, there is no question of
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diverting any troops to West Iri.n.
They are just three or four, or six
altogether, relatively junior officers.
They asked whether we could send
them and we agreed.

Import of Sodium Nitrate

+
( Shri Subodh Hansda:
*780. { Shri S. C. Samanta:
| Shri B. K. Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that t.e
present import of Sodium Nitrate is
not enough to meet the country's de-
mand;

(by if so, what steps Government
are taking to meet the demand; and

(c) what is the total demand in the
country?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah): (a)
and (b). Our imports of sodium nit-
rate are sufficient to meet our present
requirements.

(¢) Around 25,000 tons per annunu

Shri Subodh Hansda: The hou. Mi-
nister stated that we are still import-
ing sodium nitrate. May 1 krow for
how long we propose to import this
sodium nitrate from outside and
whether any time limit has baen
fixed for stopping this impert by
making the country self-sufficient?

Shri Manubhai Shah: Well, Sir,
this is a natural product. It is not
produced synthetically. We are try-
ing to reduce this import. As I have
already answered, at on® stage we
were importing 40,000 to 45,000 tons,
and now we are importing only 25,000
tons. In Bihar and certain areas of
Uttar Pradesh more natural sodium
nitrate is now being produced. As
the indigenous production goes up,
we shall try to reduce our import of
sodium nitrate.
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Shri S. C. Samanta: May I know
whether any attempt has been made
to have substitutes for this sodium
nitrate?

Shri Manobhai Shah: Yes; by am-
monium sulphat and urea. As a mat-
ter of fact, there are two aspects of
the matter. One is that it is used in
fertilisers. There we are trying te
replace it by ammonium salt and nitro-
genous salt, as the hon. Member Iis
fully aware. Regarding the industrial
use, we are trying to produce chemi-
cal sodium nitrate and potassium
nitrate, and thereby we will be re-
placing the imported stuff by them.

Shri Bhagwat Jha Azad: May I know
what percentage of the present con-
sumption is being met by indigencus
production, and could the hon. Minis-
ter tell us by what time we can have
a substantial reduction in our import
of this stuff?

Shri Manubhai Shah: 33 per cent of
our demand is currently being met by
indigenous production and 67 per cent
by import. We hope that gradual sub-
stitution of sodium nitrate by ammo-
nium salt and urea would make us
self-sufficient wvery soon. But here,
Sir, I would like to draw the atten-
tion of the House to the fact  that
Chile, from whom we have to im-
port this traditional item, is a very
friendly countryv and some import,
therefore, becomes inescapable.

Shri Vishram Prasad: Everyvbody
knows that nitrate is very much re-
quired {or nitrogenous fertilisers, and
it is an every-day need for agricul-
tural development. May I know how
the Government is going to meet the
shortage eof Nitrate in the form of
nitrgenous fertilisers in this country?

Shri Manubhai Shah: This is a
much wider question. 1 have already
told the House that sodium nitrate by
no chance is a good fertiliser; on the
contrary, agricultural experts do not
want it.
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Trade and Ectnomic Representatives
of India Abroad

*781., Shrimati Sharda Mukerjee:
Will the Prime Minister be pleased
to state:

(a) the criterion for the choice of
Indian Trade and Economic repre-
sentatives overseas; and

(b) whether any special training
is given in economic and commercial
matters before such representatives
are posted overseas?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Commercial and
Economic posts in the Indian Missions
abroag are normally manned by the
Officers of Indian Foreign Service. An
effort is made to find Officers who
have served in commercial posts ab-
road or in the Ministry of Commerce
and Industry and possess the know-
ledge and experience necessary for
functioning in Commercial and Econo-
mic posts. In certain cases, non-IFC
Officers, who specialise in commercial
ang economic work, are also selected
on an ad hoc basis for such appoint-
ments,

(b) Officers are temporarily at-
tached for training and briefing with
the concerned departments of the
Ministry of Commerce and Industry
before proceeding on postings abroad,
the length of the attachment varying
with the previous experience of the
Officer and the type of post to which he
§s assigned. In the case of the newly re-
cruited IFS Officers, particular care
is taken that right from the time of
recruitment, the training and sub-
sequent pattern of postings of 3z se-
lected few of them is so designed as
to give them an opportunity to spe-
cialise ini commercial and economic
matters.

Shrimati Sharda Mukerjee: May I
know what attempt the Government
has made to streamline the staff of
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our trade missions abroad? For in-
stance, in this report, Shri Sivashan-
kar has mentioned that the India
Stores Department in Londop could
save about £50,000 annually if the
shipping and forwarding part of its
work could be given to shipping and
forwarding agents. There are certain
departments which are uneconomic
like this, Can we not do something
to  streamline the  departments
concerned?

The Minister of Works, Housing
ang Supply (Shri Mehr Chand
Ehanna): It concerns me, It iz un-
economical. There are two systems
of working—one in Washington and
the other in London. The Washing-
ton system is more economical to us
and we are trying to introduce the
same system in London. In fact, an
officer of mine has gone to London
He is here these days. After the
agreement between us and London
is signed we will be able to save
about £50,000 a year.

Reorganisation of Police Service im
Pondicherry

+

( Shri H. N, Mukerjee:
*784. / Shri Prabhat Ear:

| Shri Daji:

Will the Prime Minister be pleased
to state:

(a) whether the Police Service in
Pondicherry is being reorganised;

(b) how many ILP.S. men are there
in Pondicherry Police;

(c) whether the Inspector General
and Superintendent of Police of
Pondicherry are old French
appointees; and

(d) if so, what are their qualifi--
cations?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir.

(b) None.

{c) and (d). No, Sir, The post of
Superintendent of Police in Karikalk
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is, however, held by an officer of the
former French Government. He is
the senior-most officer among the
ex-French Government police officers
and has had 28 years' of service.

Shri H, N. Mukerjee: May I know
it the Government is not experienc-
ing some difficulty because these
police officers are not the kind of
officers we have in this country and
some of their activities lend them-
selve to allegations of nepotism and
that sort of thing?

Shri Dimesh Singh: No, Sir. After
the transfer, we are trying to bring
the police in the former French esta-
blishments in line with the Indian
police.

Shri H. N. Muokerjee: Could we
have some idea as to the kind of
people who are holding these wvery
high offices in the police establish-
ment there?

Shri Dinesh Singh: Most of these
posts—in fact, all of them except the
particular one I mentiored—are held
by officers of the Indian police who
are on deputation,

Shri Daji: May 1 know how long
it will take to completely Indianise
the police officers of this region?

Shri Dinesh Singh: It is Indianised.
This particular gentleman I mention-
ed, who was formerly of the French
police, is also an Indian,

Shri Nambiar: In view of the fact
that the population of Pondicherry
and other connected places is only 4
lakhs, is it necessary to hawve an
officer of the rank of Inspector-Gene-
ral of Police in such a small place?

Shri Dinesh Singh: The Inspector-
General of Police in Pondicherry is
of the rank of Superintendent of
India.
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Two Indian Nationals kidnapped by
Pakistanis

: +
( Shri Tridib Kumar _
Chaudhuri:
Shri S, M. Banerjee:
*785. { Shri P, K. Deo:
Shri H. P Chatterjee:
Shri Prakash Vir Shastri:
| Shri Dinen Bhattacharya:

Will the Prime Minister be pleas-
ed to refer to replies given to Star-
red Question No. 313 and Unstarred
Question No, 708 on the 14th Aug-
ust, 1962 and state:

(a) whether Government have been
able to secure any information re-
garding the whereabouts or the fate
of Shri Madan Bagchi, Assistant
Sub-Inspector of Police and Shri
Sasthi Charan Ghosh, member of the
West Bengal National Volunteer
Force who were over-powered and
forcibly kidnapped from Indian ter-
ritory by armeq Pakistani nationals
supporteq by East Pakistan Riflemen
while the two men were on patrol
duty at Deonapur, P. 5. Raghunathu-
ganj, District Murshidabad on the
22nd of July; and

(b) what efforts have been made
by Government to secure their early
release?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). A
reply has since been received by the
District Magistrate, Murshidabad
from the Deputy Commissioner
Rajshahi (East Pakistan), in which it
has been alleged that the two officers
were arrested by the Pakistan
border police, while on Pakistan
territory.

The matter is being pursued fur-
ther by the West Bengal Government
and by our Deputy High Commissioner
at Dacca.

Shri Tridib Kumar Chaudhuri: Are
the Government aware that these
two persons who are lodgeq in Raj-
shahi jail were put up for trial be-
fore g court in Rajshahi on 23rd
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August? Have they any information
to that effect?

Shrimati Lakshmi Menon: No, Sir.

Shri Tridib EKumar Chaudhari:
May I know if after the arrest of
these officers any attempt was made
by our Assistant High Commissioner
in Rajshahi, or our Deputy Hgh
Oemmissioner in Dacca tp meet them
and to find out how they have been
kept and what amenities are provid-
ed to them in prison?

Shrimati Lakshmi Menon: It is true
that these two officers were lodged
in Nawabganj civil jail in the dis-
trict of Rajshahi. The question of
granting monthly allowance to their
families is under the consideration of
the State Government. All attempts
are being made by our Deputy High
Commissioner in Dacca to see that
these people are kept well,

Shri Tridib Komar Chaundhari: Am
I to understand that the request of
the Deputy High Commissioner of
Dacca was refused by the Pakistan
Government?

Mr. Speaker: Was our Deputy
High Commissioner refused permis-
sion? That is his question.

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehrn):
1 do not know.

=t gErE e : fuw T ¥
Faq Wz A frward & ar
Tk 1A & fAalz & evasr 4
T oY, TAT THT TAE IfaEn  faafg
F1 ot ®1% orEaAT B A A AT
F1 % 2 A1 g Ay e g7
Shrimati Lakshmi Menon: I have
stated that the question of grant-
ing allowances.to their family is be-

ing considered by the State
Government.

Shri S. M. Banerjee: May I knu:w
whether it is a fact that recently in
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addition to these twp persons an-
other two persons were kidnapped by
the Pakistanis? May I also know
the total number of men who were
kidnapped from our side and who
are ip their custody?

Shrimati Lakshmi Menon: I want
separate notice for that.

Mr. Speaker: He wants to know the
total number in their custody.

Shri Jawaharlal Nehru: I think we
have stated that in reply to other
questions; but I cannot give it off-
hand.

Shri H. P, Chatterjee: May I know
whether it is a fact that such things
are normal affairs op, the border and
people are suffering very much? If
s0, what does the Government pro-
pose to do in the matter?

Shri Jawaharlal Nehru: 1 dg not
think I can answer that. Obviously,
the people must necessarily suffer
because of such undesirable attacks,
We are trying to meet the situation
on the border as far as can. Generally
speaking, the military are not em-
ployed there although the military
may be in charge as they are now.
The Bengal Government prefer to
deal with the border through their
own border Police. Lately, the mili-
tary took over; but even so the actu.
al persons employed, I believe, are
the border Police. But, I suppose, it
is open to them to use the military
too.

Shrimati Renu Chakravartty: This
ig a rather serious matter because
this is not only about the civiliana
but about the border police peo-
ple also who are patrolling the
border. Therefore I want to know
what our Government is doing in
order to get the release of these
riflemen who are really a part of the
border Police, Without that in future
border patrolling itself will become
difficult.

Shri Jawaharlal Nehra: Of course,
the Government is trying to do
everything through diplomatic and
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like channels. The Pakistan case 1s
that they trespasseq into Pakistan
territory and hence were arrested.

Shri Hem Barua: In view of the
fact that Pakistan kidnapped ten
Indian nationals from Indian terri-
tory during the period 1st January
to 30th June this year, what steps
have Government taken to get them
back because Pakistan has al] along
been treating our protests with open
contempt and derision? Do Govern-
ment propose to take any firm steps
by way of tightening security mea-
sures or by taking recourse to force
whenever the situation demands?

Shri Jawaharlal Nehru: I do not
quite understand what the hon.
Member has in mind when he says
‘firm steps’. But quite a number of
approaches have been made by our
representatives at every level.

Shri Hem Barua: I did not mean
that 1 said that our protests have
been treated with open contempt In
view of that, do Government propose
to take firm steps by way of tight-
ening security measures and by using
force, if necessary?

Shri Jawaharlal Nehru: As I un-
derstand it, the hon. Member means
forcible measures involving military
force, Military force can be used
and is used where such a thing hap-
pens. But after a thing has hap-
pened, where do you use military
force and how do you use it? Either
you use it by kidnapping their peo-
ple here and there....(Interruption).

Shrj Hem Barua: Are we to under-
stand that we have left.... (Interrup-
tion) even the vulnerable points of
the frontier undefended?

Can that be ans-
Shri Tridib Kumar

Mr, Speaker:
wered now?
Chaudhuri.

Shri Tridib Kumar Chaudhari:
May 1 know if there was a sugges-
tion from the West Bengal Govern-
ment when the late Dr, B. C. Roy
was living for the grant of additional
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funds from the Centre in order to
enable the West Benga! Government
to organise some kind of a specialis-
ed police force or border militia, like
the Assam Rifles or the East Pakis-
tan Rifles which Pakistan has on the
other side, and whether any decision
has been taken on that?

Shri Jawaharlal Nehru: I do not
remember this or any such request.
I may mention that many of these
incidents occur in areas about which
there is dispute. They even occur in
areas which have been decided and
over which control has not been
changed, but which in other ways
have been decided that it will
charge. As soon as firm boundary
lines are made, these will become
rarer.,

Mr, Speaker: The question-hour is
over. Short notice question. Shri
Shree Narayan Das.

SHorT NOTICE QUESTIONS

(Regarding §. N. @. No. 11)

Shri Hem Baroma: On a point of
order, about this short notice ques-
tion, I have to submit, there was a
Calling Attention Notice on this very
issue and the Prime Minister was
pleased to say that he did not or he
could not collect information by
them and that he was going to make
a statement on that motion. Now,
here is a short notice question. Are
we to understand that that motion
has been ruled out and this has been
introduced?

Mr. Speaker: I cannot say offhand
what happened to that. I will find
that out and enquire. The Member
is not present. Therefore, I cannot call
upon the Prime Minister to answer
this.

Shri Hem Barma: What about the
Prime Minister giving an assurance
that he is going to make a statement?
There was a Calling Attention mo-
tion on this.
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Shri Tyagi: A short notice ques-
tion is .decidedly better, because on
a short notice guestion, hon. Mem-
bers might put any supplementaries
while on a Statement, no further in-
formation could be elicited.

Mr, Speaker: Order, order. I do
not remember what actually happen-
ed to that, Now, he i asking that
the Prime Minister had given an as-
surance that he would make a state-
ment on this subject.

Shri Jawaharlal Nehru: On which
subject?

Mr. Speaker: Two Indian nationals
were killed when some  Nepalesa
forces trespassed into Indian territory
and fired on a hut.

Shri Jawaharla] Nehru: I am pre-
pared to read out the answer. 1
would have given if the question had
been put to me.

Shri Hem Barua: We had given 2
Calling Attention notice. On  that
day, he had no information with him.
There was also a good bit of argu-
ment, Then he said that he was pre-
pared to make a statement.

Mr. Speaker: That I will find out,
When the short notice question is
there, he should not interfere in
that, Let that proceed. After it is
finished, he can find out. If the hon.
Prime Minister is prepared to read
out the answer....

Shri Hem Barua: The Member is
absent. It will be of no use,

Mr, Speaker: Even then, if the
hon. Prime Minister wants to give that
information certainly, I can just ask
him.

Shri Jawaharlal Nehru: The ques-
tion is:

(a) Whether it is a fact that two
Indian nationaly were killed
when some Nepalese forces
trespassed into Indian terri-
tory and fired on a hut in
Mirih Police Station of Dar-
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jeeling district on the night
of 24th August, 1962;

(b) if 30, the circumstances in
which this happened; and

(c) steps taken in this regard?
The answer is:

(a) and (b), Yes, Sir. On August
24, 1962, at aout 8 p.m. some men-
bers of Nepali armed personnel
trespassed into our territory and
fired upon a group of nine Indians,
who were taking rest in a thatched
hut situated at a distance of about
100 yards from Indo-Nepali border on
the lang belonging to one Bal Baha-
dur Lama at Mechi division of
Phungni Tea Estate under Mirik
Police Station in Wet Bengal. As a
result, one Bhakta Bhadur Rai was
killed and Lachhuman Sinchuri re.
ceived serious bullet injuries. Others
managed to escape under cover of
darkness, The injured person died
on his way to Darjeeling hospital.
Four empty cases and one bullet
were found at the place of occur-
rence. The hut bears evidence of
random firing.

(c) The Government of India have
handed over a note of protest over
this incident to the Royal Nepalese
Embassy in New. Delhi, The Mirik
Police have registered a case under
Sections 302|326/447 1P.S. against
the culprits. The State Government
has deputed armed police for patrol-
ling on this border area. The situation
is reported to be under control.

Shri Hem Barua: The Nepalese
Foreign Minister has been making
statements off and on to the effect
that the relations between Nepal and
India have deteriorated. Only yes-
terday, he has said that the relation-
ship has improved. Am I to under-
stand that these incidents are the re-
sults of an indirect encouragement
by statements of this sort?

Mr. Speaker: The hon, Member is
going into other things. If he wants
to put some questions ahbout this
particular incident, he may do se.
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Shri Hem Barua: Since the
Nepalese forces entered into Indian
territory ang shot dead two persons,
am I to understand that this particu-
lar point on the border is also dis-
puted territory and it is not demar-
«cated?

Shri Jawaharla] Nehru: This parti-
cular border is miot disputed terri-
tory; certainly not.

Shri Hem Barua: The convenient
plea always is that the border is in
dispute and, therefore, the incident
occurred, That was I wanted to
know.

Mr. Speaker: The answer to his
question has been given.

Shri Jawaharlal Nehra: The hon.
Member is thinking of the Pakistani
border; this is the border with Nepal.

‘Shri Hem Baruma: That is the con-
venient plea in all such cases; whe-
ther it be China or Pakistan or
Nepal, that ijs the convenient plea
which is made.

Mr. Speaker: Order, order.

st W TR F qg AAAT AT
g f wreg-Aure @ 9 @ ag geq
g% 2 99 ¥ A § T Frf vA-maER
Furer g ¥ e m@r g, A A
FTHTT T IT & AT 7 747 1L e For
far & 7

! g AgE : W9 s
Tt @ et § @1 TA-smae fear
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(') 7ar ag +t o9 2 f5 9q%
FACEE AT OF AT AAGU A A
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ame AT qe 21 oA,

() afz g, @ ¥ 9 T
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The Minister of Defence (Shri
Krishna Menon): (a) Four bridges
have been washed away and a fifth
one has been damaged seriously.

(b) 83 labourers are reported mis-
sing. Some stores and equipment
have also been lost and damaged.

(c) The reasons for the sudden
rise in the river Teesta have not been
established, It may be due tp the
bursting of a lake on the mountains,

(d) and (e). Necessary relief mea-
sures have been taken. The payment
of compensation wil] be made as
under rules.

Since I came into this House, I
have received this information that
jeeps can now ply between Siliguri
and Gangtok. Today, the road is ex-
pected to be reopened for one-ton
vehicles, and the roag will be fit for
three-ton vehicles for normal traffic
in a week's time, if the weather does
not deteriorate.

Shri Bhakt Darshan: May I know
whether there was no prior indica-
tion about the rise in the level of
the river and if so, why no arange-
ments could be made?
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Shri Krishna Menon: We had nu
information of that kind. In the ab-
sence of any further investigation,
we believe that it might have been
due to some breaches in the lake in
the mountains, That investigation 1s
by other authorities.

Shri Bhakt Darshan: Since some
other incidents of this kind happen-
ed last year also, may I know whe-
ther Government are considering any
proposal to institute a high-powered
inquiry into the whole affair, so
that such incidents may not occur in
the tuture?,

Shri Krishna Menon: There have
Peen no incidents of this kind. There
are always incidents in road-build-
ing, but not of this kind.

st goare fag & o g
g & garw = ot # T & fog
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Shri Krishna Menon: I have said
that the normal traffic will be restor-
ed in a week,

Shre Hem Barua: May I know
whether there is no meteorological
arrangement to give warning before-
hand of flood ete. in the river?

Shri Krishna Menon: I do not think
that meteorology helps in stopping
the lakes from bursting.

Bhri Hem Barma: At least the
meteorological warning could have
been given and steps could have been
taken,

WRITTEN ANSWERS
TO QUESTIONS

Scheme of Industrial Truce

*769. Shri Nambiar: Will the Minis-
ter of Labour and Employment be
pleased to state:

{a) whether Government intend to
introduce a scheme of a 5-year in-
dustrial truce; and
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(b) if so, what are the details of
the scheme?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). In view of
the fact that various measures such
as Code of Discipline in industry,
programme for workers' education,
setting up of Wage Boards, Code of
Conduct etc, have already been
taken by Government with a view to
bringing about harmonious relation
between the management and work-
ers and industrial peace, and which
have shown encouraging results, it is
not considered necessary, at this stage,
to have any special 5-year industrial
truce scheme. It is considered that
some time should be given to these
Codes and schemes to consolidate the
gains and the results already
achieved,

Export of Textile Products

*774. Shri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 672 on the
14th August, 1962 and state:

(a) whether it is a fact that the
textile mills have to export twelve
and a half per cent of their own
product;

(b) whether some of the mills in
Kanpur and Ahmedabad are export-
ing the products of other mills; and

{c) if so, whether any investigation
has been made in this regard?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (¢). The member mills of the
Indian Cotton Mills Federation are
trying to promote exports by mutual
understanding and assistance.

Import Permits for Goa

*775. Shri J. B. 8, Bist: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether Government have com-
pletely banned the grant of impert
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permits or cut them down to 1/8th
of the proceeding allocation so far as
Goa is concerned;

{b) what are the economic conse-
quences of this policy; and

() whether Government will con-
tinue grant of import permits in view
of the special position of Goa?

The Minister of International Trade
in the Ministry of Commerce and
Indostry (Shri Manobhai Shah): (a)
During January-March 1962, the
imports into Goa were limited to 1/8th
of the imports effected during the
calendar year 1961. For April-
September 1962, a policy has been
laid down according to which the
goods have been divided into three
categories. As per this policy, the
import of 102 items has been banned,
the import of 21 items has been allow-
ed liberally for actual users, and the
import of 23 items has been restricted
to 10 per cent quota of the annual
import of 1961. .

(b) The intention in laying down
this policy is to bring the pattern of
import trade of Goa into line with
that of the rest of country but in
allowing certain items, factors like
special economic significance of these
items for Goa, Daman, Diu and the
need for allowing established traders
to adjust themselves to changing
conditions and similar factors have
been sympathetically considered.

(c) The import policy for the period
commencing from 1st October, 1962 is
under consideration.

Vacancies in Intermational
Organisations

*778. Shri Brajeshwar Prasad: Will
the Prime Minister be pleased to state:

(a) whether the vacancies in the
various international agencies like
FAO, WHO, IMF, etc, are referred
to India and advertised by the Gov-
ernment or the Agencies themselves;
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(b) what is the procedure for selec-
tion to these vacancies; and

(c) whether it is a fact that infor-
mation regarding these wacancies is
circulated only among a very limited
circle of Government employees?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). There
are 14 specialised Agencies of the
U.N.. including F.A.0., W.HO. and
IMF. There is also another agency;
the International Atomic Energy
Agency, which is in special relation:
to the UN. All these Agencies do
not have a uniform system of recruit-
ment. As far as India is concerned,
different Ministries have been deelar-
ed as operative departments in res-
pect of the Agencies with which they
are primarily concerned.

Hindostan Aluminium at Ribhand

*782. Dr. Mahadeva Prasad: Will
the Minister of Commerce. and Indus-
try be pleased to state:

(a) whether the Hindustan Alumi-
nium at Rihand has sought permission
for increasing its capacity;

(b) if so, the details of the proposed
increase; and

(c) what is Government’s reaction
to it?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c¢). Yes Sir.
The Hindustan Aluminium Corpora-
tion Ltd., Bombay, have submiited an
application for grant of a licence
under the Industries (D & R) Act,
1851, for substantial expansion of their
aluminium smelter at Rihand (U.P.)
from 20,000 to 50,000 metric tons per
annum. The Government of India
have asked the firm to investigate and
submit details of important aspects of
the project, like availability of raw
material and means of transport,
arrangements for flnancing the foreign
exchange cost of the scheme ete.



5757 Written Answers

Labour Insurance Scheme in Gujarat

*786. Shri Yajnik: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether Gujarat is the only
State in which the Labour Insurance
Scheme is not operating and function-
ing;

(b) if so, the reasons therefor; and

(c) the time. by which the Scheme
will be operating in Gujarat?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

{b) Scarcity of rented accommoda-
tion for establishing dispensaries and
hospitals in Ahmedabad.

(c) By August, 1963, in Ahmeda-
bad, when the State Government
expects to complete medical arrange-
.ments.

Assets of Indian Joint Stock
Companies, West Pakistan

. J Shri Yashpal Singh:
" | Shri Ram Ratan Gupta:

Will the Minister of Works, Housing
.and Supply be pleased to state:

(a) whether any decision has been
taken regarding the gquestion of the
assets of Indian Joint Stock Com-
panies with Pakistan on 28th July,
1962; and

(b) it so, the details of the decisions
arrived at?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) No, the matter is still under dis-
cussion with the Government of
Palkistan.

(b) Does not arise.

.1

Non-Ferrous Metals for Industry

*788. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the total availability of non-
ferrous metals for distribution to
industry during the year;
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(b) what part goes to the large
scale industry and what part to small
scale industry;

(c) whether there has been cut in
the quota for small industries for the
current term;

(d) if so, the extent of the cut; and

(e) what is Government's assess-
ment of misuse by each sector of the
industry and steps taken by Govern-
ment to check the misuse?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (e). A state-
ment is laid on the Table of the House,
[See Appendix II, annexure No. 85].

Export of Cotton Textiles to Russla

(" Shri Rameshwar Tantia:
Shri Subodh Hansda:
*789. J Shri 5. C. Samanta:
1 Shri B. K. Das:
| Shri Bishan Chander Seth:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Soviet Union has entered into a deal
to purchase Cotton Textiles worth
Rs. 25 lakhs;

(b) if so, the terms governing this
deal;

(c) whether orders for more quan-
tity are being received from the
Soviet Union; and

(d) what is the extent of these
orders?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). An order, at negotiated prices
for the export of 1,800,000 metres of
printed cotton textiles walued at
about Rs. 25 lakhs is under discussion
with Export on the buying organisa-
tion in the U.S.SR. A further order
for approx. 7 lakh metres of bleached
sheeting wvalued at approximately
Rs. 10 lakhs is also under negotiation,



5759 Written Answers BHADRA 13, 1884 (SAKA)

United Nations Emergency Forces

*790. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to state:

(a) whether the Government of
India are also covered by the Hague
ruling on the obligation of the member
States of the U.N. towards the pay~
ment for the maintenance of United
Nations Emergency Forces; and

(b) if so, what is the extent of this
financial obligation and how it is
going to be met?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): {(a) and (b). The
International Court of Justice has only
given an advisory opinion on this
issue as requested by the General
Assembly of the United Nations. This
opinion is not binding on the Members
of the United Nations. The question
of further action, if any, to be taken
In relation to the advisory opinion,
therefore, rests with the United
Nations. As far as the Government
of India are concerned, they have
been making payment regularly of
their share of the expenses of the
United Nations peace-keeping opera-
tions out of the funds voted by Parlia-
ment,

‘Conciliation Proceedings in case of
Cantonment Fund Employees’
Association, Ambala

2210. Shri Chuni Lal: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government are aware
that the conciliation proceedings held
in the charter of demands of Canton-
ment Fund Employees’ Association,
Ambala, by the Regional Labouz
Commissioner (Central), Kanpur, in
the office of the Cantonment Board,
Ambala, on the 11th April, 1962 ended
in failure;

(b) if so, whrther Government
have received the report from the
Regional Labour Commissioner
«{Central), Kanpur, in this behalf;
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(c) if so, when and what action
Government have taken in the matter;
and

(d) if no action has been taken in
the matter, the reasons therefor?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). Yes.

(c) and (d). The dispute has not
been considered fit for adjudication.
The position is being explained to the
Association.

Cashewnut Shell Liquid Processing
Factories in Kerala

2211. Shri M. K. Kumaran: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is a proposal to
set up Cashewnut Shell Liguid Pro-
cessing Factories in Kerala; and

(b) if so, at what stage it is?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) There are some
small scale units engaged in the pro-
duction of cashewnut shell liquid in
Kerala State at present. A proposal
for its manufacture by solvent extrac-
tion process has been recently
received.

(b) The proposal is under conside=-
ration,

New Paper Mills in Kerala

2212, Shri M. K, Kumaran: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal
to establish new Paper Mills in
Kerala; and

(b) if so, what steps have been
taken thereon?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) An industrial licence has been
issued to one Unit and another appli-
cation has been approved in principle,
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Perfumery Industry in Kerala

2213. Shri M, K. EKumaran: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the possibilities of
establishing a perfumery industry in
Kerala using materials available in
plenty in the area have been explored;
and

(b) if so, whether any steps have
been taken to start the industry?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). No pro-
posals have been received by the
Government for the setting up of any
perfumery unit in Kerala. However,
a foreign firm, viz. Messrs. Hoffman
La-Roche were reported to be examin-
ing the possibility of putting up an
Ionone factory in Kerala.

Accreditation of Correspondents

2214, Shri Narendra Singh Mahida:
Will the Minister of Information and
Broadcasting be pl d to state the
names and addresses of accredited
Indian and, foreign press correspon-
dents as on the 16th August 1962?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): A statement,
giving the requisite information, is
laid on the Table of the House.
[Placed in Library, See No. LT-399/
62].

Information Officers

2215. Shri Narendra Singh Mahida:
Will the Minister of Information and
Broadcasting be pleased to state:

{a) the present strength of the
Press Information Bureau ie., Princi-
pal Information Officers, Deputy
Principal Information Officers, Infor-
mation Officers and Assistant Infor-
mation Officers;

(b) the strength in the years 1960
and 1961;

(c) whether there are any proposals
for economy;
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(d) if not, the reasons
and

{e) the total expenditure for the
years 1960, 1961 and as on the 16th
August, 19627

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) and (b). The
sanctioned strength is:

therefor;

Designation  Present as on  as on
31-12-60 11-12-61
Principal Infor-
mation Officer I 1 1
Armed Forces
Information
Officer 1 1 1
Deputy Princi-
pal Informa-
tion Officer . 9 9 9
Information
Officer . 3o 28 29
Assistant  In-
formation Offi-
cer . . 66 65 66
(c) No, Sir.

(d) The strength of the Press Infor-
mation Bureau was reviewed, after
work study undertaken by the Special
Re-organisation Unit of the Ministry
of Finance in 1957. The recommen-
dations of the Committee were accept-
ed and given effect to from lst August
1958. Since then, there has been
increase in the activities and volume
of work in the Press Information
Bureau without any significant corres-
ponding increase in staff.

(e) 1960-61—Rs. 36,83,822
1961-62—Rs. 39,43,314
April 1962 to July
Rs. 13,72,842.
Accredited Correspondents’ Tours
( Shri A. K. Gopalan:
| Shri P. Eunhan:
{ Shri Narendra Singh
Mahida:
|_ Shri Y. D. Singh:
Will the Minister of Information
ang Broadcasting be pl d to state:
(a) whether it has been the policy .
of Government to arrange tours of

1962—

2216.
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‘the accredited correspondents to
various projects, etc. from time to
time;

(b) if so, the details of such tours
arranged during 1957 to 1961;

(c) the number of the correspon-
dents with the names of the news-
papers who went on such tours;

(d) the basis on which selection of
papers or correspondents is made; and

(e) the number of tours of Press
Correspondents conducted in July,
1962 and upto 16th August 1962 and
the total cost involved in such tours?

The Deputy Minister in the Minis-
iry of Information ang Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) and (c). A statement is Jaid on
the Table of the House, [Placed in
Library, See No. LT-400/62].

(d) The considerations that are
kept in view for the selection of papers
are, the region covered, the standing
of the paper, the opportunity which
it has had on previous occasions, and
the needs of publicity. The selection
of correspondents is not confined to
accredited  correspondents  in Delhi.
Normally, invitations are sent to news-
papers to participate in the conducted
tours and the nomination of corres-
pondents is left to them.

(e) One; during Julv-August 1962.
A sum of Rs. 19,000 was sanctioned
for the tour but the actual expendi-
ture will be known after all the bills
have been received. In addition, a
visit of correspondents was organised
by the Press Information Bureau on
hehalf of the Neyveli Lignite Corpo-
ration in connection with the inaugu-
ration of the first thermal power plant
on Aupust 5, 1962, The expenditure
on this tour, estimated at Rs. 7,000,
will be borne by the Corporation.

Branches of State Trading Corporation

2217. Shri Easwara Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal
under consideration of Government to
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open Branch Offices of State Trading
Corporation in each State; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The State Trading Corpora-
tion already has regional offices at
Madras, Bombay, Calcutta, and
Visakhapatnam as well as sub-offices
and field offices in various centres in
different states depending upon the
requirements of its work. There are
no fresh proposals under consideration
for opening of new branch offices in
various states.

Export of Ilmenite

2218. Shri M. K, EKumaran: Will
the Prime Minister be pleased to
state:

(a) whether Government have
succeeded in finding new markets for
Ilmenite in foreign countries; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). No. The ques-
tion of finding new markets for ilme-
nite is primarily the responsibility of
the concerns producing the mineral.
However, Government are assisting
them in their efforts through the
Department of Atomic Energy and
the State Trading Corporation.

Ruaral Industrial Estates in Punjab

2219. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the places in which Rural
Industrial Estates started in Punjab mn
1961-62; and

(b) the names of the places where
they will be started in 1962-637

The Minister of Industry in the
Ministry of Commerce and Industry
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(Shri Kanungo): (a) Ten Rural Indus-
trial Estates were started in Punjab in
1961-62 at the following places:

. Sarai Naga

Otalon

Sohna

. Dharampur

. Barwala

. Ghuman

. Panjgrain

. Banur

. Rurka Kalan

. Jawali
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(b) It is proposed to start 15 Rural
Industrial Estates in Punjab in 1962-63
at the following places:

1. Sunam

. Dhudeke

. Fatehgarhchurain
. Kathunangal
Una

. Hariana

7. Nakcdar

8. Sabhanpura

9. Ramgarhiadaran
10. Pinjore

11. Kaithal

12. Rai

13. Fatehabad

14, Mohindergarh
15. Debragopipur.

@ o oe W B

Sericulture Industry in Punjab

2220. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the allotment of funds made by
the Centre for each of the schemes
for the development of Sericullure
Industry in Punjab State during 1960-
61 and 1961-62;

(b) the amount utilised by the State
under each of the schemes in these
years;

(¢) whether the allotment has been
fully utilised; and
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(d) if not, the reason therefor?

The Minister of Industry in the
Ministry of Commerce and Induostry
(Shri Kanungo): (a) and (b). Ac-
cording to the procedure effective
from 1958-59 onwards, outlays for
State Governments' schemes are fixed
indus‘ry-wise and not scheme-wise.
The following table shows the outlay
and amount utilised during 1960-61
and 1%61-62 for the development of
sericulture industry in Punjab State:

{Rupees in lakhs)

Year Outlay Amount utilised
1960-61 . 2:95 1-49 (Actual)
1961-62

400 2-95 (Anticipa-
ted)

(e) No, Sir.

(d) The shorifall in expenditure
is mainly due to delays in acquisition
nf land, purchase of stores, etc.

Paper Mill at Panipat

2221. Shri D. C. Sharma: Will the
Minister of Cnl}:merce and Tndustry
be pleased to state:

{a) the up-to-date position with re-
gard to the setling up of a paper mill
at Panipat (Punjab) in collaboration
with an American firm; and

(b) the details thereof with the
target date when it will start func-
tioning?

The Minister of Indusiry in the
Minis.ry of Commerce and Industry
(Shri Kanunge): (a) and (b). The
licencee firm has now requested the
Government for permission to enter
into foreign collaboration with a
Canadian firm who will also supply
the plant and machinery on a long
term credit basis. The revised pro-
posal is under consideration of Gov-
ernment. It generally takes threce
years for a mill of the proposed size
to come into production after all ithe
preliminaries have been completed.
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Khagdi and Village Industries in
Punjab

2222. Shri D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleused to state:

(a) the amount uf money sanctioned
for the development of Khadi and
Village Industries in Punjab during
the Second Five Year Plan;

(b) how much of it has been utilis-
ed: and

(e} what is the record of physical
achievements?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) During the
Second Plan period. the Khadi and
Village Industries Commission has dis-
bursed Rs. 764:08 lakhs for the deve-
topment of Khadi and Village Indus-
tries in Punjab.

(b} Information is being collected
und it will be laid on the Table of
‘the House in due course.

te” A statement showing the pro-
duction and employment provided
auring each of the five year of the
Second Plan period under Khadi and
various village industries is laid on
the Table of the House. [See Ap-
pend:x II, annexure No. 86].

Khadi and Village Industries in
Madras

2223 Shri M. P. Swamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount sanctioned by
the All India Khadi and Village In-
dustries Board to the Madras Khadi
and Village Industries Board during
1961-62:

(b} the amount actually spent:

(c) the different projects undertaken
by the Madras Khadi and Village In-
dustries Board during 1961-62: and

(d) how many persons were given
employment as a result of the various
Pprojects?
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs. 84'27 lakhs.

(b) The Khadi and Village Indus-
tries Commission allows one year for
the utilization of funds and as such
information regarding funds actually
spent is not available.

(¢) Schemes for the developmant of
the following industries are being
implemented:

(i) Khadi (including Ambar
Charkha).

(ii} Processing of Cereals and
Pulses.

(iii) Village Oil

(iv) Village Leather.

tv) Gur and Khandsari.

(vi) Palm Gur

(vil) Non-edible Oil and Soap.
(viii} Handmade Paper.
(ix) Bee-keeping Industry.
(x) Fibre.

(xi) Pottery.
(xii) Carpentry and

smithy.

(xiii) Lime stone.

Black-

(d) According to the details ava’l-
able so far, full-time and part-time
employment was provided for 281
lakhs persons.
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Arab Common Market

2225 Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Jordan White Paper
issued on the 3rd July, 1962 stressed
the establishment of an Arab Common
‘Market; and

(b) if so, how it will affect Indian
trade in Arab countries?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manobhaj Shah): (a)
Yes, Sir, on the 2nd July, 1962

{b) As The proposal for an Arab
Common Market has not yet been
Eiven concrete shape, its effects on
Indian trade cannot be assessed.

Manipur P.W.D.

2226. Shri Rishang Keishing: Will
the Minister of Works, Hounsing and
Supply be pleased to state:

(a) the total amount of money
spent by each of that Division of the
Manipur P.W.D. for implementation
of the plan and development schemes
during 1959-60, 1960-61 and 1961-62;

(b) the amount spent in each of the
Divisions during the aforesaid years
under muster rolls; and

(c) how and when the so-called ex-
penditure incurred under muster rolls
i= justified? *

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). A statemeént is laid on
the Table of the House. [See Ap-
dix II, annexure No. 87].

(¢) Muster roll labour is engaged
for works of an urgent nature such
as clearing slips on roads in rainy
season, investigation works, Jungle
cutting ete. and is inescapable.

Persons Employed in Manipur
P.W.D.

2227. Shri Rishang Keishing: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of persons employ-
ed by the Manipur P.W.D. on muster
rolls basis;

(b) the length of time for wkich
they have been employed;

(¢) the number of persons employ-
ed on work charge in 1960-61 and
1961-62; and

(d) how many of them are from
amongst the persons mentioned in
part (a) above?

The Minister of works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) The number varies from day to
day.

(b) Labourers are employed on
Muster Roll as and when required for
short periods not exceeding three
months at a time.

(e) Year No. of persuns
1960-61 452
1961-62 768

(d) 208.

Areas in Assam and Tripura under
lllegal Occupation of Pakistan

f Shri Himatsingka:
2228 1 Shri B. N. Mandal:

Will the Prime Minister be pieascd
to state:

(a) the number of places or areas
in Assam and Tripura under the ille-
gal occupation of East Pakistanis;

(b) since when they are in such
occupation; and
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{c) what action, if any, has heen
taken to get back the possession?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). An exact idea of
small areas in Assam and Tripura in
adverse de facto possession of Pakis-
tan can only be formed after the
entire border has been demarcated.
At the Conference of the Chief Sec-
retaries of West Bengal and Assam
and the Chief Commissioner of
Tripura, with the Chief Secretary of
East Pakistan, held at Dacca on
August 1-2, 1962 it was agreed that
demarcation work on this border
should be expedited and areas 1n
adverse possession of either country,
exchanged as soon as possible.

Mallik Colony in 24 Parganas

2229, Shrimati Renn Chakravartly.
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a faet that the
West Bengal Government submitied
its development plan for Mallick
Colony at 207 B.T. Road, P.S. Bara-
nagar, 24 Parganas ang requested
sanction of an amount of Rs. 76,000 in
November, 1961;

(b) whether the municipalities were
asked if they were agreeable to take
up the responsibility of development;

() whether it is a fact that 40 out
of 42 municipalities have regretted
their inability to accept this under
the terms and conditions laid down
by Government;

(d) whether it is a fact that the in-
habitants of Mallik Colony are suffer-
ing tremendously due to lack of ade-
quate drinking water, light and con-
servancy arrangements; and

(e) what steps Government propose
to take to expedite the developmen®
plan of the Colony and its regularisa-
tion?

The Minister of Works, Housing and
Supply (Shri Mebr Chand Khanna):
{a) Yes. The proposal has been
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referred back to the State Govern-
ment for re-examination in accord-
ance with the procedure prescribed
for such cases.

(b} Yes.

(c) The Government of West Bengal
have reported that 38 out of 41
Municipalities have regretted their
inability to accept the responsibiiity
of development.

(d) The Government of West Bengal
do not consider that the inhabitants
of Mallik Colony are facing any seri-
ous difficulties

(e) The scheme for development
will be considered if the Municipality
is willing to accept a loan. As re-
gards regularisation, the position is
that out of 157 families in Mallik
Colony, possession of 130 families kas
already been regularised. Regulari-
sation of the remaining families is
under way.

Bagalkot Cement Company Ltd.

2230. Shri S. B. Patil: Will the
Ministér of Commerce and Industry
be pleased to state:

(a) whether Government are aware
of the serious charge of misappropria-
tion and misdirection of funds, equip-
ments, stores and services of the
Bagalkot Cement Company Limited,
Bagalkot in Mysore State as reveai.
ed in the Annual reports of the said
company for 1961; and

(b) if so, what action Governmaznt
propose to take aganist the Managing
Agents in the interest of shareholders’
and the development of such indus-
tries?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) Yes, Sir, these
allegations have come to Govern-
ment's notice.

{b) Government understand that at
the last general meeting of the com-
pany, the shareholders appointed a
committee of five, headed by a well-
known Solicitor of Bombay, to lc»_ok
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into these allegations and that the re-
port of this Committee is likely to be
considered by the shareholders al the
adjourned general meeting of the
company to be held on the 10th Sep-
tember, 1962. In view of the deve-
lopments, Government do not propose
to take any other action at present.

Coffee Plantations

2221. Shri Rameshwar Rao: Will
the Minister of Commerce and Indus-
iry be pleased to state:

(a) whether it is a fact that there
is a new disease affecting coffee plan-
tations which is reducing its prodac-
tion;

(b) whether the new disease can be
partly responsible for this shortfall
in production;

(c) how this shortfall will affect our
*xport;

{d) the details of the steps propos-
«d to be taken to combat the new
disease; and

(e) whether the measures sugges.ed
oy a Special Expert Committee in
their report have been fully imple-
mented and, if not, to what extent
they have been implemented?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). It has not yet been possible
to establish either that the whole
complex of symptoms observed in
recent years in different coffee estates
are due to a new disease or that the
decrease in ‘crop yields in certzin
years could be ascribed even partly
to the prevalence of such a disease
and not due to cyclical variation in
crop yield which are known to occur
in coffee production.

{c) Does not arise in view of the
reply to (a) and (b) above.

(d) and (e). Investigations con-
ducted by the Research Department
of the Coffee Board since 1959 have
been intensified. The effects of the
remedial measures taken on the basis
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of the findings of such investigations
are being watched. The other aspects
of the problem are also being investi-
gated in the Agronomy, Botany,
Chemistry, Mycology and Entomclegy
Divisions of the Research Depariment
with the guidance and assistance of
eminent scientists and other research
institutions in the country. All
possible steps have been taken to Im-
plement the recommendations of the
Special Expert Committee.

Shop Assistanis in Tripura

2232. Shri Birem Dutta: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of shop assistanis
in Tripura;

(b) for how many hours they work;

(¢) whether there is any Act
guaranteeing their security of ser-
vices;

(d) if not, whether Government
propose o adopt any law in this res-
pect; and

(e) whether any minimum wazes
are proposed to be fixed for them?

The Minister of Labour in the
Minisiry of Labour and Employment
(Shri Hathi): (a) 1135 during 1961
within Agartala Municipality, where
the Act is in force,

(b) Not more than 10 hours a day
subject to a maximum of 56 hours in
a week in accordance with the provi-
sions of the Bengal Shops and Estab-
lishments Act, 1940 exiended to
Tripura in 1953.

{c) and (d). There is no special
law regarding the security of service
of Shop Assistants, but if they are
discharged or dismissed and an indus-
trial dispute is raised as a conse-
fquence it can be dealt with under the
Industrial Disputes Act.

(e) The employment in shops has
not been included in the Schedule to
the Minimum Wages Act 1948, and
the question of fixation of minimum
wages of the shop assistants by the
Tripura Administration does not arise.
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Refugee Quarters in Kingsway Camp,
Delhi
2233. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 3207
on the 15th June, 1962 and state:

(a) whether the number of families
consisting of more than 5 members
referred to in part (c) of the previ-
ous question has since been ascer-
tained; -

(b) if so, what is the number;

(c) whether an assurance was given
to the allottees of double quarters of
Reids Line, Kingsway Camp for con-
sideration of their cases for allotment
of two qQuarters to such families if
some quarters are Jeft out after the
initial allotment 1% completed;

(d) if so, what action has been
taken for allotment of those guarters;

{e} whether any fresh representa-
tion has been received from the asso-
ciation of the refugees concerned; and

(f) if so, Government's decision
thereon?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). 3% fanillies consisting
of more than 5 members were allot-
ted two tenements each in the Reids
Lines, Kingsway Camp.

(c) No.

(d) Does not arise.

(e) No.

(f) Does not arise.

wTeTETEAT ¥ w=TE wew
Is ST ;e
. st Ho Wo wrfem :
= oge Wi wErew ot gg
AN F FAaT FE F
(%) sFwawr % fogs sfdaw
¥ TR TETET ¥ s et

FT Far FEefy o gE ¥ AT R/

A o fdd F 3R T w9 $

(@) 7 9T T & W=
Fyaifeal &t gra fEdr wEeaEdr
FATI, HEA fFar 997 797 "wifg
F1 gfead w=re izt &1 oft &
T §; "I

(w) afs <&, &1 z=@r  aav
From g 7

qEAT S gETew wEt(¥e
qomar ¥Y): (F) foew sfadsw &
aAZ qT 929 F IO, A =IE AT
¥ ¥ A1 IO9WW T G S0 st
FT Y HIT OF T AT TEAEAT F
T F =91 #7471 | 78 A FIL dafus
ame faaTadE

(=) sFmEErT & e A
fadt svamredY TS a1 AF fEear
F zFax W £ Aew F Al
frata-wam & arq @ A fR 379
F91 WX UZAE & THRIEL E —

(2) Year = wfrt ¥ Py
ﬁ’?s

(3) == gz,

(3) &o "o Tzar,

(¥) @, F@=x, semfz &
a9 F qwg TTAT, AW

(%) fafemr & fag dear |

(7) AEEENT F wrE e
frafaa FTET FA=TE TG § 1 T
W W A 79 I F 99 g FA
O W AR § FAm T faer 9%
e &t &



5777 Written Answers
Construction of Houses for Plantation
Workers
[ Shri P. Eunhan:
| Shri P. C. Borooah:
2235, ¢ Shri Narendra Singh Mahida:

| Shri P. K. Deo:
L Shri Buta Singh:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the number of houses built in
each State (year-wise) under the
plantation labour housing scheme
since its introduction by Government
in April, 1956;

{b) the total allotment given by
Planning Commission for the cons-
truction of houses under the scheme
to each State during the aforesaid
period (year-wise);

(c) whether the State Governments
have fully spent the allotted sums;

(d) if not, what is the shortfall,

(e) what is the this

i reason for
shortfall;

(f) whether it is also a fact that
the progress in implementation of the
scheme is too slow; and

(g) if so, the steps being taken to
accelerate the progress of the scheme?

The Minister of Works, Housing and
Supply (Shri Mebr Chand Khanna):
(a) to (d). A statement showing the
required information is laid on the
Table of the House. [See Appendix
II, annexure No. 88].
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(e) to (g). The progress has been
slow mainly on account of the in-
ability of the planters to furnish the
security askéd for by State Govern-
ments for loans advanced under the
Scheme, To oVeércome this difficulty,
the State Governments have been
asked to set up Pool Guarantee Funds,
which ecould serve as collateral secu-
rity against bad debts etc., which
might result from the relaxation of
the security conditions. Draft model
rules for the administration of the
funds were also circulated to them
in January, 1962, to facilitate the set-
ting up of the fund. -

A working Group has also been re-
cently set up by the Ministry of
Labour and Employment to go into
the whole question of finance and to
devise ways and means to ensure
speedy completion of the housing pro-
gramme for plantation workers.

Reservation of Beds in Employees
State Insurance Scheme Hospital

2236, Shri P. Kunhan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any reservation of beds
has been made in hospitals for
workers under Employees State In-
surance Scheme; and

(b) if so, the total number of peds
reserved in each State?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b)

Name of State

General (including maternity) T. B. Total
beds) beds

1 2 3 4
Andhra Pradesh 98 62 160
Assam (=] (=]
Bihar 59 15 74
Delhi 80 30 10
Kerala 124 67 191
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1 2 3 4
Madras 356 (150 in ESI Hospital 223 579
Madras). ’
Madhya Pradash 127 86 213
Maharashtra 625 (300 in Mahatma 535 1160
Gandhi Memoraial
Hospital, Bombay)
Mysore 175 (148 in ESI Hsopital 67 242
v Bangalore) ’

Rajasth an 7 15 22
Punjab 48 6 54
Uttar Pradesh . 112 (ESI Hospital, Kan- 112

pur)
West Bengal 296 210 506
GranD ToTAL 2107 1326 3433

Indians in Ceylon

2237. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether Government are aware
that the Ceylonese Government is im-
posing restrictions on the employ-
ment of Indian settlers in Ceylon; and

(b) if so, what steps Government
have taken or propose to take in this
regard?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Under the
Ceylonisation policy of the Govern-
ment of Ceylon, certain quotas have
been fixed for employment of
Ceylonese and non-Ceylonese in vari-
ous commercial, industrial ang plant-
ing concerns in Ceylon. The restric-
tions apply to all non-Ceylonese in-
cluding the stateless persons of Indian
origin, ie. those who have not been
registered either as Ceylonese citizens
or as Indian citizens.

The scheme which had so far been
in operation in the urban areas only

was recently sought to be extended to
the estates where a large number of
the stateless people are employed. A
Bill seeking to give effect to this pro-
posal was introduced in the Ceylon
Parliament on the 23rd May, 1962.

The Government of India have
pointed out to the Government of
Ceylon that by depriving the stateless
persons of their employment they
would be forcing such people to apply
for Indian citizenship which was not
in accordance with the Indo-Ceylon
Agreements of 1954,

Further consideration of the Bill has
been postponed.

Iniernationa) Fairs at Zagreb,
Yugoslavia

2238. Shri Rameshwar Tantia: Will
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that Gov-
ernment are participating in the Inter.
national fairs at Zagreb in Yugosla-
via to be held from 8th to 23rd Sep-
tember, 1962;

(b) the aim in our
and

participation;
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(¢} the main items on which a
specific stress will be laid, to promaote
the exports?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manaobhai Shah): (a)
Yes, Sir.

(b) The participation is being or-
ganised with a view to giving exten-
sive visual commercial publicity to
Indian goods and merchandise so as to
create, extend and maintain the
market for Indian goods in Yugosla-
via and its adjoining countries;

(c) Apart from the traditional items
like tea, coffee, pepper, coir, hides
and skins ete., stress will also be laid
on the display of non-traditional
items of export like precision and
scientific instruments, sewing machin-
es, bicycles, vacum flasks, batteries,
diesel engines, electric motors, lathes
etc. and such consumer items as
canned fruits, pharmaceuticals and
toilet goods.

Sholapur Spinning and Weaving
Mills Ltd.
[ Shri Sonnavane:
J Shri P. N. Kayal:
#233. 3 ‘Shri siadiah:
| Shri Himatsingka:

Will the Minister of Commerce and
Industry be pleased to state when the
examination of the report of the Com-
mittee appointed under the Industries
(Development and Regulations) Act
to enguire into the affairs of the
Sholapur Spinning and Weaving Mills
Ltd., Sholapur will be completed and
the report laid on the Table?

The Minister of International Trade
in the Ministry of Commerce and In-
dusiry (Shri Manubhai Shah): The
report of the Committee is expectcd
shorily. Being a confidential docu-
ment it would not be in the public
interest to place a copy on the Table
of the House.
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Targets of Rajasthan Third "lan

2240. Shri Kashi Ram Gupta: Will
the Minister of Planning nc pleased to
state:

(a) whether it is a fact that the
Rajasthan Government has of their
own accord contemgplated or is being
asked by Government of India to re-
duce their Third Five Year Pian
targets; and

(b) if so, to what extent the Plan
targets are going to he reduced?

The Minister of Planning ang LaLonr
and Employment (Shri Nandar - (a)
No, Sir.

(b) Does not arizse.

Aid and Leans to Mysore State

2241. Shri S. B. Patil: Will the Min-
ter of Planning be pleased to state:

(a) the arrount of aid and loans
given to the Mysore State during First
and Second Five Year Plans;

{b) for what specific projects were
the aid and loang piven; and

(c) how far the projects were com-
pleted?

The Minister of Planning ang Labour
and Employment (Shri Nanda): (a)
Information is being collected {rom
the State Government.

(b) and (c¢). Accowdling to the pro-
cedure, Central assistance is estimated
on the basis of approved outlay and
patterng for differant schemes included
in the State’s Plan, bui intimated by
heads of drvelopment. Payment s
made according to expenditura  re-
ported by State Finauce Department,
1t is, therefore. not possibla tc indi-
cate, except for specified 11ver valley
projects, the Central assistance given
during the Second Plan by :ndividual
schemes.
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Presg Information Bureau

2242, Shri Bishwanaih Boy: Will the
Minister of Information and Broead-
casting be pleased to state:

(a) the expenses incurred in the
Press Information Bureau in 1959,
1960, 1861 and estimated expenditure
for 1962;

(b) the expenses incurred by head-
quarters and branches;

(c) the expenses incurred in English
publicity and Hindi as well gz re-
gipnal languages separateiy; and

(d) the steps being taken to econo-
mise the expenditure?

The Deputy Minister in the Ministyy
wf Information and Brvadcasling (Bhri
Sham Nath): (a)

Rs.
(a) 1959-60 38,00,974
1960-61 36,83,822
1961-62 39:43:314
Estimated expenditure  for
1962-63 . . - 39,17,000
{b) Year Head- g:tsqchi
quarters ional
Offices
Rs. Rs,
1959-60 26,06,791 11,94,183 |
1960-61 24,52,357 12,31,465
1961-62 26,14,778 13,28,536
Estimated expen-
diture for 1962-
63. . - 25,465,300 13,51,700

(c) It is not possible to allocate ex-
penditure separately to English pub-
licity and to publicity in Hindi and
regional languages

id) There are ao propusals fur any
re@ur.-tion in the existing services,
Care is being taken to see that utmost
economy in expenditure is effected in
running the services,
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Indostriaj Estates in U.P., Rajasthan
and Madhya Pradesh

2244, Shri Ram Harkh Yadav: Will

the Minister of Commerce and Indostry
be pleased to state:

{a) the number of Industrial Esiates
set up so far or likely to be set up in
the near future in  Uttar Pradesh,
Rajasthan and Madhya Pradesh:

(b) the details of the sail Estates;
and

(c) the contribution of the States in
the Scheme?
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The Minister of Industry a the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) to (c). A statemeat is
laid on the Table of the House, [See
Appendix II, annexure No. 89].

Typewriters

2245. Shri Bishanchander Seth: Will
the Minister of Commerce and Industry
be pleased to state:

(a) the number of typewrilers pro-
duced in India every year and  the
number requiredq for home consump-
tion;

(b) whether Government are con-
sidering a proposal to export lype-
writers to other countries in view of
large production; and

{c) if so, the names of the countries
where these will be exported?

The Minister of Indostry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) The number of type-
writers produced during the years
1959, 1960, 1961 and 1962 (Jan.—June)
was 21,437, 23,549, 31,101 and 18,009
respectively. No authoritative a sses-
sment of the number required for
home consumption is available. At
present, almost in the  typewriters
manufactured in the country catter to
the internal demand.

(b) and (c). Some typewriters are
already being exportegd from India
mainly to Ceylon, Singapore, Malava,
Burma and Pakistan. One of the
manufacturers has put forward a pro-
granime for export of a .uhstantial
number of typewriters and necessary
assistance for import of raw materials
and components against that export
programme is being extended to them.

Training of Apprentices in Govern-
ment of India Press, New Delhi

[ Shri Balmiki:
2248 { Shri D, S. Patil:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) how many apprentices were
given training in book-binding and
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machine-minding in the first batch
under the Scheme of Apprenticeship
Training Scheme for training techni-
cal personnel] in the Government of
India Presses, introduced in 1958 at
the Government of India Press, New
Delhi;

{b) how many of these completed
their training, and when; and

(c¢) how many of thuse who have
completed their training have already
been provided employment by Govern-
ment?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanoa):
{a) Three in bindery, two in machine-
minding and also three in compository.

(b) All the eight

(c) The three trained in composi-
tory.

Development of Agriculture in Goa

2247, Shri P. C. Borooah; Will the
Prime Minister be pleased to state:

(a) the present level of annual agri-
cultural yield in Goa and the total
area of land under culiivation; and

(by the target of agriculiural pro-
duce in Goa to be achieved under the
Third Plan?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru':
{a) The present level of
annual agricultural vield in Goa is
75,000 tons and the total arez wunder
cultivation is approximately 3,83965
acres.

(b) It is estimated that by the end
of the Third Plan the total annual
yield wil] be in the neighbourhood of
1,25,000 tons.

Import of Consumer goods for Goa

2248. Shri P. C. Borooah: Will the
Minister of Commerce and Industry be
pleased to state:

(a) how far Goa depends on imports
in regard to consumer goods;
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(b) to what extent these demands
are likely to be met indigenously by
supply from other parts of the coun-
try; and

(c) how far these goods will be al-
lowed to be imported during the en-
suring year?

The Minister of International Trade
in the Minisiry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). The main items of consumer goods
available indigenously in Goa are co-
conut, cashewnuts, betel nuts, fish and
salt. All varieties of consumer and
other goods produced in or imported
into the rest of India are allowed to
move freely into Goa. As a result of
this, to a great extent demands of
consumer goods is met from supplies
from the rest of India. A List of items
of consumer goods which have been
permitted to be imported from abroad
for consumption in Goa, taking into
account their special significance for
Goa for April—September, 1962 licens-
ing period is given below:

1. Milk (powderad and condensed).
2. Butter.

3. Cutlery excepting Safety razors
and blades,

4. Fishing nets and Yarn

5. Perfumery, lotions, powders
ete. (Toilet).

8. Spices,

7. Watches, and Time-pieces (be-
Jow Rs. 100).

8. Celluloid and Gelatine material.
9. Meat, tinned.

10. Whisky.

11. Cognac (Brandy).

12. Wines, common red.

13. Wines, common white,

14. Wines, foaming like Champagne.
15. Wines, porto.

16. Liguors.

17. Paper (Printing).

18. Paper (Wrapping).
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1Y, Permissible varieties of Textiles,
the following:—

Twill and Satin Italians, Suvper
Mulls, Umbrella cloth, Fine
lawns and Musline, Organ-
dies, Poplins, Bretonne nets,
Cambrics, Corduroys, Lim-
ricks, and fashion prints,
ie., prints with permanent
synthetic resin finishes de-
signed to give proporties
like crease resistance, Ab-
rasion resistance, permanent
glaze voils, Lappets, Satin
drills and ieens, Satin drills,
ete.

20. Cheese (ting and balls).

21. Foodstuff sundry.

22, Tinned foodstuf!.

23, Paper for Cigarettes.

(c) The policy in regard io the jm-
port of consumer goods into Goa from
abroad for the next licensing period
beginning in October, 1962 is at present.
under consideration.

Imported Watches Scized in Goa,
Daman and Diu

2249. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

fa) whether large stocks of import-
ed costly watches have been seized
from the former Portuguese terri-
tories of Goa, Daman and Diu;

(by if so, to what extent;

(c) how they have been or are to
be disposed of;

(d) whether stocks of other im-
ported goods, apparently intended for
smuggling have also been found from
these territories; and

(e) if so, to what extent?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharla] Nehru):
(a) to (e). Large quantities of articles
like watches, cigarette lighters, etc.
were imported into Goa, Daman and
Diu during the Portuguese regime.
These gquantities were much Jlerger



5789 Written Answers
than those required for bona fide sale
in those territories and the Purtuguese
authorities encouraged smuggling of
these articles into India.

Several importers had piaced orders
for these articles and made payment
for them before liberation. When
these articles arrived in Goa, Daman
and Diu after liberation, they were
accordingly released by the Customs
authorities. It was found, however,
that the quantities of such articles
which came into Daman were abnor-
mally large and it was apprehended
that most of them will find their way
into the rest of India. The Govern-
ment of India felt, therefore, that in
order to prevent profiteering, certain
measures should be taken to ensure
that these articles are sold at prices
rmore or less comparable to thase pre-
vailing elsewhere in India ard that
on'y reasonable profits are earned by
the merchants in Daman. Pending
finalisation of these measures, re-
lease of these parcels to the importers
was being held up.

The Lt. Governor nas now issued an
order authorising release of tlie con-
signments in question on payment of
the duty and on payment of an  ad-
ditional surcharge for the Daman Im-
provement Fund.

Proposal for Ban on Nuclear Tests

2250. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that India
proposed to the 17 Nation Disarmarnent
Conference that the Soviet and U.S.
Co-Chairmen alone should try to
thrash out a nuclear test ban agree-
ment; and

(b) if so, with what response it was
met at the Conferance?

The Prime Minister ang Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nchru):
(a) The Disarmament Conference has
adopted certain procedures of work
including a system of discussions in
the Plenary Session, the Committee of

SEPTEMBER 4, 1962

Written Answers 5790

the Whole ang the Nuclear Sub-Com-
mittee. The representatives of U.S.A.
ang U.S.5.R. are nominated as Co-
chairman of tho Conference. Ome of
the practices followed at the Con-
ference is to refer a particular issue to
the two Co-chairmen where ther:z is a
possibility of an agread solution in
view of differences between the two
sides having been narrowed. this pro-
cedure has led to some success on past
occasions. Accordingly, in his state-
ment at the Conference on August, 20,
1962, the Indian delegate drew atten-
tion to this practice and suggested that
at the present moment, when the
differences between the iwo side; on
the nuclear tests isue had narrowed
and the need for agreement was ur-
gent, it might be helpful tc adopt that
practice, .

(b) The suggestion was accepted hy
the Co-chairmen and approed by the
Disarmament Commuittee.

Textile Mill in MHihar

2251. Shri Shree Narayan Das: Wil'
the Minister of Commerce and Industry
be pleased to state:

(a) whether any and, if so, what
progress has been made in the direc-
tion of setting up of textile mnill in the
State of Bihar; and

(b) when the same s iikely w go
into production?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). A licence was issued in February
1957 for setting up a textile mill with
12,000 spindles at Patna. Progress in
the implementation of this licence is
reported to be as follows:—

(1) Capital worth Hs. 20 lakhs has
been raised.

(2) Main factory huilding has
been completed.

(3) Orders for the entire :nach-
inery has been placed and
90 per cent. of the machinery
has already been received.
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The project is expected to be com-
pleteq by the end of 1962.

Industrial Zones of Bihar and Orissa

2253, Shri H. C. Soy: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
industrial zones of Bihar and Orissa
are equally rich in forest products viz.,
timber. bamboo, sawai grass and other
products;

(by whether it is a fact that pro-
.gress made to develop cottage and
small-scale industries based on these
products has been very poor;

{¢) if so, whether Government pro-
pose to draw up comprehensive
schemes {o accelerate the progress in
this sphere; and

(d) if so, the details thereof?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) Yes, Sir.

(by A number of cottage and small
industrial units consuming forest pro-
ducts have come up, although the
progress in thig field has been slow.

(¢) and (d). As a result of the sur-
veys carried out in these two States,
following new industries have been
suggested for the development of cot-
‘tage and.-small scale industries:—

Wool seasoning.
Wooden furniture.
. Joinery.

e G L3 =

Railway wagon components and
sleepers.

. Tanning dyes.

. Distillation of oils.

. Pharmaceuticals based on

herbs and drugs available in

the forest of two States.

=1 & w

In addition to the above-mentioned
surveys, the National Council o¢ Ap-
plied Economic Research have also
carried out techno-economic surveys
of the two States and  their reports
"have been published.
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The Government of Orissa is taking
steps for setting up the following in-
dustrial unit; in co-operativa foid
under Panchayat industries pro-
gramme:

1. Carpentry Unias.
2. Saw Mills.
3. Wood seasoning plants.

It has also set up two pilot projects
for exploitation of forest resources

The programme for Bihar is under
preparation

Production of Tasar Cloth in Bihar

2251. Shri H. C. Soy: Will the Min-
ister of Commerce and Industry be
pleased to state:

{a) whether Chotanagpur district in
Bihar is a large cocoon producing area
and that weaving of ‘tasar’ cloth is an
indigenous industry; and :

(b) if so, the steps taken to consume
this productien of cocoon locally and
to encourage and develop the indigen-
ous weavers?

The Minister of Industry in the Min-
istry of Commeree and Industry (Shri
Kanungoe): (a) Yes, S5i-

(b) A statement is laid nn the Table
of the House.

STATEMENT

The State Government of Bihar,
with financial assistance from the Gov-
ernment of India, have implemented a
number of schemes with g view {0 en-
couraging the reelers and spirmers to
utilise the cocoons locallv. Ther> are
five training-cum-production centres
for tasar reeling and spinning--two in
Singhhum district, one in Hazaribagh
district, one in Santhal Parganas and
one in Monghyr district. These Cen-
tres are in the nature of peripatetic
demonstration parti=s. 200 persons
were traineqd in tasar reeling and spin-
ning during the Second Plar, under
this scheme. The State Government
is also imparting training in  tasar
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reeling and spinning at the Govern-
ment Silk Institute, Bhagaipur. Dur-
ing the Second Plan 195 persuns were
trained in this Institute. The State
Government has purchased 55 improv-
ed tasar reeling machines and 33 tasar
spinning machines for distribution
among the trained oarsons on 50 per
cent. subsidy basis. In eddition, a re-
gular training programme in spinning
and reeling has been in operation in
all the tasar production centres, aseed
stations and other departmental units
in the State. During the Second Plan
period over 8,000 persons are reported
to have been trained under this pro-
gramme. The State Government has
also organised mobile tasar silk weav-
ing tutional classes in 5 important cen-
tres for imparting training in weaving.

The State Government proposes to
set up more Training-cum-production
Centres and Co-operative Societies in
the districts of Singhbhum, Ranchi,
Hazaribagh, Dhanbad, Palamau and
Santhal Parganas during the remaining
period of the Third Plan, so as to use
cocoong locally in all its manufactur-
ing processes, including weaving of
cloth,

National Small Industries Corporation
Ltd.

( Shri Kashi Ram Gupta:
2256. { Shri Rameshwar Tantia:
LShri R. Barua:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the different kinds of machiner-
ies that are supplied to small-scale in-
dustries through the National Small
Industries Corporation Ltd.;

(b) whether it ig a fact that as late
as 1st August, 1961 the ceiling was
raised to Rs. 5,25,000 for giving print-
ing machinery on hire-purchase by the
National Small Industries Corpora-
tion Ltd. on a representation by the
All India Federation of Master Prin-
ters;

(¢) whether it is also a fact that the
National Small Industries Corporation
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has, immediately thereafter, banned
the supply of printing machinery on
hire-purchase basis; and

(d) if so, the reasons therefor?

The Minister of Industry in the Min-
istry of Commerce and Indusiry (Shri
EKanungo): (a) The Corporation sup-
plies industry machinery and machine
tools required mainly fer the manu-
facture of consumer goods and spare
parts.

(b) With effect from the 30th May,
1961, the ceiling for supply of printing
machinery was raised from Rs. 50,000
to Rs. 52,500 (and not Rs. 5,25,000) in
view of the additional incidence of
customs duty on imported machinery.

(c) The ban was imposed only in
January, 1962.

(d) The ban was considered neces-
sary in view of the fact that there has
been very rapid expansion in the
printing industry in the small scale
sector and the existing capacity was
considereq adequate.

Companies Act

" T [ Shri Himmatsinhji:
2257. 4{ Shrimati Gayatri Devi;
| Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased. to state:

(a) whether Government are con-
templating any change in the Com-
panies Act; and

(b) if so, on what lines?
The Minister of Industry in the Min-

istry of Commerce and Industry (Shri
EKanungo): (a) Not at present.

(b) Does not arise.
Acetate Flake Production Project in
Mysore

2258, Shrimati Sarojini Mahishi:
Will the Minister of Commerte and
Industry be pleased to state:

(a) whether any application has been
received for setting up a project im
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Mysore State for the production of
acetate flake and yarn;

(b) if so, at what stage the matters
have come up; and

(c) what steps are being taken by
Government to expedite the same in
view of the large imports of actate
yarn annually in the country?

The Minister of International Trade
in the Ministry of Commerce and In-
.dustry (Shri Manubhaj Shah): (a) Yes,
Sir.

(b) and (c¢). An industrial licence
‘has already been granted. The terms
of foreign collaboration submitted by
the firm are under consideration.

Manufacture of Playing Cards

[ Shri Rameshwar Tantia:
2259, { Shri Kashi Ram Gupta:
| Shri K. Barua:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of the firms manu-
facturing playing cards in India;

(b) how many of them are working
with foreign collaboration; and

(¢) whether Government are con-
sidering to give a licence to a foreign
firm for manufacturing playing cards?

The Minister of Industry in the Min-
istry of C ce and Industry (Shri
Eanungo): (a) A list is placed on the
Table of the House.

LIST

The following firms are manufactur-
ing playing cards in the Small Scale
Sector:—

1. Mis. M. Vadilal & Co., Bumbay.
2. M/s. Favourite Book Cloth Mart,

Bombay.

3. M/s. National Maying Card
Co., Bombay.

4. M/s. Western Playing Card

Co., Bombay-4.

5. M/s. Ganga Saran & Sons Ltd.,
Calcutta.

6. M/s. Leonard Bierman
Govt. Place, Calcutta.

SA,
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7.

10.
11.
12.
13.
14.
15.
18.

17.

18.
19.
20.
21
22.
23,

24,
25.

26,
27.

28,

(b)
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M/s. United Playing Card Co.,
Bombay-3.

. M/s. Popular Fine Art Litho
Works, Bombay-7.
. M/s. United Fine Art Litho-

graphers, Bombay-10.

M/s. Metro Playing Card Co,
Bombay.

M/s. Bharat Vs.mi.sh Mig. Co,
Agra Road, Bombay-39.
M/s. Co-operative Fine
Litho Works, Bombay.
M/s. Sharda Paper Box Mifg.
Co., Bombay.

M/s. Ashok Brothers Ltd., Fort,
Bombay.

M/s. Basra Playing Cards Co.,
Bombay-3.
M/s. Modern
Bombay.
M/s. Western India /rt Litho-
works, Hathibagh Lane, Bom-

bay.

Art

Litho  V/orks,

M/s. Pride of India Press, Bom-
bay-T.

Mis. Bulten Fire Art Litho
Works, Bombay.

Novelty Printers, Anesley
Road, Bombay.

M/s. Eastern Titho  “Works,
Babula Tank Road, Bombay.

M/s. Imperial Playing Card Co.,

Delhi.

M/s. Eagle Playing Cards Mfe.
Co., Lal Kuan, Delhi.
M/s. India House, Delhi.
M/s. Anil Playing Card
Delhi-Shahdara.

M/s. Sethi Bros, Sadar Bazar,
Delhi,

M/s. City Press, Bara Hindu Rao,
Delhi.

M/s. Swantantra Playing Card
Co., Pahari Dhiraj, Delhi.

Co.,

Government has not so far ap-

proved any scheme of foreign collabor-

ation
cards.

(c)

for the manufacture of plaving

No, Sir.
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Starting of Printing Press (@-) a7 98E%-53 3 Sqeig AT

( Shri Rameshwar Tanlia: § 3AT 9K A TFEF 45 H FAAT

2260, { Shri Kashi Ram Gupta: ferrey grifast AT ST FaT T Y
dree, s g e WAy (s
Will the Minister of Commerce and AR W) (%) =g wIFIT

iIndustry be pleased to state: ; .
FodTaF I ICAAG gEE |

(=) v Tagon mvrgEa O% &
marg

(a) whether there is any proposal
under Government's -:onsideration for
a collaborotion between the Roy
Thompson Group and of sur business-

men to start a big printing orois; and faaow

(b) if so, whether they will be per-
mitted to enter intp :ommercial print- (& mar
ing and packaging as well or restricted a,)
only to book production?

fasra 77 TER-%2
The Minister of Industry in Ministry T
of Commerce and Industry (Shri
Kanungo): (a) and (b). Ves, Sir. The -
Government of India have approved *fy saara. 203 .9%
the proposal of M/s. New Horizons -9 fa=rg 39, Y,
Private Ltd., New Delhi to establish a e s
company in India in collaboration with a:fq : 280
Mis. Thomson Organisation Ltd., UK. UL I ol . =2
for the printing, publication and dis- ¥t 997 g9 qrATE €Y.z
tribution of books, which will be pri- v =;
marily scientific, technical and other T o0t
ctandard text-bookse. M/s. New B g §7#A (X2 o
Horizons Private Ltd., have sinze pro- e -
posed that in the event of any =pare E.MT fama ¥ 4o
un-utiliseq capacity of the machinery T ﬁﬁm fulg. e
being available, the Indian Coumpany £
may also be alloweqd to undertake such mFLT te3. 8%
work which helps to earn andlor save AENAF FTFH 7940 .52
foreign exchange. The proposal is 95TgT X . 3R, %0
under consideration. 2. v firw -
‘ fod wgerfean 23%3.%%
faars gag. ¥3
3358 ST AN ITWA : AT G arg fadam | I3
@t 3y ®E fRER & wendifew faselt . 9387, 85
I HET 9538 4 3OY ¥ waw § 3. Forard o fawet 3393.¥e
g qAH 39 FGF F T2 AT TUN I . §R.3Y%
afrg faerg (3T
#\ dredr G 3 o ewa A ¥. e Wo. u%
% & fFadT #1 areafas Sugrr gam; EF $83.3%
454 : qiT 9. %¢
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12.09 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) Suooming oF Mg. Pauring PHom
1N NAGALAND

Shri P. C. Borooah (Sibsagar):
Under rule 197, I call the attention of
the Prime Minister to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

“The reported shooting of Mr.
Pauting Phom, a Member of the
Interim Body of Nagaland on
the 29th August, 1962.”.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): It is my sad and painful
duty to report to the House the loss
of another valuable Naga leader, Shri
Pauting Phom, a Member of the
Interim Body of Nagaland, at the
hands of an assassin on the 28th of
August, Pauting belonged to the
Phom tribe which is a small tribe of
about 16,000 people, living in the
Tuensang District. On the night of
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the 29th August, he was sitting in his
kitchen in Longtang village with his
bodyguard when some unknown
assailant fired a couple of shots from
outside his house and injured him.
On hearing the shots a detachment
of the Security Forces commanded
by an officer immediately rushed to
the spot. Pauting was evacuated to
the Civil Hospital. Despite all medi-
cal help, he succumbed to the injury
at 0345 hrs. On the 30th August. The
Security Forces combed the surround-
ing area but could not find aun; trace
of the assailant. The Sector Com-
mander from Tuensang has proceeded
to the spot for personal investigations.

I would like to add that every
effort is being made to give protection
from attacks from the hostile ele-
ments to the leading political figures
in Nagaland.

Sri Pauting Phom originally belong-
ed to the so-called Naga National
Council. When this body chose the
path of violence and bloodshed
and went underground, he was
courageous enough to come over-
ground and take part in the delibera-
tions of the Naga Peoples’ Conven-
tion. He was a member of the
negotiating body which came to Delhi
in July 1960 to discuss the 16-Point
Agreement which only yesterday
culminated in Parliament giving
its approval tdo the coastitution
of a separate State of Nagaland. I
feel sad indeed that Pauting is not
alive to see the fulfilment of the
cherished dream of the Naga people
to have a separate State of their own
but I have no doubt that his brave
example will inspire others to revert
to pcoths of peace and  constructive
activity and his sacrifice, as the sacri-
fices of many other Nagas, will not
have been in vain.

We have conveyed the condolences
of the Government of India to the
leaders in Nagaland and to the berea-
ved family, I would like to convey
the heartfelt sympathies of this House
to the Government and people of
Nagaland and to the familv of Shri
Pauting Phom.
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Mr. Speaker: Surely Parliament
agrees that the sympathies of this
House also should be conveyed to the
Government and people of Nagaland
and to the members of the bereaved
family.

Several Hon. Members: Yes, yes.
Shri P. C. Borooah rose—

Mr. Speaker: Is any supplementary
necessary?

Some Hon, Members: No, no.

"Mr. Speaker: I think we should not
Put any,

=t Torn AT wed (Fraie ):
afe w Ifa gad a1 A 92w F A
AW A F T o wia § ot W
¥ arg wzrafa 8, S fadiw g
Iy F AT @ R T ARy
%& T34 f5ar amw

WEOH AEIAd 4% F§ 1 1 4
frmrarar &1

(ii) REMOVAL OF INDIANS FROM
MozAMBIQUE

Shri Buta Singh (Moga): Under
Rule 197, I beg to call the attention
of the Prime Minister to the follow-
ing matter of urgent public impor-
tance and 1 request that he may make
.a statement thereon:—

The reported removal of
Indians from the Portuguese
colony of Mozambigue in contra-
vention of the agreement signed
by the Government of India
with the Portuguese Government.

The Minister of State in the Minis-
try of Externmal Affairs (Shrimati
Lakshmi Menon): Consequent on the
liberation of Goa, Daman and Diu,
the Government of Portugal interned
a large number of Indian nationals
residing in the Portuguese colonies,
sealing their business premises and
freezing their assets and properties.
The number of such detenues was
2,239 out of a total population of per-
=ons of Indian origin by over 12,000
the balance holding Portuguese and
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British  Passports, These Indian
nationals were released from deten-
tion in the Portuguese Colonies on
the 13th of May, 1962 and they were
told that they would be required to
quit these territories within three
months provided that their residence
permits were not further extended,

2. In accordance with the terms of
the Agreement arrived at between
the Governments of India and Portu-
gal these Indian nationals on their
departure are to be allowed to bring
out with them all their personal
effects, jewellery and cash upto £200
(Sterling) per person and the sale
proceeds of the rest of their movable
and immovable properties minus debts
and taxes due from them. Any of the
Indian nationals who cannot wind up
their businesses within three months
that have been allowed to them, can
give power of attorney to friends who
can within a year of the date of the
departure of owners effect the sale
of proceeds and assets and remit
them to India.

3. Reports have been received that
the Portuguese authorities are not
implementing the Agreement fully
and have imposed restrictions in
regard to the repatriation of assets
of the Indian nationals by promulga-
tion of a Decree (No. 44416 of 25th
June, 1962).

4. The Government of India have
taken a serious view or this action
by the Portuguese Government and
have asked the Government of Portu-
gal through the United Arab Repub-
lic Embassy in Lisbon to rescind this
Decree and to extend the necessary
facilities to Indian nationals to wind
up their affairs and repatriate their
assets in accordance with the terms
of the Agreement.

5. In addition, at our request, the
Government of the Unitea Arab Re-
public sent Mr. Wagih Safwat, a
First Secretary of the U.A.R. Embas-
sy in Lisbon, to Mozambique with a
view to ensuring th-t the Indian
nationals who have to leave these
Portuguese territories get the benefit
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[Shrimati Lakshmi Menon]
of the terms of Agreement Mr.
Safwat has reported thai the Portu-
guese authorities have postponed the
deportation of Indian nationals for
the time being. As a result of Mr.
Safwat’'s intervention the Portuguese
authorities in Mozambique have issued
on August 8, 1962 their Diploma
No. 2266 which stipulates a greater
flexibility in the application of the

rigid *disabilities imposed by their
Decree No. 44416 of June 25, 1962.
Under the terms of this Diploma,

Indian Nationals are allowed to apply
for extension of their stay-permits in
Mozambique. The children of the
Indian nationals born in Mozambique
are also being allowed to continue
their stay in this Portuguese colony.
The Government of India are request-
ing the U.AR. authorities to bring to
the attention of Portuguese authori-
ties the various cases of wviolation of
their Agreement with us in this res-
pect, and to ask them to remove all
restrictions inhibiting full implemen-
tation of the Agreement,

6. The UAR. Government are con-
tinuing their efforts to persuade the
Government of Portugal to rescind
their Decree No. 44416 of 25th June,
1862,

7. The frst batch of 38 Indian
nationals returned to India from
Mozambique on August 3, 1962 by
the B.LS.N. ship s.s. ‘Karanja’. An
official of the Ministry of External
Affairs was deputed to meet them at
Bombay on arrival and render such
assistance to them for reaching their
destination within India from Bombay
&s might be necessary. Special faci-
lities for clearance through customs
and certain concessions for import of
their house-hold and othesr belong-
ings were given to them. None of the
repatriates accepted any  assistance
for going to their respective home-
towns. The second batch of 100
Indian nationals has returned by s.s.
‘Kampala’ on September 2, 1962
Again an official of the Ministry of
External Affairs was deputed to go to
Bombay to receive them and extend
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the necessary facilities and conces-
sions to them. This time almost 70
repatriates did not have any place in
Bombay to stay. Arrangements were
made to provide them with accom-
modation to stay for a few days in
Bombay, Some of them, this time,
also asked for monetary help to
return to their respective home-towns.
This is being rendered to them.

Shri Bata Singh: There have been
reports in the Press that the Portu-
guese committed outright robbery
while throwing these Indians out of.
this colony of Mazambique. May I
know, Sir, whether the Government
of India are taking adequate steps
to see that this kind of vengeful
persecution of Indian nationals is not
repeated elsewhere by the Portu-
guese? '

Mr. Speaker: The whole statement
related to what steps have been
taken.

Shri S. M. Banerjee (Kanpur): In
the newspapers it i3 reported that
well-to-do Indians in the colony
formed an association called the
Bharat Samaj for the repatriation of
these Indian nationals. It is also
said that the Portuguese Government
have, however, frozen the assets of
the Bharat Samaj. 1 want to know
whether this is correct; and, if so,
has this been taken up with the rep-
resentative of the U AR, so that the
assets may not be frozen,

Mr. Speaker: The hon. Member
wants to know whether the assets of
Bharat Samaj have been frozen and
whether Government have any
information on this matter.

Shri S. M. Banerjee: I will read out
one or two sentence which will make
this clear.

Shri Jawaharlal Nehru: The Bharat
Samaj is an organisation of the
Indian nationals there, and so far as
we know it is a fact that the assets
of this association have been frozen.
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(ili) ATrack oN INDIAN EmBASSY AT
JARARTA

Shri Indrajit Gupta (Calcutta
South West): Under Rule 197, I call
the attention of the Prime Minister
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“The attack on the Indian
Embassy at Jakarta on 3rd
September, 1962 by a crowd of
20,000 Indonesians resulting in
extensive damage to property.”

Shri Jawaharlal Nehru: The facts
relating to this attack on the Indian
Embassy have been adequately
reported in the Press and I do not
think it will b= 1 :cessary for me to
repeat them. I shall state some other
facts connected therewith.

The trouble started when the
Israeli and Formosan delegations
sent telegrams to Mr. G. D. Sondhi
early in August, as he is the Senior
Vice-President of the Sports Federa-
tion or whatever it is called. These
telegrams stated that the Indonesian
President of Games had failed to
send them identity cards. Mr. Sondhi,
in his capacity as Senior Vice-Presi-
dent, issued a statement criticising
this action. 'This created resentment
in Jakarta and we informed our
ambassadors of the legal position.
They were also informed that during
the earlier Asian Games held in Delhi,
Manila and Tokyo in 1950, 1954 and
1958 respectively, Formosa and
Israel had been invited, but TUAR
had not taken part, because they
were not supposed to be in Asia.

On arrival at Jakarta, Mr. Sondhi
actively spoke about the Indonesian
action and suggested that the name
of the Fourth Asian Games be changed
to merely Games This angered the
Indonesians and there was violent
criticism. We asked ovr ambassador
in Jakarta on Augvet 30 to impress
opon Mr. Sondhi the desirability of
toning down  his criticisms. To
this, we got the reply that
he conveyved our viewpoint to
those concerned, that is, the Indone-
sian officials and they had appreciated
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our position. It was explained to them
that Mr. Sondhi was not in any sense
a representative of the Government
and did not speak on behalf of the
Government. The Sports Federation
here is a semi-independent organisa-
tion and he was elected as Vice-
President not by us, but nominated by
that Federation. We were, therefore,
suprised to see the Indonesian Trade
Minister’s statement on August 31, in
which the Indonesian Trade Minister
expressed his resentment at India's
attitude in this matter and said some-
thing about trade relations being
affected thereby. A spokesman of ihe
Ministry of External Affairs clarified
the position and pointed out that Mr.
Sondhi was in no way connected
with the Government of India and
we had no control over the
Asian Games Federation, of which he
was Vice President. He also empha-
sised our friendship with Indonesia
and expressed the hope that the games
will come to a peaceful conclusion.
Qur regret over the statement was
communicated to the Indonesian Em-
bassy here on the 1st September
while our ambassador met the Indo-
nesian Foreign Minister, who assured
him of his country’s friendship and
goodwill for India. This was on the
1st.

The Indonesian Trade Minister's
statement on August 31st, howaver,
indicates that the Indonesian autho-
ries were actively associated with
criticising Mr. Sondhi's stand and its
culmination in the incidents of yester-
day, when the Indian Embassy was
attacked and some damage was done
to the property. There has been no
report of any injury to persons. Our
conceren over this was communicated
to the Indian Embassy yesterday
evening. Our ambassador was not
present at the time when this
happened in the Indian Embassy. As
soon as he heard of it, he came back
from his house or from wherever he
was, to the Embassy. The people had
gone by that time. He immediately
gent a note to the Foreign Office. He
later met the Foreign Minister and
told him that he was greatly sur-
prised that after his last interview
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with him only a day or two earller,
which was most cordial and after
which he had issued a statement, this
shocking incident should take place.

Secondly, in Indonesia, no meeting
or procession can take place without
some kind of knowledge or permission
from the Government. It is not quite
clear; some official there must have
had knowledge of it.

Shri Hem Barua (Gauhati): It
started from the Presidential Palace.

Shri Frank Amthony
Anglo-Indians):
by the Police.

Shri Jawaharlal Nehro: It was
called the National Front—people in
some kind of a semi-uniform who
went.

(Nominated-
They were escorted

Shri Hem Barma: Volunteers for
the liberation of West Irian also were
there.

Shri Jawaharlal Nehru: The Foreign
Minister apologised to our ambassador
profoundly and said that all Members
of Parliament of Indonesia had been
deeply shocked by this incident as
well as by Dr. Soeharto, the Trade
Minister's statement.

This is the position. It is highly
deplorable that this kind of thing
should happen. We are not concerned
with the merits of the matter, which
was raised by Mr. Sondhi about the
games., Neither were we consulted
nor had we any say in the matter.
But whatever that may be, to en-
courage the attack on the Indian Em-
bassy in this way is extremely dis-
tressing and deplorable, as also the
statement made by the Trade Minis-
ter, over which the Foreign Minister
subsequently expressed his great re-
gret.

I feel very sad about this, because
our ambassador in Jakarta, Shri Apa
B. Pant is one of our very successful
and experienced ambassodars. Wher.
ever he has been, he has done
good work and he is very popu-
lar with the people. In fact, in
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Indonesia, he is exceedingly popular.
He gets on very well and he has the
habit of identifying himself with the
country where he is. He has made &
study of Indonesian history and cul-
ture and all that, It is peculiarly
surprising and distressing that this
incident has taken place there.

Shri Indrajit Gupta: In the light of
the reprehensible attack which has
taken place op our Embassy, all I
would like to know is whether Gov-
ernment has obtained the full texts of
the various statements alleged to have
been made by Mr, Sondhi while in
Jakarta, in order to verify whether
they contain anything which could be
construed as an affront to President
Scekarno in particular or to Indonesian
national sentiment in general, because
that is the allegation being made?

Shri Jawaharlal Nehru: I do not
think we have received the full text
of the statements, Summaries of
them have come—brief accounts in
the Press and otherwise. 1 doubt if
the full text has come, I do not think
there was anything in what Mr.
Sondhi said, which could be construed
as an affront or discortesy to Presi-
dent Soekarno,

Some Hon, Members rose—

Mr. Speaker: Only those who have
their names here might put questions.

st 9% (W) : F 7T AT
s g fr 5 sfade R as AT
ffer feat o1 gEr-EfeqT wrder
% i §, Fa7 IeFr P F
% fag ga oA sfemtadt fefasy
AN T F oI IR A YA
FE & AT 75 W =3er 1 § |

= STAFTIA AGE : AT FGET
a8 19 941 g4 § {6 gqF 7 At
aga AfaF faa=edt ot § 1 #R T
g7 agd &1 wfaw A1 AR
wafee § fF s ge a7
g g {11 A% 7w Fgg § fFe
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Shri Hem Baru: Sir, it I heard the
Prime Minister aright, in view of the
statement that Shri Sondhi does no#
speak on behalf of our Government
which means that our Government do
not share Shri Soadhi's views, are we
to understand that our Government

supports Indonesia's mmporting politics
into sports?

Mr. Speaker: That is a

different
matter, i

Shri Jawaharlal Nehru: It is not a
question of our supporting. We have
not gone into it. We are not seized
of their rules. We do not know even
what they are. We are not prepared
to express any opinion on a subject
which we have not studied.
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Shrimati Renu Chakravartty (Bar-
rackpore): While it is technically cor-
rect that the question as to what is
to be done within a sports federation
is the job of that sports federalion
members, when the question of Taiwan
and Israe] raises such tremendous re-
action even amongst certain nations
within Asia and the whole thing
creates a certain cold war atmosphere
even in sports gatherings, may T
know whether the Government of
India took any steps to advise Shri
Sondhi before going, as he did, as one
of the senior Wice Presidents of the
Game, to be careful as to the way he
handleq this particular matter?

Mr. Speaker: It is a suggestion.

Shri Jawaharlal Nehru; As I read
out, Sir, the Government of India,
after Shri Sondhi made the statement
because only then we heard about it,
did tell him that he should under-
stand the implications of what he was
doing and to go slow about it

Shri S. M, Banerjee: May ] know
whether it is a fact that Shri Sondhi
made a statement once again, even
after the clarification was made by our
Ambassador there; if s0, whether we
have got the text of that statement?

Mr. Speaker: That has already been
answered,

Shri Jawaharlal Nehru: 1 could not
follow his question,

Mr, Speaker: He wanted to know
whether we have got the text of his
statement.

Shri S. M. Banerjee: I want to know
whether after the whole position was
clarified by our Ambassador Shri
Sondhi made any statement or spoke
in any gathering pleading the case of
Taiwan?

Shri Jawaharlal Nehru: I think he
clarified this matter more than once,
to more than one person in authority.
He did that repeatedly. Is the hon.
Member referring to this matter be-
fore the attack on the Fmbassy or
after that?
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Mr. Speaker: After this had been
brought to the notice of Shri Sondhi
by our Ambassador, he wants to know
whether Shri Sondhi made any state-
ment after that?

Shri Jawaharial Nehru: I cannnot
say. He did make some statements,
but whether they were considered
objectionable or not 1 cannot defini-
tely say., He has constantly been say-
ing something in defence of himself.

Shri P, C. Borooah (Sibsagar): May
I know whether the Government will
leave no stone unturned in upholding
the good feeling and friendship that
we have got with Indonesia?

Mr, Speaker: That is a suggestion.

Shri Narendra Singh Mahida
{Anand): May I seek information, Sir,
as to whether the Indonesian Govern-
ment will pay for the damages done to
our Embassy?

Shri Jawaharlal Nehrm: Normally,
dimages are paid, It is a small matter.
a'e not going to press it. They
have siaia, they wi'] pay. But it does
not matter, Actuzlly, so far az we
know, the damages caused may be
about Hs. 10,000 to Rs. 20,000.

12-35 hrs,
PAPERS LAID ON THE TABLE

CORRESPONDENCE EBETWEEN CHINA AND
INDIA

The Prime Minister and Minister of
External Affairs and Minister of Ato-
m'ec Energy (Shri Jawaharlal Nehru):
Sir, I beg to lay on the Table a copy
each of the following papers:

(i) Chinese Note dated the 4th

August, 1962

(ii) Government of India’s reply

dated the 22nd August, 1962

(iii) Government of India’s note
dated the 22nd August, 1962.

[Placed in Library, See No. LT-390|
62].

Shri Hari Vishna Kamath (Hoshan-
gabad): Sir, T rise on a point of elari-
fication. While the House notes with
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mixed satisfaction that the battle of
notes is proceeding very vigorously,
may 1 ask what the reaction of the
Chinese Government has been to the
Government’s latest offer for talks
to resolve the border tensions as a
prelude to further negotiations?

Mr. Speaker: That is a different
matter.

Shri Hari Vishnu Kamath: Is it
contained in the notes?

Mr. Speaker: That is not allowed
at this moment.

Shri Surendranath Dwivedy (Kend-
rapara): Will these notes be circu-
lated to Members?

Mr. Speaker: Yes.

Shri Hari Vishnu EKamath: He can
say whether it is contained in these
notes? The Prime Minister is nodding
his head. No? Sir, he says “No™.
That is all right.

STATEMENT ON FLOOD SITUATION IN
THE COUNTRY

The Minister of State in the Minis-
try of Irrigatiom amnd Power (Shri
Alagesan): Sir, on behalf of Hafiz
Mohammad Ibrahim, I beg to lay on
the Table a statement on flood situa-
tion in the country. [Placed in Lib-
rary, See No LT-391/62].

Bhri 5. M. Banerjee (Kanpur): Sir,
will this statement be circulated to
hon. Members?

Mr. Speaker:

done.

I will see that it is

CorroN CoNTROL (AMENDMENT)
ORpEr, 1962

The Minister of International Trade
in the Minisiry of Commerce and
Industry (Shri Mamubhal Shah): Sir,
I beg to lay on the Table a copy of
the Cotton Control (Amendment)
Order, 1862, published in Notification
No. G.S.R. 1071 dated the 11th August,
1962, under sub-section (6) of seec-
tion 3 of the Essential Commodities
Act, 1955. [Placed in Library, See
No. LT-392|62].
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AwnvuaL RrpPorT OF THE HmwDUsTAN
ProTo Firms MANUFACTURING Co.

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): Sir, I beg to lay on the
Table a copy each of the following
papers:

(i) (a) Annual Report of the
Hindustan Photo Films Manufac-
turing Company Limited, Ootaca-
mund, for the year 18961-62, along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of section
619A of the Companies Act, 1956,

(b} Review by the Government
on the working of the above Com-
pany. [Placed in Library, See
No. LT-393|62].

(ii) Report of the Organisa-
tional Committee for Small Scale
Industries. [Placed in Library,

See No, LT-394/62].

RULES UNDER THE APPRENTICES ACT,
1961

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C. R. Pattabhi Raman):
Sir, on behalf of Shri Hathi, I beg to
lay on the table—

(i) a copy each of the following
Rules under sub-section (3) of
section 37 of the Apprentices Act,
1961:—

(a) The Central Apprenticeship
Council Rules, 1862 pub-
lished in Notification No.
G.S.R. 608 dated the 28th
April, 1962, [Placed in
Library, See No. LT-395-62].

(b) The Apprenticeship Rules,
1962 published in Notifica-
tion No. G.S.R. 1134 dated
the 28th August, 1962,
[Placed in  Library, Se“g
No. LT-396|62].

(ii) a copy each of the following

papers:—

(a) Report on the accident in the
Sitanala Colliery on the 18th
July, 1962. [Placed in Lib-
rary, See No. LT-387/62].
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(b) Statement regarding ratifi-
cation by the Government of
India of the Instrument for
the Amendment of the Con-
stitution of the Internatio-
nal Labour Organisation,
1962. [Placed in Library
See No. LT-398|62]

12'38 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages receiveq from the
Secretary of Rajva Sabha.

(i) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at its
gitting held on the 3rd September,
1962, passed, in accordance with
the provisions of article 368 of the
Constitution of India, without any
amendment; the Constitution
(Thirteenth Amendment) Bill,
1962, which was passed by the
Lok Sabha at its sitting held on
the 28th August, 1962.”

(ii) “In accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its
sitting held on the 3rd Sep-
tember, 1962, agreed without any
amendment to the State of Naga-
land Bill, 1962, which was passed
by the Lok Sabha at its sitting
held on the 29th August, 1962,

12:39 hrs.
LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the sittings
of the House in their Second Report
have recommended that leave of ab-
sence be granted to the following
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members for the periods
(1) Shri F. P. Gaekwad,

(2) Shri Rananjaya Sinh,
(3) Shri Joachim Alva.

(4) \Shri Govinda

Menon.

Panampilli

(5) Shri Ghyasuddin Ahmed.
(6) Shri A. K. Gopalan.

(7) Dr. Panjabrao S. Deshmukh.

(8) Shri Kamalnayan Bajaj.

(9) Sardar Surjit Singh Majithia.

(10) Lt. Col. Maharajkumar Dr.
Vijaya Ananda of Vizianaga-
ram,

(11) Shri Nath Pa.

(12) Shrimati Shakuntala Devi.

12+40 hrs.

I take jt that the House agrees with
the recommendations of the Com-
mittee.

Several Hon. Members: Yes,

Mr. Speaker: The Members will be
informed accordingly.

CONVERTS MARRIAGE DISSOLU-
TION BILL*

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): Sir, on behalf of Shri A K
Sen, I beg to move for leave to in-
troduce a Bill to provide for the dis-
solution under certain eircumstanceg of
marriage of converts and for matters
connected therewith
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Committee

indicated against each:

1st June to 22nd June, 1862
(First Session)

6th August to Tth September, 1962.
(Second Session)

4th June to 20th June, 1962.
(First Session)

7th May to 13th June, 1962.
(First Session)

26th April to 18th June, 1962.
(First Session)

3rd May to 22nd June, 1962.
(First Session)

6th August to 7th September, 1962.
(Second Session)

6th August to 20th August, 1962.
(Second Session)

6th August to 7th September, 1962.
(Second Session)

18th August to 0th September, 1962.
(Second Session)

10th August to Tth September, 1862.
(Second Session)

14th August to Tth September,
(Second Session)

1st June to 22nd June, 1962.
(First Session)

8th August to Tth September, 1962.
(Second Session)

g

Mr, Speaker: The question is:
“That leave be granted to in-

troduce a Bill to provide for the

dissolution under certain circum-

stances of marriage of converts

and for matters connected there-

with.”,

The motion was adopted.

Shri Hajranavis: Sir, I introduce

the Bill.

12-40% hrs.

BUSINESS ADVISORY COMMITTEE
SixtH REPORT
The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha}.
Sir, I beg to move:
“That this House agrees wita
the Sixth Report of the Business
Advisory Committee presented to

*Published to the Gazette of India Extraordinary

dated 4th September, 1962.

Part II—Section 2,
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Committee

the House on the 3rd September,
1962.".

Shri Hari Vishnu Eamath (Hosh-
angabad): Sir, on a point of clarifica-
tion. As far as I remember the pro-
ceedings, if I remember aright, the
Committee also decided that some
tune, two or two-and-half hours,
should be allocated to a discussion on
the aggravating crime situation
and the deteriorating law and order
gituation in the Union Territory of
Delhi. It has not been included here.

Mr. Speaker: That is a private
Member's motion and that has also
been provided for. 1 shall now put
the motion to the vote of the House.
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Bill
the House on the 3rd September,
18627,

The motion was adopted.

12.41 hrs.

SUGARCANE CONTROL (ADDI-
TIONAL POWERS) BILL—contd.

Mr. Speaker: We have concluded
the consideration stage of the Bill to
empower the Central Government to
amend the Sugarcone (Control)
Order, 1955 with retrespective effect
in respect of certzin matters. 1 will
first put Shri Banerjee's amendment:
The question is:

“That the Bill be circulated tor

The question is;

“That this House agrees with

the purpose of eliciting opinion

thereon by
1962.".

the Sixth Report of the Business
Advisory Committee presented to

Division No. 10]
‘Badrudduija, Shri

Banerjer Shri 5 M.

Barua, Shri Hem
Bhattacharya, Shri Dinen
Biren Dutta, Shri

Buta Singh, Shri
‘Chakrarartty, Shrimati Renu
Chaudhuri, Shri Tridib Kumar
Daiji, Shri

Dasaratha, Deb Shri

Elias, Shri Mohammad
‘Gauri Shanker, Shri
Gokaran Prasad, Shri
Gulshan Shri

Gupta Shri Indrajit

Abdul Rashid, Bakshi
Abdul Wahid, Shri
Achuthan, Shri

Akkamma Devi, Shrimati

Alagesan, Shri
Alva, Shri AS.

Alva, Shri Joachim

Aney, Dr. M, 5,
Anjanappa, Shri
Arunachalam, Shri

Azad, Shri Bhagwat Tha
Bakliwsl, Shri

‘Balakrishnan, Shri

Balmiki, Shri

Barkataki, Shrimati Renuks

AYES
Himatsingks, Shri
Jhy, Shri Yogendra
Kamath, Shri Hari Vishau
Kapur Singh,
Kumaran, Shri MK,
Kunhan Shri P,
Lahri Singh . Shri
Mahida, Shri Narendra Singh
Mukerjee, Shri H.MN,
Mourmu, Shri Sarkar
Mair Shri Vasudevan
Mambiar, Shri
Palil, Shri Vasant Rao,
Pottekkatt, Shri
Ranga, Shri N.G.

NOES

‘Barupal, Shri P L.
Basappa, Shri

Basumatari, Shei
Thaswant, Shri

Beara, Shri

Bhakt Darshan, Shri
Bhania Deo, Shri L.N.
Bhargava, Shri M. B.
Bhatkar, Shri

Borooah, Shri P. C.
Brajeshwa r Prsaad, Shri
Brij Raj Singh Kotah, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jrotsna
Chandak, Shri
Chandrasekhar, Shrimati

the 30th October,
(1).

The Lok Sabha divided.

[12:44 hrs.

Ram Singh, Shri

Reddy, Shri Eswara
Reddy, Shri Narasimha
Reddy, Shri Yallamenda
Seth, Shri Bishanchander
Sha-tri, Shr: Praka:h Vie
Singh, Shri Y.D.
Siegha, ShriY.N.
Soy, ShriH C,

Surai Lal, Shri

Swamy, Shri M.N,

Umanath, Shri

Warior, Shel

Yashpal Singb. Shri

Chartar Singh, Shri
Chaturvedi. Shri 5. N.
Chaudburi, Shrimati Kamla
Chavan, Shri D. R.
Chettiar, Shri Ramanathas
Chuani Lal, Shri

Colaco

Dafle, Shri

Das, Shri B. K,

Das, Shri N, T.

Das, Shri 5.B,

Dasappa, Shri

Dass, Shri C,

Datar, Shri

Deo Bhanj, ShriP. C.
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Desai, Shri Morarj
Deshmukh, Dr. P, S.
Deshmukh, Shri Shivajl Reo 8.
Deshpande , Shri
Dhebar, Shri U.N.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dube, Shri Mulchand
Dubey, Shri R. G.
Drwivedi, Shri M, L.
Fring, Shr D,

Gaitonde, Dr.

Gajraj Singh Rao, Shri
‘Gandhi Shri V.B.

‘Goni, Shri Abdul Ghani
‘Gupta, Shri Badshah
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hag, Shri M.M.
Harvani, Shri Ansar
Hazarika, Shri J.N.
Heda, Shri

Hem Rai, Shri

Igbal Singh, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulsidas
Jagiivan, Ram Shri
Jamir, Shri Chubato Shi
Jamenadevi, Shrimati

T edhe, Shri

Joshi, Shri A, C.

Joshi, Shrimati Subhadra
Jyotishi. Shri J.P.
Kabir, Shri Hamayun
Kamble, Shri

Kanungo, Shri

Kappen, Shri

Kedaria, Shri C, M.
Khadilkar, Shri

Khan, Shri Osman Ali
Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri

Kisan Veer, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Kureel, Shri B. N,

Mandal. Shr{ Yamuna Prasad
Maniyangadan , Shri
Mantri, Shri

Masuriys Din, Shri
Matcharaju, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri 5. A.
Mehrotra, Shri B B,
Metha, Shri Jashwant
Melkote,Dr,

Mengi, Shri Gopal Datt
Manon, Shri P. G.
Miraa, Shri Bakar Ali
Mishra, Shri Bibudhendre
Mishra, Shri Bibhuti
Mishra, Shri MLP.
Misra, Shri Shyam Dhar
Mohanty, Shri G,
Mohsin, Shri

Morarka, Shri

More, Shri K. L.

More, Shri 5.5,
Mukerjee, Shrimati Sharda
Munzni, Shri Daid
Murti, Shri M.S.
Musafir. Shri G.5.
Muthish, Shri

Maidu, Shri V.G.

Maik, Shri D.J.

Maik, Shri Maheshwar
Wehru, Shri [ iwaharlal
Mesamony, Shri
Niranjan Lal, Shri

Oza, 5hri
Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K.C.

Prashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Singh
Pate . Shri P.R.

Patel. Shri Rajchswar
Patii. Shri D. 5.

Patil, Shn 5.K.

Pati]l Shri T.A.

Patnaik, Shri B.C.
Pattabhi Raman, Shri C, R.
Prabhakar. Shr. Naval
Prutap Singh, Shri

Pur, ghri D.D,

R ghunath Singh, Shri

Lalit Sen, Shri Rughuramaiah, Shri
Laskar, Shri N.R, Fui Shrimati Sahodrabai
Laxmi Bai, Shrimati F aj Bahadur. Shri
Lonikar. Shri 1 m Sewak, Shri
Mahtab, Shri Ram Subhag Singh, Dr.
Mai Sultan, Shris R kerisk ShriP. R.
Malaichami, Shri Ramaswamy, Shri 5.V,
Malhotra, Shri Inder J. Ramdhani Das, Shri
Muanaen, Shri

Mandal, Dr,

Rananjai Singh, Shri
Rane, Shri
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Ranga Rao, Shri
Ranijit Singh, Shri
Rao. Shri Jaganatha
Rao, Shri Muthyal
Roy, ShriRamapsthi
Rao, Shri Rameshwar
Rao, Shri Thirumals
Ray, Shrimati Renuka
Reddiar, Shri
Reddy, Shri K.C
Reddy, Shri Rama, Krishoa
Reddy, Shrimati Yashoda
Sadhuram, Shri
Saha, Dr. 5.K.
Saigal, Shri A.S.
Samanta, Shri 5.C,
Samnani, Shri
Sanji Rupji, Shri
Saraf, Shri Shm Lal
Sarma, Shri AT,
Satysbhama Devi, Shrinuti
Satyansrayana, Shri
Sen, Shri P.G.
Shah, Shri Menubhai
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A P.
Sharma, Shri D.C.
Shestri, Shri Lal Babader
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Siddenanjappa, Shri
Siddinh, Shri
Sidheshwar Prasad, Shri
Siingh, Shri D.N.
Singh, Shri K.K.
singh, Shri S.T.
Singhs, Shri G.K.
Sinha, Shri B.P,
Sinha, Shri Satya Nraian
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Srinivesan, Dr, P.
Subbsraman, Shri
Subramaniam, Shri C.
gubremanyam, Shri T,
Sumat Prasad, Shri
Surendrapal Singh, Shei
Swazmy, Shri M.P.
Swaran Singh, Shri

Tahir, Shri Mohammad
‘Thevar, Shri V.

Thimmaiah, Shri
‘Thomas, Shri A.M.
Tiwary, Shri D.N.
Tiwary. Shri K.N.
Tiwary, Shri LS,
Tula Ram, Shri
Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Upadhayays, Shri Saiva Dutt
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Vaishys, Shri M.B.
Valvi, Shri

Varma, Shri M.L.
Varma, Shri Ravindra
Veerappa, Shri

Verma, Shri B,
Verma, Shri K. K.

Mr. Speaker: The result of the
voting, as indicated by the machine is:
Ayes 39; Noes 247. Those whose
votes have not been correctly record-
ed may now stand on their seats. I
find that there are six hon. Members
for Ayes and one for Noes. So, the
result of the division is: Ayes *45; Noeg
248%.

The motion was negatived,

Shri Hari Vishnu Kamath (Hosh-
angabad): May I request that the
working of the machine may be look-
ed into during the intersession period?
Very often it does not work.

Mr, Speaker: It will be looked into.
Now, there is another amendment by
Shri Tridib Kumar Chaudhuri. Is he
pressing it for a division?

Shri Tridib Knomar
(Berhampur): No, Sir.

Mr. Speaker: The question is:

“That the Bill be referred to

a Select Committee consisting of

15 members, namely, Shri Bhag-

wat Jha Azad, Shri 5. M, Baner-

jee, Shri P. R. Chakraverti, Shri

M. L. Dwivedi, Shrimati Subha-

dra Joshi, Shri Gauri Shanker

Kakkar, Shri R. K. Khadilkar,

Shri  Bhajahari Mahato, Shri

Bishwanath Roy, Shri Sham Lal

Saraf, Dr. Ranen Sen, Pandit

K. C. Sharma, Shri Jai Bahadur

Singh, Shri Sinhasan Singh and

Tridib Kumar Chaudhuri with

instructions to report by the last

day of the first week of the next

session.”. (2).

Chaudhuri

The motion was negatived,
Mr. Speaker: 1 will now put the
main motion to the vote of the House.
“That the Bill to empower the
Central Government to amend
the Sugarcane (Control) Order,

SEPTEMBER 4, 1962
Venkatasubbaish, ShriP

Vidyalankar, Shri AN,
Virbhadra Singh, Shri
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Vyas, Shri Radhelajl
‘Wadiwa, Shri

Yadab, Shri N.P,
Yacay, Shri Ram Harkh
Yadava, Shri B.P.

respect of certain matters, be
taken into consideration.”

The motion was adopted.

12.45 hrs.
EARTHQUAKE IN IRAN

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I am sorry to intervene in
the middle of this consideration. I
merely with to draw your attention
and the attention of the House to a
terrible calamity that has occurred in
Iran, the great earthquake. 1 thought
it would be fitting if you, Sir, on
behalf of this House, could convey
vur deep sympathy to the people of
Iran,

Mr. Speaker: 1 am sure the whole
House agrees that our deep sympa-
thies must be conveyed.

Some hom. Members: Yes.

Mr. Speaker: Yes, that will be
done.
1246 hrs.

SUGARCANE CONTROL (ADDITIO-
NAL POWERS) BILL—/{contd.)

Mr. Speaker: We will now take up
the clause-by-clause consideration.

Clause 2.— (Power to amend the
Sugarcane (Control) Order with re-
trospective effect in respect of cer-
tain matters).

shri ¥ridib Xaomar Chaudhuri: I
beg to move:

Page 1—for lines B to 14 substi-
tute—

“by order notified in the Off-
cial Gazette amend retrospective-

1965 with retrospective effect in ly the Sugarcane (Control)
*Ayes: Two names could not be +Noes: Ome name could not be
recorded. recorded.
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Order, for the purpose of effec-
tive enforcement of the sald
Order in so far as it relates to
deferred payment for sugarcane
purchased by a producer of
sugar, or. his agent, from a
growers' Co-operative Society, as
the case may be, under provisions
of clause 3-A, and the Schedule
to their Order and any such
amendment may contain such
supplemental, incidental and con-
sequential provisions as the Cen-
tral Government may deem
necessary for the speedy realisa-
tion from the producers of sugar
the ocutstanding dues on account
of deferred payment to be made
by the latter to the growers of
sugarcane under the said clause
3-A for all sugarcane purchased
during the period beginning from
the 1st day of November, 1958
upto the 3lst day of October,
1962.°. (7).

Shri Yallamanda Reddy (Marka-
pur): I beg to move:

(i) Page 1,—after Line 14, insert—

“Provided that no such order
shall be made sg as to curtail the
existing interests and rights of
the sugarcane growers.”, (9).

(ii) Page l,—after line 17, insert—

‘“Provided further that no such
order shall be executed until such
order has been laid before and
approved by both Houses of Par-
liament.”. (10).

Shri Hari Vishnu Kamath: I have
£iven notice of an amendment to
amendment No. 10. 1 ‘have given
notice late because the amendment
itself was receivd only this morning.
It is an amendment to an amendment.

_Mr. Speaker: This has already been
discussed in such great detail. Also,
we have exceeded the time. So, I
would request hon. Members to be
very brief in this respect.
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Shri Yallamanda Beddy: Mr. Spea-
ker, Sir, yesterday when the hon.
Minister replied to the debate we
were surprised to hear his answer
because the hon. Minister did not care
to reply to the qusetions raised during
the debate not only from the side of
the Opposition but also by the Con-
gress Members. He was so furious
because not only Opposition Members
but also Members of his Party un-
animously opposed the Bill except
two hon. Members.

Mr. Speaker: Now he should come
to the amendments and not make
general observations.

Shri Yallamanda Reddy: The hon.
Minister was saying that there was no
difficulty for the sugarcane growers
because of this Bill in spite of the
fact that there are some provisions in
the Bill as we find from the state-
ment of objects and reasons. Of
course, he did not reply in detail to
all those points that were raised by
hon. Members here. However, he
said that the interests of the ryots
would be safegmarded by him. He
said that it there was any danger to
the interests of the ryots he would
resign.

My amendment reads:—

“Provided that no such order
shall be made so as t& curtail the
existing interests and rights of
the sugarcane growers.".

There is no order before us, but at
least the House should saftguard the
rights that are already there under
the order. Because we fear that
samething may go against the inte-
rests of the ryots, I request the hon.
Minister that he may accept this
amendment as he has already sald on
the floor of the House that the In-
terests of the ryots would not be hit
by the proposed order. Therefore 1
request that he may accept this
amendment.

Mr. Speaker: Would not his pur-
pose be served if the orders were
placed on the Table of the House and
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Committee
[Mr. Speaker]
the House hai an opportunity to
examine them? Shri Tridib Kumar
Chaudhuri.

Shri Tridib Kumar Chaudhuri: Mr.
Speaker, Sir, 1 have only sought
through this amendment to ensure
that the professed aims of the Gov-
ernment of giving the sugarcane
growers their dues and particularly
the money that the sugar mill owners
owe to them and of realising that
money for the farmers are fulfilled.
50, I have only sought to make that
objective «clear. Otherwise, if you
loock to........

Mr. Speaker: He had argued that
puint during the consideration stage
also.

Shri Tridib Kumar Chaudburi: The
power that he hag asked fcr through
the original provision in the Bill is so
wide that these is hard.y any guaran-
tee in view of what has happened in
the past that the Government would
be bound by the promises made by
the present hon. Minister. So, I want
that whatever amendment be made to
the price linking formula should only
be supplemental, incidental and con-
sequential and that must be with ihe
c’ear objective cf realising the defer-
red payment which the sugarcane
growers are entitled to. This thing
should be brought out in the body of
the Bill so that the deferred payment
may really be made a statutory obll-
gation; otherwise, what will happen
is that the powers are so wide that
if another Minister comes or if other
officers or experts come, they will
find out other difficulties and there
will be nothing to go by in the BillL

Shri Hari Vishoo Eamath: Sir, I
beg to move:

“That in the amendment pro-
posed by Sarvashri G. Yallaman-
da Reddy and X. K. Warior,
printed as No. 10 in List No. 6
of Amendments,—
for the proposed proviso, substi-

tute—

“Provided further that every
such order shall be laid as socom
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as may be after it is made, before
each House of Parliament while
it is in session for a total period
of thirty days which may be
comprised in one session or two
or more successive sessions, and
if before the expiry of the session
in which it is seo laid or the
successive sessions aforesaid, both
Houses agree in making any
modification in the order or both
Houses agree that the order
should not be made, the order
shall thereafter have effect only
in such modified form or be of no
effect, as the case may be, so how-
ever that any such modification
or annulment shall be without
prejudice to the wvalidity of any-
thing previously done under that
order.”. (11).

In moving it I would only say that
it is an accepted principle under the
Constitution as well as subsequently
that when the House delegales 1s
power to legislate to the Government,
it only delegates the power but does
not gbdicate its power of legislatiun.
I hope the hon. Minister and the
House will accept this amendment,

The Minister of Food and Agricul-
tore (Shri 8. K. Patil): Sir, I am sor-
roy I cannot accept any of these
amendments. So far as the amend-
ment of my hon. friend, Shri Tridib
Kumar Chaudhuri, is concerned, he
takes it for granted that the Govern-
ment cannot protect the rights uf the
cultivators and therefore he has to
protect them through this amend-
ment. Government dp not accept that
contention. They are more gualified
to protect the rights of the cultivators.
Therefore T do not aceept that it should
be incorporated in the Bill the pur-
pose of which iz merely to arm the
Government with retrospective cffect
with this power.

So far as the amendment of my
hon. friend, Shri Kamath, is concerned
it is the normal rule. In the Essential
Commodities Act itself we have got a
provision about that. It is obligatory.
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The legislation that provides for it
says:

“Every order made under this
section by the Central Government
or by any officer or authority of
the Central Government sha'l be
laid before both Houseg of Parlia-
ment as soon as may be after it is
made.”

Therefore we have one pattern of lay-
ing it on the Table which really ex-
tends *o everything that is made under
that Act. I do not want to introduce
another pattern so far as this parti-
cular thing is concerned It is one of
the many things that are done under
the Essential Commodities Act. Sufii-
cient safeguards are there ta see that
it is laid before the House and from
time to time we have been doing that

Therefore I am not in a position to
accept any of the amendments.

Shri Hari Vishnu Eamath: May I
ask the hon. Minister whether that
provision in the Essential Commodities
Act provides for amendment or modi-
fication by Parliament or anly for just
laying it before Parliament That will
make a lot of difference.

Mr. Speaker: If he desires, . can
put the amendment to the vote of the
House.

Shri Hari Vishnn Kamath: Yes, Sir.
Mr. Speaker: The question is:

“That in the amendment pro-
posed by Sarvashri G. Yallamanda
Reddy and K. K. Warior, printed
as No. 10 in List No. 6 of amend-
ments,—

for the proposed proviso, sub-
stitute—

“Provided further that every
such order shall be laid as soon
as may be after it is made, before
each House of Parliament while
it is in session for a total period
of thirty days which may “e com-
prised in one session or two or,
more successive sessions, and  if

BHADRA 13, 1884 (SAKA) Control (Additional
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before the expiry of the session
in which it is so laid or the sueces-
sive  sessions aforesaid, both
Houses agree in making any modi-
fication in the order or both
Houses agree that the order should’
not be made, the order shall there-
after have effect only in such
modified form or be of no effect, as
the case may be, so however that
any such modification or annul-
ment shal] be without prejudice to
the validity of anything previously
done under that order.” (11)

Those in favour may kindly say
‘Aye’.

Some Hon. Members: Aye.

Mr. Speaker: Those against ray
kindly say ‘No'.

Several Hon. Members: No.

Mr. Spezaker: I think, the ‘Noes’ have
it.

Shri Hari Vishno Kamath: The
‘Ayes’ have it

Mr. Speaker: Let the lobbied¢ be
cleared. .

Shri Harl Vishnu Eamath: This is
very important Accept it. They
accepted it in the Nagaland Bill the
other day. Why should there be dis-
crimination on different Bills—one
thing in Nagaland Bill and here an-
other thing?

Shri Tyagi (Dehra Dun): Laying on
the Table means that Parliament will
have the right to amend it if they
choose to.

Shri Hari Vishnu Kamath: Not ne-
cessarily, not ifso facto,

Mr. Speaker: I now put Bhri
Kamath's amendment to Shri
Yallamanda Reddy's amendment.
The question is:

13 hrs.

Shrimati Renun Chakravartty

(Barrackpore): Amendment No. @

will not be put?



5829 Sugarcane

Mr. Speaker: 1 will put that
First, the amendment to the amend-
ment is put. The question is:

That in the amendment proposed
by Sarvashri G. Yallamanda Reddy
and K. K. Warior, printed as No. 10
in List No. 6 of Amendments,—

for the proposed proviso, substitute

“Provided further that every
such order shall be laid as soon
as may be after it is made,
before each House of Parliament
while it is in session for a total
period of thirty days which may
be comprised in one session or
two or more successive sessions,
and if before the expiry of the
session  in which it is so laid or
the successive sessions aforesaid,
both Houses agree in making any
modification in the order or both
Houses agree that the order
should not be made, the order
shall thereafter have effect only
in such modified form or be of no
effect, as the case may be, =0
however that any such modifica-
tion or annulment shall be with-
out prejudice to the wvalidity of
anything previously done under
that order”™ (11).

Shri Hari Vishnu EKamath: May 1
appeal to wyou, Sir, as the Prime
Minister accepted the amendment in
the Nagaland Bill, the other day, why
cannot his colleague accept it today?
What is the difficulty?

Mr. Speaker: Order, order.
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Shrl Hari Vishnn Kamath: The

Prime Minister was good enough to

accept it the other day in the Naga-

land Bill. Is there no unity to that
extent......
Mr, Speaker: Order, order. There

ought not to be any argument at this
stage.

The question is that the amend-
ment to the amendment be accepted.
Theose in favour may say ‘Aye’.

Some Hon, Members: Aye.

Mr, Speaker:
say, No.

Those against may

Some Hon. Members: No,

Mr. Speaker::

Some Hon, Members: The
have it

The ‘Noes’ have it.

'Ayes'

Mr. Speaker: 1 am calling Division.
I am told that some hon, Members
take off their hands from the knob
or button before the second gong
goes, The ought to keep it there
Division.

The Lok Sabha divided.

Shri Yash Pal Singh
My vote is not registered,

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shrl Manubhai Shah): My
vote has not been registered.

(Kairana):

Mr. Speaker: One to the
and one to the ‘Ayes’.

‘Noes®

Division No, 11]

Bade, Shri

Banerjee, Shri S.M.

Barua, Shri Hem

‘Bhat tacharya, Shri Dinen
Birendutta, Shri

Chakrevarty, Shtimati Renu
Cheudhuri, Shri Tridib Kumer
Daji, Shri

Dazaratha Deb, Shri

AYES
Gauri Shanker, Shri
Gnpta, Shri Indrajit
Kamath, Shri Hari Vishon
Kunhan, Shri P,
Lshri Singh, Shri
Marandi, Shri
Mukherjee, Shri H.M.
Murmu, Shri Sarkar
Mair, Shri Vasudevan
Nambiar, Shri

Dwivedy, Thri i h
Elias, Shri Mohmmad

P k, Shri F_
Pillai, Shri Natarsja

7302 hrs.]
Pottekkartt, Shri

Reddy, Shri Bswara
Reddy, Shri Yallamanda
Shastri, Shri Prakash Vir
Singh, Shri Y. D.
Umanath, Shri

Utiys, Shri

Vimla Devi, Shrimat{
Vishram Prasad, Shri
Warior, Shri

Yathpal Singh, Shri
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Abdul Rashid, Bakshi
Achuthan, Shri
Akkamma Dei, Shrimati
Alagesan, Shri

Alva, Shri Joachim
Aney, Dr. M. 5.
Anjanappa, Shri
Amunachalam, Shri
Azad, Shri Bhagwat Jha
Bakliwal, Shri

Basappa, Shn

Baswant, Shri

Besra, Shri

Bhanja Deo, Shri LN,
Bhargava, Shri M.B.
Bist, Shri ].B.S.
Borooah, Shri P.C.
Brajeshwar Prasad, Shri
Brij Rej Singh Kotah, Shri
Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsns
Chandak, Shri

Chandriki, Shri

Chattar Singh, Shri
Chaturvedi, Shri 5. N.
Chavan, Shri D. R
Chettiar, Shri

Keppen, Shri
Kadaria, Shri C. M.
Khadilkar, Shri

Ehan, Shri Shahoewaz

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Skri T.T.
Kureel, Shri B.N.

Lalit Sen, Shri

Laskar, Shri N.R.

Lonikar, Shri

Mahtsb, Shri

Malaichami, Shri

Malhotra, Shri Inder J,
Manaen, Shri

Mandal, Dr,

Mandal, Shri Yemuna Prasad
Maniyangadan, Shri
Mantri, Shri

Mathur, Shri Harish Chanrs
Mehdi, Shri 5.A.

Mehrotra, Shri B.B.

Mehta Shri Jant

Melkote Dr.

Colace, Dr.

Das, Shri B.K.

Das, Shri N. T.

Das, Shri S, B,

Dasappa, Shri

Dass, Shri C.

Deo Bhanj, Shri P. C.
Desai, Shri Mrarji
Desmukh, Shri Shiveji Rao 5.
Deshpande, Shri
Dhebar, Shri U. N.
Dhuleshwar Meena, Shri
Dinesh Singh, 8hri
Dube, Shri Mulchand
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Ering, Shri D.

Gahmari, Shri

Gaitonde, Dr.

Gaijraj Singh Rao, Shri
Goni Shri Abdul Ghani
Gupte, Shri Badshah
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri

Hansda, Shri Subodh
Harvani, Shri Ansar
Igbal Singh, Shri
Jedhav, Shri M.L.
Jadhav, Shri Tulsidas
Jedhbe, Shri,

Joshi, Shrimati Subhadra
Tyotshi, Shri J. P,

Kabir, Shri Humsyun
Kanungo, Shri

Mengi, Shri Gopal Datt
Menoon, Shri P. G.

Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P,

Misra, Shri Shyam Dhar
Mohanty, Shri G.

Mohsin, Shri

Morarka, Shri

More, Shri K.L.

More, Shri 5.5.

Mukerjee, Shrimati Shards
Musafir, Shri G.S.
Muthish, Shri

Waidu, Shri V. G.

Mayak, Shri Mohan
Nehru, Shri Jawsharlal
Oza, Shri

Pandey, Shri R. 5.

Pant, Shri K.C.
Parashar, » ri

Patel, Shri N.M.

Patel, Shri Rajeshwar
Patil, Shri 5.K.

Patil, Shri T AL
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri Shri D.D.
Raghunath Singh, Shri
Raj Bahadur, Shri
Raju, Shi D.B.

Ram Sewak, Shri
Ramakrishnan, Shri P, R.
Ramsswamy, Shri S.V.
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Remdbeni Das, Shri
Rananiai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Raso, Shri, Jaganathe
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Rameshwar
Reddiar, Shri

Reddy, Shri K.C.

Reddy, Shri Ramakrishns
Roy, Shri Bisbwanath
Sahi, Dr. S, K.

Samanta, Shri 8. C.
Samanani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satvabhama Devi, Shrimati
Shaha, Shri Manubhaj
Shankarziya, Shri
Sherma, Shri D.C,
Shastri, Shri Lal Bahadur
Sheo Marain, Shri
Shinde, Shri
Shivananjapaps, Shri
Shrimali, Dr. K. L.
Siddananjapps, Shri
Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh, Shri 5.T.

Singha, Shri G.K.

Sinoha, Shri B.P.

Sinha, Shri Satya Narsyan
Sinha, Shrimati Tarkeshwari
Srinivasan, Dr, P,
Subramaniam, Shri C,
Shbramanyam, Shei T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swaran Singh, Shri
Thimmaiah, Shri
‘Thomes, Shi A .M.
Tiwary, Shri D. N,
Tiwary, Shi K. N.
Tiwary, Shri R.S.
Tripathi, Shri Krishna Deo
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Varma, 3hri M.L.
Varma, Shri Ravindra
Verma, Shri K.K.
Virbhadra Singh, Shri
Wadiwa, Shri

Yadab, Shri N.P.

Yadav, Shri Ram Hurkh
Yadava, Shri B, P,
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Mr, Speaker: The result of the
Division is: ‘Ayes’ 34; Noes' 182:
The ‘Noes’ have ih. The amend-
ment is lost <
The motion was negeatived,

Mr, Speaker: Now, I put Shri
Yallamanda Reddy’s amendments §
and 10. May I put them together?

Shri Yallamanda Reddy: Yesa

Mr. Speaker: 1 shall now put to
the House amendments 9 and 10.

The amendments Nos. 3 and 10 were
put and negatived.

Mr, Speaker: Amendment No. 7
by Shri Tridib Kumar Chaudhuri.

Shri Tridib Kumar Chandhurl: 1
am not pressing it.

The amendment was, by leave, with-
drawn,

Mr. Speaker: The question is:

“That clause 2 stand part of the
Bi-l-l.“

The motion was adopted.
Clause 2 was added to the Bill.

Mr. Speaker: The gquestion is:

“That clauge 1, the Enacting
Formula and the Long Title
stand part of the Bill”.

The motion was adopted.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill,

Shri S. K. Patil: I move:
*“That the Bil] be passed™
Mr. Speaker: The question is:
“That the Bil] be passed.”
Those in favour may say Aye.

Shri S. M. Banerjee (Kanpur): I
want to say a few wcrds.

Some Hon. Members: Aye.

Mr. Speaker: Those against may

say No.
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Some Hon. Members: No,

Shri 5, M. Banerjee: The Minister
does not want us to discuss anything.
1 dod not know that the pressure of
the capitalists is so much......

Mr. Speaker: Onrder, order. now.
The ‘Ayes’ have it. The Bill is
passed. Next item.

The motion was adopted.

Mr. Speaker: Shri Lal
Bhastri to move his motion,

Bahadur

Shrimati Kenu Chakravartty: This
is not right. If an hon. Member
want to make a few observations, he
should be allowed.

Mr. Speaker: I always allow that.
This was a measure that had been
discussed so threadbare and we had
already exceeded the limits. Other-
wise, is there any complaint that I
do not allow Members to speak in
the Third or Second?

Shri S, M. Banerjee: There is no
complaint,

Mr., Speaker;: Just one thing 1
may observe at this moment.
Yesterday, when discussion on con-
sideration was going on, two Members
had not the occasion to speak 1
had promiseq them that I would give
them time afterwards, 1 looked
to wards them. They did mnot
stand. Rather if they wanted to
speak, I must have given them an
opportunity. Shri S, M. Banerjee
was one who haq already spoken.

Shri S, M. Banerjee: This is the
Third Reading

Mr. Speaker: Otherwise, almost il
was understood that it had been
closed

Shri D, C. Sharma: 1z this ruling
for this Bill or for all?
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136 hrs.
RE: SUSPENSION OF PROVISO

TO RULL 66

The Minister of Home Affaire
(Shri Lal Bahadur Shastri): Sir, 1
do not want to move the Motion
which is on the Agenda Paper for
suspension of rule,

Mr Speaker: That need not be
moved because the Presidents
Assent has been received. There-

fore, that is not necessary now. We
can proceed with the motion for con-
sideration. He can move thai
motion,

Shri Harj Vishnu Eamath
(Hoshangabad): On a point of order,
Sir, I want to know v hy it was in-
cluded in the Agendi at all. Was it
at the instance of the Minister of the
Minister for Parliamentary Affaira?
What is the relavancy of this?

Mr, Speaker: Exactly that is what
I said. Probably he dig not follow
me. The Assent of the President was
receivad this morning, Earlier to that,
this had been put on the Order
Paper, Now, the Assent has been
received. Therefore, there is no need
for that

Shrimati Renn Chakravartty
(Barrackpore): The point is, suspen-
sion of rules, we do on very rare
occasions, In this session, this is the
second time it is being put on the
Order Paper My point is this. This
is a Bill which we all support. We
would like it to come quickly. The
Assent of the President should have
been there. They should have come
before the House in the normal
course, Why is jt that Bills are being
brought forward in such a manner
that the House is being requesteg to
use its special powers and suspend
the rules. We should not suspend
the rules very often.

Mr. Speaker: Now, it is not being
done,

Shrimati Renu Chakravartty: Why
was it at all put on the Agenda?
1746 (Ai) LSD—S5.

Re: Suspension of 5836
Proviso to Rule 66

Mr, Speaker: If the Motion had
been made, probably, there would
have been some cause for objection.
When it is not being made, simply
because it was on the Order Paper,
we should not discuss it,

Shri Harj Vishnu Kamath: Which
is the Bill which has been assented
40 by the President? Is this Bill
dependent on that? They should be
more careful

Mr, Speaker:

‘*“The undersigneg (Under
Secretary to the Government of
India) is directed to forward
herewith a copy of the State of
Nagaland Bill, 1962, which
received the assent of the Pre-
sident on  the 4th September,
1962. The corresponding Act is
ig being published in a Gazette of
India Extrordinary, Part II—
Section 1 dated the 4th Septem-
ber, 1962 as Act No. 27 of 1962

Shri Hari Vishnu Eamath: By no
streach of imagination ecan this be
eaid to be dependent on that Bill
Rule 86 applies only to dependent
Bills, pne depending on the other.

Mr. Speaker: Let the Motion be
moved. If he has any objection, he
can raise,

8hri Har! Vishnu Kamath: I say
why was this Motion for suspension
of Rule 66 put down at all? It is
irrelevant.

Mr. Speaker: When it is not
before the House, why should it be
discussed at all?

Shri Hari Vishna Kamath: Tha
Minister for Parliamentary Affairs
should be more careful not to put
irrelevant matters on the Order
Paper.

Mr, Speaker: Order, order. Thera
is nothing before the House for dis-
cussion. The hon. Minister.
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Shri Hem Barua (Gauhati): Tue
flogd situation was to be discussed
today. Do we propose to shelve that
‘business?

Mr. Speaker: The Order Paper is
theree. I am calling it in that
sequence,

Shri Hem Baruma: It was said that
it will come op Tuesday, ,

Mr. Speaker: I do not know when
it comes. It is in the Order Paper.
We are proceeding as it is put down.

13.10 hrs,

CONSTITUTION (FOURTEENTH
AMENDMENT) BILL

The Minister of Home Affairs
(Shri Lal Bahadur Shastri): I beg to
move:*

“That the Bill further to
amend the Constitution of India
be taken into consideration”

Sir, I am moving for considera-
tion the Constitution (Fourteenth
Amendment) Bill, 1962, This Bill
contains seven clauses, The first
important clause, namely clause 3,
deals with Poindicherry being treat-
ed as one of the Union Territories,
which will comprise Pondicherry,
Karikal, Mahe and Yanam. I do not
want to deal with this matter in
ertenso  just at present. Therefore,
I shall fry to be as bgjef as possible.

As soon as we include Pondicherry
in the Union Territories, two con-
sequential amendments automatically
follow. The first is that Pondicherry
ehould have representation both in
the Lok Sabha ang in the Rajya
Sabha. Hence, there is a clause for
inecreasing the strength of the Union
Territories in the Lok  Sabha.
Pondicherry will get one seat in the
Lok Sabha and one seat in the Rajya
Sabha. In that case, the strength of
the Raiva Sabha will increzse from
225 to 228,
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Then, there is the regulation-
making power of the President

During the interim period, the Pre-
sident is empowered to make re-
gulations, But the clause provided
in the Bill suggests that as soon as
the Assembly has been constituted,
the regulation-making power will
come to an end. This is provided for
in clause 5(b).

Mr, Speaker: The hon Minister
would excuse me if I interrupt for a
minute, Inguiries are being made
from hon. Members about the time
when they should be present here for
voting, because division has to take
place, and a special majority is
needed for the passing of this Bill
I think that dut of the four hours
that have becn allotted for this Bill,
we can take tiree hours for the
general discussion and one hour for
the cluses. T think that would be all
right.

Soveral Hon, Members, Yes.

Mr. Speaker: So, at 4 pm, we
shall have the division, so far as the
consideration motion is concerned.

Shri Lal Bahadur Shastri: 1 was
telling the House that under clause
5(b) the regulation-making power of
the President will come to an end as
soon as the legislature is formed in
Pondicherry and Goa,

Then, there is another important
clause, namely clause 4 of the Bill
which empowers Parliament to create
Legislatures and Councils of Minis-
ters in the Union Territories. It has
saig just now, in the Union Territo-
rise. Hence, whatever pattern of
administration obtains in the other
Union Territoris will be adopted is
Pondicherry and Goa also.

As the House Xnows, on the Tth
December, 1961, I had made a state-
ment in the last Lok Sabha and told
the House that Government were
considering what further steps

*Moved with the recommendation of the President.
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should be taken to give additional
powers in the Union Territories, and
what the future set-up should be in the
Union Territories. On ihe basis of that
statement, a committee was also formed
under the chairmanship of the Law
Minister. The committee went round
the Union Territories ang submitted
its report.

13.14 hrs.
[Mgr. DEFUTY-SPEARER in the Chair]

We have considered that report,
and having considered other develop-
menis since then, Governmant came
to the conclusion that we should give
the Union Territories the same status
angd the same position as were obtain-
ing during the lime of the old Part
C States. We have, therefore, come
forward with an amendment to the
Constitution, for the restoration of
article 240 which was abolished
formerly, after the reorganisalion of
States.  After the report on the
reorganisation of States was consi-
dered, legislations were brought for-
ward, and the Constitution was
amended in the light of the recom-
mendations of the States Reorganisa-
tion Commission. And the House
accepted the proposals and the Bills
which had come up before Parlia-
ment then, and article 240 was
abolished. Now, it has become
essential that we should restore that
article, in order to provide for
legislatures as well as for Cabinete
of Ministers for the Union Territo-
ries. and hence this Constitution
(Fourteenth Amendment) Bill before
the House.

I need not elaborate on this matter,
because T know that it would be
generally welcome. This House will
also welcome it, and it would also be
welecomed  in the TUnion Territories
since they would get back the
legislatures as well as the Councils
©of Ministers. This provision is meant
for Himachal Pradesh, WManipur,
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Tripura, Goa, Daman and Diu, and
Pondicherry and other smaller
islands which are comprised in it.
It is true that we have not included
Delhi in this, I can very well urder-
stand the fellings of the Members of
Parliament who have been returned
from Delhi. But I have always made
it clear, whenever I have said any-
thing about the set-up in Delhi, that
we thought that Delhi should be
kept in a different category and I still
feel the same way.

Shri Hari Vishnu Kamath (Hoshan-
gaﬁ?}: Capital status.

~ Shri Lal Bahadur Shastrl: But I do
not want to suggest that we have not
to think about Delhi at all. There are
various proposals made about Delhi,
and they have all to be carefully look-
ed into. The Corporation in Delhi has
been functioning for some time past,
and apparently as much as we can see
and judge, there have been enormous
difficulties in the smooth working of
the corporation. The official wing
also has its own problems and diffi-
culties; the non-official wing, the
Mayor and others feel that they have
very little to do. These are matters
which do deserve our consideration.
Whether the present pattern of the
corporation should continue, whether
the Mayor should be vested with more
powers, or whether the whole set-up
of the working of the municipal areas,
it I might use those words, should be
completely changed or there may be
a new set-up altogether ete. are all
matters which deserve our considera-
tion.

Then, it has also to be considered
how the representatives of the people
should be associated with other work
in Delhi, that is, other administrative
work itself. T have told the IMembers
of Parliament from Delhi, while
speaking to them in the Delhi Adwvi-
sory Council that they can make their
own suggestions. We have also cer-
tain proposals with us. In fact, I have
been examining .this matter for some
time. We have studied this subject.
‘We have also seen as to what kind of
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set-up and patterns are there in other
countries.

Shri Hari Vishmu Kamath: You will
bring a separate Bill later?

Shri Frank Anthony (Nominated—
Anglo Indians): No, no.

Shri Lal Babadur Shastri: We will
see; if legislation is needed, we will
have to come up before Parliament—
if it is pecessary.

Shri Frank Anthony: It will not be
nAecessary.

Shri Lal Bahadur Shastri: There is
the legal expert sitting. He says that
it will not be necessary.

Anyhow, 1 was telling the House
that we are not sleeping over this
matter. We have given considerable
thought to it. If hon. Members from
Delhi wil: be pleased to accept my
approach in this regard, namely, that
it is not absolutely essential to have
e legislature or Legislative Assembly
tor Delhi and it is possible to work
and take part in public activities and
in administrative work and municipal
work without there being a legis-
lature, I think they will be, 1f I might
say so, rendering really a great ser-
vice to Delhi Because Parliament
sits here and to have another legis-
lature in Delhi at the same time does
not really serve any special purpose.
There is often duplication of work.
I remember in the old days when the
Delhi Assembly was there that ques-
tions were being put on the same
subject in the Delhi Assembly and
also in Parliament. In the capital of
this vast country, we have to be care-
ful and see that there is smooth work-
ing, not only in administration but in
other matters also. One does not
know. Suppose a conflict crops up
between one legislature and the other;
we will not be setting a very good
example for the other States.

Shri Harj Vishnu Kamath: You will
then resohee the conflict

Shri Lal Bahadaur Shastri: Then it
will become an additional duty. What
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Shri Kamath wants is to create a
problem and then try to solve it. It
would not be very wise to do so.

I personally think that we ecan
thrash out this problem in so far as
Delhi is concerned. I do not want to
delay it much. As soon as we are
free with this Bill, we will have
enough time to think about Delhi. I
did speak to Shri Bram Prakash only
this morning. He was gocd erough
to discuss it with me. I do not know
what his opinion ultimately would
be. Of course, he is free to express
his view. I do hope that he will give
full consideration what I- have told
him. I have also further added that
he should not think that I am™ just
trying to get over the present situa-
tion. I have told him that I mean
what I say and that I do mean busi-
ness,

In these circumstances, I would ap-
peal to him and to his other I[riends
who have been returned from Delhi
to consider this matter without any
bitterness. I know he has marshalled
the support of our Communist friends
sitting opposite. To them also I
would make an appeal. Let them
consider whether it is desirable and
essential and whether it would be
beneficial in the larger interests of
the country to have two legisiatures
in Deihi, to have two governments
functioning more or less in parallel
This is about Delhi.

I might add a few words about
some of the amendments. It has been
suggested in some amendments that
some parts of Pondicherry should be
merged with neighbouring areas.
Then it has been suggested further
that there should be no nominated or
partly-nominated body. The third is
of course for circulation of the Bill
for eliciting public opinion. I thought
I would say a few words about these
three amendments.

As regards the suggestion of merger
of any part of Pondicherry with other
parts of India, it would be very diffi-
cult and improper also for the time
being to do so.
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Shri Harl Vishmn EKamath: At this
etage.

Shri Lal Bahadur Shastri: [ need
not read out what the Prime Minister
had said in the Rajya Sabha when
the question of integration of Pondi-
cherry with India was taken up. We
have, in the light of the pronounce-
ment of the Prime Minister, not to
make any change in Pondicherry.
Whatever area is included in Pondi-
cherry has to remain intact for the
time being.

Shri Hari Vishnu Kamath: It is only
temporary.

Shri Lal Bahadur Shastri: Of course
temporary. Parliament is always
supreme to make any change. 1lnt at
present, we should not think in these
terms. There are agreement and the
terms thereof should be considered
sacrosanct, and nothing should be
done so soon after these argeements
were entered into.

Secondly, if you start talking of
merger of one area with the other,
problems will arise in the case of Goa
and other places also. So it is better
not to refer to this at all. Already
there are differences over the matter.
Mysore has its own opinion about
Goa; Maharashtra has got something
to say; Gujarat holds definite views.
So it is better to keep them intact as
they are and treat them as Union
Territories. Now that we are giving
them legislatures and Councils of
Ministers, 1 think they will have
enough opportunity to develop their
areas, especially with the special
assistance of the Central Government.

As regards the question of nominat-
ed, partly-nominated or partiy-elected
bodies, Shri Kamath has tabled certain
amendments. I have merely to sug-
gest that this is exactly what it was
in the old article of the Constitution.
The same language has been used.
No change has been made and what
Shri Kamath has to realise is that
Government are not taking power to
constitute a nominated body or
partly-nominated body or partly-
elected body. It is only empowering
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Parliament; it is an enambling clause. If
Parliament ever so desires, then it
can be done.

Shri Hari Vishnu Kamath: Parlia-
ment will not desire in this demcecratie
age such a thing to be done.

Shri Lal Bahadur Shastrl: 1t may
not desire. But I may say that some-
times it may desire. Suprose the
working of the administration is sus-
pended or has to be suspended and it
does not function at all. What next?
For example, President’'s may be
there.

Shri Hari Vishnu EKamath: There
would not be any legislature at 211 if
the Constitution is suspended.

Shri Lal Bahadur Shastri: Yet
Parliament might think tha: one man
should not rule the whole territory.
It may say: let there be a body, a
small body, nominated or whatever
it may be, to advise the Governor
and also, if necessary, to function as
a small Committee or Cabinet. I
would beg of the hon. Member not to
ru'e it out. I do not say that we are
going to do it

Shri Swrendranath Dwivedy (Ken-
drapara): Can that nominated body
function as a legislature as is con-
templated here?

Shri Lal Bahadar Shasri: It is en-
tirely for Parliament to decide.
Parliament is fully entitled to lrgis-
late on this matter and suggest that
such a body will function as the
legislature or whatever form you may
like.

Shri Hari Vishnu Kamath: Just one
little clarification. What I am oppos-
ed to is one hundred per cent nomina-
tion. That is why I have sought to
delete the word ‘nominated’. The rest
can remain. I am sure no Member of
Parliament will think of one hundred
per cent nomination of a legislature
It is wholly repugnant to the idea of
democracy and a written constitution,
1 am sure the Home Minister realises
it very well, more than I do.
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Shri Lal Bahadur Shastri: I entire-
ly agree. As I said, I have also, not
in the least, in mind at &ll that a
situation should arise in which we
may have to resort to this step or to
this measure. But, as I said, this
point was already there. The hon.
Member better look at it and he will
find that not a word has been changed
in this.

Shri Hari Vishmu Kamath: Not in
the Constitution but may be in the
Government of India Act, 1935, per-
haps. We are,going back; and it is
not in the 1950 Constitution

Shri Lal Bahadaor Shastri: I shall
have to make that clear. He may
look into that. (Interruption). I do
not want to take more time of the
House.

Shri Hari Vishnu Eamath: I do not
want to waste your time. If it is so,
it is all right.

Shri Lal Bahadur Shastri: I am very
glad.

Then, the last amendment about
which I wanted to say a word is about
circulation of the BRBill for public
opinion. I do not know who has
tabled this amendment, probably Shri
Dasaratha Deb.

Shri Dasaratha Deb (Tripura East):
I have not.

Shri Lal Bahador Shasirl: The
amendment of Shri Dasaratha Deb is
not quite clear. He has, in a way,
supported the provision of nominated
or partly nominated body. I felt quite
happy that he has supported this pro-
posal to which opposition is being
raised.

Shri Dasaratha Deb: I do not sup-
port nomination,

Shri Lal Bahadur Shastri: I said
that it was not quite clear to me. I
was surprised how Shri Dasaratha
Deb could come up with that king of
amendment. (Interruption).

As regards the circulation of the
Bill, T have only to say that I do not
think this motion has been made
seriously. If you circulate the Bill, it
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will mean further delay and the set-
ting up of the Legislatures etc. will
take a very long time. Already my
fear is that there should not be con-
siderable delay in the setting up of
the Legislatures. I was, in fact, at
the point of saying that I shall come
up with the Union Territories Bill in
the next Session of Parliament. It
would be my earnest endeavour to do
so. But the difficulty is this, Accord-
ing to the legal experts, the State
Legislatures have to be consulted and
we have to obtain their consent and
approval. Unless all the State Legis-
latures have given their approval, it
may not be possible for us to come up
with that Bill. We will do our level
best. But, it all depends when the
State Legislatures meet. Anyhow that
difficulty is already there. And, in
case the circulation idea is pressed, it
will mean much more delay and it
would be creating frustration among
the people of the Union territories.

I do not want to take up more time
of the House; and I do hope that this
Bill will get the general approval of
the Members of the House.

Sir, I move.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

There are two amendments. Shri
Yallamanda Reddy is not here. Does
Shri Kamath move his amendment?

Shri Hari Vishnu Eamath: No, Sir, T
do not move.

Mr. Deputy-Speaker: There is no
other amenment. The motion is now
for discussion.

Shri Dasaratha Deb: Sir, I have got
my amendments.

Mr. Deputy-Speaker: Yes; he may
speak,

Shri Dasaratha Deb: Mr. Deputy-
Speaker, Sir, after a long period our
Home Minister has brought forward
this Bill in this House.
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Mr. Deputy-Speaker: The hon. Mem-
ber will have to be brief; we have got
only 24 hours for the Bill.

Shri Dasaratha Deb: Yes, Sir.

We have to provide Legislative
Assemblies for the Union territories
of Himachal Pradesh, Manipur and
Tripura, Goa, Diu and Daman and
Pondicherry. 1 congratulate the hon.
Minister for sponsoring this Bill. At
the same time, I pay my tribute to the
people, irrespective of their political
opinion, of these Union territories who
fought wvery hard for a long time to
realise this. I remember in 1960 there
were very big mavements in Manipur
and Tripura and other places also for
the realisation of this. They had to
undergo repression and other things.
But, ‘at that time, our Central Gov-
ernment did not realise or rather they
wanted to hush up the voices at that
time. I am glad that our Home Min-
ister has realised it now.

At the same time, after hearing our
Home Minister's argument, I do not
fee] satisfied that there is any point
why Delhi people should not be given
a Legislative Assembly in that way.

Since the jnception of the TUnion
territories, and even before that when
Tripura was a Part C State, I had the
sad experience of the type of adminis-
tration. If there is mno Legislative
Assembly and if the administration is
in the hands of bureaucratic machinery
and the officials, I know what tremen-
dous difficulties and inconveniences
are created for the people. And that
is why I suggest that no single place
in India should Ileft without a re-
presentative body or without an
Assembly or Council of Ministers.
They should be given this kind of
facilities; otherwise it would be very
difficult for any part to function.

The Home Minister has argued that
Delhi is the headquarters of the
Centre and that the Centre would look
after its interests. I agree that even
in regard to Manipur and Tripura
which were more than 1000 miles from
the Centre, the Central Government
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took up the responsibility of looking
after them. But, we have seen how
the Centre can look after the affairs
of these States. We have seen it. In
Delhi also I do not feel there is much
improkvement in the administration.
Rather, I should say that the law and
order ci.uation is worse, The hon
Minister has not only to jook after
the Union territories; he has io look
after all the States of the country.
Being a party leader, sometimes so
many things arise jn the party itself
and he has to look after the party
affairs also. Why showld he want to
keep all this power in his hands? Let
the people of Delhi manage their own
affairs; and he will be relieved fraom
that also.

I am happy at the introduction of
this Bill. But I cannot say that I am
fully satisfied because, even today, I
do not know what power is going to
be given to the Legislative Assemblies
of these Union territories. I am very
anxious. I have to wait for the main
Bill itself. Here, it is said, in some
places there will be nomination. I
am decidedly opposed to nomination.
If you give us an Assembly, all the
members should be elected by the
people; it should be a fully represen-
tative body. If you keep this nomina-
+ion clause, then, that power will be
misused.

We have seen this in the case of
the Territorial Councils. In the Terri-
torial Council of Tripura there were
the nomination. When that Bill was
brought here we were told that even
it a particular small section of the
people was not represented in the
Territorial Council, then, only a mem-
ber belonging to that section would be
nominated. In Tripura I did not find
this taking place. Actually, @ mem-
ber belonging to the party in power
will be nominated to increase their
numbers. Even if a member of that
party comes directly elected by he
people, I have no objection. There
should be no room left for the back-
door system. That is why I totally
oppose that system of nomination.
Even if it were there in the original
Constitution, I would request the
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Home Minister to amend this. Simply
because it was there once in the Cons-
titution, should we keep that? I do
not share that view. Even if it was
there, now we can change it. That is
why I say that this nomination clause
should not be there.

Regarding the power to be given to
the legislative assembly, it was said
that even in the former Part C States,
there was some restriction in the
powers. I do not know the position in
respect of Pgrt C States, but I
submit that if you give a legisiature,
that legislative assembly must be
given full powers. There should not
be any division of power beiween the
legislative assembly and ihe Centre.
Otherwise, it will create all sorts of
difficulties and inconveniences. So, I
request that full thought may be given
to this matter and the legislative
assembly must be given full powers.
The Council of Ministers must be
responsible to the legislature. That
provision should be there. Also, when
the Home Minister prepares that Bill,
I request him to take the opinions of
Members belonging to that tertitory
and bring forward a comprehensive
Bill,

Then, Pondicherry territory is going

to be created with Mahe, Yanam,
Karaikkal and other places. But there
is a strong movement and a strong
sentiment in that part that they should
b> merc:d  with the neighbouring
States. Of course, our Home Minister
says that the sentiment expressed by
our Prime Minister should be respect-
ed. But why shou'd we be guided
only by the sentiment of the Prime
Minister alone? We should be guided
by the sentiment of the people in that
part also. Pondicherry and Karaikkal
are out and out Tamil area. Their
language is the same and their cul-
ture is similar to Tamil culture. So,
why should not these two places be
merged with Tamil Nad? Then they
will have a bigger culture and they
will hawe' more opportunities to
develop their own culture. Similarly,
Mahe should be merged with Kerala,
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because their language and cul-
ture are the same as those of
the people in Kerala. When
people come from the same stock, it
would be more advantageous if they
are merged with neighbouring States,
without creating another Union Terri-
tory,

From the administrative point of
view also, it would be difficult to have
them under one unit as a Union Terri-
tory because they are scattered in
different places at distances of 300 or
400 miles, I think if they are merged
with the neighbouring States, admini-
stration would be easier. I reguest
the Home Minister to give thought to
this aspect also.

Some of my friends have moved
amendments that the Bill be circulat-
ed. I do not like that this Bill should
be circulated. I want i:is Bill to be
passed without delay, If the other
main Bill for the legislatures had
come in this session, I would have been
very happy.

With these words, I generally wel-
come this Bill and support it
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st & wfa fesardr <@ &, arard=r
W, YAy TG AT
AT & AAT TH | A T IZF F ;T
TG Y, I KT AT AL ST FFAT | Y
W gL AaTA A g g A AT g,
TE AR T T AT, AT qF O
faeelt Y Yevieitas TaHe 7@ faadr
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YR ¥ o7 wifa 7t o gEAA
Fraw g%, a1 39 35T A7 faedlt wirely
¥ adr gt it qw AT ¥ fad A A
fFar 5 <fF wifas  ooft |a w1
AT HrEd A FiwAl § ag gaeaet
fieft 2, gafed faeet # 39971 TR
gt A W | W Ay g et §
fgad F A Q7@ §, faei e
O AU T, IT I TR 9T I
FqA AT | 9T aF 3 I7 @3
g & adf waa fF fia faeelt T @,
it faeeft & &1 FY 4<% % FAen-
Frlt wEge @7 8, &I WA R
FFAT | &Y G qFAT 8, TZ AHFET
T qEd A A & e oaey
Faml #1, gx A ars gfear &y
Fafaw 721 T 9@ &, I3 AL I-
frordt &) azsdgr AT g fr Sfs 0g
fegema &t AT 3 ogEiag am
THFT T TE BT EAT L T ARG,
T R ® SATAT QI FH AZ T
grft g1 g A aEF AraN §
g EAHAT &, OF wROF A UF
wreEfan, o afamed 71T oF 437
agi R fF AR A i o
Faam o< o a@i gl gawT AR R
aFY gfaar & weEe @ At
o w2t Gy feofeas & a1 93t 9%
FAESS & A Wy QAT #
ITF 7T 7 gRAT & 9 g e
F 2\ TGS AT FT A T(AT 714 HIT
fFdt feer 1 saw & far omd,
TS F WITRT 4T 9T aFAT 397 Sga
g 5 wafer = 3 ot vt Foofems
# adrggna g7 gae feei Ay afew
IR FE AATF AR A A s=er-
T gfad & M ag Az gEwa ¥
faaga oo s F@r 2

W4 T FATT ISTAT Orr § 6 9=
e ¥ agd # 53 @ aF e &
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W wTE gfear # A faedt rae
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AT § qET A F AT AR ¢
fg TAHr og ¥ gEA a2 AL) Al
g feeefr A 03 & am gF WY
qargw A & i e w5 of
feredraTT sy, AC-FoeieT &7 9@ &9
FIEFATE | I gTHT AT AT T
g5 4% ¥z 9va & F few S
FART A g9 F, W 9 F feRw
F1 ga A frar o "X W IEN
Fata agt far a1 awar ¢ aY fee w2
@t Fatm gl fEar oar o @
fergeam # o< 78 #1 @ A feeeft
& far T € | o= Wt fegmam § W
T o 5 & @ay A "wEw I8
qafr @Y =g faeett %7 a<% & 7ET go0v
fFftdats ¥ w9 & 95 AT
21 wafed At aog & awet @ fF @i
& gofaat 44 gt ", a1 a8 9|
HH S § F gAGT O T ISAr Y )

g dt &% am w6 o § 9%
w2 a1 & § o 7L Fe F gifen
ot wéiw fod oy £ | T = § 99
gt FE M T g AT U gHAI
gfrm & gaF1 w@W g oft JE
afgd | FFFT TF & a7 FEr ot §
fteert & forp AT =EET § | W AR
¥ g w7 W & fr feelt § W
Wit w fafast & ot
guf sgad 4@ wmEm 1 @F
oo qg W F w@mr & fF gt o
TOAT TAFT  AGAT a1 g e, TaAae
o1 SfeaT & ®T0 9T Y FIW T |
F &t W gwHar § 9 A6 1
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Nt wifes g 2, 98 FEr w4 e |
AR Y i T T oAET § W I
AER G T T AE 5 GE T
waer g f faama w4t & was qamie
o6 sfeay ox friT w2 Emr g=ar o
FJAFT FIH! T HHSAT | F FHATT
gfF @ @ # ama TadE AR
g fear +ft e 7T & #) 37 79
Fad amA ft G g | SfFa f
TH I FAA TN WE gfeET &
qIET TBEAT T 8, TN AT A THET
fors faard o

ag #t @y mar g fF el &
gat Fgarg | @A AF @ AfEw
&g SHHEE TEHE BT &, I 9T
TG AT @A A1 SARTGAT 2
T @ AeEl w® TEEHE A A
FTLRUS FAR P & 9 ¥ FrearmT
%Y oA it 7 §, gEAl T § WO
| TET ATEATE | 99F S V@t
TeT § usfafaeam &1, & fegogie &
S R A Fa g, fas qefafea
¥ @S FIATE, T8 FHET TR AT
FAATY | W aF UfETE F AeAE
R} TG g & ¥ & T R, TN ¥ AF-
T H | AT ST TAT §, THHI AT AF |
wyot fareelt & fordt oft v srwwre =Y, foedlt
Wt oF ifafess a7, fod o oF
qifafess dYEX FY 41 975 OF FT W
foreiare w21 25w a9 § | I
gl "o g, et fedemde amafer
o g, feedlt wsfafreas wow §,
T Wh EfEAr we §, 98 ar @}
T 1 W g faeelt sgfafaee w9
oo ) Rt & oot s SR
G & 1 FrirET o afeerd ¥ oF
fof 9= T @ fafem &= ) fEw
F1 #n ifww § w1 o fifaaw &
qarfas & § SER WOA g7 9w
g & | ag 4eF off g § 1 3
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77 oY G2+ ¢ foraat 1% ¥a< Ged #ar
T & AT AGL TrE A G Fr
% 3z gfmar t & 1w |
Wt waat wr fFar mar a1 S agiag
R 3 TAT AT TERT @R FT faa
1 faeelt ¥ S WY e e A
# ot foredrdy 3% & fordt dare 7 &
foeelt & @18 fordmrd adf & 1 o
af=Y wrs wefafasae 7 &1, 990 39
farrefifady 7 g1, 99% AT § Fiis
T @ P e AT TE ¥
AT A EFAT & | WIS BT v 7
& ¥ AT & ag 30 gC v oA
faeelt FrorE AT faseErd w
oo ¥ sea W E 1 W W F
fepaet adt foreimTdr 99 faw g 4t
W*ﬂﬂmq—n’ﬂomﬁg,
IR ¥ g LY FT G FCT FT (e A=
TR AT | AT AT T $8 THAT§
fF o w79 fega &g oF At
gt ¥ waar difem, fr ot oF w10
foedare & farare et s g
foraa 3T § 1 gERR & UF o9
qET 7 gATL A9T AEE & 38 fasra
7 4Y f5 9= = OF WFE FT A4
i w4 & fad ww @y 9as ot dan
&t mar | fradr ff a W AR
gn Jermed 2@ & | OF AT a6t gord
o qE F Faw § | W AR g ag A
FEA ARG A d §, A A v g 7
G wody & e @ a9 F1 IS
|TE

& &9 €1 95 @ 91 feIvwie fadr
AT F, B2 F o ey ot aw
F1, WeqeT & &M T, I¥ LT
¥ qo+t e # fog a1 e a8 @Y @29
2 (ot fir wei feesht & wgw &), W
forgwt 1€ fear m, faega Tad &%
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@A FT R AT AT T FLT I
fs wmfet it g, 9 fewgwT 9w
e ot & Wi e o ddfe o g,
IaF TR F ¥ T AR fewgea
" AEIE § 93 F vefafaeaT Y
wam frwear aw fear mn fe w0
THFT ALY F THAT, FIE ATSNET TF-
WA T FT TFAT | W g q
faeelt Cefafaegam &7 #1€ awas Fre-
RE & A & #K W A A
ﬁmwmeﬁmﬂo Eﬂ'o Te
¥ s et v W g g
R qEA & AR F el o 7 7 0g-
A= § 5 9=t @ v feweat &1
wegd frar & e amd & fama 2
IEM T feeman § fF 7 9% ¢
T FE AR TF @A | qF e
& fF o3 I a9 wr 9 a9
&7 7 71 ) ot 5 3 7 et
ST TR § 4T ATHHATE g1, 9 FA AGY
I HYT Ty g | W T F FEa g
f& #9 FF e A e a7
FWHIE AE EAT | aEfEedT ¥ ot
I ZAN TATE HIT GT 90T qrer 9 7
AT FAFT Y GHA T | A FEA
9T g7 ARt a9d F F faF dare
& 1 O & Fa # fr Tt o e
wsfafredem &1 G fegeam & 2,
i gifes ST ST oe@ & 1 2@
A& 9T # 7g *ft FEer W g oaw
fefaw Gzt 9t fegem & <= @@ &
fada 7t 79w 9, 7% fegea & ofifaw
& faars & | 98 =99 AT 9% &, T
B AT FTAT 3 | faeelt #7 o@i A%
ATET 8, 39 G2 F T AT THHT AEN
ST FHS § | W A T § o awy
g AfseeraT 7€ g wwdr g, fafaedr
wR dfaie Y & awdr & A dfade
fereza & AT A1t aga & fawew &
g foew € ar 9k #E faew g,
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ITFT AW 2F WX | F TE IR
W 7z 9% 7 X, IAT T A
"I 91 frest &1 fifaaw &, fawelt £y
QY qaam i+ &, A 5w aw@ F ww
# ST AT GG g, THE AW G |

Htwr A W R A EE wr
TH AT AF FL, WG § AGH GAIT
TR AR T TGE | g AT § T AR
ST F2T aF § 5 AiaS §, 5w Lig
& W g fafqeet = aed #1 a0y
gE @7 Ay Raaw F9 & ¥ I
fer g am #ragy a1 ¥ FEAIT 2
gwaz o @ g fFoaw o 9F
Fafag T 9T AT EF A A
F1AFT | AT G&8F T T § 37
fram & gaTa aois MEd o
14 hrs.

# gz +ff FzAr SEa § 5 e9E
FTT SEETBLA FY FF | ATAS 1A
fatreet @iz faet T F g
HHT | WU EY qE A7 IHF A4 Aqrd
a7 3% 95% A fTwelt & qANCAT f
FIAT TR & HqF |

Dr, Colaco (Goa, Daman and Diu):
Mr. Deputy-Speaker, only a few days
back I had occasion to draw the atten-
tion of the House to the situation and
to the political aspirations of Goa,
Daman and Diu and other territories.
Now, I think I would be able to carry
my people the good news of the pas-
sing of the Bill that is under discus-
sion in this House which represents
the fulfilment of the thinking of the
hon. Home Minister and the Govern-
ment on this very important matter.

On this Bill, T must make only a
few remarks, that are not controver-
cial in nature, regarding Goa, Daman
and Diu. First of all, it is desirable
that the aims of this Bill should be
implemented as soon as possible, with-
out any delay, and that no major
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reforms, agrarian, economic, adminis-
trative or any other, are introduced
t1 avoid hasty measures and irrepar-
able damage, as happened in the
past. Secondly, the new provision
introduced in the Constitution, article
239A, is wide enough and has deli-
berately put in some alternative pres-
criptions, and that is why it is wise
and reasonable. As far as Goa, Daman
and Diu are concerned, I am sure that
when the time comes their Legisla-
tures will be wholly elected, or at
least have a substantial elected majo-
rity, and a responsible executive or a
Council of Ministers answerable to
the Legislature. The financial burden
will not be very hard on our country
because our financial position is
sound and progressive, with a revenue
of about Rs 5 crores to 6 crores,
without -practically any deficit and
with some surplus in some years
Thirdly, I must stress that the powers
conferred on the people must be wide
enough, including the powers of the
purse; there must be diffusion of
power from the Centre to ensure real
local autonomy.

When I am on this, I must also
emphasize another point. This Bill is
for us only a step, a big step for our
fuller growth, a major step towards
a full-fledged State within the Indian

.Republic, with all its privileges and

obligations towards the nation.

Shri Rishang Keishing (Outer
Manipur): Mr. Deputy-Speaker, I
congratulate the hon. Home Minister
for introducing the Constitution
(Fourteenth Amendment) Bill, 1962
in the House. Of course, it has come
too late, nevertheless, it is welcome.
The Bill, as it stands, I feel, has loop-
holes and shortcomings.

As it stands, the Government of
India seem to visualize three types of
administration in the Union Terri-
tories—one having a body of purely
nominated members, another a body
half elected and half nominated and
third one purely elected. Purely
nominated and half-elected and half-
nominated legislative bodies will
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amount to a mockery of democracy,
if it is allowed to stay. I hope the
hon Home Minister will remove it
and improve upon it.

Delhi has been omitted from the
purview of this Bill. It is a matter
of great regret that one of the most
important Union Territories should
be omitted and denied of a Legis-
lature. It is not yet too late for the
Minister to consider the case of Delhi
I hope the Minister will decide to
include it at last

On the Tth of December, 1961 the
hon. Heme Minister made a statement
which was very restricted. The terms
of reference on which the Sen Com-
mi.tee was appointed were s0 restrict-
ed that we people living in the Union
Territories never anticipated that such
a Bill will come. I am glad that there
has been a clear departure and a
marked improvement from the pre-
vious statement.

The people of the Union Territories
naturally welcome this Bill because
to many of us, specially those who
are rasiding in Manipur and Himachal
Pradesh, it is not a new thing that a
Legislature is going to be granted.
Rather, it is the restoration of one
which was snatched away from the
people and denied to them for the last
twelve years. I am glad that it is
going to be given back by the Gov-
ernment of India to us. So, we are
all the more happy and we would
naturally welcome the Bill.

So far as Manipur is concerned, we
did not remain silent. The people
were so agitated and angry that the
Legislature was dissolved forcibly in
the year 1949 at the time of integra-
tion. Since that time our people have
been struggling hard as true nationa-
lists for the revival of the legislature.
As true lovers of democracy, they
have been carrying on peaceful agita-
tion after agitations. In 1954 and
1960 there were mighty agitations.
Several people were brutally beaten
by police and several people courted
arrest. Several people were injured
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in police firings and several people
were sentenced to wvarious terms of
imprisonment. I am glad that our
people have willingly suffered and
shown themselves as true nationalists.
It is to the credit of the Manipuri
women that they took a major burden
of the struggle and they courageously
shouldered the responsibility of prov-
ing themselves as true citizens of the
country.

We are prepared to forget the past.
This is not the time to think of the
past and get angry. Now we want to
reguest the hon. Home Minister to
remove whatever defect there is in
this Bill and to see that sufficient
power and sufficient rights are given
to the people so that they might be
able to administer it to the satisfac-
tion of not only themselves but of the
entire country.

Pondicherry, Goa, Daman and Diu
are all newly liberated territories of
our country. We are specially happy
to be with them. Though we had
been denied, as I stated earlier, still,
we are happy that we have been with
these newly liberated people of our
country in the same group. I hope,
we will work together shoulder to
shoulder and hand in hand and will
serve our country and our territory.

Sometime about the end of Decem-
ber a committee consisting of all
representatives of the different com-
munities of Manipur came to Delhi to
meet the hon. Home Minister, the late
Pandit Pant. In the course of discus-
sions we said that we did not demand
the status of a full-fledged State that
UP., Bengal and other States were
enjoying but that we would be satis-
fied if you restored the legislature
which was enjoved by the former
Part C States. He promised us that
he would make an announcement
before the 1962 elections. Suddenly
he died and his death came as a bolt
from the blue to those of us living in
Union Territories. But the present
Home Minister followeq it up and the
present Bill is before us. I feel that
the promise that was made to us by
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the late Pandit Pant is going to be
fulfilled by his successor. Therefore
I would like to appeal to the present
‘Home Minister that he should not
leave any loopholes or shortcomings
and that all the defects of the Bill
should be removed. That way, I
think, he will be doing not only
service to the people of the country
but particularly to the great leader
who is no more with us.

I would also like to appeal to the
hon. Home Minister that not only
should he remove the defects of the
present Bill but the Bill which he will
be bringing before the House in the
next Session of Parliament should be
one that would be acceptable to the
people of the Union Territories.

‘With these few remarks I support
this Bill.

Shri P. R. Chakraverti (Dhanbad):
Sir, at the outset, I must congratulate
the hon. Home Minister for introduc-
ing this Bill. It is a very timely move,
Being one who symbolises in himself
truth and non-violence, who has
fought in the national struggle and
who practises what he professes,
naturally, we can reasonably expect
that the hon. Home Minister will take
the initiative in giving a form of res-
ponsible government to the people of
the TUnion Territories—the finest
specimens of humanity in Himachal
Pradesh, Manipur, Tripura and Goa
all of which I have had occasion to
visit. Naturally, the urge, the intense
feeling to assert themselves has
evoked the response and it is quite in
the fitness of things that this Bill has
been mooted before us.

But, Sir, I cannot offer my unreserv-
ed congratulations to the hon. Home
Minister because of a very patent
factor—namely, that Delhi has been
left out of the list of territories which
‘have been specifically mentioned here
in article 239A. When this question
of denying the people of Delhi their
right of representation came up six
years earlier, I had occasion to repre-
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sent the case of Delhi before the
High Command. I am reminded of
the writing of a prominent Argentine
professor, Professor Rafail Biela, with
regard to Buenos Aires, the capital of
Argentine Republic. In the year 1881,
this very argument put forward by
the hon. Home Minister was advocated
there. In 1881 it was pointed out that
U.S.A. had created a Federal Capital—
Washingtori—because when the Con-
gress used to meet at Philadelphia,
the people of Philadelhia tried to
influence Congress by big crowds and
the proceedings could not continue,
This served as a lesson to all of them
and they wanted to find out a small
site. You must know that it was a
small site taken away from the three
different States of U.S.A. and that is
now known as Washington, It is
strange, the analogy which was drawn
in the year 1881 in Buenos Aires, is
quoted today.

But what do we find in Brazil,
another country if not bigger than
India is as big as India. With regard
to Rio de Janeiro, another writer,
Professor Jose’ Arthur Rios has
pointed out that Rio has always been
a stronghold of opposition; that is
why it is wvital not to abolish Rio's
political rights and to reduce its
citizens to a position of political
inferiority like those of Washington,
They always had weighed with this
argument that, in the city where the
capital was located, there might be
some trouble due to the machinations
of interested parties and forces of
anarchy and political upheaval might
try to bring about pressure on states-
men who counted there.

That is an argument which does not
fit in so far as Delhi is concerned. The
capital was shifted here while sepa-
rate sites had to be found out in
Australia and U.S.A, for their capitals.
These are the two places where res-
ponsible Government has not yet been
introduced. But what about Moscow?
What about the other, capital cities
all over the world? Moscow is a place
where we go in pilgrimage every three
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months. So, I have to take up Moscow
specially. 1 learn that a deputation
led by the hon. Speaker of Parliament
is going there soon. It is not only
the capital of USSR but also that of
the largest of the 16 constituent
republics. One hundred million of
population is controlled by one
republic, namely, the Russian Socia-
list Federative Soviet Republic, with
its headquarters in Moscow. Not only
that, the Moscow City Soviet is a
local organ of the State power. It is
considered to be the representative
of the National Government within
Moscow. If there can be no incon-
venience in the existing arrangements,
then why should we fight shy of this
thing?

I would not mention Rome, Paris,
Berlin or London. I know, in all these
citics, which I have wvisited, nobody
could question the right of the people
to assert themselves because the
capital is there. Here is Shri A. C.
Guha, the naughty young man of pre-
war India—1814 to 1918. These youths
creatied trouble in Bengal and, it was
because of that trouble, when these
not non-violent people threw bombs
and used revolvers that the British
regime wanted to clear out of Cal-

cutta, I have participated in the
national struggle and I know that
because of that the British people

feel uncomfortable and sought shelter
in Delhi. The people of Delhi, un-
sophisticated, simple-minded, most
good-natured, known for their best
culture, courteousness and gentility.
It is these people who gave me
shelter—a displaced person from East
Pakistan. In 1952 I sought election
from Rajendra Nagar, one of the
biggest colonies in India, the premier
colony having not a single Bengali
resident there. The North West
Frontier people, the Punjabis, the
Sindhis, the Baluchis—all accepted me
as one of their own. This evidently
shows what good type of people reside
in Delhi.

The other day, there was a public
convention in the City Hall. They
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call it Durbar Hall. 1 was present
there. The people were brandishing
their fists at the Mayor who was in
the Chair but not a single man would
strike a blow to the other man. I
was enjoying it. In my part of India,
it would never have been possible.
At least, there would have been some
bloodshed. Here these are the people
who are rich in their eminence and
gentility which our Home Minister
also possesses, rightly too. I do not
understand how when the British
people ran away from Calcutta and
transferred the capital of India to
Delhi in 1911 without any invitation
from the people of Delhi, one can
deny that right to the people of Delhi

I understand the Home Minister
happened to be a student of Kasi
Vidyapith. In Kasi, the Viswanath
Mandir was reported to be put up on
the Trisul of Mahadev so long it was
not raided by non-Hindus. If you want
to have another sacrosanct temple
here, start it, including the headquar-
ters of the Congress party or the
Communist party at Windsor place
including Janpath spreading up to the
Ashoka Hotel. Take York Road or
Tinmurthy or any other place.

Shri Sham Lal Saraf (Jammu and
Kashmir): Will it be invulnerable?

Shri P. R. Chakravertl: You can
have a small enclosure where you
draw a line and say, we should not
cross the Rubicon. The people of
Delhi will not eross the Rubicon once
you decide. Or, you have the round
buildings, the House of the People and
Rajya Sabha and you can have it
there. How can you deny this right
to the people of Delhi?

The Resclution was passed wunani-
mously, I gponsored the Resolution in
the Delhi Assembly ang it was passed
unaimously. Delhi must be greater
Delhi, naturally. That was the rub.
Difficulties were created I said, we
have to expand. In the Delhi Master
Plan drawn up under the direction of
the Centra] Government, the Master
plan is trying to expand up to Meerut,
Ghaziabad, Sonepat, Panipat and so



5865 Constitution SEPTEMBER 4, 1962 (Fourteenth Amend-

[Shri P. R. Chakravartti]

many other places. If it is so, how is
it that the administration will be affec-
ted by the presence of responsible
government,—responsible to the peo-
ple? How can the representative
character of the people focussed
through their own elected representa-
tives be a cause of alarm? Indeed, it
has given a good account of itself in
the five years 1952-56. So much so,
you find Ministers are recruited from
the erstwhile Delhi Assembly Mem-
bers, Governorg and other important
officials. Today, I would insist on this
point. Do not deny the right of the
people to assert themselves. It is eru-
cification of liberty at the hands of the
Home Minister who had participated
in the liberation struggle

1 would again try to bring home this
factor with all my earnestness that
you cannot withhold this right on the
plea which had been taken in the case
of Argentine Republic in 1881, You
are quoting the same slogans, What
about other countries of the world, all
over the world? It was only in Aus-
tralia that they founded a capital on a
new site, Canberra. Washington had
to be found out because they did not
like Philadelphia. Four times Bills
have been introduced in Washington—-
1 do not want to go into the details—
because there were some particular
difficulties which stood in the way of
granting responsible government to
this city. Delhi does not stand on the
same footing. I appeal again to him
to consider this aspect of the question
and in the next Bill which he proposes
to move before the House, I hope he
will bring a positive picture where
Delhi will have an elected set up res-
ponsible to the people of Delhi.

ft aF (FTET) AT IaTemER
qgrg, A faw = 929 & gmT @
T, IR NG A gE ARG A
fafea waar Gar g } 1 g@ FT T
wiae gar & fF aidr=dr, "fig,
frgzr =¥z h, @ @ T oafz
ot # faum wam &1 fawtor e
a1 @ AR A & A A g
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“As a small Part C State, Tri-
pura cannot obviously stand by
itself. The West Bengal Govern-
ment, moreover, has not claimed
this area; and its merger in Assam,
in our opinion, can be supported
among other reasons on the
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ground that it will be desirable to
bring the entire border between
India and Pakistan in this region
under one single control, namely,
that of the Assam Government.”

I A 7@ ¢ {5 awdrer wfrge =T
fagor &1 smam wew # faem 2w

=few 1

afgz & A ¥ I FHEE T
ot FatE & e Q8 9T FET E —

“While we make this recom-
mendation, it is quite clear to us
that Manijpur cannot maintain its
separate existence for long and
that the ultimate solution should
be its merger in the adjoining
‘State of Assam. It is equally clear
to us that so long as it continues
as a separate administrative unit,
the administrative structure of
Manipur should conform to the
pattern we have indicated in
Chapter I of this part. We wish
to repeat that, if a unit such as
Manipur wishes to have represen-
tative govermment at the state
level, it must be prepared to join
a large unit. It cannot insist on
a separate existence,...... ”

_ ¥ frdew i 3w g e 2z -

ArEEE wAEE A AfgT i fag
F At & oY aarey wwAr Foid # faam
g A gm fafee age 99 Y
AT F1E W T I g IT F AT
afze o @ & 9T = g #Y
T wfes @dfar a1 @ &

WX TS FoaF F w_w §
foretr foay s, &Y wsar g 1 gaT
@ fear mn, T o R AT oav
WL MmO A ¥
gq #1 wwg gar & e aidad s
<1 w57 3o el & o2 g 91, W g
M ¢ AR A7 IW A wEEw
waaHE frea oo W &

1746 (Ai) LSD—8.
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feedlt & @) # AT qdaww 7 oY
W femr, 999X AR/ AT WA
1 | 78 w7 faet § uF at Feree
9 W 8, 77 F Ay 77 et mmfafaa
w42 & o amg § feeeft vefafagd
F gru fait &1 o S=wEr o @
& | 0 S a8t F7 wawem ) sefagy
X 99 @y g, o fr w2 e # &
TEY R ) AT STEEEEET I A9 AT &
fF s #1 ot aaae a9 far
org, I %t gt wfaw ? fF o wx
9 § aaam fewaew 71 g2 57 fan
amd | W 9F ool wefafadam &
Y grawEar @ @t | 2w -
qEMERE FEEN # o F 9w
tys o fEeelt #7127 7 a9 A%
famamadd a5 T & :

“In making a choice between
the two alternatives we must take
into account the following special
factors:

(i) Delhi is the seat of the Union
Government; and

(iiy it is basically a city unit, 82
per cent. of its total popula-
tion being resident in urban
areas.”

mfy feeet &1 Sfoeofer wiwasT
veyy ¥ 4t wf o, dfeT 5w 7 w=fy
¥ aga e AR Tgag gf 1 99 ¥
arg 3w o § fomn & -

“On the one hand, it is con-
tended that the development of the
capital is hampered by the divi-
sion of responsibility between the
Centre and the State Government
and that there has been a marked
deterioration of administrative
standards in Delhi since dual con-
trol was introduced in 1951."

X qFEEAT 7 g A § F2 fE
wE a1 Ty A Sfsfer w¥==
w27 £ & fF qeut ¥ o \ & gwwaAr
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[+ 78]
g f& e ag ox Sfsefa g
oifea @ 7 o faeslt madie a9rs
g, a1 e =T = & fude wan
o1 fe T TY8 1 1593 WX wegaear
L

X qFEFAT A T FTHEAA AT
faar w1 w31 5 #m fafrex ama &
waAar & #reted § oww faar g,
g ANHET # (AU §, SO gH &
fazeht 71 Afoedifes gavast #4774
faadr g1 & gm w@w g fF 99
AT AERA F 9gE & faww A
aCE Ag dAT § | &3IH OwneTE-
FT FHE T TH G qEEAT
quman fawdaor faar § six foem §
fe agi ax wroRaw g Tifgg s
39 #1 g AfeFre 37 AfRT
FifF ag AEi fFar a1 § @t qrd
segaedt g1 W g | we Afafaes
FHEN AT 7 grdt, qg % faaeh A
fagd 72T w7 DA AR AEEEE
FEEA & FAGT A @ FET
#it @g S e mAde &,
TH F1 A AN SAMGT At weadedt
TR | W # f qEEer
g fes fomm & sl @51 & f&
T agd swar @@ gk g F I
g =real § fF waw fegamw ¥
g @&l g | i wg ) 3 A
21 THH T FA Y g9 w9 F FfAT
Foir wifegd @ f& dwr o Tfen
s & uF angr fear @<ar a1 fw
foraat 9181 IuF gg & @7 ST S
g, 9E IaN & Fgar a1 R FE
@ifgd | R FAREIE § wE g,
ag AT FW AF aTg A FT o
<t & @ gif T@w arfed fF ag gm @t
oK | 3% ag & 4% A fF gawt
I G Ew FL AT wfgm ) el &
a}k # Rew fowmrgEm #fme
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¥ Iw §%¢ X oF fowfaw &1 4¥
faes at® § A9 oW feErn

TET | IE FE

“There is, therefore, no ques-
tion of disfranchising the people
of Delhi or any other Centrally
administered area, Having taken
all these factors into account, we
are definitely of the view that
municipal autonomy in the form
of a corporation, which will pro-
vide greater local autonomy than
is the case in some of the rm-
portant federal capitals, is the right
and in fact the only solution of
the problem of Delhi State”

og St Fay wrar g fF e g o
g7 ax wfreerfes wEvaEr 97 @ T
o= Y &1 ST igd a1 9g J19 99"
¥ T8 W £ 1 w2ew fondameTe
wfier 1 e F g gu faen
qu sfagra faeett &1 foar mam g, 7
Tagar § ag <7 {7 g & faw o
It aw § Afgmfmm mEwaEsr
& wrdfr wifeg, w ffewe & aET
aifgg Fom @ & g, fag,
AAIYE Farfs & & 97 @ g, Arew
78 g, fagra & faeg & 91X & wwaman
g I Fam W # 9 AT, gEE
# ma< {Y 9 ug A FE 4 E
T TaY S AT @ g0, SaE
aew faege @t e 7 fmr
s Ot fFm mar &Y geuy W
feeqiam gom a1 77 fee g s o
o e feedt & ark @ agm fr
aT rafafader FHE qar FTEREE
# feoes 73 off afrwg, QU &
gt gfyFe FiR@w #1 @
=g | 50 ag & oY feeedt Y aweamd
& & g ¥ g &1 oW awdr & |
faeelt diteer 39 areg W & et
¥ fore 1T F¥ =y &, 39 SFTC AT
=g gt At Ft st afed o faedt
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F1 @A dEE ® dE gu, |qfy gy
e &, TEw faag afdfeafs
@A gu, F ¥ UF [T AW
gama FIEREE & #fus ¥ wfas
FaT JTAT A9 &1 7 71 fehaze frard
T A TET

A S AT 7 I faw F1 agrE
F2Ar § o faeedt & a1 ® o m=m=
g3 ¥ I3 g7, 3 8 A
F7AT g, 1 § wwmn g 5 fooelt # e
FIE EAl AIfEE | wEATEE
gfe 7 73 957 R faam a =F, fom
7 ¥ To WMo Hlo 7 TH #HS FT
ZF AT g, TIAH! ATH ZH AT AT
oifsh

Shri Lalit Sem (Mandi): Sir, it is
with a sense of deep humility that I
venture to express today the feelings
of gratitude of the people of Himachal
Pradesh towards the hon. the Home
Minister for having brought before
thi: House the Fourteenth Constitu-
tion Amendment Bill.

It was a long time ago, in 1955, that
as a result of the States Reorganisa-
ticn Commission’s Heport we had to
give away our Legislative Assembly,
much against our wishes and much to
our disappointment. But even then
we were grateful to the Government
of India, and particularly to the late
Home Minister, Pandit Govind Ballabh
Fant, for having acceded to the wishes
of the people of Himachal Pradesh and
having agreed with the observation of
Shri Fazl Ali in his note of dissent
agreeing to keep Himachal Pradesh as
a separate entity. Even at that stage
we were grateful to the Government
of India for having acceded to our
wishes,

In 1956 the Territorial Councils Act
wag passed and the Territorial Coun=-
cil came into existence and since then
the people of Himachal Pradesh have
all the time been representing to the
Government of India, from the pan-
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chayat level up to the  Territorial
Council, to get the democratic set-up
restored. In fact, it was sometime in
1955, on the 20th December 1955, dur-
ing the discussion on the Territorial
Counecils Bill that the ]ate Home Min-
ister, Pandit Pant, had said, which I
am sure you will allow me to quote:

“Nothing can be said to be ever-
lasting in this world, These Bills
too will be improved and we will
all be glad to do whatever is neces-
sary in order to satisfy the wishes
of the people.”

I do feel that these words have a
prophetic echo in what is coming
before the House today. And we are
all indeed very grateful to the Gow-
ernment of India, and the hon. the
Home Minister in particular, for hav-
ing brought this measure before the
House.

In fact, we in Himachal Pradesh
from the beginning have pinned our
hopes and our faith in the national
leadership. Whereas we have tried all
along for the restoration of the de-
mocratic get-up, we have believed, in
view of the various assurances that
the Governmen: of India had been
giving us, in view of the various talks
that our people have had with the hon.
the Home Minister, Shri Shastriji and
the assurance that he had given us,
that something would come. And we
are very grateful indeed that not only
has our patience been rewarded but
we have got something much more
than what was indicated some time
ago. '

It would not be out of place here
to mention the progress and develop-
ment that Himachal Pradesh has
made, the strides forward that Hima-
chal Pradesh has made under the
guidance of Parliament, under the
very active attention of the hon. the
Home Minister, and the personal atten-
tion of a very imaginative and able
Administrator, in these last few years,
during the Second Plan mainly. In
the Second Plan period again an out-
lay of Rs. 14:72 crores we were able
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to spend more than Rs. 16:20 crores.
In the agricultural sphere, I think it is
the only State in the whole country
where the agricultural production has
gone up by about 30 per cent. We are,
again, the only State in the whole of
the country where every inch of the
land is covered by community deve-
lopment blocks. Again, literacy has
gone up by about 10 per cent. 16 per
cent of our population is working on
roads. All these are achievements;
and, judged against the background of
a hilly State, the difficulty of commu-
nications, the general backwardness of
our affairs, whether economic or social,
the phenomenal nature of the im-
provements cannot be over-emphasis-
ed

Similarly, in the matter of health
and education there has been tremen-
dous expansion. Probably we are one
of the few States, if not the only State,
where we will have at the end of the
Third Plan period a school after every
three or four miles—a primary school
every two miles and a high school
every five or six miles.

The reason for my pointing out all
these things is that, after all, it is in
this period that we have achieved all
this and thus I do feel that we are
in a position to take full advantage of
this new status that is being given to
us. This development and progress
has enabled us to consolidate our posi-
tion and look to the future with faith
and make our humble contribution to-
wards the nation, towards national
unity and towards hational progress as
a whole.

I would like to point out here that
small that we are—Himachal Pradesh
is not a very big State—but we are
placed amidst very beautiful scenery,
amidt scenic grandeur, with nature’s
bounties so lavishly conferred wupon
us. We have a culture which is not
only rich but is reminiscent of our
history and heritage. I am sure that
small as we are, we have a contribu-
tion to make towards national unity
and towards the nation as a whole.
And this development of our own
genius, this development of our own
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personality in the form of a Legisla-
tive Assembly will afford us greater
opportunities to make this contribution
in the future.

I do not think I have much to say.
This is not the occasion for me to say
much. I hope there will he further
occasions when this House will have
time to discuss the concrete measures
which the hon, the Home Minister will
put before us for implementing the
powers that Parliament is about to
confer upon Government. But I
would like to point out one basic
thing. Whatever system of govern-
ment is evolved—legislative status is
being given to Himachal Pradesh, it is
a very goed thing—but these hilly and
backward areas are so small and eco-
nomically backward; we are not viable
units, it may be put that way; and
we are very grateful to the very large
subsidies we have received from the

. Government of India and the Plan-

ning Commission in the past for our
development and progress—one thing
has to be remembered, that any
system of government in these hilly
areas, in these small States, has to be
of such a nature in which the govern-
ment reaches out to the people and it
iz not the people who have to go to
the government. We have gone guite
far in this context in Himachal Pra-
desh, and I do feel, whatever else
anybody else may have to say, in the
past few years the progress that we
have made, whether in the adminis-
trative sector or planning or develop-
ment, has enabled us to bear this res-
ponsibility of running our own affairs
to a much larger extent than it would
have otherwise been.

With these words, I would once
again express my gratitude and that
of the people of Himachal Pradesh to
the hon. Home Minister, and I would
like to express the hope that he will
before long introduce in this House
further Bills to implement the powers
that are about to be conferred.

Shri Surendranath Dwivedy: This
is a very welcome measure, and I give
my general support to the Bill. At
the same time, I must say, that looking
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at the provisions of the Bill, I am not
gatisfied, because if we really make a
review of the entire approach of Gov-
ernment towards the reorganisation of
States in this country, we shall find
that the approach has been haphazard.
They have not given serious thought
to the suggestions made by the States
Reorganisation Commission after due
deliberation regarding the division of
the country, of course, taking language
as the basis, but at the same time tak-
ing into consideration other aspects of
the problem also. The States Reorga-
nisation Commission took a general
view of the country as a whole and
came forward with certain recommen-
dations. It was a high-powered com-
mission. We know that in this coun-
try there are several pressures work-
ing, and there are regional feelings,
and there are also other factors, and it
will be difficult for any party or any
Government working under political
pressure to come forward with a solu-
tion of these problems. Therefore, it
would have been in the fitness of
things if once and for all, after the
report had been published, Govern-
ment had accepted it in toto; then,
probably, we would not have seen all
these demonstrations and encourage-
ment to flssiparous tendencies in this
country. But we deviated from one
course to another. We did not accept
the report of the States Reorganisation
Commission, but we deviated and we
deviated according to our pleasure.
And Parliament passed the law.

Then, there were public agitations,
and again we had to change the law.
In this case also, I do not see any
reason why these areag of ours which
are known as the Union Territories
should have been denied of this very
right of having a responsible legisla-
ture in their areas. I would not press
for it, as I said in the beginning, if
Parliament or the Government had
accepted in toto the recommendations
of the States Reorganisation Commis-
sion. But once you have deviated, was
it not your duty to give these areas
responsible legislatures for which
there have been movements as well?

BHADRA 13, 1884 (SAKA) Fourteenth Amend- 5876

ment) Bill

For in:tance, there was a movement in
Manipur, led by my hon. friend Shri
Rishang Keishing who hails from that
place. Agitations were led, and he
was jailed, and in fact. T met him in
prison, when I visited Manipur in th:
year. 1 found that the people were
restive, and they wanted some legisla-
ture. It goes to their eredit that they
being in a frontier area, in spite of
the fact that the Nagas just in the ad-
joining areas were creating all sorts of
troubles, they were patriotic enough
to agitate constitutionally that they
must be given full rights and respon-
sibilities so that they can actively par-
ticipate and associate themselves with
the administration of that territory.
But they were denied of that. Instead,
you posted there some administrators
from other areas who had very little
to do with the wishes of the people,
and who had very little knowledge or
experience of the things there or even
of the desires of those people. There-
fore, 1 say that you have had a hapha-
zard approach. I do not know what
prevented you from giving a respon-
sible legislature for those areas.

So far as the question of viability
is concerned, I submit that no ques-
tion of finance etc. can be raised at
this stage because we are planning for
the whole country, and we have taken
the responsibility to see that every
backward area in this country must be
developed properly; not only must
they develop but they must be deve-
loped on a par with other developed
areas. So, no question of economic
viability or financial difficulty etc. can
be raised at this stage.

Now, under this Bill, what is sought
to be created? As the hon. Home
Minister has stated the set-up which
was there in the old Part C States is
going to be restored. I want to know
whether that is going to satisfy the
people, because the States Reorganisa-
tion Commission themselves have
stated in regard to these Part C States
that they would continue to be econo-
mically unbalanced, financially weak
and administratively and politically
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unstable. So, that is the recommen-
dation of the States Reorganisation
Commission. When we are thinking
of giving a new administration and a
legislature to these areas, I would
have thought that the Government
should have devised some other me-
thod under which these people also
would be able to associate themselves
actively with the administration, and
they would not have any feeling that
they are enjoying some sort of inferior
status.

. Now, in this Bill it has been stated
that the body which will function as
the legislature may be nominated or
partly nominated and partly elected
or wholly elected. 1 fail to understand
why this kind of discrimination is
being made. Of course, it may be
said that Parliament is elected, and
Parliament will nominate the persons
and they will function in the legisla-
tures, and, therefore, there is no denial
of the democratic rights to the people.
It that argument can be carried fur-
ther, then there should be no legisla-
ture in any of the States at all, be-
cause here is the Parliament which
can appoint committees in the diffe--
ent States to carry on on its behalf
the work in the States. I do not think
that that is a satisfactory argument. I
feel that there should be no room for
nomination at all. We not only want
to satisfy the desires of the people, but
we want that every citizen of this
countrv, in any part of the country,
must have full rights and at the same
time due responsibilities, to partici-
pate and actively associate himself
with what is happening in this coun-
try. If that is the purpose, I would
beg of the Home Minister that even
now, it is not too late, and he may
accept the amendment to this effect
that there shall be no room for nomi-
nation. The amendment has been tab-
led onlv for that purpose.

In fact, I would not even agree to
partial nomination, but in this Lok
Sabha also, we do have nominated
Members, and, therefore, I ghall con-
cede that it may be partly nominated
and partly elected. But let no power
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be given to this Parliament—and Par-
liament virtually means Government
because they are in the majority and
they will decide who should be their
nominees—they will put their own
men by nomination. So, I would sug-
gest that let there be no power confer-
red on Parliament for nominating the
entire body which will act as the legis-
lature in these territories, because
that will not satisfy the people who
are congratulating the Government for
having brought forward this Bill

The Home Minister had mentioned
about the committee that had been
appointed under the leadership of the
Law Minister. I was expecting that
he would have placed that report on
the Table of the House. But that re-
port has not been placed on the Table
of the House, and we do not know
what the recommendations of that
committee are. Is the Home Minister
in a position to tell the House that he
has completely agreed with the recom-
mendations and it is on the basis of
those pecommendations that he has
brought forward this Bill? I would
like to be enlightened on this matter.

Some amendmentg have been tabled
about the set-up for Delhi. I do not
think that anybody who has any ex-
perience of Delhi life would ever
think that the present arrangement is
satisfactory. There is no doubt about
that. Ewven the Government of India
with their heavy burden probably are
not in a position with the present ad-
ministrative set-up to look into the
grievances of the people, as satisfac-
torily as they should. So, it is an
important matter. To a certain ex-
tent, I agree with the view that if
there is a legislature, there may be
some kind of parallel body. And some-
times, they may view with each other,
and there may be clashes and other
things which are not desirable. At the
same time, I must say that it is high
time that along with this Bill, Govern-
ment should also have come forward
with certain proposals to improve
the conditions of adminisiration in
Delhi. They should have taken
certain administrative measures and
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changed the entire administrative pat-
tern so that the people’s desires would
be satisfied to some extent and the
conditions in Delhi would have im-
proved. The Home Minister has
promised to give some thought to it,
and the earlier he does it, the better
will it be.

In conclusion, the only thing that
1 would say is that we are amending
the Constitution so frequently.

My hon, friend, Shri Kamath, had
given notice of a motion for circula-
tion. He has not moved it. Our
entire purpose is not that we want to
delay the Bill. This measure, how-
ever halting, however unsatisfactory
it may be, should be adopted as soon
as possible. But the whole purpose
is that we should not amend the Con-
stitution in such a light manner. I
think in the ‘Constituent Assembly
when debate was taking place, a sug-
gestion was made that before making
amendmentz to the Constitution, suffi-
cient notice should be given to the
people of India because, after all, the
people of India—the first sentence of
the Constitution begins with that—
have gecided the Constitution.

In this matter, as my hon. friend,
from Manipur has said, they had no
knowledge that a Bill -was going to
come soon. It was necessary when
we were amending the Constitution
that sufficient notice should be given
to the people, That is the main pur-
pose. I hope in future the Home
Minister and Government would keep
this peint in mind.

it %o Ave feaarreim (Fifimmy):
wgi a% o fae &7 aeaF & 0 @
wdT F@1 § 1 NG g w2z o
ArEAT FHE 9@ A A A 9
g Frw fFE & | F g g fw
T I I F A I A A
@ o ara & T FE 39 SgaEr
o g Tfgd | T oA § g
fogmr e & fF g% FmowTAT
Sucudl
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fo avq == fomammeraT g
o7 39 a9 Ga7 fa=ie g9 faar mar
qr fF 37 gl FY AT & @72 W
% ¥ ufars st T T frr a@
fongams &% @ifF gara o=
fafregm & @ zest § 7 @2
afes @3 z#E g, W 9% fAQ
Y Fw FTafden FTg FAET T4y
f %1% 37 a5 v wggw fear mar
a1 f% 57 AT gETe gud a6 g
aifew 1 ¥fF w0 @i T g NF
F oA9gd @y § @ gw gEE
g5 g g &A™ 9T &Y Smar g |
@t T & g # Hifawr o wifs
g A & I AR F g & | S
¥ gwmar g f5 gardr afrad Afy
o gt wifed fr gaer 2w W faw
TH TT 19 § | gF! 98 a7 7
& wifgy fF wmar gawr O s
Tam § s sfaw gfee § o Torifas
afer & s 4<F ¢ @2 @1 @ a1 g
ar #7 farorrei G2 G ZFET § FT
4]

gt 3 & T faenr o fafami &
grdt # @, S F fgew S wiwoar
IS & F9 F @, I g F AT F
#F 7 | e awde g &Y
awg ¥ & fearasr w3w ¥ e &t
AT I Fmam kg R g fF
for gemet Y @z 77 &1 % 2ot w7Ar
gTHa I F1 sfawr faer afed,
FAHT 77 Aawe 2 faar s, @i
SYTET I AT I ZH I 797 FT AZY
T 1 wEar | 3 R A A
g 5 A &7t eqm W TifEn
e F st &t gw 3991 F 3 FTHT
a2 g1, arifaw g, migs gfe & reay
gzai § o T aEd @t a8 )

sl aF few s w3w ¥ a7
T FL) T 7 I F A g, S
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o gR fgarae o At @A §9 o
W@E T g I AT g A
w1 ST gER TEa ufr § 97 F1 e
FL AET 9T UF I qH KT AT
F{ I FH A9ET & WiEF gfee ¥
Salt s gfedi & 1 F @ am
F1 qad oo fod iy s g fr Ao &
T & guR amA sy stearat € 0
Tz &% & fF aw = damE §r e
wE ¥ F § 1 3 gardr g v
I AIA BT T g ALY &1 qhar |
@ & fad gv 1 Wy 9T S
UF AW GeA @1 HEN Aed,
AET T FATT FI FHT AT FCAT AMfed
HR I T 57 T FT W & T
arfed f ag g 37 #1 & AR I
TATH F TG F IT F IWES
N EaRga gea & | W aF W
9 A ¥ 37 F T & fod @ dar
T FL HR IT # =aw F gofsa g9
ATEAT =7 7 FL a7 a9 W "A9AT g
N T oAaE A R wwd |
wfed # 5 a9 S qwds § 5 a9
IEAR A ENFHE M Ear A
T AL IGAT TATHI B AT FHGT L
& OF T 999 I F9E A9ned |
2| 399 91 99 e g A e o
R© & 98 g & 5 a8 OO 9% 7
& a2 & A€ @ awAr | A A
T FATEHT & AR FHEATET ¥ 9 T 5
ST ST AUTS T HAT TF AT § W
Io gam ufar &1 o /9 foan 3
Tifgd 1K 92 UF Fog 99drg 9
T T ¢ oK ag 7 fogm & fegeam
F forg aseady 1 Fre0T A, 3T AWl
® AF AH & QU g e
T a2 ALFW FL GHA1 (F g7 F1 AT
TR F FT AT AR

W 9 e W #1 e
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TaHe Y a7w § Fr agfaad fefr
g &, Tt forerr &1 w9 fer e @,
wfas gfee & Wt 99 39 #1 fawm
FF FT WG oAy o1 W@E, fraFar g
o forg amg 98 We I a9 ST
I9 qRT FET T T T T AT
Fara ¥ gEraay A1 fas 1 aey faem &t
AR g9 4 4% & BfET 36 ¥ @ra
|14 37 F FUER H TUAGHRE F
At /¥ faew =ifEd | s & g
T ¥ faer w1 ow=R a1 oF) O#
AT TragHE F 7w FTE T E )
S AT Tl ST Fed § & Ay & W
HFLESHE FTE ) KA wANT F
= 3 S 7 ¥ o ¥ A g dfew
Fgi & AW F AIAF TG FE T
Y1 faemr aifzd | T2t & S A
FL AFL T E, IT A1 qgi A
A frerat | T G F) Fe FTE
¥ 3¢ F Tamd & AT AL IRy
TETE T § F @ AT F a4 FEAT T8
g f& 97 = femrae &7 9 3 |
€ ot 99 § gat aarEr geal &t fire w1
UF AT S @I FEAT AqCEH |
=T T 59 fae A1 g e fowi 7
T a1 W &7 A9 feRy § FleTrE @y
qFdr & 1

# argen § 6 g7 59 ard § mwAr
wFAfT o d fF g R s e &
a7 72 I T & | WL g4 9€ AT
T & dt g 1 femraa a2=w v Ay
T NG AT ATCES |

& aF faee T 71 TR THAF EE
i g fr faeeit & ST &7 w9 wfgw
frere =fed | 7o & g8 3T U & Jret
7z ara 2 | W =g g fF feeey
& S AT ZHRAT T TAE | AT EF
¢fFaer UawTFTER AT TR T A
T Fioarsat gav g1 gFdr A o F
T #Y 9 TEdT o fear Ay oA
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Ffors 7T TXaET 8t a9t § | gafea
fagelt #fsaredl 1 WA W@ gQ
feeelt & fod 2@ &1 ®1% |7 Tl
HraeT o3 WX G|T Sifae @A 98
fF agi 7 F19 W g @ WA @GS
wfzareat qar ¢f 4f F daT A g0

2T &Y & W F FZAT AR 4T |

Shri Frank Anthony: My only rea-
son for wanting to speak very briefly
is that I have acquired a sort of adop-
tive inteersi in Delhi. I know what
I am going to say will not please my
hon. friend, Shri Brahm Prakash, but
I know also that what I am going to
say is consistent with the policy which
I have advocated for the past 20 years
in this House and outside.

1 will be one with Shri Brahm
Prakash if he could have established
a Maha Delhi State, inducing somebody
to give some territory from UP and
something from the Punjab and get a
viable State, Then perhaps I might
have agreed with him that there
should be some kind of legislature
for Delhi,

Shri Suorendramath Dwivedy: Then
you have no objection.

Shri Frank Anthony: But I fee] that
Delhi being what it is today, it would
not only be unwarranted but. Calami-
tous to have any kind of full-fledged
legislature. I am glad that the Home
Minister has taken a fairly clear stand
on this matter. One of the reasons
why I have got up is to support him
in that stand and to give him, if he
wants it, some kind of reinforcement.
I have always felt from the beginning
that in the context of the poverty of
the country, in the context of the
illiteracy in the country, it is a
luxury to - have g proliferation of
Legislatures. We have in Delhi a
proliferation of authorities. And, I
say this with all respect that our
experience in this country, with illi-
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teracy, is that proliferation of autho-
rity has meant a corresponding proli-
feration of mal-administration, of
inefficiency and corruption.

15 hrs.

As 1 have said, when the Constitu-
tion was on the anvil, I had alone
proposed that we should have no State
Legislatures. And, I said it for a
single reason. After all, we have not
forgotten the history of India, Let us
be quite frank. The history of India
has been the history par excellence
of regionalisms; it has been the his-
tory of tribalisms; it has never been
the history of Indianism. There was
no pan-Indian ethos in India and that
is why I said, ‘What are we doing?’
(Interruptions). I know my history
well, perhaps, better than they do.
And 1 said, what is the good of delud-
ing ourselves with cliches,

Take your Legislatures,. What do
they mean? What do they lead to?
They lead to democracy? Have they
led to any kind of authority extend-
ing to the citizen? Of course, they have
not, with a few honourable exceptions,
What is Government today in your
best run States but an oligarchy and
an arrogation of power in the hands
of the ruling caucus? We talk of
democracy without knowing the
meaning and the content of democracy.
(Interruptions). What does it mean
to my friends who are making a great
deal of noise, apart from knowing
very little about constitutions.

I was alone in this House—my hon.
friend Shri Ranga was there and he
did not like it—and I opposed the
creation of the Andhra State because
you were giving irretrievable hostagea
to the disintegration of this country.
You have done it. All my fears have
materialised. We did it. (Interrup-
tions).

I was in Kerala during the last
election when the people in Kerala
got together to kick out the commu-
nists, In the final analysis, not only
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‘the communists, but the congressmen
and every shade of politica] opinion
. asked me whether 1 had any influence
with the Prime Minister. They said
that if there had been a plebiscite in
Kerala, they would guarantee that
not only 90 per cent but 99-9 per cent
of the people would vote for the con-
tinuance of President’s rule, And, 1
say this to Shri Brahm Prakash. What
is the good? It is all special pleading
when we talk of Legislatures here and
-Legislatureg there. (Interruption). It
is all special pleading by politicians,
would-be politicians, power-drunk
-people, people who have visions of
power-drunkenness. Nobody bothers
about the man in the street. I do not
want to point my finger at anybody.
I have been in Delhi for over 20 years.

What was the record of the Legis-
lature here? If we are generous, if
we euphemise, it was a questionable
record. Shri Brahm Prakash says
that the record of the Corporation is
.questionable. And, that is. precisely
-what I am gaying. If there is g devo-
lution or decentralisation of power, in
the context of illiteracy, it means a
proliferation of corruption. That is
what is happening in the context of
Indian affairs,

Shrimati Renu Chakravartty (Bar-
rackpore): I want to raise a point.

Shri Frank Anthony: I am sorry, I
am not giving in unless it is a point
of order. I am not going to give way.

Shrimati Renu Ohakravartty: He
should not say generally that there is
corruption everrwhere. He may point
out specific ecases; but he should not
generally condemn that all States are
corrupt.

Shri Frank Anthony: I said with a
few honourable exceptions, You know
what democracy has become today.
The term politician is a term o abuse.
I am included in it. The term politics
is svnonymous with corruption in India
today. That is the tragedy of it
{Interruption). That is the tragedy.
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And, I say that today our people are
gasping for breath; they are frustrat-
ed; they are gasping for breath from
the garrotting of the so-called demo-
cratic processes., Let us not delude
ourselves about this,

What I say is this. (Interruption).
I know what the communist technique
is. The communists instigate instabi-
lity, and ride to power on the crest of
chaos. (Interruption). Once they get
it, they pgarrotte everybody else.
(Interruption). Communism is incon-
sistent, not only with democracy, but
communism is inconsistent, with
human decency.

Shri Ranga (Chittoor): Why is there
all this interruption, 8ir. (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.

Shri Frank Anthony: All this is
digression, Sir. They provoked me
into it, It was not a part of my
speech,

Mr. Deputy-Speaker: Order, order.

Shri Frank Anthony: What I was
going to say was this, I affrm the
position that the Home Minister has
taken, My quarrel with the Govern-
ment has been this. They have affirm-
ed a principle. Then, immediately,
they have departed from it, States
have been created, large States and
small States purely out of concession
to political expediency. They have
to resist political pressure. If there
hag been political blackmail, especia-
lly by the communists, Government
have succumbed to it. That is the
tragedy. And, what T am worried
about is this, that there will be com-
munist inspired blackmailing and
political pressures in Delhi. I only hope
that the Home Minister will not, in a
moment of weakness, or by mistake,
accept it. (Interruptions).

=t maw g (Feeeft-Eer )
AEET I qgRg, # ®rAAT
7 WA St Fr gfEd wEE Fear F
f¥ 37 T8 == ' fagmw ey
& w7 ¥ gamitas omw 37 F7 faae
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fear & | 929 T w8 &1 T A
& T FFT AT AT AT AT AT WA
et Frstefl et sgae A A ) )
a7 faeeft it 3t Avit ¥ o, 3= o7
Iq F LW F Hew FT fzmr omam g

¥ qdawarn, feesht & F11, h=d
¥EIFE, A AWAm §3e
it Tl 7 20 fawr & R # Ao faaw
§ #T aga &Y w=g vl # faelr A
HIM # AZIAT | AAAET TE WA A
& ogF wmvwr F foeelt & 7=t 97 Wk
AT ARMEfF A F faw ¥
faeeht & fod gmdf & o1 o fao &
3l & aga & wa% A=l ® A
faor & Sifarr & 1

ST HeF T 7 Y 39 e §
s Frar g B, 30 § 39 &
fEmmzisgarTg F oy
73T %, UAmr WA A A i
T2 T WA T G7E 17 AT HF 0T
12T i A1 §F T AA 5 IHKAT I
ErAT &, FAF FAT AT &, IF F q0am

g 2, A7 A g & A
T AT SYAZTT AT 3T 3 | TR A 97T
JAFT ZAT ¥\ T AT E fAara g
ST 9g 9 T4 TA & AT TEAE |
APFA FE TN A qT—52 HOT FT
FATAT a7 A 59§ {7 3 9wy 4,
2 I FFAT AT | AET AT 4 T
TIA 4T | AT TEAT I 2 AT AT
T @ ¥ W9 IRT | T9 w0
FAT T & FAAT WA |

feell & e O AT Oy
wAT A F 37T & FmAT AT F 7
TR A A7 "W 5w LT e #
FAT 1T AT 25, TH TT 7 [T 4T
®RE TR A ATE 1 A e 72
g f “T" Aofy & e AT AR AT ¥,
T H AT AT F7 G FC T AT et
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FogET R AARI AT R TG .

ot oyt (§217) ¢ faeelt wE FTam
gt 20 TR |

s Fqw w98 § w2 o7
a1 @ T ) WIS e v wheat ¥
ST ZH AT & AT AT gH ANT 4% FIT &
& @i ATS 26 & AT ¥ aET FY
foar war & a0 gW Fi F0d of oA 2w
& T a9 0T § AR F7E a9 7 A
&9 & gAT AN E )

=t @AET (FETgR) o T A
qifiramiz a2 §

oft TAH TAFT : EWIL HATEA
w17 F21 & 15 gt adt oifanie &
T aev g 5 v w7 aw aw
Z1 AT &, I T A L i ArNE AL
I7 ¥ A7 Fal 9T ar WY & wA 4 A
T FATA TB 514, &7 T Fal 7F 5197
EATT | 1 9T T3 T AT qeE Aoy
THT 9T 99 9T AT AT T g,
&0 &7 ATHET A g1, W O AT (T4
FT AN FAFAT G, T qo1EA H
I T7 T ZH T TF U T 74T
ar ot a7 g5 7 & SHF qIT ¥ AR
AT A gEgeFwE wT A1 A
ZAAM AWET T 45 F7 4r9 5FT 2
I 7 FT AT £, &1 I T FIT A
AT R g T AN W
framg fror s AT sy T e
2 afew d1 S T F w9y aw &
TF A TR A A 3 A 4R wT ag
TR FEAT ¥ | TP 9 AT,
TEALT, T T AVEELEL, T B LTI
FI AT3 gF 81T FFd § AL = F jad
WIAE §NT % AFd § 99 ¥ A 0¥
77 e g e e sl fF
o & W G4 & aT g FaRae |
faesdt %1 E27 G AT w1, GE-FE
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STEHa g AT HATE F 3a¥ F A T
FEG ATG, W HIA B AR IT H AR
w1 AT R 9 H17 I8 IR
T\ g F1 o1 o(rd &1 a5 Faf 9F sfeq
2| 99 W AR & g™ B3 AT 3
T T T AT AT HEET I T
qOAT 99 AT & fERowwm g g,
fRT M ITRNENEIR TR F
FIET THG. TH AT FT FAT ATAT §
T & warar JiT 9 9gF A 9 §
oA R E = {9 $7AT 1T & W "
ITEE AT WAZFLEH T (FNT
FIAT FT 9 q7 gL AT & TiHT qET
COEGURED (I B SUINE o i
T2 92 & 6 g el W u= A § S
geer § AT A 37 § 97 5 g9 4
LG (- A o - i o T
i F7 TR FToFEead §, T=A
i o1 sforga g 57 &1 W A AFA
& ST gW ENE TS &, I FEA
T B A § | A TATFH e
TR T AT Gl g A aET § W
a1 #i g 7 @ E F aei A=
AW F1 (FEAT §, AFHIG AT FT
fFem & | 98 & ¥ T Wi W
faame gam | difda1 #1 <A Agt HA
Iq F A H (AR gET W e A
gAaag ¢ f5 A @@ 9z g@ ot
fqerr 8, 778 @ @@ wmaT d
qas AT gET @UE g1 4§ 41
g & fFE & | FaET A e
ag & 5 om a1 Saar #% (o G
FAT Y S 1 H W K AL AT
FaTaTE | FF AT A AT F F QF 02
&1 9T foat | A 7 afHeT 6EE w0
fazsr foralt s it o 9% o T &
Tl 9 TG TYAT FT AN ZaT W
2T At S A @ E | FiAT T W
F7 feve; wTREL & g AW x4 | et
Faee & 78 7y Al & aw fazdy
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fadtFae e il g1 ;@
A F am g g gl 9T 4t )
A 57 3 JIX Mol a7 & 7 990 T
Fia EETAIMaIwEhsaw
g 21§ 7 fe sfaw awg F1
ferr o awE< famar w1 @ E 0
# ST Fi, I A<, TATAT TG E
i e § FET 9F TN F WA E HiwA
gad o7 faad & araag W w1 A
T g1 & | AF ¥ ST aa 7 F7r
ForTwR A ETEA I HARE
Td ward g fad oy § o) & ga
T g1 AT

HE A AT B BTAT FOEF |
gATe wgl {wad &Y o & 91 avaui §
TAd g | A qA=4 &4 AL H 99T F,
TR AT g&m T, &< HIT AT &
fet % @idr &, 9 FT wEem ;W a9y
ATGT § 0 959 § | g9 q% F Ar
T 3T TEwO FT qEEqTd g 37 Wy
A FTFT A5T 1T AT g@T 9T 99 7
quTR &< 47 98 $5 TFAG g1 TRAT & |
T Eel F qiT 95T & 1 O i g
T AT Fi oFT 9T 3BT AL qFA &
qIe # IF A1 A9E AT § | a9 &
Mo ga feAT F AT Fs G512 4
T FIT 9T QLT KT TEg TG (AR
fod F= & fg o @ar w2

St g geaEr  (fEEiEfr) -
gig § § & fufee § § 9= a8
g F 1

& TR T ;T AR AT
MATFAT 0 T Fi g 1 F (aedT B
$T g W1 A AT @ | F ARy
Fga &F it o faeelt & X ¥ Fa.
¢ | frg o § stee fRdea T
g § 1w g foedlt & @7 wew §,
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&9 A 9 ag w4 #7 § fF et #Y A
= ® miiaa frar o w90 g9 w5 9T
AT ANET | FTETT FT AT AT i
& A0 98 ®I AT AT A g 2
T ATT A9 AT A F@ § AT A03
foT & a1 91 FF G T FEAA
F3 § O W IR T ¥ A
dfqam & g9 w3 #1 fadas
& a1 ag w7 oflT far & 1 T
# Wl Mg & e FaAr wwar f
fr fadt 7 o7 ez &, SO THH A
ot s wifed ) 3y w75 99 fafew
arT Agf g0 W ) W Aar 9wy E
FTMrgmiafFT s s Arem #
2T | T AR AT AGT A7 SFIATAT
1 g% &1 o faeelt § ot StAr mmm
|ME TANYT F7 G9FT § 99 I, T2 T
AT AR & aFd & | WA W
o9 9 w9 w0 E fF ogw § o o
st gt faet #§ 8, & aaAtfaE g 7
£, & goyAa: fgeslt F1 WEA HIT ALY
T A%d § a1 o & T § 7 gn
T A gfa Z & § fAFTy s
el g 5wy 5l &0 a1 3 e
afrafery #x Hfwd ok =5 aw =9
o7 AAfTE A, 99 A I T -
70 F@ AT ATAT FLF AT 2H
faedtt #1 oA werea g g1 aq #
ot A1z Feeft R & AwTE AT AR,
AT A0 § 99 9T AT 9 0 I9
e F71 77099 #qT9T F1 | AFT g7
s # fAdgs YT %, IAr § wEm
ST A1 § £ A19 958 WA & 6
T G F& (oAl ;ea & 9w &Y
guR AMZ TRAT g, I TR Fi WM
=9 & gferiaa 30§ ga57 g FL

Dr., M, S. Aney (Nagpur): Sir, [
support this motion firstly for the ob-
ject for which it is brought and
secondly for the occasion it has afford-
ed to discuss the whole question of
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organisation of States in this country.
One thing has become very clear
from the two important motions which
have been adopted in this session on
the guestion of the reorganisation of
States. In this very session, we have
created a new full-fledged State of
Nagaland. Now there is a motion by
which we are giving certain legislative
functions to certain territories which
were treated as Union Territories. By
these two amendments of the Consti-
tution, we are practically changing to
a great extent the political map of
India. I welcome this progressive
attitude of the Central Government.

At one time, it was thought that the
tates Reorganisation Committee's re-
port and the acticn taken by the Gov-
ernment of India by passing the Act
of 1956 was the last word and noth-
ing more was going to be changed so
far as the reorganisation of States was
concerned, But we find that man can
see only a few inches beyond his nose;
he is not given the faculty of looking
long into the future. The statement
he makes today as something which is
a permanent solution, and within a
few months we find that solution is
no longer useful and we have to
change that. That is what is happen-
ing every day.

Two of the hon, Members there—bne
of them spoke in Hindi—took up the
report of the States Reorganisation
Commission and said something in
support of the demands for Delhi and
Himachal Pradesh, by putting his
fingers on certain parts of the report.
The hon. Member said that if Gov-
ernment had carried out fully the
recommendations, probably no trouble
would have arisen at all. But pne
thing is  certain. Neither the
States Reorganisation Commission took
the whole view of India as it should
have at that time nor even today we
are in a position to say that the
arrangements that we have made will
be of permanent use. The situation
all round is changing every day. My
hon. friend has pointed out that
Himachal Pradesh is a border province,
At present it is a small province, and
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he said that unless the whole of the
areas lying on the boundary are
brought into one State we cannot have
a strong State which can resist any
invading force or any other country
which looks upon India with suspi-
cion and jealous eyes. That is the
kind of argument that he has put for-
ward, Therefore, there are many
considerations which have to be taken
into account by those who change the
Constitution.

Another thing which I find of very
great importance is this, that those
principles which were considered as
sacrosanct in the formation of States
,are no longer considered sacrosanct.
Now, expediency and the will of the
people for whom the States are to be
created are the basis for the formation
of a State. For the formation of
Nagaland it was openly admitted that
it cannot be a viable one. As a matter
of fact, my hon. friend there was
right when he asked as to which
State was viable today. When you
know that you are under-developed
and backward, what is the use of say-
ing that you will have viable States.
How many crores of rupees are you
giving to Uttar Pradesh by way of
subsidy to carry out their programme
of development. If a State cannot
carry on its development programme
out of its own resources, how can you
say that that State is viable. Every-
body stands in need of support, money
and subsidy from somebody else.
They cannot stand on their own legs.
It is the Central Government to
whom every State looks up. At the
same time they claim the status of
viable States. They are not viable
States. However, I am not arguing
for bigger States.

The question is this. The theory of
viability in creating a State was a
fiction deliberately brought up to ex-
clude certain sections of people from
being granteg the status of full State
on the ground that they cannot form
a viable group. On the ground they
wanted to tell those people that they
cannot have a separate State. Along
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with so many States for which we
have been making provisions, there
are cerlain sections which are cla-
mouring for those rights. They feel
that the situation in a particular State
today is not very satisfactory. When
the report of the States Reorganisa-
tion Commission was written and
adopted, one submission was made
with regard to the formation of Maha-
rasiitra, formation of Gujarat and the
formation of Vidarbha. Eight districts
of Vidarbha were marked out as a
separate State. The recommendation
was that they deserved to be carved
out into a separate State. Well, the
recommendations of that report were
accepted and used for purposes of
forming other States. So far as
Vidarbha was concerned, it was not
agreed to. My old friend here who
advocated the cause at that time was
gagged by the Government.

Dr. P. 8. Deshmukh (Amravati): 1
was not gagged. I was a willing part-
ner for keeping Vidarbha in Maha-
rashtra.

Dr. M. S. Aney: From the beginning
the people there were thinking that
their leader was here and he would
look after their interehts. Unfortu-
nately, he was gagged. That is what
they are thinking,

Anyway, Sir, that is another matter.
The question is this. There is a good
deal of discontent about this matter,
Has the arrangement met with satis-
fatcion? What is the position of Maha-
rashtra and Mysore? Has the arrange-
ment brought about integration bet-
ween the two States which were
carved out on the very principle
stated by the report of the Commis-
sion? On the question of the border
line, taking a few villages this side or
giving a few villages to the cther =ide,
the Chief Ministers of Maharashtra
and Mysore have not been able to
reconcile each other and come to an
agreement as to what should be the
correct division.

Shri Hari Vishnu Eamath: Pataskar
Formula.
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Dr. M. 5. Amey: I do not want to
give any opinion about the view of a
friend for whom I have great respect.
He was a Member coming from
Bombay. There was a big constitu-
ency which he was representing at
that time. Probably their opinion
must_have influenced his judgment. I
do not want to discuss that question
any further. My point is this. The
people have themselves formed into
certain units. They have lived like
that. Historically, culturally and in
every other way there is a distinct
personality that is characteristic of
those people. That is a fact and that
should be recognised. Their loyalty
will be of great use to us in creating
several units and forming them into a
federation. A federation of people
who among themselves are discontent-
ed, who among themselves are jealous
of each other, is built on the founda-
tion of sand and not on the foundation
of rock.

I, therefore, bring to your notice,
Sir, angd through you to the notice of
the Government. that the people of
eight districts of Vidarbha are still
smarting under that grievance,

An Hon. Member: No.

Dr, M. S. Aney: He way say no
now, I ghall not quarrel with him
here. 1 can discuss it with him
tomorrow.

Shri Hari Vishnu Kamath: At
Nagpur, '

Dr. M. S, Aney: The question is still
alive there and the Government will
have to consider that. This discussion
which has taken place here will at
least make it clear that the present
position created by the report of the
States Reorganisation Commission has
not satisfied the people. The people
are seething with discontent. It is the
duty of the Govermment to appoint
another commission to go into the
whole question and find out whether
New units should be formed or not.
No independent country in the world
has got units like Uttar Pradesh,
Madhya Pradesh and Maharashtra

¥
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where the popuation is four to aix
crores, That is the reason why the
administration is not carried on pro-
perly in these States. We have created
unwieldy States without any regard
to the nature of the people who are
being brought together in the name
of one State. The result is that we
have not got a compact State which
can be considered strong,
[Mg. SPEAKER in the Chair]

With these words, Sir, I support the
motion. I hope the discussion that
has taken place here will clearly bring
home to the Home Minister the neces-
sity of appointing at an early date
another Commission, so that the in-
tegration of India can be properiy
solved. It will not be solved by com-
missions or committees sitting here or,
holding seminars. It can only be
solved by rompetent persons sitting
together and prahing decply into this
question, I firmly hope, Sir, that it
will be done.

I once again support the motion and
thank you for the opportunity given
to me.

st gEEET e (FaA)
HeqE WEIEE, §F q49Wa ¥ Agd H
TIEGT g qEE, (WA ' R 9% ger
|1 ST &, 39 A g 49 & F AN
oY gwraT £ o o= A% §EL e A
T 4@, d9 T, T A, 1w
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Fedr g, Afea @gi a6 g2 g2 aeat
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T A9AT {909 2 1 A W e AT g
f5 zaTt 39 ¥ @& aF gwmT AT
st w4ty Ffaedt w aTE TEae,
Al g, T TH g TIH 3T Fi AT
AET @ AFd | 58 IFIT G2 gE 7791
71 frafor o\T g g =gt & aa0
FT 29 § svea w1 93fa 7 Siwmg
FAT AT F TFAT HIT WA 7 AGLAL
¥ fag agg a3 a9 Saw FETE ¢

T 39 faw § 7g @ FC wveed
guT 5 foq w2t &t oo gew ger
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afz g7 9% fF g7 a9 37 T o
. ATHA AU FT AT FL, AZ0 AT
1 AT F OF gEd ary 6 fadea w7
A g 1 wAT 39 fadas § fesn
s &t A vt g wgd et #
o w7 23 T7 &, AR g # far
A F AW wr w09 w08 w
F AeTa et &7 AT PO T2 AT
Fgr am f& 97 5 O St T a7 &
foeft & ama § @77 & qUEH W=
Tt § "I weErar 37 /g v g fF
far Fommy &1 azrr G owS &0
Tt g1\ F ag A g 5 ogIrsar
1 E, afe F g arg #1 gwowT H
A & o g w6 g oo e
Faam @ar A7 A gzt o W7 g9 oW
ATt ggdr ff 91T 5 F ey s
HOFTT & gl § wTdT A9 @ que
& 31 w2 AT g fri § qogat
gt §, afsw gae anam foear #1
qaF A FAA F gi oA, TG F
T g

a9 &1 a9 4 ©F ;M 1 AaE
FET AR E, 7 7z f5 & =y
S & AR F 9T g T A freet
F1 wramr T g § F formst gwe w3
A g ¥ Fg Wl Fr i
F # JrAT o7 | qF7 A 98 Fa@rT
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g & 5 g vaw et as @ dif
T g afer gEd N A ot €5
I8 wraar @t gf &

e WEEY, AfE gTHRTC I GAWT
w1 frrwor s gt &, & w7 0 o
sl F F3F W WA €, W g Ay
o HIAT IO Y T T AT FT T
0 %%, 5 741 g% afcs ¥ foest
# fawg & &€t gdwar at A& & I
agrerer w1 AFTT ¥ ogeEed & o )
@S FE TR AT W HFAG
¥ AT &1 faim st @, 2 g
fr7 a5 aF g7 @I §AT W AR
g ¥ A g W, 99 4w
FT g 7 "0 9ed 3F f2E
e faeft &t # At ag ol 9w
7t feafa 7 o & fag I3 &1, &t &7
fraea & fF oo fadas & feesly &1 ol
gfeafaa ¢ foa =, 3fwa afs 3797
o faeme Ad & w7 3 gz A A
faoir a7 szAT =R E, &1 I oA
fsarar 2 f Freelt ®1 ga® Tod A8
FATT =R

F H @ A & a5 5 §F FE
e g, 77 a2 & fF w9 g9 7= fadaw
g A AT g E AT g A W A
st & frrator 37 qus qfer o ot AT
¥= Trfen 1 T o9g gart 30 ¥ guy
TST FATT AT FEAEAT dfaary aar §
et gt dr 99 e it ag a= el
ot | AT wrer ot § T 919 F Tl
wTaT % Ay =g § it o e
< 73 g § I g A
Fit 39 Y Taed ¥ ' F A o
OO A ¥ 95 &7 FFT g4 A
aft &1 ag o Teal § qowaraTEr
wAvafa 7 T &, FE £ T
ST w7 & @ gw W g fad et
¥ o 3 wifgd 1+ IR EAy T
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faret 78 @t 6 97 oft IFA FE @
et o a1 F IR amEafaw '
HER FIIN T | AR AT F I
o @€t wrdy W= #°Y o fag fag saw
WAL g1 F (GET F1 RA FT
< qawar F1 Hifa w1 a7 &7 1w
ST A Y A F AT S F owrear
£ &Y gAar Avdr 3y F faF oy
FTAT AT WL G2 GIe ST 1 7ATA
FT 2 F W, T AHA FAT T TATGAT
FET F1fgn, w9 faq oawms &
f& 57 gvre ¥ fadast 71 91 g1 G
T TAT FL I F1 FEAT AET & UG
T |ER T FE |

..Shri Shiv Charan Gupta

'Mr. Speaker: I am sorry, there is
no time,

Shri Lal Bahadur Shastri: Mr. Spea-
ker, I am thankfu] to the House for
the general appreciation of this mea-
sure. Almost every section of the
House, every member, has endorsed
and welcomed it. Though something
has been said about Delhi, nothing
much has been said about the other
provisions of the Bill.

TOS€—

Shri Dasaratha Deb said that it was
necessary to merge part of Pondi-
cherry with the neighbouring areas.
I have made it quite clear in the
beginning that it is not only a question
of sentiment but otherwise too Pondi-
cherly should retain its old position
because there is the treaty agreement
and we cannot ignore the terms of the
treaty. Under these circumstances, I
am unable to accept his suggestion.

As regards Delhi, 1 have already
said that we wil] give further thought
as to what kind of set up should be
provided in Delhi Perhaps it was
Shri Brahm Prakash who stated that
‘Wwe have not agreed to this because
it meant additional expenditure on
the exchequer. That was not at all
In our mind. In fact, most of the

1746 (Ai) LSD—T.
»
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Union Territories have to depend on
the Centre for loans as well as for
grant. We need not merely make an
exception in the case of Delhi on that
account. So, that is not the reason at
all. As Shri Brahm Prakash has him-
self stated, it is just possible that the
revenues of Delhi would be greater
compared to that of gther Union Terri-
tories.

He criticised the present arrange-
ments in Delhi and talked of lack of
co-ordination as wel]l as increase in
corruption. I am not prepared to re-
fute what he has stated. Sometimes
we do realise that there is lack of ade-
qute co-ordination between the diff-
erent agencies working in Delhi and
it is essential that these different
agencies coordinate their work them-
selves. We have made arrangements
and provision for that also. Yet,
somehow, it does not work very satis-
factorily. There is some point in what
Shri Brahm Prakash has stated ‘about
co-ordination of work in Delhi.

Coming to corruption, it is better
that we talk less about it. When I
say this, I mean that it is a matter
about which every one of us has to
think within himself. I agree that
the Government is mainly responsible,
there should be legislation for it and
strict enforcement. Yet, unless every
one of us realises what his responsi-
bility is, it would not be possible to
root out corruption from this country.
To suggest that because there is an
agency or a new set up of administra-
tion in Delhi, so the corruption has
gone up is something which I do not
generally approve of Even if it is
so, may I ask, who are the people who
are ruling or governing or administer-
ing Delhi? We are al] Indians, the
sons of the motherland, and we must
hang down our head in shame if we
are not able to reduce corruption,
fight corruption or eradicate corrup-
tion. Government servants, political
parties and political workers, Minis-
ters, every one of us is responsible
for that 1 entirely agree that we
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should do everything possible to fight
it. But merely to criticise the pattern
or set up which exists in Delai for
increased corruption or continuing
corruption would neither be feasible
nor acceptable to me.

A mention was made of the Ascke
Sen Committee. I hope he remembers
the statement I made in this House.
I had said that this committee will be
a committee which wil] advise the
Government. In faet this report was
not meant for circulation. I had
made it clear even then that it was
being appointed with a view to advise
the Home Ministry, Government of
India, as to how they should proceed
further in considering the proposal of
having a new set-up or new pattern
in Union Territories. So, I did not,
in fact, consider it advisable to place
it on the Table of the House. But I
can inform Shri Dwivedy that their
recornmendations are more or less on
the same lines except of course, that
we call it ‘Legislative Assembly’ with
more powers and they had suggested
‘Territoria] Assembly’. They had
given it that name. There were some
other differences between their pro-
posals and ours. But the substance
was more or ]ess the same. However,
when considering that report we felt
that if we have to delegate powers we
should delegate it to the maximum
extent possible. It is, therefore, that
we have come up with the amendment
of the Constitution,

As regards Shri Rishang Keishing,
I have nothing much to say. I am
glad that he is happy over it. I only
wanted that he. did not refer to the
movement which he carried on or
which was carried on under his leader-
ship in the past. I say so because my
personal feeling is that that kind of
movement was not at all needed and
the sufferings which the people of
Manipur had to undergo could easily
have been avoided provided proper
leadership was given to them.

As regards Shri Chakraverti, what
shall I say? If I may use the sen-
tence, it is the case of the return of
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the prodigal. Shri Chakraverti was
a member of the Delhi Legislative
Assembly. Now he comes to Parlia-
ment from Bihar. 1 can understand
his feelings about Delhi and fur hav-
ing a legislature in Delhi. But I hope
I am not betraying his confidence, if
I say that he also wag one of those
who did not feel quite happy in those
circumstances. However, what is the
purpose? The purpose of every hon.
Member who is speaking for Delhi is
to see that the people of Delhi should
get every opportunity to take part in
the administration or in the work of
the Corporation in the fullest measure
possible and that they should have a
sense of satisfaction and a sense of
participation in the working of the
administration of the city of Delhi. If
I have in mind that I would or the
Government would be willing to con-
fer or delegate those powers or to set
up that new kind of pattern, it should
meet the wishes of Shri Chakraverti
as well as of Shri Brahm Prakash and
others. Just the name of a legislature
and the cabinet—it is important in a
way—should not be considered as the
final thing or the last thing.

He has himself refered to the United
States or Australia and the case of
Washington ete. I remember, the
States’ Re-organisation Commission
had also said that the principle of
effective control of the Government
over the federal capital was a sound
one, They considered it to be a sound
principle. Therefore, the States’ Re-
organisation Commission had recom-
mended that there should be g Corpo-
ration working in Delhi with greater
powers with the people or with the
members of the Corporation. How-
ever, generally I find, as I said in the
beginning, that the Corporation has
not given them full satisfaction.
Hence, we are prepared to reconsider
over the powers gand the authority
which the Corporation has at present.
1 might also adq that the Corporation
has also set up a sub-committee to go
into this matter and to make their
own suggestions about what changes
they want. Only the other day I re-
quested the Mayor of the Corporation

L3
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to send the report of that sub-com-
mittes to the Government as early as
possible,

Shri Bade and others have raised
general questions. I do not think I
should go into them. But they have
specially laid'stress on a unitary form
of government. Shri Prakash Vir
Shastri has also spoken against Mani-
pur and Tripura being given this form
of government. It is very good to
talk in terms of unity and solidarity.
We all endorse that idea, but we have
also to face realities. We cannot
merely draw up an imaginary picture
and then go ahead with it without
actually realising whether it is bring-
ing about real integration in the coun-
try or not. Of course, in spite of our
diversity there is unity and oneness in
the country. There is no doubt about
that. But in such a big Bumr}! where
languages are different, where reli-
going are different and where there
might be differences in other things
also, if we want to have a democratic
form of government, the only alter-
native is to bring about an integration
of these diversities. If these diversi-
ties are integrated, we will be able to
have a rea] national feeling in our
country. Dg you want to deprive the
people of their conventions, their own
rights, their customs which are so
much in abundance in Manipur and
Tripura? People of Manipur and the
Hill Tribes are always doubtful whe-
ther we will allow them to continue
their own customs, land rights ete.
You can certainly keep them down
under pressure, but the point is whe-
ther they are with the country, feel-
ing within themselves that they
should really be there. Their first
uree should be the country and every-
thing else afterwards. It will be there
only when you give them enough lati-
tude and liberty to function in their
own way and in their own small terri-
tories. So, 1 personally think that ijt
is essential, so long as you do not
create that condition in which they
will gladly merge in the neighbour-
ing areas, that you have to continue
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the present state of affairs. Who will
always like that the smaller areas
should continue for ever? But look
at their gconomic conditions,

St SETAAT sest ;o qgi o @
A, TAHEGL, TT § !

Shri Lal Bahadur Bhastri: Whatever
may be the population, that is not the
guestion. The question is that most
of these areas, the Hill areas specially,
have been backward. They have not
been lookeg after properly. Now,
after independence specia] efforts have
been made to bring about a change.
in their economic condition. We do
not fee] satisfied over it. Much more
has yet to be done and I have no doubt
that if the economic conditions im-
prove, you will find that these smaller
areas will gladly like to join their
neighbours. So, at this juncture to
raise those general issues, 1 do not
think would be correct nor would it
really bring about real unity among
the people of our country.

1 do not want to say anything about
Vidarbha which is a much bigger issue
and does not really, at the present
moment, concern this Bill. I have
only one more point to add about the
amendment which Shri Kamath has
given, that is, Page 1, line 21, omit
“nominated or’,—these two words, I
have had a word with him. of
course, as I said in the beginning,
what T have reproduced in this Bill
is exactly the same as it appeared
before in the Constitution, in article
240. I hope he will have no objection
and he will accept it. I have shown
him the old article 240. It contains
the same words. Yet, I am prepared
to consider what he has said and what
other Members have also said about
it. 1 would agree to the dropping of
the words “nominated or”.

1 have done. The Union Territories
are being placed in a position when
they will get an opportunity, a valua-
ble opportunity to serve their areas.
It would be for them to rise to the
occasion, remain united and subordi-
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nate al] other interests to the collec-
tive interests of the State. As I said
just now, ,above all, we have to think
in terms of the country and function
in the general interests of the nation.

Mr, Speaker: Thére are no amend-
ments to the Consideration motion. T
have to put it straightaway. I said that
we will divide at 4 O'clock. There is
no harm; if the House agrees, we can
have it just now.

Hon. Members: Yes.

Mr. Speaker: Let the Bell be rung.

« Order, order Now, every hon.
Member will be in his own seat. The
guestion is:

“That the Bili further to amend
the Constitutioy of India be tak-
en into consideration.”

I am calling Division. I need not
repeat the caution that is to be exer-
cised. Hon. Members are ready now?
Division,

The Lok Sabha divided:

ot wEn (|EEA) 0 F9E, qR
TF w7 & | g% e § WA
W F @A wwdr @ g Foaw
ART Q8 qvg ¥ 2 aar Ag {0
o 77 Ay A aE Y, oAy awg ¥
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TR N AT e ) WM mefe
0 & 7 "ra fqaz &1 a9 faar S
arfea anfe g7 A g a<g & qea a0
aF I IEF A5 AT WTIRT FCAT
=ifed |
Shri Hanumanthaiya (Bangalore
City): Mine ig not marked.
qeqW WEEW . AR ST AR §
o wrar free faan omg 1 & &t e
Zr9H TEAT &, IAAT 99T 3 FT AR
£ | W U9 1T OTO g1 qhav g |
it gft fao wm @ FET @A F
fod zaaT a9 =gt e @ =nfEd |
= go Fo W7 (faeym) : @ OF
fAdza T & | AL a9 A Y qTA
g aie za®dr wa T
Mr. Speaker: Three this side. Any
other hon. Member? Yes; five,

Shri Reddiar (Tindivanam): There
is mistake.

Mr. Speaker: The ‘No' has to be
removed completely?

Shri Reddiar: Yes,

Division No, 12]

Akkamma Devi, Shrimati
Alagesan, Shri
Alva, Shri A8,
Alva, Shri Joachim
Aney, Dr. M.5.
Anjanappa, Shri
Anthony, Shri Frank
Bakliwal, Shri
Balakrishnan, Shri
almiki, Shri
Banerjee, Shri 5.M.
Barkatuki, Shrimati Renuka
Barupal, Shri  P.L.
Basappa, Shri
ssumatari, Shri
Baswant, Shri
Besra, Shri
Bhagat, Shri B. R,
Bhakt Darshan, Shri

AYES

Bhanja Deo, Shri L.N.
Bhanu Prakash Singh, Shri
Bhargava, Shri M.B.
Bhatkar, Shri

Bhattacharya, Shri Dinen
Biren Durta, Shri

Birendra Bahadur Singh, Shri
Bist, Shri J.B.S.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri

Brij Basi Lal, Shri

Brij Raj Singh Kotah, Shri
Chakravartty, Shrimati Renu
Chakraverti, Shri P.R,
Chanda, Shrimti Jyotsna
Chandak, Shri '
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaudhuri, Shri D. 8.

15.55 hrs.

Chaudhuri, Shrimati Kamala
Chavan, Shri D. R,

Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.,

Dafle, Shri

Daji, Shri

Daljit Singh, Shri

Das, Dr. MM,

Das, Shri B.K.

Das, Shri N.T.

Das, Shri 5.B.

Dasappa, Shri

Dasaratha Deb, Shri

Dass, Shri C.

Deo Bhanj, Shri P.C,

Desai, Shri Motarii
Deshmukh, Dr. P.S,
Deshmukh, Shri Shivaji Rao 5.
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Deshpande, Shri

Dey, Shri 5.K.

Dhaon, Shri

Dhebar, Shri U.N.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G.N.

Dube, Shri Mulchand
Dubey, Shri K.G.
Dwivedi, Shri M.L.
Dwivedy, Shri Surendranath
Elias, Shri Mohammad
‘Gahmari, Shri
Gaitonde, Dr.

Gajraj Singh Rao, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Gauri Shanker, Shri
Ghosh, Shri Atulya
Gokaran Prasad, Shri
Goni, Shri Abdul Ghani
Govind Das, Dr.

Guha, Shri A.C.

Gupta, Shri Badshah
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Haq, Shri M.M.
Harvani, Shri Ansar
Hazarika, Shri .M.
Heda, Shri

Hem Raj, Shri
Imbichibava, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jagjivan Ram, Shri
Jain, Shri A.P.
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shri A.C.
Joshi, Shrimati Subhadra
Jrotishi, Shri J.P.
Kabir, Shri Humayun
Kamath, Shri Hari Vishou
Kamble, Shri

Kappen, Shri

Kapur Singh, Shri
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Dr. P.N,
Khanna, Shri Mehr Chand
Khanna, Shri P.K.
Kindar Lal, Shri

Kisan Veer, Shri
Fotoki, Shri Liladhar
Koys, Shri

Kripa Shankar, Shri
Krishna, Shri M.R.

Krishnamachari, Shri T.T.
Kunhan, ShriP.
Kureel, Shri B.N.
Lahri Singh, Shri
Lakshmikanth

Lalit Sen, Shri
Laskar, Shri N.R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mabtab, Shri

Mahishi, Shrimati Sarojini
Maimoona Sultan, Shrimati
Malaichami, Shri
Malhotra, Shri Inder J.
Mellish, Shri U.S,
Manaen, Shri

Mandal, Dr.

Mandal, Shri B.N.
Mandsl, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri 5.A.
Mehrotra, Shri B.B.
Mehta, Shri LR

Mehta, Shri Jashvant
Melkote , Dr.

Mengi, Shri Gopal Dartt
Menon, Shri P.G,
Minimata, Shrimati
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P.
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohasin, Shri

Morarka, Shri

More, Shri K.L.

More, Shri 8. 8,
Mukerjee, Shri H.N.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murti, Shri M.S.
Muthiah, Shri

Naidu, Shri V.G.

Maik, Shri D.J.

Maik, Shri Maheswar
Nair, Shri Vasudevan
Nambiar, Shri

Nanda, Shri

NMayak, Shri Mohan
Mayar, Dr. Sushila
Mehru, Shri Jawaharlal
Ogza, Shri

Pande, Shri K.M.

Pandey, Shri R.S.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Parashar, Shri

Patel, Shri Cbbotubhai
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Patel, Shri Man Sinh F,
Fatel, Shri N.N,
Patel, Shri P. R.
Fatel, Shri Rajeshwar
Fatil, Shri D.5,
Patil, Shri J.§.
Patil, Shri 5.5
Patil, Shri T.A.
Pattabhi Raman, Shri C.R.
Pattnayak, Shri K.
Pillai, Shri Nataraja
Prabhakar, Shri Navz]
Pratsp Singh, Shri
Puri, Shri D.D,
Raghunath Singh, Shri
Raghuramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Raju, Dr. D.S,
Raju, Shri D.B.
Ram, Shri T.
Ram Sewak, Shri
Ram Singh, Shri
Ramakrishnan, Shri P.R.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri
Ranga Rao, Shri
Ranijit Singh, Shri
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri
Reddiar, Shri
Reddy, Shri Eswara .
Reddy, Shri K.C.
Reddy, Shri Ramakrishna
Reddy, Shri Yallamands
Reddy, Shrimati Yashoda
Ro¥, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S.K.
Saigal, Shri A.S.
Samanta, Shri 5.C.
Samnani, Shri
Sanji Rupii, Shri
Saraf, Shri Sham Lal
Sarma, Shri AT,
Satyabhama Devi, Shrimati
Satyanarsyana, Shri
Sen, Shri P.G.
Sheh, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri AP,
Sharma, Shri D.C.
Sharma, Shri K.C,
Shastri, Shri Lal Bsbada
Sheo MNarain, Shr
Shinde, Shri
Shivananjappa, Shri
Siddananjappa, Shri
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Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri DN

Singh, Shri K.K.

Singh, Shri R. P.

Singh, Shri 5. T.

Singha, Shri G K.

Sinha, Shri Satya Maravan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

Sundaram Ramchandaran,
rimati

Soy, baa HLC,
Sriaivazan, Dr P
Subramaniam, Shri C.
Subramanyam, Shri T.

Mr. Speaker: The result of the divi-
sion is:

Avyes*: 297; Noes: none.

The Ayes have it. The Ayes have ii.
The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting. It is unanimous. That I
have to take into account. The motion
is adopted unanimously.

The motion was adopted,

Mr, Speakler: We take up clause by
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Sumat Prasad, Shri Utiya, Shri
Surendrapal Singh, Shri Vaishys, Shri M.B,
Swamy, Shri M.N. Valvi, Shri
Swell, Shri Varma, Shri M.L.
Tahir, Shri Mohammad Varma, Shri Ravindra
Tan Singh. Shri Venkaiah, Shri Kolla
Tantia, Shri Rameshwar Venkatasubbaiah, Shri P.
Thimmaiah, Shri Verma, Shri K. K.
Tiwary, Shri D.N. Vidyalankar, Shri AN,
Tiwary, Shri K.N. Vimla Devi, Shrimati
Tripathi, 5ri Krishna Deo Virbhadra Singh, Shri
Tula Ram. Shri Vishram Prasad, Shri
Tyagi, Shri Vyas, Shri Radhelal
Uikey. Shri Wadiwa, Shri
Ulaka, Shri Warior, Shri
Umarath, Shri Yadab, Shri N. P,
Upadhaya, Shri Shiva Dutt Yadav, Shri Ram Harkh

Yadava, 5hei B, P,

Shri Nambiar (Tiruchirapalli):

There are amendments.

Mr, Speaker: There are no amend-
ments to clause 2. The question is:

“That clause 2 stand part of the
Bill.”

Shri Tyagi: 1 would suggest, before
you say division, say, ready. Then,
we shall be ready.

Mr.
ready.

Speaker: 1 am saying now,

The Lok Sabha divided.
Shri Ramapathi Rao (Karimnagar):

clause consideration.

The question is:

“That clausa 2 stand part of

the Bill”

Division No, 13]
Akkamma Devi, Shrimati
Alagesan, Shri
Alva, Shri A.S.

Alva, Shri Joachim
Aney, Dr. M. 5.
Anjanappa, Shri
Anthony, Shri Frank
Badrudduja, Shri
Bakliwal, Shri
‘Balakrishnan, Shri
Balmiki, Shri
Banerjee, Shri 5.M.
Barkataki, Shrimati Renuks
Barupal, Shri P.L.
Banapps, Shri

My button has not worked.

AYES

Shri Nesamony (Nagercoil): My
button has not worked.
Shri R. P. Singh (Chapra): My
button also has not worked.
[15:58 hrs.

Basumatari, Shri

Baswant, Shri

Besra, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanja Deo, Shri L.N.
Bhinu Prakash Singh, Shri
Bhargava, Shri M.B.
Bhatkar, Shri
Bhattacharya, Shri Dinen
Biren Dutta, Shri

Birendra Bahadur Singh, Shri
Bist, Shri J.B.5.

Brahm Prakash, Shri
Brojeshwar Prasad, Shri

Brij Basi Lal, Shri

Brij Raj Singh Fotah, Shri
Chakrasartiy, Shrimati Renu
Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaudhuri, Shri D.5.
Chaudhuri, Shrimati Kamala
Chavan, Shri D, R,

Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

*Ayes: Two names could not be recorded.
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Dhaii, Shri
Daljit Singh, Shri
Das, Dr. M.M.
Das, Shri B. K.
Das, Shri M. T.
Das, Shri S.B.
Dasappa, Shri
Dasaratha Deb, Shri
Tass, Shri C.
Deo Bhanj, Shri P.C.
Desai, Shri Morarji
Deshmukh, Dr, P.S.
Deshmukh, Shri Shivajirao
teshpande, Shri
Dey, Shri §.K.
Dhebar, Shri U.N.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G.N.
Dube, Shri Mulchand
Dubey. Shri R.G.
Dwivedi. Shri M.L.
Dwivedy, Shri Sursndranath
Elias, Shri Mohammad
‘Gahmari. Shri
Gaitonde, Dr,
Gairaj Singh Rao, Shri
‘Gandhi, Shri V.B,
Ganga Devi, Shrimati
‘Gauri Sanker, Shri
Ghosh, Shri Atulya
Gokaran Prasad, Shri
Gni. Shri Abdul Ghani
‘Govind Das, Dr,
Guha, Shri A.C.
Gupta, Shri Badshah
Gupta, Shri Indrajit
Gupta, Shri Kashi Ram
‘Guota, Shri Ram Ratan
Gup a, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Haq, Shri M.M,
Harvani, Shri Ansar
Hazarika, Shri J.M,
Heda, Shri
Hem Raj, Shri
Imbichibava, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri
Jain, Shri A.P.
amunadevi, Shrimati
Jedhe. Shri
Joshi, Shri A.C,
Joshi, Shrimati Subhadra
Jyotishi, Shri J.P,
Kabir, Shri Humayun
Kamath, Shri Hari Vishau
Kappen, Shri
Kapur Singh, Shri
Keishing, Shri Rishang

Khadilkar, Shri

Khan, Dr. P.N.

Khanna, Shri Mehr Chand
Khanna, Shri P.K.

Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Koya, Shri

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Kunhan, Shri P,

Kureel, Shri BN,

Lahri Singh, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahtab, Shri

Mahishi, Shrimati Sarojini
Maimoona Sultan, Shrimati
Malaichami. Shri
Malhotra, Shri Inder J.
Malljah, Shri U.S.
Manaen, Shri

Mandal, Dr,

Mandal, Shri B.N.
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri 5.A,
Mehrota, Shri BB,

Mehta, Shri] R
Mehta, Shri Jashvant

Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri P.G.
Minimata, Shrimati
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M.P.
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri

Morarka, Shri

More, Shri KL,

More, Shri 5.5,
Mukerjee, Shri HN. ™
Muikerjee, Shrimati Shrada
Munzni, Shri David
Murti, Shri M.S,
Muthiah, Shri

Naidu, Shri V.G,

Maik, Shri D.J.

Maik, Shri Maheswar

Nayak, Shri Mohan
MWavar, Dr. Sushila
Nehru, Shri Ji
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MNesamony, Shri
Oza, Shri
Pande, Shri K.N.
Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Parashar, Shri
Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,
Patel, Shri N.N.
Patel, Shri P.R.
Patel, Shri Rajeshwar
Patil, Shri D.5.
Patil, Shri J.5.
Patil, Shri 5. K.
Patil, Shri T.A.
Pattabha Raman, Shri C.R,
Patnayak Shri K,
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D.D.
Raghunsth Singh, Shri
Raghuramaiah, Shri
Rai, Shrimati Sshodrsbai
Raj Bahadur, Shri
Raju, Dr. D.S.
Raju, Shri D.B.
Ram, Shri T.
Ram Sewak. Shri
Ram Singh, Shri
Ramakrishnan, Shri P.R.
Ramdhani Das, Shri
Rananjai Sirgh, Shri
Rane, Shri
Ranga Rao, Shri
Ranjit Singh. Shri
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri
Reddiar, Shri
Reddy, Shri Eswara
Reddy, Shri K.C.
Reddy, Shri Ram:krishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram. Shri
Ssha, Dr. S.K.
Saigal, Shri A.S.
Samanta, Shri 5.C.
Samnani, Shri
Sanji Rupi, Shri
Saraf, Shri Sham Lal
Sarma, Shri A.T.
Satysbhema Devi, Shrimati
Satyanaraysna, Shri
Sen, ShriP. G.
Shah, Shri Manabendra
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Sharma, Shri K.C.
Shastri, Shri Lal Babadur
Sheo Narain, Shri

Shinde, Shri
Shivananjappa, Shri
Siddananjapps, Shri
Siddiah, Sbri

Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh, Shri K.K.

Siogh, Shri 5T,

Singh, Shri Y.D.

Singha, Shri G.K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari

SEPTEMBER 4, 1962

Soy, Shri H.C.
Srinivasan, Dr. P.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M.M,
Swell, Shri

Tahir, Shri Mobammad
‘Tan Singh, Shri

Tantia, Shri Rameshwar
Thimmaiah, Shri
Tiwary, Shri D. N.
Tiwary, Shri KX.N,
Tripathi, Shri Krishna Deo

(Fourteenth Amend-
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Umanath, Shri

Upadhayaya, Shri Shiva Dutt
Utiya, Shri

Vaishya, Shri M.B,

Valvi, Shri

Varma, Shri M.L.,

Varma, Shri Ravindra
Venkaiah, Shri Kolla
Venkatasubbaiah, Shri LP.
Verma, Shri K.K.
Vidyalankar, Shri AN,
Virbhadra Singh, Shri
Vighram Prasad, Shri

Vyas, Shri Radhelal

Wadiwa, Shri

Sinha, Shrimati Tarkeshwari Tula Ram, Shri

Sinhasan Singh, Shri Tyagi, Shri
Sonavane, Shri Uikey, Shri
Soundaram Ramachandran, Ulakas, Shri

Shrimati

Mr, Speaker: The result of the divi-
sion is as follows:

Ayes: 295; Noes: Nil,

-
The ‘Ayes’ have it, the ‘Ayes’ have it.
The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present and
voting. It is unanimously carried.

The motion was adopted,
Clause 2 was added to the Bill.

Shri Frank Anthony: Nobody has
gone out or has entered the House
since the last division. How is it that

the number has gone down now to
2957

Mr, Speaker: If any hon. Member
had complained, then I might have
taken note of it; perhaps, some hon.
Member might not have voted at all.

Clause 3—Amendment of the First
Schedule)

Mr, Speaker: There are two amend-
ments to this clause, namely amend-
ments Nos. 4 and 21. As regards
amendment No. 21, it was not received
in time, but I shall allow it

Shri Yallamanda Reddy (Markapur):
I beg to move:

Page 1, for clause 3, substitute;

Warior, Shri

Yadab, Shri M.,
Yadav, Shri Ram Harkh
Yadava, Shri B.P.

‘3. Amendment of the First Sche-
dule—In the First Schedule to the
Constitution, under the heading “I.
THE STATES",—

(a) in entry 1, the following shall
be added at the end, namely:

“and the territory which imme-
diately before the sixteenth day
of August, 1962, was comprised in
the French Establishments in
India known as Yanam;

(b) in entry 5, the following shall
be added at the end, namely:

“and the territories which imme-
diately before the sixteenth day
of August, 1962 were comprised
in the French Establishments in
India known as Karikal and
Mahe"; and

(c) in entry 7, the following shall
be added at the end, namely:

Yand the territory which
immediately before the sixteenth
day of August, 1962 was com-
prised in the French Establish-
ments in India known as Pondi-
cherry”. (4)

Shri Nambiar: I beg to move:
Page 1, line 15, add at the end:

“4ill it is decided to be merged
with the respective States of
Madras, Kerala and Andhra
Pradesh.” (21)



5915 Constitution BHADRA 13,
Mr. Speaker: These amendments
are now before the House.

Shri Nambiar: The object of my
amendment is this.

In clause 3, it is provided that:

‘In the First Schedule to the
Constitution, under the heading
‘II. THE UNION TERRITORIES',
after entry 8, the following entry
shall be inserted, namely:

“9, Pondicherry: The terri-
tories which immediately before
the sixteenth day of August,
1962, were comprised in the
French Establishments in India
known as Pondicherry, Karikal,
Mahe and Yanam”.’

At the end, I want to add the follow-
ing words, namely:

“till it is decided to be merged
with the respective States of
Madras, Kerala and Andhra Pra-
desh.”

While moving this amendment, I
would like to impress upon the House
that we are not happy over the situa-
tion that these four places should be
grouped together into one Union
Territory for the purposes of adminis-
tration. Out of these four places, two
small bits are in the Madras State;
one is Pondicherry with a population
of about four lakhs, and the second
is Karikal which is about 70 miles
away from Pondicherry. These two
places are sought to be tacked on
with a small portion called Mahe
which is in Kerala and which has a
population of about 5000 to 7000, and
which is about 400 miles away from
Pondicherry, and another portion
called Yanam which is about 500 miles
away from Pondicherry. All these
four places are sought to be tacked
on together and named as one Union
Territory, and governed as one Union
Territory and from that Union Terri-
tory, representatives are to come to
the Lok Sabha and to the Rajya Sabha
to represent these places. It goes
without saying that that is a ridiculous
position.

1884 (SAKA) Fourteenth Ameénd- 5916
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As the position stands today, the.
French have gone, and we have got
these territories, and we are taking
these territories with all happiness.
But at the same time the proper thing
would be that these territories should
be merged with the respective States.
For instance, Pondicherry and Kari-
kal which are within the Madras State
can have a common life and common
aspirations and a common progress
only if they are included in the
Madras State. Otherwise, there will
be no enthusiasm in integrating these
small pockets with India. The people
in Pondicherry and Karikal speak the
same language and they have the
same culture and other things as the
people in the Madras State. 1 know
that in the border there are families
living in such a manner that some
members of the family will be in
Pondicherry while the other members
of the family will be in the Madras
State. If that territory is to be
governed from Delhi, and the State
Government is to have no say over
that territory, T do not know what it
means.

Further, the argument put forward
even by our great leader Shri
Jawaharlal Nehru that we have to
keep alive the traditions of the French
culture and give due regard to the
feeling of the people that we should
do something to maintain their French
culture etc. cannot hold good any
more. That may be argued for the
purposes of learning or for the pur-
pose of keeping our relations with the
French culture and tradition. But
that can be done even if it is merged
with the Madras State. The same
argument applies to Karikal, Mahe
and Yanam also. Mahe should go to
Kerala on that basis, and Yanam to
Andhra Pradesh, and Karikal to
Madras State. It is for this purpose
that I have moved my amendment. I
need not say anything more on it at
present, except that there must be an
occasion in the future when Govern-
ment must come forward with an
amendment to the Constitution, if not
today, to provide that these places
will be respectively merged with the
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States which I have mentioned. That
is why I say that till such time when
it is decided that these will be merged,
these can be in one Union Territcry.

+

Mr. Speaker: Even without this
amendment, they will remain sepa-
rate till they are merged. If they are
not merged, then they will remain
separate. Where is the need for his
amendment then?

Shri Nambiar: 1 am saying that till
the date when it is decided like that,
they may be in one Union Territory.
Thereby 1 mean that within the
shortest possible time, they should be
merged, and they should not be in the
Union Territory for months and years
together, because we feel that they
should be merged in the respective
States,

Shri Yallamanda Reddy: The
amendment standing in my name is
to this effect namely that the diffe-
rent parts comprised in the Pondi-
cherry State should be merged in the
adjacent linguistic State. As far as
Yanam is concerned, it is in Andhra
Pradesh. One part of the same street
would now belong to the Union Terri-
tory while the other part would
belong to the Andhra Pradesh State.
This part of Yanam which has got
only a population of about 7,000 would
now be merged with Pondicherry
which is about four hundred miles
away from it; and similarly also,
Mahe which is in Kerala and Karikal
which is in Madras are also sought to
be merged in Pondicherry. These
four patches are now going to be
merged as one Union Territory, and
it is going to be called the Pondicherry
Union Territory. This is not at all
administratively feasible or economi-
cally proper, nor is it in the interests
of the people themselves.

You know, Sir, that in this country,
there was a big agitation that the
eountry should be organised on a
linguistic basis, and Government had
conceded that point. Ang yet, nearly
7.000 people of Yanam are asked to
join in a Union Territory which is
about four hundred miles away from
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their homeland, which is ridiculous.
We know, Sir, that in the case of
Bombay, the people fought for their
linguistic region and they succeeded
in their effort.

So, we cannot understand any reason
why Government should now seek to
include these four former French
Establishmenis into one Union Terri-
tory. 1 believe the hon. Home Minis-
ter has said that if this point is con-
ceded in the case of these territories,
then he may have to concede the same
thing in regard to Goa and other areas.
1 submit that that is no argument. If
this point is a correct one, then Gov-
ernment should accept it, because the
country has accepted this proposition
and the people also have accepted it
already. Also, there is some agitation
against this by those people who are
the importers in those parts, and who
were all these years against the free-
dom of these parts; if Government
take into consideration the agitation
of those people that is something
which no one can understand.

Also, very recently, the Leader of
Opposition in the Pondicherry Assem-
bly has submitted a memorandum to
the Prime Minister requesting that
the State of Pondicherry and the other
former French Establishments should
be joined to the adjacent States in
order to retain their linguistic herit-
age and in order that they may deve-
lop culturally, administratively ete. in
a democratic manner,

Therefore, I would request the
Home Minister to accept my amend-
ment. When Government accept this
amendment, they can give some
guarantees to the people of these areas
that they will uphold their French
culture; also, some guarantees can be
given in regard to the administrative
personnel there in regard to their
functions, their cadres etc. I cannot
understand the keeping of these parts
as a separate uynit in order to safe-
guard the culture that was previously
there. ‘Therefore, I request Govern-
ment to consider this point, because
the country has already accepted the
principle that those people who are
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near to their homeland must be joined
to that area.

Shri Thirumala Rao (Kakinada):
May I say a few words about Yanam?
Yanam is a small village with a popu-
lation of 7,000 in Godavari district
situated at a distance of about 500
miles from Pondicherry. A police
action was started, there in Yanam
with the support of the people round
about, and practically the French
Government had to yield and surren-
der to the force of public opinion in
that small place four or five years
ago. They had appointed a separate
administrator all the way from
Pondicherry.

As my hon, friend opposite said,
there are certain streets in that small
village where one row of houses is
in the Indian Union and the others
in the former territory of the French.
Now it is being tacked on to Pondi-
cherry. The educational system is
also the same .as in the area round
about—the texthbooks etc, that are
prevalent obtain round about the
whole area. For the sake of adminis-
trative and revenue considerations,
there are about 10.000 aeres attached
to their village and all these have to
look to Pondicherry for administra-
tion. Therefore, if not today, at least
hence for the sake of administrative
convenience and integration and the
convenience of the people who have
to go a distance of 500 miles in con-
nection with education, law courts
and everything else, this matter has
to be reconsidered. If it is not possi-
ble to do this today, it should be done
at a later juncture.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): So far as Pondicherry and
all these small territories are con-
cerned, we have declared any number
of times that they will remain a sepa-
rate entity and there will be no
change in them so long as this is not
demanded and approved by the people
there themselves. Our treaty with
the French Government was based on
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this, and I have no doubt that apart
from every other considerat.on, we
have to keep our word to the French
Government. That is quite adeqguate
for me.

But I recognise that so far as
Yanam and Mahe are concerned, there
are considerations which would pre-
sumably, lead us to attach them to
their respective States. They are
small areas of a district. But at this
stage, when for the first time we are
getting these old French territories
formally and legally into the Union
of India, I think we should stick to
the old arrangement of the French.
After that, it may well be that Yanam
and Mahe are attachad. Wheiher
Pondicherry will be attached or not,
is a different matter. That depends
on the goodwill of the people. So far
as I know, the people in Pondicherry,
that is, a majority of them, want to
keep it as a separate entity. But any-
how, at present we have to give effect
to the agreement arrived at with the
French Government.

Shri H. N. Mukerjee (Calcutta
Central): I want a clarification. The
Prime Minister seems to suggest that
when France was compelled by force
of circumstances to agree to the ces-
sion of these territories to India, there
were certain conditions or presup-
positions attached. I do not under-
stand why the Prime Minister refer-
red to the fact that certain under-
standings with the French Government
have to be respected. It was an
conditional cession and that is why
after having waited for so long, the
country is waiting for the fulfilment
of that cession. Now we are told
that we have some understandings
with the French Government which
have to be respected. This is abso-
lutely out of keeping with the entire
spirit of what we are doing.

Shri Jawaharial Nehru: I do not
understand what the hon. Member
means. We have given specific, clear
and repeated understandings to the
Pondicherry people, to the French
Government and to the whole of India
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that Pondicherry would be kept sepa-
rate till such time as the people of
Pondicherry desired a change. It was
an understanding given to everybody.
I do not think this is laid down in
writing with the French Government,
but it was a very clear understanding
given to them and to the people of
Pondicherry. 1 am quite certain that
the great majority of the people of
Pondicherry want to remain separate.

Shrimati Renn Chakravartty: Then
how do Government propose to pro-
ceed? Does it mean that we are going
to have a plebiscite on this whole
question?

Shri Jawaharlal Nehru: Surely
there are many ways of finding that
out later. At the present moment, I
am giving my opinion that the great
majority do not want to join Madras
but want to remain as a separate
entity. But regardless of what I may
feel in the matter, at this first stage
of its incorporation into the Indian
Union, I think it is essential to keep
it a separate entity. We have said
s0 to everybody concerned, including
the French.

Shrimati Renu Chakravartty: What
will happen to the villages of Mahe
and Yanam?

Mr, Speaker: He has explained that.

Shri Jawaharlal Nehru: In regard
to the villages of Mahe and Yanam,
there is good argument. But at the
present moment, I should like to treat
them as a whole, attached to Pondi-
cherry. Later on, it may be feasible
to separate them and to let them go
to their respective States.

Shri Tyagi: Even at this stage, when
we are amending the Constitution and
when these villages also become part
of that Constitution, ecould we not
make a provision? I am glad that
the Prime Minister agrees that this
word may not be kept for all time to
come. When practical politics require
it, something should be done in the
case of these villages. Could we not
at this stage make a provision whereby
it may not be necessary to amend the
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Constitution for this purpose later on?
Could we not have a provision so that
we may have the liberty of taking
whatever step we want with regard
to these small territories? If that is
done, we shall not have to resort to
another amendment of the Constitu-
tion for this purpose.

Shri Lal Bahadur Shastri: It would
not be necessary. }f any part of these
Union Territories i1s merged with any
other area, it should not require an
amendment of the Constitution.
Parliament can do it by ordinary
legislation.

Shri Tyagi: Then that takes care of
it.

Shri Yallamanda Reddy: There is
one amendment to be made in amend-
ment No. 4 because of an error. The
words ‘Karikal and’ in (b) should not
be there and the words ‘and Karikal
should be inserted at the end of (e).

Mr. Speaker: That is all right.
Should I put amendment No. 4, as
modified, to the vote of the House?

Shri Nambiar: Yes.
Mr. Speaker: The question is:
Page 1,—

for clause 3, substitute—

‘3. Amendment of the First
Schedule.—In the First Sche-
dule to the Constitution, under
the heading “1. THE STATES”,—

(a) in entry 1, the following
shall be added at the end, name-
1y:—

“and the territory which im-

mediately before the sixteenth
day of August, 1962 was com-
prised in the French Establish-
ments in India known as

Yanam";

(b) in entry 5, the following
fhall be added at the end, name-
yi—

“and the territories which
immediately before the six-
teenth day of August, 1962 were
comprised in the French Estab-
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lishments in Indian known as teenth day of August, 1962 was
Mahe”; and comprised in the French Estab-
(c) in entry 17, the following Do . India Kown
v Karikal”.
?;1:&11 be added at the end, name- (No. 4 as modified).
“and the territory which [ 'd
immediately before the six- The—metien—wos—ad0pled. —
dw—-
AYES
Division No. 14] [16.16 hrs.
Badrudduja, Shri Kamath, Shri Hari Vishou Pottekkatt, Shri
Banerjee, Shri 5.M, Kapur Singh, Shri Ram Singh, Shri
Bhattacharyya, Shri Dinen Karjee, Shri Reddy, Shri Eswara
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Gupta, Shri Indrajit Mair, Shri Vasudevan Venkaizh, Shri Kolla
Imbichibava, Shri Nambiar, Shri Vimla Devi, Shrimati
NOES
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Balakrishnan, Shri Das, Shri B.K. Hagq, Shri M.M.
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Chandrasekhar, Shrimati

Gauri Shanker, Shri Khanna, Shri Mehr Chand
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Misra, Shri Shyam Dhar
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Mohsin, Shri

Morarka, Shri

More, Shri K.L.
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Mukerjee, Shrimati Sharda
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Ramaswamy, Shri 5.V,
Ramdhani Das, Shri
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Mr.. Speaker:
division is:

*  Awves: 33; Noes:* 286.
The motion was negatived.

Mr. Speaker: Does

press his amendment?
Shri Nambiar: No, Sir.
Mr. Speaker: Has the hon. Member

Division No. 15]
Abdul Wahid, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A5,

Alva, Shri Joachim

Aney, Dr. M.5.
Anjanappa, Shri

Anthony, Shri Frank
Arunachalam, Shri

Azad. Shri Bhagwat Jha
Bakliwal, Shri
‘Balakrishnan, Shri
Balmuki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P.L.
Basappa, Shri

Basumatari, Shri

‘Bagwant, Shri

Besra, Shri

Bhagat, Shri B.R.

Bhakt Darshan, Shri
Bhanja Deo, Shri L.N,
Bhanu Prakash Singh, Shri
Bhargava, Shri M.B.
Bhatkar, Shri
Bhattacharya, Shri Dinen
Birendra Bahadur Singh, Shri
Bist, Shri J.B.S.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh Kotsh. Shri
Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrasekhar, Shrimati
Chhattar Singh, Shri
Chaturvedi, Shri SN,
Chaudhuri, Shri D.5.
Chaudhuri, Shrimati Kamala
Chavan, Shri D.R.
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr. |

Dafle, Shri

Daljit Singh, Shri

The rtesult of the
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the leave of the House to withdraw

his amendment?

Mr. Nambiar

The amendment No. 21 was, by leave,

withdrawn. .

Mr. Speaker: 1 now put clause 3,

The question is:
“That clause 3 stand part of the

AYES

Dias, Dr. M.M.

Das, Shri B.K.

Das, Shri N.T.

Das, Shri S.B,

Dasappa, Shri

Dass, Shri C.

Datar, Shri

Deo Bhanj, Shei P.C.
Desai, Shri Morarji
Deshmukh, Shri Shivaji Rao §.
Deshpande, Shri

Dey, Shri S.K.

Dhaon, Shri

Dhebar, Shri U.N.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G.N.

Dube, Shri Mulchand
Dubey, Shri B.G.
Drwivedi, Shri M.L.
Dwivedy, Shri Surendranath
Gahmari, Shri

Gaitonde, Dr.

Gajraj Singh Rao, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Gauri Shanker, Shri
Ghosh, Shri Arulya
Goni, Shri Abdul Ghani
Govind Das, Dr.

Guha, Shri A.C,

Gupta, Shri Badshah
Gupta, Shri Kashi Ram
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Haq, Shri M.M.
Harvani, Shri Ansar
Hazarika, Shri LN,
Heda, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhavw, Shri M.L.
Jadhav, Shri Tulshidas

Bill.”
The Lok Sabha divided:

16.22 hours.
Jagiivan Ram, Shri
Jain, Shri A.P.
Jamunadevi, Shrimati
Jedhe, Shri
Joshi, Skri A.C.
Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kabir, Shri Humayun
Kamath, Shri Hari Vishou
Kamtle, Shri
Kanungo, Shri
Kappen, Shri
Kedaria, Shri C.M.
Keishing, Shri Rishang
Khadilkar, Shri
Khan, Dr. P.N.
Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna. Shri Mchr Chand
Khanna, Shri P.K.
Kisan Veer, Shri
Kotoki. Shri Liladhar
Kovya, Shri
Kripa Shankar, Sflri
Krishna, Shri M.R.
Krishnamachari, Shri T T.
Kureel, Shri B.N.
Lahri Singh, Shri
Lakhan Das, Shri
Lakshmikanthamma, Shrinati
Lalit Sen, Shri
Laskar. Shri N.R.
Laxmi Bai, Shrimati
Lonikar, Shri
Mahtab, Shni
Mahishi, Shrimati Satojini
Maimoona Sultan, Shrimati
Malaichami, Shri
Malaviya, Shri K.D.
Malhotra, Shri Inder J.
Malliah, Shri U5,
Mangen, Shri
Mandal, Shri
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

*Noes: Onme name

could not be recorded.
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Marandi, Shri
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Morarka, Shri

More, Shri K.L.

More, Shri 8.8,
Mukherjee, Shrimati Sharda
Munzni, Shri David
Murmu, Shri Sarkar
Muri. 5. M.S.
Mathiah, Shri

Maidu, Shri V.G,

Maik, Shri D.J.

‘Maik, Shri Maheswar
Manda, Shri
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‘Mayar, Dr. Sushila
Mehru, Shri Jawaharlal
Mesamony, Shri

Oza, Shri

Pande, Shri K.N.
Jandey, Shri RS,
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K.C,
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,
Patel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar

Patil, Shri D.5.
Patil, Shri J.S.
Patil, Shri 8.K.

Patil, Shri T.A.
Patnaik, Shri B.C.
Pattabhi Raman, Shri C.R.

Musafir. Shri G. 5.
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Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri, Shri D.D.
Raghunath Singh, Shri
Raghuramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raju, Dr. DS,

Raju, Shri D.B.

Ram, Shri T.

Ram Sewak, Shri

Ram Singh, Shri

Ram Subhag Singh, Dr.
Ramakrishnan, Shri P.R.
Ramaswamy, Shri 5.V.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Rao, Shri Jaganatha
Rao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddiar, Shri

Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Roy, Shri Bishwantha
Sadu Ram, Shri

Shha, Dr. 5. K.

Sigal, Shri A S,
Samanta, Shri 8. C,
Samnani, Shri

Sanji Rupaji, Shri
Saraf, Shri Sham Lal
Sharma, Shki A. T.
Styaphama Devi. Shrimati
Satyanarayana, Shri
Sen, Shri P. G.

Shah, Shri Mansbendra
Sham Math, Shri
Shankaraiya, Shri
Sharma, Shri A.P.
Sharma, Shri D.C.,
Sharma, Shri K.C.
Shastri, Shri Lal Bahadur
Sheo Marain, Shri
Shinde, Shri
Shivananjappa, Shri
Shrimali, Dr. K.L.
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Siddananjuppa, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh, Shri K.K.

Singh, Shri R.P.

Singh, Shri 5.T.

Singh, Shri Y.D.

Singha, Shri G.K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

Soundaram Ramachandran,
Shrimati

Soy, Shri H.C.
Srintvasan, Dr. P,
Subramaniam, Shri C.
Subramanyam, Shri T,
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M.,
Swaran Singh, Shri
Swell, Shri

“Tahir, Shri Mohammad
Tan Singh, Shri
Tantia, Shri Rameshwar
Thimmaiah, Shri
‘Tiwary, Shri DN,
Tiwari, Shri K.N.
Tiwary, Shri RS,
Tripathi, Shri Krishna Deo
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Upadhyaya, Shri Shiva Dutt
Utiya, Shri

Vaighya, Shri M.B.
Valvi, Shri

Varma, Shri ML,
Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbaiah, Shri P,
Verma, Shri K.K.
Vidyalankar, Shri AN,
Virbhadra Singh, Shri
Vishram Prasad, Shri
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Rattan Lal, Shri

Mr. Speaker: The result of the divi- ° of the total membership of the House

and by a majority of not less than
two-thirds of the Members present

sion is:

Ayes: 207; Noes: 2.
The Ayes have it. The Ayes have

it.

The motion is carried by a majority

and voting.

The motion was adopted.

Clause 3 was added to the Bill
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Clause 4. (Insertion of new article
23%A)

Mr. Speaker: We now take up clause
4, Who are the Members who want
to move amendments to clause 47

Shri Hari Vishnu Kamath: Sir, I
beg to move:

(i) Page 1, line 21,—

Omit “nominated or” (12).
(ii) Page 2,—

Omit lines 4 to 8 (18).

(iii) Page 2, lines 6 to 8,—
omit  “notwithstanding that it
contains any provision which
amends or has the effect of
amending this Constitution” (18)
Shri Nambiar: I beg to move:
(i) Page 1, line 20,—
after “Pondicherry” inseri—
“and Delhi” (22).
(ii) Page 1, line 21,—
omit “nominated or” (23).
(iii) Page 1, lines 21 ana 22,—
omit “or partly nominated and
partly elected” (24).
Shri Indrajit Gupta (Calcutta
South West): 1 beg to move:
Page 1, line 19—
after “Union  territories of”
insert—
“Delhi”,—  (5)
Shri Yallamanda Reddy: I beg to
move:

Pages 1 and 2,—
for lines 21 to 23 and 1 to 3
respectively, substitute—

“(a) a body elected to func-
tion as a Legislature for the
Union territory and a Council
of Ministers elected, both with
such constitution, powers and
functions, in each case, as may
be specified in the law.” (8).

Shri Dasaratha Deb: I beg to mave:
(i) Page 1, line 23,—
for “or" substitute “and” (14).
1746 (Ai) L.S.D—8.
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(ii) Page 2, line 2,—

for “or both” substitute “and”
an.
Shri Biren Dutta (Tripura West): I

beg to move:

(i) Page 1, lines 21 and 22,—

omit “whether nominated or
elected or partly nominated and
partly” (10).
(ii) Page 1, line 23,—

omit “or” (13).

BHADRA 13, 1884 (SAKA) Fourteenth Amend- 5932

(iii) Page 2 line 1,—

before “a Council of Ministers”
insert “and” (15).
(iv) Page 2, line 2,—

omit “or” (16).

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, before I proceed with
the amendments, may I make a brief
observation with regard to the punc-
tuational changes I would like to sug-
gest with regard to the Union ter-
ritory of Goa, Daman and Diu? As
it stands, the Union territories men-
tioned in this clause read as follows:

“Himachal Pradesh, Manipur,
Tripura, Goa, Daman and Diu, and
Pondicherry.”

Goa, Daman and Diu is one entity,
one Union territory, but it reads as if
Goa is one unit gagnd Daman and Diu
constitute another Union territory.
Then comes Pondicherry. I would
appeal to the Prime Minister and the
Home Minister, who have a very keen
eye for these matters, that when it
comes to the final stage of drafting,
this may be borne in mind., It may
be hyphenated, Goa-Daman-Diuw
Otherwise, it is likely to lead to some
trouble in courts of law later on.
I hope this will be borne in mind
when it is finally recast.

I come to my amendments now. I
am glad that the Home Minister has
seen his way to accept my amend-
ment No. 12. He has already announc-
ed that in the course of his speech. So,
I would not like to dwell on  that
amendment.
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[Shri Hari Vishnu Kamath]

I proceed to the last iwo amend-
ments which are based on constitu-
tional ground. I have suggested two
alternatives with regard to sub-clause
(2) of clause 4. The first amendment
I have suggested is amendment No. 18
whereby I seek to delete the entire
sub-clause (2). If that is not accept-
able to the House, I would suggest
that amendment No. 19, which seeks
to delete part of that sub-clause, may
be accepted.

I now briefly state my reasons for
these two amendments. In this con-
text, I will invite the attention of the
House to articles 3, 4, 368 and 239
and 242 of the Constitution. There is
no arlicle, except article 4, as far as
my memory and knowledge go, in
the Constitution which enables or
empowers Parliament to arrogate to
itself the right envisaged in this sub-
clause. Sir, you took an active part
in the Constituent Assembly debates
and you are well aware of what hap-
pened in the Constituent Assembly.
Article 368 lists certain articles which
will need a special ratification by the
State Legislatures besides two-thirds
majority in Parliament. None of the
articles in Part VIII relating to Union
Territories—articles 239 to 242—has
been listed in article 368 as  being
exempted from the provisions of that
article, so that it may be passed by
some other method or procedure.
Article 4 is the only article in the
Constitution, to my mind, which has
a provision to this effect.

May I invite your attention to sub-
clause (2) of article 4? Article 4 deals
with laws made under articles 2 and
3 to provide for the amendment of
the first and fourth schedules of the
Constitution, supplementary provi-
sions, ete. That sub-clause is explicit.
It reads as follows:

“(2) No such law as aforesaid
shall be deemed to be an amend-
ment of this Constitution for the
purposes of article 368"

Look at the language of sub-clause (2)
of clause 4 of this Bill. It jars on my
ear; it goes against the grain, It reads
as follows:

SEPTEMBER 4, 1962 (Fourteenth Amend- 5034
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“(2) Any such law as is refer-
red to in clause (1) shall not be
deemed to be an amendment of
the Constitution for the purposes
of article 368. .."

So far so good, though I want even
that to be deleted; but the tail-piece
is certainly something which is, I will
not say obnoxious, but certainly
objectionable. It says:

“....notwithstanding  that it
contains any provision which
amends or has the effect of
amending this Constitution.”

In the same clause, there is an amend-
ment, but you do not want to con-
sider that as an amendment. The
Constitution-makers, the founding
fathers of our great country, had a
similar contingency in mind, but how
did they face that contingency? They
did not add an objectionable proviso
saying “notwithstanding. .. ete”
They only said,

“No such law as aforesaid shall
be deemed to be an amendment
of this Constitution for the pur-
poses of article 368.”

I would, therefore, in the first place
ask for deletion of the entire sub-
clause, so that any law which comes
before this House for provision of
legislatures or Council of Ministers
ete. for Union Territories shall be
deemed to be an amendment of the
Constitution, because articles 239 to
242 pertaining to Union Territories do
not contain any such provision. There-
fore, any such Bill which embodies
any such thing must be deemed to
be an amendment of the Constitution.
If that is not acceptable, at least the
offending tail-piece must be delected
from that sub-clause.

With these words, I move both the
amendments and commend them to
the acceptance of the House.

Shri Nambiar: Sir, in my amend-
ment No. 22, I have sought to add
Delhi after Pondicherry in line 20.
Under article 238A, Parliament may-
by law create a body for any of the
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Union Territories of Himachal Pra-
desh, Manipur, Tripura, Goa, Daman
and Diu and Pondicherry. That is
what the clause says. It has delibe-
rately excluded Delhi. Why should
Delhi alone suffer? When popular
representatives will be taking charge
of the administration of all  these
territories, that must be extended to
Delhi as well.

We are thankful to the Government
for at least coming forward with this
proposal for having elected bodies for
these territories. But there is no
justification to exclude Dethi. Hon.
Members have already expressed their
opinion that Delhi being the city where
the Central Government is geated, its
administration must be ~ontrolled by
persons elected by the people direct-
ly. I need not argue more on that
point. Even the Congress is divided
on that issue, I hope good counsel
will prevail upon the Congress leader.
ships to agree to this straight away.
They can correct the misunderstand-
ing which has been already created,
by accepting this amendment. I re-
quest the Prime Minister ang the
Home Minister to accept my amend-
ment and include Delhi also.

My amendments Nos. 23 and 24 can
be taken together, because they deal
with the question of election or nomi-
nation. If I have understood the
Home Minister correctly, he said he
is prepared to accept the deletion of
full nomination, but he wants “partly
nominated and partly elected” to con-
tinue. Why? We can allow the whole
thing to be elected. It should not be
nominated partly and elected partly.
That distinction should not be there,
There must be only election and on
the basis of election, the representa-
tives must be allowed to administer
these territories. The Centre must
give all possible assistance and help
to these small units to function pro-
perly, so that they may form a very
good part of our country, which will
march forward along with the rest.

Shri Biren Dutta: Sir, I am speak-
ing on my amendment No. 10. T
would also submit that this nomina-
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tion must not be there. While intro-
ducing the Bill, the Home Minister
stated clearly that he proposes to in-
troduce legislatures of the type
which Part C States had before. We
have experience of legislative assemb-
lies of Part C States. They did not
have the same powers as legislatures
of Part A or Part B States. Still, we
agreed to that. But what is the
necessity of nominating members to
these legislative hodies?

These are small legislative bodies.
We have experience of how this
nomination  business works. While
the Territorial Council Bill was intro-
duced, we were assured that nomina-
tion will take place, but only in the
case of backward people who are not
represented on the body, this nomi-
nation will take place. But in Tripura,
there was election and there were
15 members. The majority section
was well represented through the
election itself, but still a4 representa-
tive of that forward community was
nominated without any consideration
to all these assurances.

Shri Nambiar: That is to tilt the
balance.

Shri Birem Datta: In this way, the
tilting was done and the power was
taken away by the ruling party. So,
nomination should not be there. All
my amendments intend to do away
with this nomination.

Shri Dasaratha Deb: Sir, I want to
refer to my two amendments wih:ch
I have moved. By my omendment
No. 14 I want that there should also
be a council of ministers in these
States. It may be that after ihe for-
mation of these legislatures, some leg-
islatures may be left without a ccun-
cil of ministers. If this clause is al-
lowed to remain as it is, there is a
sufficient ground to suspect that the
Government may have in mind to
make a legislative assembly without a
counci] of ministers. My amendmant
seeks to.say that it should be made
obligatory and every legislature should
have a council of ministers in some
Union Territories,
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My second amendment is amendment
No. 17. By this amendment 1 want
that the words “or both" after the
words “Council of Ministers” should
be deleted, because every council of
ministers must have the power to
function as is specified in the Law
itself. That is why, Sir, I ;nove these
amendments and I hope the Home
Minister will accept these amend-
ments.

Shri Indrajit Gupta; Mr. Speaker.
Sir, I have moved my amendment No.
5 which says:

Page 1, 19,—
after “Union territories of” in-
sert—

“Delhi,”.

Mr, Speaker: There was une other
amendment like that znd it ihas been
argued.

Shri Indrajit Gupta: There was a
similar amendment, but I would like
to say a few words. The hon. Home
Mirnister, as far ag I understood him,
brought forward only one positive ar-
gument in favour of excluding Delhi
from these territories which are to be
given some form of democratic rule.
He said that the principle of central
control over the federa] capital has
been wel] established, ascording to
him, and he cited the example of
Washington in the United States. I do
not wish to makek any comparisnns
with the United States, because 1n
many respect, as everybody knows, the
Constitution of the United States differs
from our Constitution. But the whole
impression sought to be given by the
Home Minister was ihat if some form
of popular rule is established in
Delhi there will be scme sort of Diffi-
culty or there may arise some difficulty
in controlling or keeping control over
the federal capital. 1 am not able to
appreciate this argument very much,
because if we can keep -ontrol over a
State which is situated 800 miles or a
thousand miles away from Delhi which
has its own State legislature and res-
ponsible ministry, I do not under-
stand why it would not be possible to
keep control over a territory which
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is situated, as it were, within a few
miles or even under the nose of the
Home Minister himself, Therefore,
this argument does not seem to be
very convincing.

Then, my hon. friend Shri Frank
Anthony made some remarks on this
question which I do not think need be
taken very seriously. If one is to ac-
cept this argument against giving
popular rule to Delhi and carry it to
its logical conclusion, then we should
do away, as he himselt said, with all
States assemblies, we should dv away
with the principle of linguistic pro-
vinces and ultimately do away with the
elected legislatures. This iy what he
said. Of course, he is a life member
of that “Nominated Members' Club”,
and I am not surprised at this argu-
ment coming from him since ke has
never had to face an electorate in his
life. He advised the Home Minister
not to succumb to Communist black-
mail. T am very grateful to Shri
Anthony. I would like him to make a
tour of the country trying to convince
the people that it is the Communists
who are responsible for clected legis-
latures and linguistic provinces. That
could not do us any harm; I can as-
sure him.

Ag far as Delhi is concerned, the
hon. Home Minister said that all these
examples of corruption and other
things that are being cited are not
tied up necessarily with the form of
administration. But I would like to
point out that it is commonly accept-
ed that administration in Delhi is
deteriorating day by day in all its
aspects. I do not suggest that neces-
sarily it would improve immediately,
over-night, if they had an elected
legislature. But the fact remains that
when it is a question <f choice bet-
ween a bureaucratic administration
which is not answerable {o any-
body ang which is irresponsible in
that sense, and a responsible elected
legislature which is answerable to the
people, surely the choice is guite clear,
and this House should, in the interests
of democracy, choose to have an elect-
ed legislature every time.
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1 do not think that justice can be
done to the many problems of Delhi
in the present set-up at all. If the
Tome Minister had been gcod enough
to tell us, from an cxagination of the
records, how many times in practice
we in this House are able to discuss
the problems of Delhi, it might have
shed a little more light on this ques-
tion. I do not think we are able to do
any justice to their problems. We
discuss their problems cnce or twice a
year. Therefore, I think the confidence
of the people of Delhi requires that
this set-up should be changed. I am,
therefore, pressing my cmendment
saying that this should be extended to
Delhi too.

Mr. Speaker: The hon. Prime Min-
ister.

Shri Tyagi: Sir, if I were given a
chance to say a few words, the hon.
Prime Minister could have answered
my point also.

Mr. Speaker: This is not the final
reply.

Shri Tyagi: Then I zhall appeal to
the Prime Minister to speak again to
answer my point.

Mr. Speaker: All right; he may have
a few minutes.

Shri Tyagi: Sir, I will not take much
of your time. I am not opposed to the
clause. But after listening to  Shri
Kamath, my old colleague, I feel that
sub-clause (2) of clause 4 really does
not sound well. Since it is going to
be a part of the Constitution, it is the
concern of everyone, including you,
Sir, because it will be said that in the
presence of so many Members these
words went into the Constitution

Mr. Speaker: But I find the same
words in the original Constitution.

An Hon. Member: Article 240,

Mr. Speaker: The same words are
there that Shri Tyagi and myseif were
responsible for framing.
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Shri Tyagi: But it is said here:

“....for the purposeg o¢f article
368 notwithstanding that it con-
taing any provision which amends
or has the effect of amending this
Constitution.”

This means that an Act of Parliament
might freely amend the Constitution,
notwithstanding that it contains any
clause which goes against it. I think
this could be better worded. Actually

speaking, the language, sometimes
when it goes like that, when it goes
violently against the Constitution,

violates the sense of reverence which
the makers of the Constitution wanted
to be there. The sacrosanctity of the
Constitution must not be spoiled. I
think perhaps the hon. Minister can
consult hig legal advisers,

Mr. Speaker: I am sending tu him a
copy of the original Constitution. After
seeing that if he has any objection I
am prepared to hear him. He may
look into the constitution first.

Shri Tyagi: Here it is said:

“In cases of regulation for peace,
progress and good government of
the Union Territory the President
shall not make any regulation
from the date appointed.”

The meaning is quite clear. It was bet-
ter if indirectly we were to say that
after a legislature has been agreed
upon by law such and such a clause
shall not apply, instead of bringing in
the President and saying tnat the
President shall not do this er do that
What I suggest is, in these matters, a
slight change of language would serve
the purpose.

Shri Jawaharlal Nehru: Sir, if I
may repeat what you were good
enough to say to Shri Tyagi, this sub-
clause (2) of clause 4 is an exact re-
production of what is there in the
Constitution.

Shri Hari Vishmn Kamath: What
was there; not “is there”. The entire
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thing has been repealed, Part ‘C’
States.

Shri Jawaharlal Nehru: Yes. But
Sir, 1 wish to say just a few words
about the question of Delhi. Delhis is
obviously, both because it is a capital
and it is a great city of India, a very
important part of India. It is aksurd
for anyone to think that Delhi is ex-
cludeg because the people of Delhi
are not advanced enough. That is ridi-
culons. We are all people of Delhi, all
who are sitting here. The real diffi-
culty is not as to what should be done
to Delhi. That has to be carefully con-
sidered. But it cannot be easily put
‘n here in this Bill, because the pro-
b. .13 that face Delhi are different
from the problems that face all the
other Union Territories. Therefore, 1
may mention some of the problems. 1
do not know how the hon. Member
opposite saig that the Home Minister
said something or the other. Any-
how, I do not understand the state-
ment that it may go out of control of
=omehody. Where will it go, I do
not know. There is no meaning in it.

First of all, Delhi has got a cor-
poration and whatever other amend-
ments we may put to the Constitution
in regard to Delhi must fit in with the
Constitution. It may be, the Cen-
stitution has to be changed too more
powerg or less powers, whatever it
may be. We cannot deal with it apart
from that. It becomes twp overlapping
things.

Secondly, Delhi being 1{he capital
wi'h such a large number nf foreign
Legations, Embassies, etc. it has tc be
cunsidered in that context. None of
these is the final reason, but all these
matters have to be considered. None
of these questions arises in regard to
the other Union Territories. There-
fore, merely to push in Delhi there has
no meaning. It confuses the issue

T can concede all the arguments
which the hon. Members have advane-
ed independently of Delhi, but not for
Delhi ag part of this. We have to con-
sgider Delhi separately. Frankly, if 1

SEPTEMBER 4, 1962

(Fourteenth Amend-

ment) Bill
may say so, I have not been satisfied
with the present arrangement in Delhi.

- There are many things which are not

satisfactory and I think it roquires a
changs, maybe a radical change. Some
of the things which hon. Members ap-
posite have suggested have to be
considered separately; hut they can-
not be pushed in here. We cannot put
Delhi in the same lavel as the other
Union Territories. Therefore, I  sub-
mit that this amendment chould not be
pressed. Whatever may be said about
Delhi, that may be considered se-
parately.

Shri Hari Vishnu Kamath: Sir, on a
point of clarification.

Shri S. M. Banerjee (Kanpur): The
hon. Prime Minster has stated that he
has something in his mind about the
future of Delhi. 1 want to know
what he contemplates,

Mr. Speaker: That is to sav. he
should disclose it just now?

Shri S. M. Bzonerjee: Yes.

Mr. Speaker: Perhaps, he is not pre-
pared to do it just at the moment.

Shri 5. M. Banerjee: He is poing to
reply.

Mr. Speaker. Why should he un-
neessarily press for it? Shri Yalla-
manda Reddy.

Shri Yallamanda Reddy: My amend-
ment seeks to substitute the fcllowing
words:

“(a) a body elected to function
as a Legislature for the Union
territory and a Council of Minis-
ters elected, both with such con-
stitution, powers and functions, in
each case, as may he specified in
the law.”

If there is a provision to nominate
partly then the very purpose of having
an elected Legislature is defeated.
Even if the provision is to nominate
only one person, it goes against the
,grain of democracy. We have had
enough experience of this nomination
business. In Kerala, just after the
1957 elections, the Governor nominated
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& member {o tilt the balance of power
in a particular way. Fortunately, the
Communist Party came to power  at
that time. Otherwise, the Government
would ecertainly have misused this
power of nomination to continue a
particular party in power. Iu the case
of Andhra Pradesh. for =xample, out
of the 20 districts, 19 districts have got
Cengress in power and only one  dis-
trict has a Communist 1aajority. In
that case, Government nominated
people belonging to a particular party
to the State Council and they got the
majority. So, what I submit is that
even if we allow th2 nomination of one
person, it will defeat the very purpose
or object of an elected body  There-
fore, I oppose the nomination of mem-
bers. All the legislatures must be elect-
ed: so also the Ministers, as may be
specified in the law. So, I cppose this
move to have nnmination. However, if
we want to give any representation to
the minorities, a method may be evel-
ved whereby they may be brought into
the legislature, but not by way of
nomination giving power ta the Gov-
ernment, which they can misuse in
tilting the balance in case the party
position in a legislature of the ruling
party is one equal to that of the op-
position. I oppose this provision re-
lating to nomination.

8hri  Shiv Charan Gupta [Delhi
Sadar): The hon. Prime Minister,
whenever he deals with us, is alwayvs
kind and considerate to us, and in spite
of his multifarious activities. he al-
ways thinks of the neople of Delhi.
At the same time, I am grateful to
the hon. Home Minister also. When-
ever any question relating to  Delhi
arises, he always gives his guidance
and time for that purpose. At this
juncture, T agree that these two
amendments may not be very relevant,
but T wish to submit two points for
the kind consideration of the hon.
Minister.

Mr. Speaker: The hon. Member is
not audible. He may come to the
“front. i
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Shri Nambiar: Delhi is coming for-
ward.

{r! 8hiv Charan Gupta: Delhi doss
not suffer only from lack of co-ordin-
ation; Delhi suffers from inultiplicity
of authoritis as well. As you would
observe, besides the Delhi Municipal
Corporation, there is the New Delbi
Municipal Committee and the Delhi
Development Authority; besides 1ihe
Delhi Administration, there is tne
Government of India; and the Govern-
ment of India does not under gne Min-
istry deal with the problems of Delhi.
The problems of Delhi are dealt with
by the Home Ministry, Health LMinistry,
Commerce and Industry Ministry, Edu-
cation Ministry, Finance Ministry the
Works, Housing and Supply Ministry
ete. The Chief Commissioner of Delhi
has nothing to do, as far as the affairs
of the Corporation ars concerned. If
there is any dispute on matters rclat-
ing to the Corporation, all such mat-
ters are referred to the iloms= Ministry.
In this way, I want to show th2 malady
from which Delhi is suffering,  After
the Master Plan, which has been ap-
proved some time back by the Govern-
ment of India, vou will observe, the
multiplicity of authorities is further
increased, because there are two areas
which are directly connected with the
problems of Delhi—one iz the area cov-
ered by the Union Territory of Delhi
ang the other is the metropolitan area.
In the Union Territory it is proposed to
set up a Delhi Planning and Develop-
ment Council. Besides, that, there will
be twg more authoritiss for the metro-
politian area, which is only 228  sq.
miles. In addition to the area ef the
Union Territory of De'hi. It has a
population of about 1.10.000 covering
the ring towns. In that area, it is pro-
posed that there szhould be a Metro-
politan Planning Council. In addition
to that, there should be a high-power-
ed committee under the chairmanship
of the hon. Home Minister, with the
Chief Ministers of Punjab and Tlttar
Pradesh, Union Ministers of  Health
and Works, Housing and Supply and
other high dignitaries to control or
consider the problem of an area of
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228 sq miles. I would submit {0 the
hon. Home Minister that while this
question is considered, he may kindly
consider this question also. As it is,
the problems of Delhi are mounting
and, if we do not do something in this
direction, I have no doubt that the
problems would further increase. You
would be surprised to know that every
fifth man in Delhi is a Jhompdi-
jhuggi walla. The problems of Delhi,
you will appreciate....

Mr. Speaker: These are not closely
connected with this Bill.

Shri Shiv Charan Gupta: The other
point which I wanted to submit, with
your permission, was this, that the
other malady from which Delhi is
suffering is that there is no effective
control on execution of policies and de-
cisions by the popular representatives,
whether it is a matter of the Cor-
poration or of the Delhi Administr-
ation. I may be excussed for saying
that in spte of the fact that the Home
Ministry takes full responsitility for
the Delhi Administration, as far as the
performance is concerned, whether it
is the implementation ef the Second
Plan, development nf land, or the ques-
tion of housing or education all pro-
blems which are increasing in Delhi
there is no effective control with the
result that performance in Delhi is far
behind the provisiong which are made
by the Government. At present, we
are suffering from financial difficulties.
At the same time, whatever provisions
are made by Parliament, those pro-
visions are not fully utilized.

So, I submit that the hon. Home Min-
ister may kindly take these two points
also into consideration while framing
proposals for the future of Delhi.

17 hrs.

Shri Hari Vishno Kamath: On a
point of clarification, Sir. I earnestly
request you to shed the light of your
wisdom on this aspect of the matter
with reference to clause 4 which is
under discussion. You had pointed
oul a tittle while ago that this langu-
age that we find in sub-clause (2)
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was a part of some article in Part
VIII about Part C States which has.
since been repealed. So, it does not
exist in the present Constitution. I
however do not want to emphasise
that part.

Mr, Speaker: I only wanted to say
that it is only the restoration of the
same phraseology.

Shri Hari Vishnu EKamath: May I
bring to the notice of the House and
the hon, Home Minister particu-
larly—and he will bear me out—that
in the same Part the language which
we find today in sub-clause (1) (a),
namely:—

“A body, whether nominated or
elected or partly nominated”.

was lifted bodily from that article
which has been repealed and incor-
porated in this sub-clause. That is
agreed, With regard to that you ac-
cept my amendment, deleting that
word which did form part of an
article in the old Constitution in that
Part. Today we are not bound by
what was in the Constitution, not
bound to accept the same language
and the same wording. There is no
obligation on the Parliament. It
Parliament deems it wise and proper
enough, we can change the clause
which existed in the former Consti-
tution.

Mr. Snezker: T azree, I receive the
light sheq now. That is all right.
The hon. Home Minister.

Shri Hari Vishnu Kamath: [ am
glad, You shed more light.

Shri Lal Bahadur Shastri: Sir, as
regards Delhi, I have nothing to say.
My hon. friend from Delhi has point-
ed out certain matters which should
be taken intp consideration while we
think of giving additional powers or
delegating authority to Delhi for the
administration of the city. We will
bear those things in mind.

As regards the ‘partly nominated
and partly elected’, T have agreed to
Shri Kamath’s amendment. I do not
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propose to accept the amendment
moved by the hon. Member of the
Communist Party. This House itself
is partly elected and partly nominat-
ed. Anyhow, I do not want to go
into that matter.

As regards the amendment of Shri
Kamath, he said that there is no such
other provision in the Constitution
except for this.

Shri Hari Vishnu Kamath: Repeal-
ed since.

Shri Lal Bahadur Shastri: May I
point out that he will find in article
169 of the Constitution that clause
(3) says:i—

“No such law as aforesaid shall
be deemed to be an amendment
of this Constitution for the pur-
poses of article 368.”

So, it is exactly the same thing. That
also is there.

If he will also see the Sixth Sche-
dule, again he will find in the Sixth
Schedule, paragraph 21(2): says:—

“No such law as is mentioned
in sub-paragraph (1) of this
paragraph shall he deemed to be
an amerdmen’. of this Constitu-
tion for the purposes of article
368",

Shri Hari Vishnu Kamath: I am
sorry, the hon, Home Minister has
not followed me correctly. I have no
great objection to that part. The
offending part is in the tailpiece, that
is, ‘motwithstanding’ etec.

Shri Lal Babadur Shastri: He is
forgetting that he hag moved two
amendments. In one he has suggest-
ed that the whole thing should be
omitted, In that connection, the
hon, Member pointed out that there
is no such other provision in the
Constitution anywhere else. T merely
wanted to point out that there are

two such provisions in the Constitu-
Hon.
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Shri Hari Vishnu Kamath: It is not
an argument,

Shri Lal Bahadur Shastri: About
his other suggestion. I have bodily
taken from the old Constitution, of
course I have done that and I am
glad to know that Shri Kamath and
Shri Tyagi both were the framers of
that Constitution. So, I have done
nothing new. I do not think I have
made any mistake. 7 have just tried
to copy them. Anyhow, I might ex-
plain this particular provision, The
laws made by Parliament have to
conform to the provisions of the
Constitution otherwise they will be
struck down by the courts, It is
however, realised that in creatin:
legislatures in the territories it migl
become necessary to make some de
parture from the Constitutional pro-
visions. Hence, article 239 may con-
fer powers on the Parliament to make
laws which may have the effect cof
amending the Constitution. For in-
stanee, under article 246(4), Parlia-
ment has exclusive legislative autho-
rity in respect of State List also so
far as the TUnion Territories are
concerned, It is intended that the
legislatures of the States should be
empowered to legislate in regard to
matters enumerated in the State and
Concurreat Lists, however, to the
overriding legislative authority of
Parliament. This would in effect
entail an amendment of article
246(4).

Similarly, under article 266 all re-
venues received by the Government
of India have to be credited to the
Consolidated Fund of India. The re-
venues received in the Union Terri-
tories are revenues of the Govern-
ment of India. However, it is intend-
ed that there may be a separate
Consolidated Fungq for each TUnion
Territory which may have a legisla-
ture and that the revenues relatable
to matters in the State and Concur-
rent Lists may be directly credited
to this Consolidated Fund instead of
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to the Consolidated Fund of India.
This provision also would, in effect,
mean an amendment of the Consti-
tution.

The proposed article 23%A(2) while
conceding that the parliamentary law
enacted under that article may have
the effect of amending the Constitu-
tion also lays down that such an
amendment shall not be deemed to
be an amendment for the purposes
of article 368.

Shri Hari Vishnu Eamath: That is
enough. So far so good.

Shri Lal Bahadur Shastri: 1 am
gsorry, 1 cunuot accept it, It is just
making it - oo lantly clear, that is,
that ‘notwithstanding’ part of the
phrase. I do not quite understand,
it we take abundant precaution and
~ut it there, why the hon. Member
should take such a serious objection
to it. It is already there in the old
article and I think it should be agreed
to by ihe House.

Mr, Speaker: Now I am putting
these amendments to the vote of the
House, If hon. Members want me to
put any particular amendment, they
can tell me. We cannot divide on
everyone of them. Would it be pos-
sible to divide on everyone of them?

Shrimati Renu Chakravartty: We
wil] divide on one or two, We will
divide on No. 5 and on No. 10.

Mr. Speaker: First 1 am putting
Shri Indrajit Gupta’s amendment,
Amendment No, 5.

Shri Nambiar: Along with it No, 22
may also be put.

Mr. Speaker: If Nos. 5 and 22 are
the same, No, 22 will be barred.

Shri A. C. Guha (Barasat): Why
not these amendments be put toge-
ther?

Shri Raghunath Singh: Nos. 5 and
10 may be put together.
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Mr, Speaker: Nos. 5 and 22 are the
same but No. 10 is different from
that.

The question is:

Page 1, line 19,—

after “Union territories of”
insert—*Delhi,” (5).

Those in favour may kindly say
‘Aye’.

Some Hon, Members: Aye.

Mr. Speaker: Those against may
kindly say ‘No'.

Several Hon. Members: No.

Mr, Speaker; I think, the ‘Noes’
have it; the ‘Noes' have it

Shrimati Renu Chakravartty: The
‘Ayes’ have it,

Mr. Speaker: Let the lobbies be
cleared.

Mr, Speaker: Order, order. Hon.

Members should be in their seats
now, The question is:

Page 1, line 19, after “Union

territories of” insert

“De].h.i," (5)
Those in favour may say ‘Aye’.
Some Hon, Members: ‘Aye’.

Mr. Speaker:
say ‘No'.

Some Hun. Members: No,

Those against may

Mr, Speaker: The ‘Noes’ have it

Some Hon, Members: ‘Ayes’ have
it.
Mr. Speaker: Ready. Division,
The Lok Sabhg divided.
Some Hon. Member rose—

Mr. Speaker: Any ‘Ayes’ not re-
corded?

Some Humn, Members: No.
Mr, Speaker: Any Noes'?
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Shri Dhaon: There is a mistake. I Shri Sachindra Chaudhuri: My
pressed the wrong button. vote has not been recorded; the light
is not working. I am for ‘Noes’
Mr. Speaker: One ‘Ayes’ to be re- Mr. Speaker: Another here. Three
moved and one No' to be put in to be added for Noes"
Division No. 16] . AYES e 17.09 hrs.
Banerjee, Shri S.M. Imbichibava, Shri Reddy, Shri Yallamanda
‘Bhattacharya, Shri Dinen Kunhan, Shri P. Swamy, Shri M. N.
Biren Dutta, Shri Mukerjee, Shri HLN, Tan Singh. Shri
Chakravartty, Shrimati Renu Murmu, Shri Sarkar Umanath, Shri
Daiji, Shri Mair, Shri Vasudevan Venkaiah, Shri Kolla
Dasaratha Deb, Shri ‘Wambiar, Shri Yashpal Singh, Shri
Elias, Shri Mohammad Pottekkatt, Shri
Gupta, Shri Indrajit Reddy, Shri Eswara
NOES
-
Abdul Wahid, Shri Chuni Lal, Shri “‘ensda, Shri Subodh
Akkamma Devi, Shrimati Colaco, Dr, Hanumanthaiya, Shri
Algasan, Shri Dafle, Shri Hag, Shri M. M.
Alva, Shri A.S. Daljit Singh, Shri Harvani, Shri Ansar
Alva, Shri Joachim Das, Dr. M. M. Hazarika, Shri J. N.
Aney, Dr. M, 5. Das, Shei B. K. Heda, Shri
Anjanappa, Shri Das, Suri N. T, ilem laj, Shri
Arnachalam, Shri T'as Shri, 5. B, Igbal Singh, Shri
Azad, Shri Bhagwat Jha Dasappa, Shri Jadhav, Shri M. L,
Bade, Shri Dass, Shri C. Jadhavw, Shri Tulshidas
Bakliwal, Shri Iatar, Shri Jagjivan am, Shri
Balkrishnan, Shri Deo Bhanj, Shril. C, Jain, Shri A. P .
Balmiki, Shri Desar’, Shri Morarji Jamunadevi, Shrimati
Barkataki, Shrimati Renuka Deshmukh, Shri Shivaji Rao § Jedhe, Shri
Barupsl, Shri P. L. Deshpande, Shri Joshi, Shri AL C.
Basappa, Shri Dey, Shri 8, K. Joshi, Shrimati Subhadra
Basumatari, Shri Dhaon, Shri Jyotishi, Shri J. P,
Baswant, Shri Dhebar, Shri U, N, Kabir, Shri Jiumavun
Besra, Shri Dhuleshwar Meena, Shri Kachhavaiya, Shri
Bhagat, Shri B. R, Dinesh Singh, Shri Kumath, Shri Hari Vishnu
Bhagavati, Shri Dixit, Shed G. N, Kamble, Shri
‘Bhakat Darshan, Shri Dube, Shri Mulchand Kanungo, Shri
Bhanja Deo, Shri L, N, Dubey, Shri R. G, Kapp=n, Shri
Bhanu Prakash Singh, Shri Dwivedi, Shri M. L. Kedaria, Shri C. M.
Bhargava, Shri M. B, Gahmari, Shri Khadilkar Shri
Bhatker, Shri Gauitonde, Dr. Khan, Dr. P. N.
Bist, Shri J. B, §_ Gajraj Singh Rao, Shri . Khan, Shri Osman Ali
Boroosh, Shri P. C. Ganapati Ram, Shri Khan, Shri Shahnawsz
Brajeshwar Prasad, Shri Gandhi, Shri V. B, Khbanna, Shri Mebr Chan
Brij Raj Singh Kotah, Shri Ganga Devi, Shrimati Khanaa, Shri P. K.
Chakaraverti, Shri P, R. Gauri Shanker, Shri Kindar Lal, Shri
Chandak, Shri Ghosh, Shri Atulya Kisan Veer, Shri
Chendrasckhar, Shrimati Coni, Shri Abdul Ghani ¥ otoki, Shri Liladhar
Chattar Singh, Shri Govind Das, Dr. Fripa Shankar, Shri
Chaturvedi, Shri S. N. Guba, Abri A. C. Krishna, Shri . R,
Chaudhuri, Shri D.S, Gupta, Shri Badshah Krishramachari, Shri T, T,
Chaudhuri, Shri Sachindra Gupta, Shri Kashi Ram™ Kureel, Sbri B, N,
Chaudhuri, Shrimati Kamala Gupts, Shri Ram Ratan Lakhan Das, Shri )
Chbavan, Shri D.R. Gupta, Shri Shiv Charan Lakshmikanthamma, Shrim
Chettiar, Shri Ramangthan Hajarnavis, Shri Lalit Sen, Shri

Laskar, Shri N, R
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[Noes—contd.]
Laxmi Bai, Shrimati
Lonikar, Shri
Mahtab, Shri
Maimoona Sultan, Shrimati
Malgichami, Shri
Malaviye, Shri K. D,
Malhotra, Shri Inder J.
Malliah, Shri U. S,
Manaen, Shri

Mandal, Dr.

Mandal, Shri Yamuns Prasad

Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri S, A,
Mehrotra, Shri B. B.
Mehta, Shri Jashvant
Melkote, Dr,

Mengi, Shri Gopal Datt
Menon, Shri Krishan
Menon, Shri P, G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendrs
Mishra, Shri Bibhuti
Mishra, Shri M. P,
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri

Morarks, Shri

More, Shri K. L.

More, Shri 8. S.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murti, Shri M. §.
Musafir, Shri G, §.
Muthiah, Shri

Naidu, Shri V, G.
Maik, Shri D, J.

Naik, Shri Msheswar
Nanda, Shri

Nayak, Shri Mohan
Nayar, Dr. Sushils
Nehru, Shri Jawaharlal
Nesamony, Shri
Mirenjen Lal, Shri

Oza, Shri

Pande, Shri K. N,
Pandey, Shri R. §.
Pandey, Shri Vihwa Nath
Panns Lal, Shri

Fatel, Shri Chhotubhaj
Patel, Shri Man Sinh
~oatel, Shri N. N,

llr Bpeaker: The result of the
Division is: Ayes 22: Noes 292. There-

SEPTEMBER 4, 1962 (Fourteenth Amend-

Patel Shri, P. R.
Patel, Shri Rajeshwar
Patil, Shri D, 8.
Patil, Shri J. S,
Patil, Shri S, K.
Patil, Shri T. A,
Patil, Shri Vasantrao
Patnaik, Shri B, C.
Pattsbhi Raman, Shri C. R.
Fillai, Shri Natarsja
Prabhakar, Shri Naval
Pratsp Singh, Shri
Puri, Shri D. D.
Raghunath Singh, Shri
Raghuramaiah, Shri
Rao, Shrimati Sahodrabai
Raj Bahadur, Shri
Raju, Dr. D.S.
Raju, Shri D. B,
Ram, Shri T.
Ram Sewak, Shri
Ram Singh, Shri
Ram Subhsg Singh, Dr.
Ramakrishnan, Shri P. R.
Ramaswamy Shri S. V.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri
Ranga Rao, Shri
Ranjit Singh, Shri
Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rap, Shri Thiumala
Rattan Lal, Shri
Reddiar, Shri
Reddy, Shri K., C.
Reddy, Shri Remakrishns
Reddy, Shrimati Yashods
Roy, Shri Bihwanath
Saha, Dr. S, K.
Saigal, Shri A. S.
Samanta, Shri 5. C.
Sammani, Shri
Sanji Rupji, Shri
Saraf, Shri Sham Lal
Sarma, Shri A, T.
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Sen, Shri P. G.
Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shastri, Shri Lal Bahadur

Jore, the ‘Noes' have it, the ‘Noss’

ment) Bill

Sheo Namin, Shri

Shinde, Shri

Shivananjappa, Shri

Shrimali, Dr. K. L.

Siddananjappa, Shri

Siddiah, Shri

Sidheshwar Prasad, Shri

Singh, Shri D. M,

Singh, Shri K. K.

Singh, Shri R. P.

Singh, Shri 5. T.

Singh, Shri Y. D,

Singha, Shri G. K.

Sinha, Shri B. P.

Sinha, Shri Satya Narayan

Sinha, Shrimati Ramdulari

Sinha, Shrimati Tarkeshwari

Sinhasan Singh, Shri

Sonavane, Shri

Soundaram Ramachandran,
Shrimati

Srinivasan, Dr. P.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M P.
Swaran Singh, Shri
Swell, Shri

Tahir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmaiah, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary. Shri K. N.
Tiwary, Shii R, 5
Triputh:, Shr, K
‘Tula Ram, Shri
Tyagi, Shri
Uikey, Shri
Ulaka, Shri
Upadhyays, Shri Shiva Dutt
Vaishya, Shri M. B.

Valvi, Shri

Varma, Shri M. L.

Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbaiah, Shri P,
Verma, Shri K. K.
Vidyslenkar, Shri A. M.
Virbhadra Singh, Shri
Vighram Prasad, Shri

Vyas, Shri Radhslal
Wadiwa, Shri

Yadsb, Shri M. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

have it, The amendment is negatived

The motion was negatived.

5954-
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Mr. Speaker: We come now to
amendmen: No, 8, by Shri Yalla-
manda Reddy. I shall now put
amendment No, 8 tp the vote of the
House.

The amendment No, 8 wag put and
negatived.
Mr. Speaker: The question is:
Page 1—
lines 21 and 22, omit “whe-
ther nominated or elected
or partly nominated and
partly” (10),
“Those in favour may say ‘Aye’.

Some Hon. Members: Aye.

Mr. Speaker: Those against may
say ‘No'.

Some Hon. Members: No,
Mr. Speaker: The ‘Noes' have 1t

1884 (SAKA) Fourteenth Amend- 5956

ment) Bill

Some Hon, Members: The ‘Ayes’
have it,

Mr. Speaker: I am calling Divi-
sion. Hon. Members should get ready.
Hon, Members are ready? Division

The Lok Sabha divided.

Mr, Speaker: Any ‘Ayes’ not re-
corded?

Some Hem. Members: No.
Mr, Speaker: Any ‘Noes?
Some Hon. Members rose—

Shri Gajraj Singh Rao: My vote
has not been recorded.

“Mr. Speaker: ‘Noes’ four to be
added. The result of the Division s
‘Ayes’ 24....

Shri Morarka: Here, one ‘Aye’ has
teen wrongly recorded.

Division No. 17]

Banerjez, Shri 5. M
‘Bhattacharya, Shri Dinen
‘Biren Duatta, Shri
Chakravartty, Shrimati Renua
Diaji, Shri

Dasaratha Deb, Shri

Elias, Shri Mohammad
Gupta, Shri Indraiit

Abdul  Wahid, Shri
Alagesan,  Shri

Alva, Shri A.S.

Alva, Shri Joachim
Aney, Dr. M, S,
Anjuflappa, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
‘Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri
Barkataki, Shrimati Renuka
Baruupal? Shri P. L.
Basuppa, Shri
Basumatari, Shri
Baswant, Shri

Besra, Shri

Bhagat, ShriB, R.
Bhagavati, Shri
Bhakt Darshan, Shri
‘Bhanu Prakosh Singh, Shri
Bhargava, Shri M, B.

AYES

Imbichibava, Shri
Keishing, Shri Rishang
Kunhan, Shri P,
Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Mair, Shri Vasudevan
MNambiar, Shri
Pottekkatt, Shri

NOES

Bhatkar, Shri
Bist, Shri J. B. 5.
Borooah, ShriP. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh Kotah, Shri
Chakraverti, Shri P. R.
Chandak, Shri
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri 5. N.
Chaudhuri, ShriD. S.
‘Chaudhuri, Shri Sachindra.
Chaudhuri, Shrimati Kamala
Chavan, ShriD, R.
Chettiar, Shri Ramanathan
‘Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Dalfit Singh, Shri

Das, Dr. M. M.

Das, Shri B/K.

17.12 hrs.

Reddy, Shri Eswara
Reddy, Shri Yellamanda
Swamy, Shri M. N.
Tan Singh, Shri
Umanath, Shri
Venkaiah, Shri Kolla
Yashpal Singh, Shri

Das, ShriN. T,

Das, Shri 5. B,
Dasappa, Shri

Dass, ShriC.

Datar, Shri

Deo Bhanj, ShriP, C.
Desai, Shri Morarii

Deshmuk", Shri Shivaji Rao S.

Deshpande, Shri

Dey, Shri s, K.

Dhaon, Shri

Dhebar, Shri U, N,
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. N,

Dube, Shri Mulchagd
Dubey, ShriR. G,
Dwivedi, Shri M. L.
Dwivedy, Shri Surendranath
Gahmari, Shri

Gritonde, Dr.

Gujraj Singh Rao, Shri
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Ganapati

Gandhi, ShriB. V.
Ganga Devi, Shrimati
Gauri Shanker, Shri
Ghosh, Shri Atulya
Goni, Shri Abdul Ghani
Govind Das, Dr.

Guha, ShriA. C.

Gupta, Shri Badshah
Gupta, Shri Kashi Ram
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajaranavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hagq, Shri M. M.
Harvani, Shri Ansar
Hazariks, Shri]. N.
Heda, Shri

Hem Raj, Shri

Igbal Singh, Sbri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagijvan Ram, Shri

Jain, Shri A, P.
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kabir, Shri Humayun
Kachhavaiya, Shri
Kamble, Shri

Kanungo, Shri

Kappen, Shri

Kedaria, Shri C. M.
Khadilkar, Shri

Khan, Dr. P. N,

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, ShriP. K.
Kindar Lal, Shri

Kisan Veer, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.
¥rishnamachari, Shri T. T.
Kureel, ShriB. M.
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, ShriN. R.
Laxmi Bai, Shrimati
Lonikar, Shri

Mahtab, Shri

Maimoona Sultan, Shrimati
Malaichami, Shri
Malzviya, Shri K. D.
Malhotra, Shei Inder J.
Malliah, Shri U. 5.

SEPTEMBER 4, 1962 (Fourteenth Amend- 5958

Manaen, Shri

Mandal, Dr,

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri$§. A.
Mehrotra, Shri B, B.
Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Dart
Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati
Mirza, Shri Bakar Al
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P.
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri

Morarka, Shri

More, ShriK, L.

More, ShriS. S.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murti, Shri M. S.

Musafir, Shri G. S,
Muthiah, Shri

Maidu, ShriV. G.

Naik, ShriD. J.

‘Maik, Shri Maheswar
MNanda, Shri

Nayak, Shri Mohan
Nayer, Dr. Sushila

Mehru, Shri Jawaharlal

Mesamony, Shri
Niranjan Lal, Shri
Oza, Shri

Pande, ShriK.N.
Pandey, ShriR. 5.
Pandey, Sjri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhari
Patel, Shri Man Singh
Patel, ShriN. N.

Patel, ShriP. R.

Patel, Shri Rajeshwar
Patil, ShriD, S,

Patil, Shri]. S.

Patil, Shri 5. K.

Patil, ShriT. A,

Shri Vasantrso
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R,
Pillai, Shri Nataraja

ment) Bill
E

Prabhakar, Shri Naval
Pratsp Singh, Shri

Puri, ShriD. D.
Raghunath Singh, Shri
Raghuramasiah, Shri
Rao, Shrimati Sshodarabai
Rai Bahadur, Shri

Raju, Dr. D. S.

Rsju, ShriD. B.

Ram, ShriT.

Ram Sewsk, Shri

Ram Singh, Shri

Ram Subhsg Singh, Dr.
Ramakrishnan, ShriP. K.
Ramaswamy, ShriS. V.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy.
Rao, Shri Ramapathi,
Rao, Shri Rameshwar
Rao, Shri Thirumals
Rattan Lal, Shri
Reddiar, Shri

Reddy, ShriK. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha. Dr. 5. K.

Saigal, Shri A. S.
Samanta, Shri 5. C.
Samnani, Shri

Sanji Rupji, Shri

Saref, Shri Sham Lal
Sarma, Shri A, T.
Satyabhama Devi, Shrimati
Satyanaraysna, Shri

Sen, ShriP. G,

Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, ShriA.P.
Sharma, ShriD. C.
Sharma, Shri K. C.
Shastri, Shri Lal Bhadur
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Shrimali, Dr. K. L.
Siddananjappa, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Simgh Shri K. K.
Singh, Shri R. P,
Singh, Shri 5. T.
Singh, Shri Y. D.
Singha, Shri G. K.
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Sinha, ShriB. P.

Sinha, Shri Satya Narayan
Sinhs Shyimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sopavane, Shri

Soundaram Ramachandran, Shri-
mati.

Tahir, Shri Mobammad
Tantia, Shri Rameshwar
Thimmaish, Shri
‘Thomas, Shri &, M.
Tiwary, ShriD. N.
Tiiwary, Shri K, N.
Twary, ShriR. S.
Tripathi, Shri Krishna Deo

BHADRA 13, 1884 (SAKA) Fourteenth Amend-

ment) Bill

Varma, Shri M. L.
Varma, ShriRavindra
Veerappa, Shri
Venkatasubbaiah, Shri P.
Verma, Shri K. K.
Vidyalankar Shri A, N.
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal

5960-

inivasan, Dr. P. .
Srinivasu g D ) Tuls Ram, Shri
Subramaniam, Shri C. , ;

. Tyagi, Shri
Subramanyam, Shri T. o R
Sumat Prasad, Shri Uikey, Shei
Y Ulaka, Shri

Surendrapal Singh, Shri
Swamy, Shri M. P,
Saran Singh, Shri Valvi, Shri
Mr. Speaker: The result of the
Tivision is:
Ayes 23: Noes 291.*

The ‘Noes' have it, The amend-
ment is lost.
The motion was negatived.

Mr. Speaker: We comz next to
ame~dment No. 12 by Shri Kamath
which is zccepted by the Minister.
The question is:

Page 1, line 21, omit “nominated
ar” (12).
The motion was adopted.

Mr. Speaker: May I put all the
others together? Amendment No. 13
by Shri Biren Dutta.

Shrimaii Renu Chakravartty: That
is not nacessary.

Mr. Speaker: Amendment No. 13
is withdrawn by permission of the
House.

The amendment No. 13, was, by leave
withdrawn.

Mr, Speaker: Amendmeat No. 14
by Shri Dasaratha Deb.

Shrimati Renu Chakravartty:
Amendments 14, 15 and 17 may be
put together.

Mr. Speaker: I shall now put
amendments No, 14, 15 and 17 to the
vote of the House.

The amendments Nos. 14, 15 gnd 17,
were put and negatived

Mr. Speaker: I shall now put

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.

Wadiwa, Shri

Yadab, ShriN. P,
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

zmendment No, 16 to the vote of the

House.

The amendment No. 16 was put and
negatived.

Shri Hari Vishnu EKamath: As re-
gards amendments No, 18 and 19, I
beg leave of the House to withdraw
smendment No. 18, ¥ press amend-
ment No. 19, '

The amendment was No. 18, by leave,
withdrawn,

Mr. Speaker: 1T shall now put
smendment No, 19 to the vote of the
House,

The amendment No. 19 was put and
negatived.

Mr, Speaker: Amendment No. 22 is
barred. I shall now put amendmeats
23 and 24 to the vote of the House.

£ Y A=
The amendment - -
put and negatived.

Mr., Speaker: We come to clause 4
as amended. The question is:

“That clause 4, as amended,
stand part of the Bill.”

Hon, Members are ready? The
question is:

“That clause 4, as
stand part of the Bill."”
Division.

The Lok Sabha divided.

Shri Tyagi: On a point of order,
may I again propose that these cor-
rections may not be made? It is not
a fact that the machine is not work-
ing. Once a Member complains that

amended,

*Noes: one name could not be recorded.
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ment) Bill
[Shri Tyagi] fore, I am helpless. Is there any

it is not working. The next time, he
votes all right, 1 submit, whatever
it is, we take it, and the Member
loses his chance or vote.

Mr. Speaker: So far as the present
rules are concerned, they provide

correction to be made,

Some Hon. Members rose—

Shri Khadilkar: My vote has not

been recorded.

that corrections can be made. There-

Division No, 18]
.
Abdul Wahid, Shri
Alagesan, Shri
Alva, Shria, S,
Alva, Shri Joachim
Aney, Dr. M. 5.
Anjanappa, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
‘Bade, Shri
Bakliwal. Shri
Balakrishman, Shri
Balmiki, Shri
Barkataki, Shrimati Renuka
Barupal, ShriP. L.
‘Basappa, Shri
Basumatari, Shri
Baswant, Shri
Besra, Shri
Bhagat, Shri B, R.
‘Bhagavati, Shri
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.
Bhatkar, Shri
Bist, Shri]. B. S,
Borooach, Shri P. C,
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brii Raj Singh, Shri
‘Brij Raj Singh Kotah, Shri
.Chakraverti, Shri P. R,
Chandak, Shri
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri S. M.
Chaudhuri, Shri D. §.
‘Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamals
Chettiar, Shi Ramanathan
Chuni Lao, Shri
Colaco, Dr.
Dafle,' Suri
Daljit, Singh, Shri
Das, Dr. M. M.
"Das, ShriB. K.
Das, ShriN. T.
‘Das, Shri§, B,
Dasappa, Shri
Dass, ShriC.
Deo Bhanji, ShriFP.C.

AYES

Desai, Shri Morarji

Deshmukjh, Shri Shivaji Rao S.

Deshpande, Shri

Dey, Shris. K.

Dhaon, Shri

Dhebar, Shri U. N.
Dhuleshwar Meena, Shri
Dinerh Singh, Shri

Dixit, Shri G. N.
Dube, Shri Mulchand
Dubey, ShriR. G.
Dwividi, Shri M. L.
Dwivedy, Shri Surendranath
Gahmari, Shri
Gaitonde, Dr.

Gajraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, ShriB. V.
Ganga Devi, Shrimati
Gauri Shanker, Shri
Ghaosh, Shri Atulye
Goni, Shri Abdul Ghani
Govind Das, Dr.
Guha, ShriA. C.
Gupta, Shri Badshah
Gupta, Shri Kashi Ram
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Handda, Shri Subodh
Henumanathaiya, Shri
Hag, Shri M. M.
Harvani, Shri Ansar
Hazarika, ShriJ. N.
Heda, Shri

Hem Raj, Shri

Tghal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulsides
Jagivien Ram, Shri
Tain, Shri AP,
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, ShriA. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P,

Kabir, Shri Humayun
Kachhavaiya, Shri
Kamble, Shri

Kanungo, Shri

Kappen, Shr

17.16 hrs.

Kedaria, Shri C. M.
Keishing, Shri Rishang
Fhan, Dr. P. N.

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M, R.
Krishnamachari, Shei T. T.
Kureel, ShriB. N,
Lakhon Das, Shri
Lakshmikanthamma, Shrimati
Lelit Sen, Shri

Loskar, Shri N. R.
Laxmi Bai. Shrimati
Lonikar, Shri

Mahtab, Shri

Maimoona Suoltan, Shrimati
Malaichami, Shri

Malaviya, Shri K. D,
Malhotra, Shri Inder I.
Malliah, Shri U.S,
Manaen, Shri

Mandal, Dr.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharzju, Shri

Mathur, Shri Herish Chandra
Mehdi, Shri 5, A,
Mehrotra, Shri B, B,
Mehta, Shri]. R.
Melkote, Dr,

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, ShriP. G.
Minimata, Shrimati

Mriza, Shri Bekar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P,

Misra, Shri Shyam Dhar
Mohanty, Shri G.

Mohsin, Shri

Morarka, Shri

More, Shri K. L.

Shri R, G. Dubey: I vote for ‘Ayes’.
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More, Shri5.5.

Mukerjee, Shrimati Sharda

Munzni, Shri David

Murti, ShriM. 5.

Musafir, Shri G, S.

Muthish, Shri

Naidu, ShriV. G.

Maik, ShriD.]J.

Maik, Shri Maheswar

Mair, Shri N. Sreekantan

Nanda, Shri

Maysk, Shri Mohan

Maysr, Dr. Sushila

Mehru, Shis Jawaherlal

Mesamony, Shri

Miranjan Lal, Sri

Oma, Shri

Prande, Shri K. N.

Pandey, ShriR. S.

Pandey, Shri Vishwa Nuth

Panns Lal, Shri

Pant, Shri K. C.

Parashar, Shri

Patel, Shri Chhotubhai

Patel, Shri Man Sinh

Patel, ShriN. N.

Patel, ShriP. R,

Patel, Shri Rajeshwar

Patsl, ShriD. 5.

Patil, Shri]. S,

Patil, Shris, K.

Patil, Shri T, A,

Patil, Shri Vasantrao

Pataik, ShriB. C.

Pattabhi Raman, Shri C. R.

Pattnayak, Shri K.

Pilla1, Shri Mataraja

Prabhakar, Shri Naval

Pratap Singh, Shri

Puri, ShriD, D.

Raghunath Singh, Shri

Raghuramaizh, Shri

Rai Shrimati Sabodrabai

Raj Bahadur, Shri

Raju, Dr. D, §.

Raju, Shril, B.

Ram, ShrT.

Mr. Speaker: Four ‘Ayes’ not re-
codrd. Two Noes' have to be
taken out and four ‘Ayes’ have to be
The result of the division

added.
is:

Ayes: 205:* Noes: None,
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AYES—Contd,
Ram Scwak, Shri
Ram  ‘Shingh, Shri
Ram Subhag Singh, Dr.
Ramakrishnan, Shri P. R.
Ramaswamy, Shri S, V.
Ramdhani Das, Shri
Rananjei Singh, Shri
Rane, Shri
Range Rao, Shri
Ranjit Singh, Shri
Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao. Shri Thirumala
Rattan Lal, Shri
Reddiar, Shri
Reddy, ShriK. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. 5. K.
Saigal, Shri A, 5.
Samanata, Shri 5. C.
Samnani, Shri
Sanji Rupji, Shri
Saraf, Shri Sham Lal
Sarms, Shri AT,
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Sen, Shri P. G.
Sheh, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P,
Sharma, ShriD. C.
Shastri, Shri Lal Bahadur
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Shrimali, Dr. K. L.
Siddananjappa, Shri
Siddiah, Shri
Sidheswrwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri K.K,
Singh, ShriR. P,
gingh, Shri 8. T.

NOES
Nil

) The Ayes have it. The Ayes have

it

The motion is carried by a majority

ment) Bill

Singh, Shri Y. D.

Singha, Shri G. K.

Sinhe, ShriB. P,

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

Srinivasan, Dr. P,
Subramaniam, Shri C.
Subramanyadh, Shri T,
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri

“Tahir, Shri Mohsmmad
Tantia, Shri Ramsehwar
Thimmaiah, Shri

Tiwary, ShriD. N,
Tiwary, Shri K. M.
Tiwary, ShriR, 5.
Tripathi, Shri Krishna Deo
‘Tula Ram, Shri

‘Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Upadhyays, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L,
Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbaiah, Shri P,
Verma, Shri K. K.
Vidyalankar, Shri A, N.
Virbhadra Singh, Shri
Vaibram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yeadab, Shri MN.P.
Yadav, Shri Ram Harkh
Yadava, Shri B, P,
Yashpal Singh, Shri

of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.
The motion was adopted.
Clause 4, as amended, was added to

It is unanimous,

the Bill.

Clanse 5—(Amendment of article 240)

Mr. Speaker: Clause 5.

*Ayes: one name could not be recorded.

1748 {Ai) L8S.D—8.
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Shri Hari Vishnu Kamath: I have
an amendment, No. 20. I move:

Page 2, after line 9 insert—

‘(a) for entries (¢) and (d),
the following entry shall be sub-
stituted, namely:—

“(c) Goa, Daman, Diu, Dadra

and Nagar Haveli"." (20)

Mr. Speaker, you will be pleased to
see, and my colleagues will see, that
article 240 of the Constitution is one
of the articles sought to be amended
by this Bill. My amendment seeks to
amend one of the entries in article
240. I shall read my amendment first.

Ajter line 9, on page 2, insert—

“(a) for entries (¢) and (d),
the following entry shall be sub-
stituted, namely:—

“(¢) Goa, Daman, Diu, Dadra
and Nagar Haveli;".’

It that amendment is accepted by
the House, article 240 will read as
follows:

“The President may make regu-
lations for the peace, progress and
good government of the Union ter-
ritory of—

(a) the Andaman

Islands;
(b) the Laccadive, Minicoy and
Amindivi Islands;
(¢) Goa, Daman, Diu, Dadra and
Nagar Haveli”
May 1 have your ear, Sir, or both
the ears if possible?

Mr, Speaker: Yes,

Shri Hari Vishnu Kamath: The
amendment is to incorporate .all the
former Portuguese enclaves in India
into one territory as has been done in
the case of Pondicherry. All the
former French territories, or enclaves
or pockets have been put into* one
Union territory, what is called Pondi-
cherry now. I would like the same
thing to be followed in the case of the
former Portuguese pockets or en-
claves, that ‘is, Goa, Daman, Diu,
Dadra and Nagar Haveli, and call it
by the name of Goa Territory. Clause
5 makes no reference to such a change.
When you have got an  amending

and Nicobar
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Bill on the anvil of the House it is
high time, I feel, that these five little
territories should, as a first stage
towards their final integration with
the neighbouring linguistic territories,
be incorporated into one Union Ter-
ritory just as all the former four or
five French enclaves have been in-
corporated into one as Pondicherry.
I would appeal to the Government
and to my colleagues here to see the
reason for the amendment in its true
perspective because we have forty-
nately abolished all foreign rule in
the country, that is, the British, then
the French and finally the Portuguese.

Now that we are giving the final
imprimatur or putting the final seal on
this great adventure, it is high time
that these five pockets are today in-
tegrated and merged into one terri-
tory; you may call it Goa or by
whatever other name you may like b
call it, but I perfer Goa.

I, therefore move my amendment
No. 20 and commend it for the accep-
tance of the House.

Shri Lal Bahadur Shastri: Already,
at the consideration stage, at the very
outset, I had said that the areas as
they are at present should not be dis-
turbed.

Ag regards Dadra and Nagar Haveli,
as the House is aware, they were li-
berated much before the liberation of
Goa, and since then they have been
administered as a Union Territory.
They have been functioning as a
separate unit long before the libera-
tion of Goa. So, at present, we do not
consider it desirable at least at this
stage to merge Dadra and INagar
Haveli with Goa.

I may also add that Shri Kamath'=s
amendment will not serve this pur-
pose, He has left a loophole in the
amendment he has proposed.

Shri Hari Vishnu Kamath: The hom.
Minister can fill or plug that loop-
hole, I have no objection to that

Shri Lal Bahadur Shasiri: I cannot
move an amendment on his behalf.
He has not suggested any amendment
to the Schedule, If he wanted #o
move this amendment, he should also
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have proposed an amendment to the
Schedule, because in the Schedule,
Dradra and Nagar Haveli have been
shown separately.

Shri Hari Vishnu Kamath: The hon.

. Minister may accept the spirit of the
amendment and do the necessary
thing afterwards.

Shri Lal Bahadur Shastri: So, in the
circumstances, even if this amend-
ment is accepted, it will not serve his
purpose, and it will not go through.
Therefore, this amendment need not
be voted upon by the House.

Shri Hari Vishou Kamath: May 1
ask the hon. Minister to throw some
light on this matter? He has just now
said, and truly so, that Dadra and
Nagar Haveli were liberated long be-
fore Goa, Daman and Diu. The effect
of passing this Bill would be that
Parliament will be empowered or
enabled to create a legislature for
Goa, Daman and Diu and a Council
of Ministers for Goa, Daman and Diu
which were liberated subsequently,
but we shall leave Dadra and Nagar
Haveli without a popular legislature.
It is an irony of fate that some terri-
tory which was liberated earlier
should have this handicap or this dis-
advantage as compared with the
parts liberated subsequently. If thd
hon, Minister is prepared to accept
the spirit of this amendment—it is on
a technical ground that he has ruled
out my amendment, and he is not pre-
pared to accept ‘my amendment—he
can bring forward another amending
Bill later on to incorporate these two

Division No. 19]
Abdul Wahid. Shri

Alagesan, Shri Besra, Shri

Alva, Shri A. §. Bhagat, Shri B, R.
Alva, Shri Joachim Bhagavati, Shri

Ancy, Dr. M.5. Bhanja Deo, ShriL. N,
Anjanappa, Shri Bhargava, Shri M.B.

Arunachalam, Shri Bhatkar, Shri

Azad, Shri Bhagwat Jha

AYES

Basumatari, Shri

Biren Dutta, Shri
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territories and these enclaves of
Dadra and Nagar Haveli into the
other territory, Goa, and make them
one as has been done in the case of
Pondicherry and other former French
areas.

Mr. Speaker: The hon. Member
shall have to waiE till then.

Shri Hari Vishnu Kamath: Parlia-
ment will have to wait,

Mr. Speaker: I shall now put the
amendment of Shri Kamath to vote.

The question is:

Page 2, after line 9, insert:

‘ta) for entries (¢) and (d),
the following entry shall be sub-
stituted, namely:—

“(¢) Goa, Daman, Diu, Dadra
and Nagar Haveli;”' (20)

The motion was negatived.

Mr., Speaker: Now that amendment
No. 20 has been rejected, and there
are no amendments to clauses 6 and
7, with the permission of the House,
I might put clauses 5, 6 and 7 together
to the vote of the House,

The guestion is:

“That clauses 5 to 7 stand part
of the Bill".
Let the Lobby be cleared—
The Lok Sabha divided:
st @re o anf (fawleswg): A4
ey F1 AG ST G E |
Shri Rameshwar Tantia and Bbri
Shiv Charan Gupta rose—
[17.2_8 hra.
Chandak, Shri
Chandrasekhar, Shrimati
Chattar Singh. Shri
Chaturvedi Shri 5. N.
Chaudhuri, Shri D, S,
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamla
Chavan, Shri D. R.

Bade, Shri Bist, Shri J.B.S. Chettiar, Shri Ramanathan
Bakltwal, Shri Borooah, Shri P. C. Chuni Llal, Shri
Balakrishnan, Shri Brahm Prakash, Shri Colaco, Dr.

Balmiki, Shri Brajeshwar Prasad, Shn Dafle, Shri

‘PBarkataki, Shrimati Renuka Brij Rai Singh Fotah, Shri Daji, Shri

Barupal, Shri P. L. Chakravartty, Shrimati Renu Daljit Singh, Shri
Basappa, Shri Chakraverti Shri P, R. Das, Dr. M. M.

*The result of this division is applicable to each of the clauses separately,
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Das, Skri B. K.

Das, Shri N. T.

Dws, Shri 5. B,
Darappa, Shri
Dasaratha Deb, Shri
Dam, Shri C.

Datar, Shri

Deo Bhanj, Shri P. C.
Desai, Shri Morarji

Deshmukh, Shri Shivaji Rao S.

IYeshpande, Shri

Idey, Shri 5. K.

Dibaon, Shri

Dhebar, S hri U.N.
Dhaleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Diixit, Shri G. N.
Dube, Shri Mulchand
Dubey, Shri R, G.
Dwivedi, Shri M. L.
Drwivedy, Shri Surendranath
Gahmari, Shri

Gaitonde, Dr,

Ganapati Ram, Shri
Gandhi, Shri V. B,
Ganga Dervi, Shrimati
Ghosh, Shri Atulya
Goni, Shri Abdul Ghani
Govind Das, Dr.

Guha, Shri A. C.
Gupta, Shri Badshah
Gupta, Shri Indrajit
Gupta, Shri Rem Ratan
Gunta, Shri Shiv Charsn
Hajarnavis, Shri
Haepsda, Shn Subodh
Hanumanthaiva, Shri
Heq, Shri M. M.
Harvani, Shri Ansar
Hamariks, Shri J, N.
Heda, Shri

Hem Ra), Shri
Imbichibava, Shri

labsal Simgh, Shri
Yadnar. shri M. L.
Jadhaw, Shri Tulidas
Jagiivan Remn, Shri
Juin, Shri A. P.
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Rachhavsiys, Shri
Karpath, Shri Hari Vishou
Fambie, Shri
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AYES—Contd.
Khadilkar, Shri
Khan, Dr. P. N.
Khan, Shri Osman Ali
Khan, Shri Shahnawas
Khanna, Shri Mchr Chand
Khanna, Shri P. K.
Kindar Lal, Shri
Kiman Veer, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishoamachari, Shri T, T.
Kureel, Shri B. N.
L ik samma, Shri
Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lonikar, Shri
Mahtab, Shri
Maimoona Sultan, Shrimati
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Malliah, Shri U.S,
Manaen, Shri
Mandal, Dr,
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri
Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Harish Chandra
Mehdi, Shri 5.A.
Mehrotra, Shri B.B.
Mchta, Shri Jashvant
Melkote, Dr.
Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P, G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M. P.
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri
Morarka, Shri
More, Shri K. L.
More, Shri S. S.
Mukhesjee, Shri H. N.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Mpurmu, Shri Sarkar
Murti, Shri M. 5.
Musafir, Shri G. S.
Muthigh, Shri
Maidu, Shri V. G,
Naik, Shri D. T,
Maik, Shri Maoheswar
Mair, Shri Vasudewan
Nambiar, Bhri

ment) Bill

Naysk Shri Mohan
Nayar, Dr. Sushila
Nehu, Shri Jawabarlal
Niranjan Lal, Shri
Oza, Shri

Pande, Shri K. N.
Pandey, Shri R.5.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh
Patel, Shri N. M.
Patel, Shri P. R.

Patel, Shri Rejeshwar
Patil, Shri D. S.

Patil, Shri J. S.

Patil, Shri S. K.

Patil, Shri T.A.
Patnaik, Shri B, C.
Partebhi Raman, Shri C.R.
Pillai, Shri Nataraja
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D. D.
Raghunath Singh, Shri
Rasghuramaiah, Shri
Rao, Shrimati Sahodrabai
Raj Bahadur, Shri

Raju, Dr. D. 5.

Raju, Shri D, B.

Ram, Shri T.

Ram Sewak, Shri

Ram Singh, Shri

Rem Subhag Singh, Dr,
Ramakrishnan, Shri P.R.
Ramaswamy, Shri 5. V.
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri
Reddiar, Shri

Reddy, Shri Bswara
Reddy, Shri K. C.
Reddy, Shri Ramakrishos
Reddy, Shri Yallamanda
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Rem, Shri

Saha, Dr. S, K.

Saigal, Shri A. §.
Samants, Shri §. C.
Samnani, Shri




Sanji Rupii, Shri

Saraf, Shri Sham Lall
Sarma, Shri A, T.
Satysbhams Devi, Shrimati
Satyanarayans, Shri
Sen, Shri P, G.

Shah, Shri Manabendra
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Shastri, Shri Lal Bahadur
Sheo Marain, Shri
Shinde, Shri
Shivananjapps, Shri
Shrimali, Dr. K. L.
Siddananjappa, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. M.
Singh, Shri K. K.
Singh, Shri R, P.
Singh, Shri S. T.
Singh, Shri Y. D.

Constitutior BHADRA 13, 1884 (SAKA)
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AYES—Contd,
Singha, Shni G. K.
Sinha, Shri B, P.
Sinbha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri
Soundaram Ramchandran, Shrimati
Subremanism, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri
Tahir, Shri Mohammad
Thimmaish, Shri
Thomas, Shri A, M,
Tiwary, Shri D, N,
Tiwary, Shri K, N,
Tiwary, Shri R, S,
Tripathi, Shri Krishne Deo
Tula Ram, Shri

NOES

Nil
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‘Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Umanatb, Shri
Upadhyaya, Shri Shiva Dutt
Veishya, Shri M, B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerappa, Shri
Venkaish, Shri Kolla
Venkatasubbaiah, Shri P.
Verma, Shri K. K.
Vidyslanker, Shri A. N.
Virbhadra Singh, Shn
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadeb, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B, P.
Yashpal Singh, Shri

Mr, Speaker: The result of the divi-
sion is: Ayes 208*; Noes nil The
‘Ayes’ have it: the ‘Ayes’ have it. The
motion is carried by a majority of the
tota] membership of the House and
by a majority of not less than two-
thirds of the Members present and
voting.

The motion was adopted,

Clauses 5 to 7 were added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri La] Bahador Shastri: I move:
“That the Bill, as amended, be

passed”,

Mr. Speaker: The question is......

Shri Indrajit Gupta: May I request
that mistakes may not be committed
this time? Can they not even press
the button correctly?

Mr. Speaker: The guestion is:

“That the Bills, as amended, be
passed”.
The Lok Sabha divided.

Division No. 20] AYES [17.31 hrs.
Abdul Wahid, Shri Basumatari, Shri Chandak, Shri

Alagesan, Shri Besra, Shri Chandrasckbar, Shrimati

Alva, Shri A, . Bhagat, Shri B. R. Chattar Singh, Shri

Alva, Shri Jaochim Bhagavati, Shri Chaturvedi, Shri 5, N,

Aney, Dr. M. S.
Anjanspps, Shri
Arunachalam, Shri
Axad, Shri Bhagwat Jha
Bade, Shri

Bakliwal, Shri
Balakrishnan, Shri
Balmiki, Shri
Barkataki, Shrimati Renuks
Barupal, Shri P. L.
Basappa, Shri

Bhanja Deo, Shri L. N.
Bhargava, Shri M. B.
Bhatkar, Shri

Biren Dutta, Shri

Bist, Shri J.B.5.

Boroosh, Shri P.C.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brii Raj Singh Kotsh, Shri
Chakravartty, Shrimati Renu

Chaudhuri, Shri D. S.
Chsudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R,
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr,

Dafle, Shri

Daii, Shri

" Daljit Singh, Shri

Daa, Dr. M. M.

*Ayes : Ope name could not be recorded,



5973 Constitution

Mor
thmukll Shri tdunu Rao S.
Deshpande, Shri
Dwey, Shri 5. K.

Dhaon, Shn

Dhebar, Shri U, N,
Dhuleshwar Meena, Shri
ivinesh Singh, Shn
Dixit, Shri G. N.

Dube, Shri Mulchand
Dubey, Shri R. G.
Drwrivedi, Shri M. L.
Dwivedy, Shri Surendranath
Gahmari, Shri
Gaitonde, Dr,

Gaijraj Singh Rao, Shri
Ganapati Ram, Shri
Guaaga Devi, Shrimati
Ghosh, Shri Atulya
Goni, 'Shri Abdul Ghani
Govind Das, Dr.

Guha, Shh ‘A, C.
Guph, Shri Badshah
Gupta, Shri Indrajit
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hlnummthaiya Shri
Hag, Shri M. M.
Hurvani, Shri Ansar
:;{‘uﬂnkl. Shri J. M.

Hem Raj, Shri

qbal Singh, Shri

adhav, Shrn M. L.

adhav, Shri Tulshidas

'l,;:ulrnll Ram, Shri

ain, Shri A, P.

aipal, Singh, Shri

wmir, Shri Chubato Shi

armunadevi, Shrimati

edhe, Shri

oshi, Shri A.

Toshi, Shrimati Sui:hndn
. Shri J. P

Khan, Shri Ouman Ali
Knn Shri Shahnawaz
anna, Shri Me"r Chand

K hanna,

Jk!hlllikanl’hma Shrimati
Lalit Sen. Shri

Laskar, Shri M. R.

Laxrai Bai, Shrimati
anikar, Shri

i b, Shri

! Sultan, Shrimati
Malaichami, Shri
MMalaviya, Shri K. D,
Malwotra, Shri Inder T,

SEPTEMBER 4, 1962 (Fourteenth Amend- 5974

AYES—Cornd.

Mallish, Shri U.S.
Mangen, Shri

Mandal, Dr,

Mandal, Shri Ymu:m Prasad
Manlmgzdm

Mantri, Shri

Masuriya Din, Shri

Lat i]f

athur, Shti Harish Chandra
ehd.u, Shri 5.A.
chrotra, Shri B. B.
Mehta, Shri Jashwant
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri K |rshlu
Mcnnn Shri P.
M‘mmnla Shnr.nall
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Maishra, Shri M. P.
Maisra, Shri Syam Dhar
Mohanty, Shri G.
Mohsin, 'Shri

Morarka, Shri

More, Shri K. L.
More, Shri S, 8.
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Munzai, Shri David
Murmu, Shri Sarkar
Murti, Shri M. 5,
Musafit, Shri G, S.
Muthiah, Shri

Naidu, Shri V. G
Mair, Shri D. J.

Maik, Shri Maheswar
Mair, Shri Vawmudevan
Nayak Shri Mohan
Nayar, Dr. Sushila
Mehru, Shri Jawaharlal
Miranjan La] Shri

Oza. Shri

. Shri
Pande, Shri K. M.
Pandey, Shri R. S.
Pandey. Shri Vishwa Nath
Panna Lal, Shri
Pant, Shri K. C.
P:ushar Shri
Patel, Shri Chhotubhai
Patel, Shri Man Sinh
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S,

Patil, Shri ] S.

Patil, Shri 5. K.

Patil, Shri T.A.
Patnaik, Shri B. C.
Pattabhi Raman, Shri CR.
Pillai. Shri Natnl‘ail
Pottekkatt,

prabhakar, Shri Nanl
Pratap_Sin Shrl
Puri, Shri

Raghunath szh Shri
Rachuramaiazh, Shri
Rai,Shrimati Sahodrabei
Rai Bahadur, Shri

T

Ram’ ‘iewak Shri

Ram Singh, Shri

Ram Sub‘lm Singh, Dr,
Ramakrishnan, Shri P. R
Ramaswamy. 5 . V.
Ramdhani Das, S?\l‘l
Rananjai Singh, Shri

Rane. Shri

Ranea Rao, Shri

Ranjit Singh, Shri

Rao, Shri aganatha
Rao, Shri Krishnamoorthy

NOES
Nil

ment) Bill

Rao, Shri Ramapathi
uo Shri Rameshwar
Reo, Shri Thirumels
Rattan Lal, Shri

K. C.
Reddy, Shri Ramakrishos
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. 5. .
Salsul Shn A, S,
Samanta, Shn S, C.
b:unnlm Shri
Sanji Rupji, Shri
Saraf, Shri Sham
Sarama, Shri A, T,
Satya Prakash, Shri
Satyabhama Devi, Shrimati
Satysnaruyana, Shri
Sen, Shri P. G.
Shah, Shri Manabendra
Shankaraiya, Shri
Sharmu, Shri A, P
Sharms, Skri D.
Shastri. Shri Lal B-budur
Sheo Narain, Shri
Shinde, Shn
Shivananjappa, Shl‘l
Shrimali, Dr, L.
b\ddmamnppa Slu'l
Siddiah, Shri i
Sidheshowar Prasad, Shri
Singh, Shri D. N.
Singh, Shri K. K.
Singh, Shri R, P.
Singh, Shri 5. T.
Singh. Shri Y. D.
Singha. Shri G. K.
Sinha, Shri B. P.
jinha, Shri Satya Narayan
inha, Shrimati Ramdulari
:nhn Shrimati Tarkeshwari
Singh, Shri
Sonavane, Shri
Soundaram Ramachandran,

Shrimati

Subramaniam. Shri C.
Subramanyam, Shri T,
Sumat Prasad. Shri
Surendrapal Slm.-,h Shri
Swaran Singh, 5
Swell, Shri
Tshir, Shri Mohammad
Tantia. Shri Rameshwar
Thimmaiah. Shri
Thomas, Shri A, M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.
%t]llvathl Shri Krishns Deo

Ulaka, Shri

Upadhyaya, Shri Shiva Dutt
Vﬂs‘lﬂ Shri M.B,

Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindrs
Veerappa, Shri
Venkaiah, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri K.
Vidyalankar, Shri A N.
Virbhadra Singh, Shri
Vishram Prasad. Shri
Vyas, Shri Radhelal
Wadiwa,_Shri

Yadab, Shri N. P.
vadav, Skri Ram Harkh
Yeadava, Shri B, P,




5975 Food Production BHADRA 13, 1884 (SAKA)

Mr, Speaker: The result of the Divi-
gion is: Ayes 293; Noes nil. The ‘Ayes’
have it; the ‘Ayes’ have it

The motion is carried and the Con-
stitution  (Fourteenth Amendment)
Bill, 1962 as amended, is passed by
a majority of the total membership
of the House and by a majority of
not less than two-thirds of the Mem-
‘bers present and voting.

The motion was adopted,

17.34 hrs.
FOOD PRODUCTION®

Mr. Speaker: The House will now
proceed with the half-hour discussion
Tegarding food production.

[Mgr. DEPUTY-SPEAKER in the Chair]

Shri Inder J. Malhotra (Jammu and
Xashm'r): Without any doubt, in my
opinion, there is double talk on the
food front. Recently, the Planning
Minister while expressing his view re-
garding the performance of the Third
Five Year Plan regarding agriculture,
had made certain remarks which have
been reported in the press. 1 quoie:

“Mr. Nanda who had an infor-
mal chat with newsmen candidly
admitted shortcomings and regret-
ted that even after ten years of
planning, the country had to de-
pend on food imports. Referring
to only a million increase in food-
grains last year, the Minister sug-
gested that if more fertilisers are
required 1o achieve self-suffi-
ciency, it must be produced any-
how™

After this statement, the Minister of
Food and Agriculture—to be more
specific, the Minister of State in the
Ministry of Food and Agriculture—
while talking about the very same
subject expressed one hundred per
cent. confidence on the food front He
had clearly stated that the targets set
in the Third Five Year Plan would be
achieved. In that very statement,
going further he said that these would
be achieved provided the supply of
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fertilisers is to the tune required in
the Third Plan and the minor irriga-
tion schemes are implemented to the
tune provided in the Third Plan; he
also said ‘if nature is kind to us’

In my opinion, if after 15 years of
scientific agriculture in this country—
everybody says that today in India we
have scientific agriculture—we have
still to depend upon Nature's kindness
as far as our achievement in the food
production is concerned, it is not a
very desirable situation. We have
seen over the last two or three years
that generally for every year we have
set a target of increase in food pro-
Juction of 5 per cent. But during the
last two or three years, we have
achieved cnly a little more than 1 per
cent. Looking to that experience, I do
not know how still we are clinging to
that target of 5 per cent. increase
every year. I think the Planning Min-
ister's statement is to some extent,
more realistic than the rosy picture
being painted by the M nistry of Food
and Agriculture.

I do agree that to achieve the target
fully the supply of fertilizers, irriga-
tion and other things are the first
requirement. Right at the beginning
of the Third Plan, why was it not
taken into consideration either by the
Ministry of Food and Agriculture or
by the Planning Commission that
since we are short in supply of ferti-
lisers and we have not been able to
implement the minor irrigation
schemes to the extent we wanted, we
would not be able to reach the tarvet
which we have set before us? Why
were all these things not taken into
consideration and adequate steps were
not taken to see that these defects and
deficiencies in the planning of agri-
culture are removed? By the time the
deficiency in the supply of fertilizers
is cvercome, by the time all the minor
irrigation schemes are implemented,
and if nature is also kind to us, by
that time, I think, it may be that the
Third Five Year Plan will be over. So,
I think, the whole approach, of stat-
ing that during the Third Plan period

*HMalf-an-Hour Discussion.
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we would have a total increase of 25
per cent. in food production over what
we had at the end of the Second Five
Year Plan, has been entirely confus-
ed. I would appeal very earnestly to
the Minister of Food and Agriculture,
that whatever difficulties he is facing
to implement the schemes for the
development of agriculture for the
purpose of increasing food production,
whatever differences of opinion he
may have with the Planning Commis-
sion or the Planning Minister, or if he
is not getting the required finances for
*his schemes or if he is not satisfied
with the way the question of fertili-
zers is being handled in this country,
he should put them before this House
taking it into confidence. This House
would always go with h'm to see that
the difficulties are removed.

The pr:duction and supply of fer-
tilizers, as far as I undersiand, is the
responsibility of the Ministry of Com-
merce and Industry. If the fertilizers
are not made available tp the Minis-
try of Food and Agriculture, then, how
can the nation hold the Ministry of
Food and Agriculture responsible for
not achieving the target set before the
country?

It is high time that we Ilook
thoroughly into it and see where there
is lack of coord nation, whether it is
at the higher level or whether it is at
the lcwer level. In my opinion, the
very example of the two conflicting
statements of the Planning Minister
and the reaction of the Ministry of
Food and Agriculture is a good
example of lack of coordination even
at the higher level. The responsibi-
lity of the Planning Commission is
not only to fix the targets but it has
also to take the realistic factors into
consideration and then set the targets
before the various Ministries.

As far as the efforts that are imade
in general for the increase in food
production are concerned, I think,
even at the lower level there is a good
deal of confusion and lack of coordi-
mation. Fertilizers, good seed and irri-
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quisites for increased food production.
The distribution of seed is handied by
the Ministry of Community Develop-
ment and its supply is the responsi-
bility of the Seed Multiplication Farms
wh.ch are under the State Govern-
ments, The Central Minister says that
during the coming one or two years,
we are going to have a certain amount
of seed testing laboratories. We are
going to have a seed multiplication
corporation and to have a seed multi-
plication programme. How is it that
the Centre is expecting to achieve the
targets when, at the lower level even,
there is absolute confusion? How can
the Minister at the Centre say that all
his plans will be carried out?

I would only say that the Planning
Commiss on and the Ministry of Food
and Agriculture should sit together
once again and review the targets set
before the Ministry of Food and Agri-
culture and take a realistic view. If
we are not in a position to achieve
increase in food production every year
to the extent of 5 per cent, or 4 per
cent., in my opinion, there is no need
to deceive the nation and to say that
the nation will be able to ach eve the
target and become self-sufficient by
the end of the Third Five Year Plan.
We should only say that we may be
able to achieve, with the existing re-
sources at ~ur disposal, increase to the
extent of 1 per cent. or 2 per cent. I
think under those psvchological con-
ditions, the nation will not blame the
Ministry and it will think twice before
doing so. The nation will feel that we
w-uld have to put more efforts to
achieve more than the targets set
before us.

With these few words, I would ask
the hon. Minister for Food and Agri-
culture to clear this confusion which
has been created by the statement of
the Planning Minister and by the
statement of the Minister of State for
Foyd and Agriculture.

Shri Sinhasan Singh (Gorakhpur):
May I put a question, Sir? The sole
object of keeping the Minister with-
out Portfolio is to get co-ordination
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between the several Ministries. Now,
the complaint has been that there is
no crordination between the Ministry
of Food and Agriculture and the Min-
istry of Commerce and Industry, and
the Minis'ry of Planning. May I thow
through the hon M nister what co-
ordination he is doing and how far he
has succeeded in bringing co-ordina-
tion between these Ministries to zee
that the food target is achieved?

&t foqw R (@TiE) oA
ofa wgiew, a7 feeraq v e, 185
F 2T F9 Ao sY T | 50 faafas
# # 55 «¥eT a7 Fgar Arzan § | fafree
ged ¥ waw fam a1 ff 3w W=
Hifew =9 WA g W arer S,
W gad AT g B2 Sew ¥
gnfr 1 Iy AT e F A 2 3.y fafeme
TR A I AL AW FE aAv
q¥ F1gd eHT A F F49 29, 4 fufa-
e Fr FAT T 8 1 P T ¥ gk
g IgPEE A% W § 99w fgaw &
AL T 98 GrEa oL T F ;fa
¥ 3y fafaus oaer argemm & st
Fifs vF a9 § s fafegs ag-
¥ T2t ¥ | T W TF AT N 0F
= & 1 1¥ 27 oot faemd a1 gF F09
¢ fafema o7 = Fr gEEEa W
qET )

% AU aaey © w18 war o ar
@ ?

=t sy TR : I A FAE
oWt g7 1 ¢ fafegs &= o &
WTFAT g7 | 59 a% & AR 9@i
v . Y fafag z7 %X ¢ fafaga = 1
frar 7 T % 4 fafoaw = afaw
TS A AEmEa gy guadiy
TYerAT ¥ W ¥ FRY, TR T Qoo
fafemm = 1 & o g7 we fafaaw
TR I wIgd
qg T o g Hed Gy g
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2T FET | T AT W Ew 3%, ¥ fafa-
T E F §3¢ & s AR
9% FET TUT W ¥ HET F Y. ¥
fafegw = & i @

waTefy wgtew W wET qfEE,
TEH FTAIEC AR & |

st faww o - oFEE 9@ ¥
9ge # 41T Y aTq aoen @At 0w
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A FT @ §, W T a9 Twa @
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& f ardifea s & (&) w7 & q@w
T AT 6 g W A resEy ®
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qeAE AT ofr A ST A Fgr ar iR
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T 7E F1 G2H T FT @ § AT IE
weré #7179 ¢ form & e § qfiww
&Y wFdt ¥ ? & ey andAr €
HTT 7 carsey &1 e F37 i wifamr
FHT | gl @ QU IFea< #1 agT &7
&, AT F1 qFEGT A F I g,
T FT HEAC [T § I A W
T 73T AT Gt g6t o ¥ fager
R, S} frar SN aee el T
sco il
Shri B, K. Das (Contai): There have
been devastating floods and also locust
menace. May I know whether there
has been any change contemplated in

our import programme and what is the
calculated deficit according to  the
present situation?
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Shri Igbal Singh (Ferozepur): The
Food Ministry deals with the largest
number of people in the whole coun-
try. We may not have achieved the
targets. But, what steps have been
taken so far by this Ministry to as-
sociate the actual peasants at the
district level and the State level and
all-India so that they could explain
their difficulties to the Ministry and
in this way increase production?
Opinion may be sought through other
Ministries but their opinion may not
be the opinion of the actual peasants.
This is the difficulty. May I know
what steps have been taken by this
Ministry for taking the opinon of the
peasants in regard to  agricultural
production and agriculiural purposes
.at different levels?

=it fngfar fawy (wifeerdY) @ wwT-
ofx adEm, 7A@, S fF 997 wAmEAr
1 qfaar 2, fafaw fefaeaa fram
qST FT@T & | § 7g FEAAT ARAT E
f& w2t ¥ Theere fafres, &
F witsouax fafaee, sfoian fafaeex,
Frafrdt Hdaie fafte, sma @
feehiw fafaex faay ofr fafmec
¥ g« faw F1  dfefagea foam /),
O fr gfefagaa e & a9 &1
® 17§, R 4@ T X § afw
qragE AT A Fegrd Saadt #9g
9T TH A€ F FAA, G A AFAT
&, =2 ot &, dar #3 1 ;O AAAT
ot Far 1 gw 746 5 @R fFam
1 71 gifeeg A G 7

st amy= fog (FoAr) - =W
fafrex age & fawr & ag a@ dar
@ am fF o g7 F FEAT T A
¥ FT @T AT T TET AT T
fegmam Y = &0 =\ GgE 9@,
TIg-FET F7 T@ET w@, @ qg 4G
WA CRAE § g9 g1 aFdY &, aat
FIFT ﬁi{mﬁmﬁ g st
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T, Bfe ar awe fe ol g9 &
griY | W wEAT g w2 fafaey
F Az faqar &, ST | F O ¥
AR Gk s
favn &, @ faq et 5 Qfear
art ggdr § 1

A FCFT AT 48 19 W S
aifge f @ arear #t ga 79 §
faq #za dva @1 ToqE Fow e
R &l #1 FHA @@ FT AT
afed | &9 & A9 ¥ AR gEA
17 feFwa qr g1 7 ¥ | gzl e
7z & fs wa @z faegw dar a2
ST 7Y @re q77 #77 9, 9 favra @en
g § 1| sfefpee sfzsrgae g
FGT 9T 39 &, AfHT a3 T AT
FAAL W § | 97 Fea], T AR
faer #1 da1 g facga o< Y AT &)
Fq T0" T T mEd & oA@w @
an Iqy aar € BT we d Iz
IET g1 T g, 6T T@ ¥ HeagaT
¥ w9 ¥ a9 fovwa g g @ f ol
#n GErETe 39 @t § 1 wEd A,
21 g, A} 9 aF 9 ae’ & A
JEF AR THIA FFC G AT § )

i wrem fafret e ¥ )
s AEa” g R ¥ § frgw ae
T |1 &1 IAET q3, W7 IqF fod
g 4 @9 am 7w g e §
TeelT 7 fF ER A1 FAAT & fFa
i gEd ag f& am-del &1 oagEn
T wYT v ag fw Sl A ag arfm
& w3 fF fr de g fe, e gae g faw
yE—forar AT A @, 9
et 7O | FHY 9% ¥ P # Y Faw
2 fF ow o9 favr o @ 9 T T
qgrar &, 3T fiee i I TaE
T @A | WA A Y afE gAaT
& gf 3 fomd gurd faar o gfa
Tt @, wfor adf @ Wi gag
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Tt &, 9w Fgfr &, 4g ard afe
g g O F Tt &1 iy
9 g F fac Aq ®1 SegrgT & v
qE AT T AR A fadaac yar frar
RA, XS A1 @R fFa wF W)
$TT Jo9 F1 Fgra7 AT | AT AR
qigd § 9419 REAT & e § 7

The Minisier of Food andg Agrical-
ture (Shri S, K. Patil): I am very
glad indeed that my young friend,
Shri Inder Malhotra has raised this
question, For a long time, we have
had no debate on food production.
The omission was so significant that
‘even the Minister was, thinking that
som:thing is wrong, because the
people never think of these problems.
My f{riend, Shri Malhotra, who is an
agricu.tural scientists, is very much in-
terested in agriculture and his mind is
directed towards scizntific dewvelop-
ment and improvement of Indian agri-
culture. He has found this occasion,
saying there is some difference of opi-
nion between the two hon. Ministers.
Unti] 1 really came to this discussion,
I did not know who the Minister con-
cerned was. (Interruption).

I am not contradicting my  hon.
friend, I am only saying, one is the
Minister of Planning and another is
the Minister of Agriculture. I am
glad I am not that Minister,

Shri Inder J. Malhotra: Whatever
he says are your words.

Shri S, K. Patil: I agree he says
it on behalf of Government and the
entire Government is committed by
whatever he has said.

I am gaing to say that there is really
no difference of opinion among the
Ministers. This is the way of putting
things. I shall explain it. I am not
merely suggesting it in order to score
a debating point. The House has
every right to ask. Itz mind shculd
be exercised as to what is going to
happen in the near future so far as
our food problem is concerned.
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It has been quoted here that we
expected an increase of something like
5 to 6 per cent. in our agricultural
production every year. If it is only 1
per cent. or a little more than that,
it is not the expected increase and
therefore, naturally there is an appre-
hension that we may not be able to
achieve our target.

The House knows very well that
the target aimed at the end of the
Second Five Year Plan was 80 mil-
lion tons, including foodgrains, pulses
and other things because we take
these things together, That target
was reached and over-reached in five
vears. You would have seen that in
five years we did not reach that tar-
get by a continuous process of, say,
3 per cent every year. In one year
it was 10 to 12 per cent. down, because
there is a cycle of four tp five years.
It always occurs in agriculture because
it depends upon nature.

Now, from 80 million, tons, we are
going to 100 million tons. It is simple
mathematics. It is 25 per cent. more,
and if it is 25 per cent, more, it must
be spread over five years which comes
ta 5 per cent. every year. It is a com-
pound ratio, because if you calculate
the percentage of increase on the 5
per cent. increase in the previous year
also, it will come to less than 5 per
cent. Therefore, for a safety margin
we have kept it at 6 per cent. These
percentages have no meaning, except
that, by and large, at the end of the
Third Five Year Plan we must some-
how or the pther reach the target of
100 million tons.

Now, the Planning Minister, when-
ever he speaks, looks at the entire
thing, and not only at agriculture. It
was ponted out to him that we ex-
pected 6 per cent. increase whareas
our achievement has been a little
lower. But the question that was put
to him was in a different context,
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namely, that the per capita income of
India has not increased commensurate
with the expectations that we had.
In answering that, naturally he should
have emphasised ths point. Whan I
speak 1 do not speak with any pre-
conceived notions, On the spur of the
moment, I give an explanation, because
it is not a l.ng-drawn argument over
which I am speaking. Similarly, on
the spur of the moment, he said that
the per capita income d d not show or
register that rise which was expected
because, among other things, agricul-
tural income also—because it pre-
dominantly comes in—did not register
that increase and, therefore, to that
extent the per capite income was also
less.

There is nothing wrong in saying =0,
because—left to me I would have sa'd
100 years—for the coming 25 years at
least the most predominant portion of
our national income is going to be
from agriculture because 70 per cent.
of sur people depend upon agriculture,
They depend wupom t in the sonse
that they meet ‘their complete life out
of it. They get a little less than whah
they need. But dependence on agri-
culture on such a large scale by a
large number of people is there. More
than half the national income of cur
coun‘ry is from agriculture. There-
fore, when agriculture does not regis-
ter that particular expectation, there
is a I'kelihood of the national income
to that extent showing a lit'le redue-
tirn. Therefore, in saving that he has
not said anvthing which I would re-
gard as something against agriculture
ate.

18 hrs.

Then, he was asked whether he was
really stinting anything to the Agr:-
culture Ministry in the matter of
money for fertilisers, money for minor
und major irrigation schemes and
other things, He said that if it is ne-
cessary money must be found for
minor irrigation and other works,
because otherwise the target of 100
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million tons cannot be reached. He
positively said that money could be
found, whether i. is in the Third Five
Year Plan or nol. 1 am absolutely
certain, so far as the requirements of
min.r irrigation are concerncd, and
along with it other things also—he
mentioned minor irrigat.on, because
that is the most important thing; so
also fertilizers—if the money provided
in the Third Plan is not adequate and
we want more money, rest assured
that the Ministry of Food and Agri-
culture and the Minister of Food and
Agriculture are competent enough to
get that money, whether it is included
in the Third Plan or not. But more
money alone does not salve that ques-
tion. ] will tell you something here.
1 shall share my fears with you. It is
said here that if we get a little more
fertilizer, then we shall have more
production. It is true, in spite of the
feelings of the Member opposite,
because he does not like the fertili-
zers or any modern thing, because he
thinks that the soil w'll get frtigued
when the fertilizer is applied. And he
gave an appropria‘e example. If vou
give wine t» a man and he feels a
little exhilerated. for the time being,
that does not show his real stremgth.
I do not know from where he got that
example, but since it comes from him,
it must be very right. But I do not
know whether that experience is per-
sona] or borrowed.

Shri Yashpal Singh: I am a student
of gurukul

Shri 8. K. Patil: It is true. We are
all students, but not of that type of
inspiration where the body gets
excited.

Anyhow, there was a feeling like
that. I am not an expert in it but
for the last two or three years I am
trying to understand things, trying to
learn things, trying to see that ferti-
lizer is being applied not only in this
country but in other countries also,
wherever I go. I try to examine the
pattern of crops wherever I go and
find out what relation the fertilizer
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bears to the crop production. While
the fertilizer which we have got in
our country, erganic fertilizers of the
green manner, as it is called, is very
good, it does not go very far. While
it has to be used hundred per cent,
because everybody must not depend
upon nitrogenous fertilizers and che-
mical fertilizers, any conception that
by applying the chemical fertilizers to
a land, the land gets fatigued, or gets
exhausted, or does not respond to
agriculture is a superstitious opinion
not borne out by the scientific deve-
lopments anywhere in the world, be-
cause there have been countries which
have made a myth of their agriculture,
viz. the United States. Here I can
give you the example of the United
‘States and USSR, and I can tell you
the same conditions existed in the
United States and USSR, viz, large
lands which can respond to mechani-
cal appliances, because they have got
miles and miles of land which can
make use of ttactors, which we can-
not do here in this country whether
they are available or not.

If in the science of agriculture you
merely talk of the mechanisation of
agriculture, Russia is slightly more
mechanised than the United States.
In spite of that. the production per
acre in Russia is miserably low; no
comparison at all with the United
States; it is as good or as bad as in
India; nothing more. Why? It is not
because any politics enters into the
field. Land is the only nice thing that
does not recognize polities. It wants
water and fertilizer, but surely does
not want anv ism or any polities
whatsoever. Why is it so? When you
consider that, you will find that Russia
did not apply fertilizers till today.
Now they are making efforts to apply
fertilizers to their land, Fertilizer
makes g tremendous amount of differ-
ence to the land.

I am merely saying that all these
things are very necessary. But, at
the same time, merely it somebody
€ives me fertilizers, perhaps, he has
A millon teng of fertilizers and he
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says “take it as a gift", it is useless
to me because so long as the agricul-
turist gr . farmer nag not learnt
how to use that fertilizer, it cannot be
used. The use of fertilizer is a science
in itself and every farmer has got to
be initiated into the technique of the
use of fertilizers. In our couniry
those farmers who have learnt how
to use fertilizers, namely, the farmers
in Andhra Pradesh, Maharashtra and
other States down below, they have
learnt it so well that not only do they
consume their quota of fertilizers but
they adopt all manner of means, whe-
ther they are fair or even sometimes
foul—I hope nobody from Andhra is
present here now—to get more ferti-
lizers, for which [ compliment them,
and they even go out of their way
and buy fertilizers in the black market
because they understand the value of
fertilizers. Who are those who seii
it in the black market? It is those who
do not understand what fertiliser
means and how it can be used. There-
fore you could see how the knowledge
of fertilisers is very necessary indeed.
Therefore this habit of fertilisation
of the land must evolve with the far-
mer. It must go deep into him. He
must understand what is to be done
about it.

My hon, friend, Shri Malhotra, re-
ferred to nature. Nature is a thing
about which no science in 15 years,
even in 1500 years, could do anything.
Even today, in spite of the cclossal
improvements that have been made
possible in the United States of Ame-
rica, you do not know how much the
agriculture of the United States of
America depends upon the rains. the
monsoon and the land. I shall give
you a little example of what differ-
ence it makes.

Shri Inder J. Malhotra: Not entire-
Iy.

Shri §. K. Patil: Not entirely. You
are right. But it does to a large ex-
tent because it is a small country—I
mean in population—of 180 million
against our 440 million and the lamnd
under the plough is just the same, that
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is, 350 million acres. But they have
got irrigation. We have got even more
irrigation than they. India has got
the largest irrigation in the whoie
world, even more than the United
States of America, but our need is
more. Bu: even they depend largely
upon the rains,

Last year when I asked for some
cotton from the United States because
long staple cotton is a necessity to
us, the Secretary who was here lucki-
ly—my opposite number in  that
Government—although he was wvery
much willing to help us in that said,
*“This year our crop is not good”. 1
asked him, “Why?" and he gaid, “Be-
cause the season, the rains and the
nature are not so good” Even a
country which is really so mechanical
has got to depend upon it. But this
year when I opened the paperg the
other day I read that they have got
about 15 to 16 million bales of cotton.
I was very glad to see that they have
got a little more. It makes a differ-
ence sometimes of a million or two
million bales. Sometimes it does
happen. Therefore, this factor is some-
thing over which the Ministry has
no control.

May I ask what is happening in
the country-today? There are floods
in the eastern parts of UP and Bihar
and even in Assam. There are floodg,
but sometimes they are devastating
floods. Floods, no doubt, are not an
altogether unmixed disaster. Some-
times they also bring the fertilising
agents . along with them and they are
useful. But it all depends upon when
they come and whether there is a
chance afterwards for the crops to
grow. But these are things beyond
the control of the Minister of Agri-
culture or anybody for that matter.
These things will happen and we have
got to insure ourselves against that
by irrigation and things of that des-
cription.

Having said that, T have got to
make one very important point. Very
often we fee] superstitiously that
India is always going to be short in
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food. That superstition has stuck into
our minds for a long time. Somehow
or the other we cannot get out of it
My efforts for the last three years
have been to create confidence in the
country, because confidence goes a
long way. K iz a fertiliser of the
brain. Just as the land requires ferti-
lisers, we also require a little fertili-
ser for our brain. So, do not be des-
pondent while you warn. We must
be warned again and again just as my
hon. friend has done. Without a warn-
ing we do not know where we are
going. Yet, we must develop confi-
dence in ourselves that we are going
to be self-sufficient. We are on the
road to self-sufficiency. Do you know
what is happening in India today? We
seem to be very happy having encugh
of crops and food. Normally, every-
where in the world, what you call the
progressive world, if they produce one
ton of grain it is enough for a popula-
tion of ten for a whole year, That i
the general proportion. Now our 80
million tons according to that must
really cater for a population of 800
million, which one day it will be. but
it has not been our good Jurk to have
that much just now. Therefore, our
food, even what we are producing to-
day, by the standards of Europe and
America, i3 good enough for 800 mil-
lion people and which 440 million
people are eating and sometimes eat-
ing too much and then finding that
there is nothing left

That brings me to the question
which the hon, Member, Shri Yash-
pal Singh. raised. Tt is a very im-
portant question. namely, that we
must not only depend upon grain be-
cause too much eating of grain is not
good for health. Therefore we must
go to more healthy and more nutriti-
ous diet, not by buying it in the mar-
ket but by producing in our Jand by
the process of mixed farming. animal
husbandry and by having more and
more cattle wealth that is looked
after well so that we shall get the
dairy products, milk and ghee. You
can quite ynderstand what milk and
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ghee can do when you look ap the
hon, Member opposite who has really
propounded the cause of milk and

ghee.

Shri Inder J. Malhotra: He never
use other fertilisers.

Shri S. K. Patil: Therefore these
are the things that have got to ba
used.

The Ministry is very alert indeed. I
can promise to everybody that there
is nothing that the Minisiry i not
doing very seriously in this regard.
We have got to create confidence. I
cannot go on saying to everybedy,
look here. our standards have fallen
down, we are not going to mect it, we
are not going to meet it. The result
will be, so much of chaos and confu-
sion would be created in the country.
Having lost confidence, even the little
that we are doing will not be appre-
ciated. Remember, agriculture is not
a mere machine like industry. Here
are 60 million families on whom the
fate of agriculture depends. There-
fore, even village-wise planning or
even family-wise planning just as my
hon, friend Shr Bibhuti Mishra is
suggesting is a good thing. You can-
not expect that any Government will
take something and rive it to the
farmer, here it is, you do this. It is
nowhere done in this world. What is
given is the opportunity to the farmer.
If he wants credit, credit is given.
If he wants other things, fertilisers,
plant food and so on, they are given.

Therefore, I do not want to go into
those guestions. [ merely say, let us
not be pessimistic. There is no reason
whatsoever to be pessimistic in this
country. This country is, industrially,
agriculturally, sound enough. Our
farmer is shrewd enough. He under-
stands, he iz responsive to the modern
techniques that we are suggesting to
him. The more and more we take
him into our confidence, and we go
into hig confidence, this mutual pro-
cess of adjusting our confidence will
creats an atmosphereg and really we
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will be able to solve the problem in
five years. There will be no difficulty

whatsoever,

Some questions were asked, 1 have
said zbout fertilisers and -irrigation.
Even with the best of irrigation and
the largest asset that we have got.
today, we have got 57 million acres
under irrigation as against 325 or 350
million acres. About 25 per cent of
the land is irrigated. That iz the
highest ratio. We have never got
more irrigated Jand. I am talking of
perennial irrigation: not irrigation of
the seasonal kind We have got to.
depend upon nature.

Shri Sinhasan Singh suggested. wiy
not co-ordinate in the Ministry, ete.
Let us not complicate matters, simple
as they are, with having more machin-
ery introduced for co-ordination, each
one trying to do some calculation on
paper. Let us have a little moure
calculation on the land. That would
help us much more than having figures
tallied and going round from table to-
table. Where it is necessary ito have
co-ordination, I am quite sure the
Government is competent and ready
with machinery for co-ordination also.

My hon, friend Shri Vishram Prasad
talked about population that is grow-
ing. Unfortunately, I have no power
to reduce it. He is right. I d2 not
know if there is anything that we can
usefully do. In other countries they
do. When Japan wanted to re-
duce population, they have done it
wonderfully well. What a determined
nation can do when they are face to
face with danger, if anywhere you can
see it, you have got to see what these
nearly 100 million people of Japan
have done in a small countrv and re-
gulated the population in the way
they wanted. That is something that
speaks volumes of the determination
of the nation when it wants to live
and wants to progress. If my hon.
friend suggests something of that des-
cription, I shall go all out to help him,
But, I will tell him that I am not res-.
ponsible for all this increase of popu--
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lation that he is talking about and the
3% million tons of food that is really
necessary.

Association of peasants is a point
‘that Shri Igbal Singh raised. It is a
very good point, Until that is done,
there is no assured future for agricul-
ture. That means, that you must go
«down into the planning in the village.
1 cannot do it The village man, ihe
‘panchayat, instead of fighting among
themselves as to who should be the
Chairman or what should happen.
should do it. They must really give
attention to this. Not that it would
immediately happen. We must create
an atmosphere, this Parliament must
-create an atmosphere by which thazse
things would go into the villages and
they should feel that thev are also
responsible, more responsible because
they are on the spot, so that, their
association could be secured.

1 have already referred to ghee and
milk referred to by my hon. friend.
"Therefore, there is nothing really that
should cause us anxiety. If hon.
Members, from time to time, bring
motions like this and try to under-
stand and try to help me. as my hon.
friend Shri Inder J. Malhotra has
done, we understand that these are
the difficulties. I shall refer to locusts
and I have finished. Locusts & a
‘problem. which is also like nature. I
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do not know wherefrom they come,
uninvited. We have not sent any in-
vitation at all. They come from some-
where, they go somewhere and create
a lot of havoc and perhaps crores of
rupees worth of excellent crops ar
spoiled, We are doing everythin:
possible. But more than that w
must have all those fighting instru-
ments ready with us. We are not wel.
equipped with them now. I am tryir
to see whether, if not by exchange a.
least by barter or by some other pro-
cess we can get those planes; it is not
just one plane that we require, but
we require dozens of them; we re-
quire at least ten or twelve to begin
with in order that wherever such a
swarm comes, we can go at once and
save that territory from the compiete
devastation which sometimes these
uninvited guests of ours do.

Therefore, by and large. 1 should
say that the future, as far as Indian
agriculture is concerned, is very good
indeed, and given confidence and en-
deavour which this House will al-
ways give, I am quite certain that we
need not be anxious that our future
is going to be bleak.

18.16 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
September 5, 1962/Bhadra 14, 1884
(Saka).
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1967-62, along with the
the Audited Accounts and
the comments of the comp-
troller and Auditor General
thereon, under sub-section
(1) of section 619A of the
Companies Act, 1956.

(b) Review by the Government
on the working of the above
Company.

(ii) Report of the Organisatio-
nal Committee for Small
Scale Industries.

(5) A copy each of the following
Rules under sub-section (3)
of section 37 of the Appren-
tices Act, 1961 :—

(a) The Central Apprenticeship
Council Rules, 1962 pub-
lished in Notification No.
G.S.R. 608 darzd the 28th
April, 1962,

(b} The Apprenticeship Rules,
1962 published in Notifica-
tion No. G.S.R. 1134 dated
the 25th August, 1962,

(6) A copy each of the following
papers :—

(a) Report on the accident in the
the Sitanala Colliery on the
19th July, 1962,

(b) Statement regarding rati-
fication by the Government
of India of the Instrument
for the Am=ndm=nt of the
Constitution of the Interna-
tional Labour Organisation,
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MESSAGES FROM A

SABHA . . RAIY .

Secretary reported the following
msssages from Rajya Sabha:—

(i) That at its sitting held on
the 3rd September, 1962,
Rajya Sabha had passed with-
out any am=*ndment the Cons-
titution (Thirteenth Amend-
m:nt)Bill, 1962, passed by Lok
Saé:ha on the 28th August,
1962,

(ii) That at its sitting held on
the 3rd September, 1962,
Rajya Sabha had agreed with-
out any amendment to the
State of Nagland Bill, 1062,
passed by Lok Sabha on the
29th August, 1962.
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LEAVE OF ABSENCE

The following Members were
granted leave of absence from
the sittings of the House :—

(1) Shri F. P. Gaekwad, (2)
Shri Rananjaya Sinh, (3)
Shri Joachim Alva, (4) Shn
Panampilli Govinda Menon,
@ Shii A K. Gopalan. ()

6) i A K. s (7

r. Panjabrao S. Deshmukh
(8) Shri Kamalanayan Bajaj,
(9) Sardar Surjit Singh Maji-
thia, (10) Lt. Col. Maharaj-
kumar Dr. Vijaya Ananda of
Vizia.nagamm (11) Shri Nath
Pai, and (12) Shrimati Sha-
kuntala Devi.

BILL INTRODUCED .

The Converts Marriage Disso-
lution Bill, 1962,

REPORT OF BUSINESS AD-
VISORY COMMITTEE AD-
OPTED . . . .

Sixth Report was adopted.
BILLS PASSED .

(i) Further discussion on the
motion tgo cnm{d(e‘{ dfctl!'c‘ Su—[
garcane Control itional
Powers) Bill and amendments
thereto moved on 3-9-62 was
concluded. On the amend-
ment for circulation of the
Bill the House divided,
Ayes 45; Noes 248, and the
amendment was negatived.
The other amendment for
reference of the Bill to a
Select Committee was also
negatived. The motion to
consider the Bill was adopted.,
On an amendment to clause
2 moved by Shri Hari Vishnu
Kamath the House divided,
Avyes 34; Noes 182, and the
amendment was accordingly
negatived. The Bill  was
passed.

(ii) The Minister of Home
Affairs (Shri Lal Bahadur
Shastri) moved that the Cors-
titution (Fourteenth Amend-
ment) Bill be taken into con-
sideration. The House divi-
ded, Ayes 297; Noes nil
The Motion was adopted by
a majority of the total mem-
bership of the House and by
a majority of not less than
two-thirds of the members
present and voting.
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same formula applied to the
motions for adoption of cla-
uses 2 to 7 and the motion
to pass the Bill as amended,
the results of divisions being
as under :

Clause 2—Ayes 295; Noes Nil.
Clause 3—Ayes 297; Noes 2,

Clause 4 (as amended)—Ayes
295; Noes Nil.

Clauses 5 to 7—Ayes 298 ; Noes
Nil,

Clause 1 Enacting formula and
the Long Title wese adopted
straightaway.

Motion to pass the Bill, as am-
ended—Ayes 293 ; Noes Nil.

The Bill, as amended, was passed,

[Dawy DicesT]

HALF-AN-HOUR DISCUS-
SION . . . .
Shri Inder J. Malhotra raised

a half-an-hour discussion on
points arnsmg out of the
answer given on the 7th
August, 1962 to Starred
Question No. 58 regarding
food production,

The Minister of Food and Agri-
culture (Shri S. K. Patil)
replied to the discussion.

AGENDA FOR WEDNESDAY,
SEPTEMBER 5, 1962/BHA-
DRA 14, 1884 (Saka) .

C deration and ing of
the fol.lcwmg Bills

(i) The Oil and Natural Gas
Commission (Amendment)
Bill; and

(ii) The Industries (Develop-
ment and Regulation) Am-
endment Bill. And discus-
sion on Flood situation in
Assam, Bihar and Uttar Pra-
desh,

GMGIPND~LS II—1746 (Ai) LS 25-9 62—322.
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